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x
LOK SABHA

Wednesday Aprtl 25, 1973/Vu^akha
5, 1895 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[M r  S p la k e r  in  the Chair]
ORAL ANSWERS TO QUESTIONS

Problems of Urdu Press
*■841 SHRI C K CHANDKAPPAN. 

Will the Minister ot INFORMATION 
AND BROADCASTING be pleased to 
state

(a)whether the attention ot Govern
ment has been drawn to a news report 
appearing m the National Herald dat
ed the 14th March 197J under the 
heading Pioblems of Urdu Pk ss , and

(b) if so Government’s reaction 
thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) (a) Yes Sir

(b) A statement is laid on the 
Table of the House

The news report in the “National 
Herald” piesented the various opi
nions expressed dunng the All India 
Urdu Editors’ Conference held m 
Delhi The following suggestions for 
action arise from this report —

1 introduction of training ip cal- 
hgraph> m the Industrial Train
ing Institutes and the grmt of 
financial aid tor improvement

of printing techniques
2 more newsprint should be given 

to Urdu Newspapers since the 
present quota is negligible com* 
pared to the requirements

3 the future of Urdu journalism 
is tied up with the future of the
465 L S —1

2

Urdu language and to improve 
Urdu journalism, Urdu should 
be declared as one of official 
languages m Uttar Pradesh, 
Madhya Pradesh, Bihar, Delhi 
and other Urdu speaking areas

The opinions and suggestions put 
forward at the Conference have been 
noted by the Government.

The Government is eager to take 
all measures needed for the promotion 
of Urdu m the country and 1 high 
level committee is examining the ques. 
tion comprehensively, including the 
measures required for the promotion 
of Urdu journalism

SHRI C K CHANDRAPPAN: In
the statement the Minister has told 
about some of the things which have 
appeared in the press reports, some of 
these things have been referred to 
already but I would like to draw the 
attention of the Minister to that part 
of the press leport where it is said 
that the Editor of the Uidu Daily 
Sangam has said that 85 per cent of 
the charges against newspapers un
der Section 153A of the IPC are again
st Urdu journals and dailies of which 
90 per cent were found to be quite 
innocent and they were acquitted 
This being the position is it not 
something amounting to peisecution 
of Urdu journal and Urdu news
p a p e r  What steps Government iave 
taken to stop this sort of persecution 
of the Urdu newspapers’

THE IVfrNISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I K 
GUJRAL) When the Conference «vaa 
held here a deputation of the Con
ference called on Prime Minister end 
met me also and they iaised certain 
points For one thing, prosecution w 
launched by the State Government and 
not by the Central Government This



point is being looked into because we 
do feel that the complamt was not 
wholly unfounded

SHRI C K CHANDRAPPAN In 
the statement it is said that a high- 
power committee is going into thp 
xnattet The Minister said in Bhopal 
that the report will come b> end of 
June Will this statement come by 
that time’  Secondly before the le 
port comes why cannot the govern
ment tdke some decision sympatheti
cally considering the problem cf 
newsprint quota and other technical 
pioblems which are raised m the said 
report

3 Oral Answers

SHRI I K GUJRAL So far as 
taking action sympathetically is con 
ceined I have assured the delegation 
about it and I can repeat i* nert 
Government is sympathetically mtl’n- 
ed and wants to tdke a sympathetic 
attitude towards Urdu Press That is 
why we have been changing our 
tntiie policy m so far as newspunt is 
concerned, allocation of advertisements 
is concerned and also giving support 
for import of machintj for printing 
We have been taking a verj positive 
attitude and I am certain 'he Urdu 
press is alreadj feeling that tw Gov 
eminent of India s attitude i«> \ery 
much m their favour and that we are 
trying to help them

tit <Tf«¥q C7T
iTH?fhT i t i t t i t f t w m w r i m f f c
%?t STGRKt ^ 5T7T F  fefc
^  SfsFf? f t  Irftt % srr<jp- qr stpt> 
w w t  r̂r®r «pt j f t  i  m

W ^TTT f t  T* Wft
%  a rm  s r p fh R ^ R  t r - s m  

Tft & ? w r #  w m  f r o  
if ^TtTWT f t  *rm?*T sprr
mx g r r t  *r * tf f i i  -rrs^r 
w  i

in fo  %o : w  m vfr
*ftfor % *rft ft *%t srnr t*

f i n i t e  % f t
^ s r r f t t f k ^ r r | « ^r?frr 
*nf ^7% stt ft fa  in* ?fk 
qr f t f  srttf Ir  tit
*P?TTf *P T  £  ?T> ^  T O 3 T T  f f t T  I

tit qffo TTo 5T ^  • W
ftFr ftPWET f t  3TT5T ?PT ^  ft ft?
ar j?r Ir ihr ^  w srrrt % %?rrc> tfssrc
153 (n-) % VTRr *r*T $

s r  f*P ?rc% w ^ F t  *r  s r i N t
k  ^  j ^ - ^ e r r  *n r r * f r r  *

m  ft sftr sr# f t  fsRT «tt srrtf- 
2FT¥FT |?TT ft anr to ^  
f^ p TT O  fj p r  *r % fraT*fr?r 
*tm  f  t  $  ^  *m?T$t *r̂ t j f  1

w  stmrWr M ^ r r  tt ^  ft 
3FTR ^cF'-Trrnft nf?TT *^T
% feRTO 1 53 ( i t ) % w&zm 
zn r r  f m  «rr ^  ftr  ^ 9 ? tt  *p r * f r  
tr*H*m t  ih  t  f e w  f*r %-*rrxt
jt  w  ^r^TPrr w  f r  ?rrr^
TT?T. tTo T f^TTT rrf 7T€?T

P w  j 3 r * *rn r»r f« r r  
THTT r̂ XH- ft rfT ?r^ *3»T STPftVT»r«T 

f t  ^TTft f  T r ft  ft I

*nf O %o *T3J?TH TO WTWPT
ir̂ r ?r^  Pr f^rr «p- 

^rrar w  ft tt̂ t ? m v m  firrr
^Ttfer ^ «ft irwr ft «rr̂ : ^

f t  rtwswst fe rr f »rf ft 1 3r̂ r 
r f T  »T2ft $  spr f T P J T  ft

m tr w i  f*P 
* ft ^t%jt «rr -  s r r ^ r  ft f% ? ir
^PT *£\ VT ffsb% ffT VTWr
5®r«RT ^r%rr m  *$t t o t t  ^rrfktj-
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s r t  ?pf arrer f*rr*  ^ * r  *rrf a w  ?tt 

*£z St f t  *?t *&rr tftr *n? *[Ts*rr 

% f̂ m i

«ft wfar y w  4  *tm r  Trfcrr ^  
"P f ^  srsranx Tps^h f s t tt t  %  *rr®r t s f t  
%  ftm t t  f t  ftrs rftr#  *r

U F T  TO T T ? *T  * s t  t |  t  ’  3 *  T t  ? n w r  
f i r m  fer% q w s  q n f s v f c  ^r f  
<rorr sft j j $  t s t  < w w rrt  %  jfer^rm ^t h t ^  

%, ^ ft 5ptt srnr i

^  n m O  %  m m  s ft  * h j * w  f f * f t  
xronrR $, w t  t t  % f g w s  wt w t  r r r f  

%■ %*r ^T5i% % m  ^  f t  *n^?sr 

%  * R T  W FT ^  T t f  T ls S P C T I f*B*PT f r * r r  f  ?

*ft WEH fafTTt STR^cft TTT 13T

?pt jr ^ t ^ s n r R  f  **

ssft WTfo V o  1T1TOH F T  

^TcT H*rST «fi 51T^ 3psr fJT 7 f  

IWRTFt Tt 5fFT T*% t  T̂T i f  % TOTTT

n r  srfa  err *ru^r ^  t  i fsra^ft 

q ^ f ? 3i %  m ti  wwn- w r 7% w m n v r  
Tt fasRt i r f t  ^  ftr^fr ft i
F r f o r r  tjtt qnrfrnft t t  ? ?  f  r r r f r
srk ^TRT fT g ^ fs r^ T  f*FT I T**RT 
Tt 3TSTRT «TR I  fafft 3R R  % ft, SRT 
WWJJT5T <TW< I  cTt 1*r%ft3RTT 
faqT  3TRT =srrf r̂r j

«ft TJ -̂o q q o  w f f  *T&W *TftaT,

t ®  far  ir * r t5t ^ * r  f<?
- ^ t  *t§ «ft f r  s r r fg r  f t  

i h r R  % s f  ^r t r  ^  t f r  s r ^ t 
t t  jtt s r r ^  t t  arf t * t  *r * r  

^  ^  f^rsft ? fk  srPT^ ^  *n*t
^ t  ? r^ *rp ft v t  « ft  i w  ^«rn r ^  rr^rr 
| w  »ft t »  ^rar # k F r r  strtt? f ^ r  v 
xft ?wer ^ t  fn f t  v^ftf^Tgr ^  

^ W R  * t ?  JcJTft^ m f ^  ZTf $

f*P ’STT'T TO W  OT *T?jt %f*FT ^ f T  W ^ t
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W t I ?ft f  ^rnr^t ^tto? f q f ^ r  mzz 
r̂ T f^r ^ff?rr f  ̂  f t  ^ t t o t t  %

?THT% W » r  W t %  O T  ^ R  ?t ?TRT*T *ft*T  
t ,  f r  3r r  %  s ftrr^  *rr#  t  f t % t  s ft 
srt ^ f w  f t a r g ^ f  q r a R i t < f t f > f t  ^TTf^ TT * 
( w r a w w )  ^  5 R T T  %  3ft W 3 H T  t  * T f  

T t  ^  ? fft  ? T T ^  f  T T t f T  Sft^ft-
f ^ r  irr ?fr sr^sft Jr | m  f ^ t  *t 11

weprw * fta ?  tt irw^r art 
*m | i

SHRI S A SHAMIM This is 
within your competence that all the 
speeches made in any language

% *rr*r% ̂  ̂  *r ̂ t 3r?t i ^  
STTS fe r  ^  Tt TRt fo M t t  I

By which time I have forgotten 
whatevei I had said

f|WW *Tft^9 STTT WT5 f?R T ft

t t  ^  frnr i

« f t  t^T o  (TCTo 9?T3ff w z r r  « T H  
SPfaTT t  ST%?T t  fT?T T t 

w ftk  * R t f T  s r t f t f s n r  i f  ^ s t^ r  ?r ^  
t  I ^  ? rM  T tf SRfrtt f̂tsr 5fft T f  

T f r  f c ?ffT  TT T^ F T  ^ T R  % f t  TTT 
I qTTFTTT 

spRTR Trfsrn- grrfr iro’̂ ni 
sft i ? T T t  s rg -^ rrt f t  w n rr  t ^  ? t t
fiRT W3lt m f fT t  TT Fpf JTT fTXT flT 

sftT ^■=R'?jf?ft Tt T t f  ’T3n̂ 9T *ft 

»T ^  I T t f  T t  c T T f J r  SRT ff^ t 
Jrf5T^t»rf ?ftf^%f!TTT^*r9 i ^ ¥ ^ r  
% f t  i^TTt f̂ r̂ rr ^Ttr grrfT i^rrt i^ ttt  

5T3f*rr ?r ttjtt t o  i

«r«T4ff «TftW W*R *Tf 1 ^ 3T^R 
?TT ^t *Tf$* T f ?TT?ft f t  c f t ^ T f  %f%T

Oral Answers 6VAISAKHA 5, 1995 (SAKA)



STET <TT *T FT  W e ft t  1 ^  ^
^r#ft i

«ft fcflU srtt ssr ma- vt
STTTOft 3ft fa t tto
w^m ? m  s ftr  T7**r trvfirt %  § t r t  
fsRT̂ r fa rrw w ^ t t  q*ft feq srr̂  
I  W F  focHT 5T7T STffSft W 4T0 ^  
%m ^  | srtr P+dHT ^  t  ?r«rr 
^rft 2p?r f̂r ffrr v rn rw t^ t^ | ? 
r̂r«r ttrt wr «rttt 1%cFf

^  W^R-'TWt % rrfsiTT 75T-
qvRt % 3?TT t, fiFT STRHTt
JT -rfH  ̂?tV7 PpcR"  ̂ 3TST *t ^ 7

SHRI I K GUJRAL: As regards the 
information regaiding the percentage 
for the various languages, I would 
need notice But I can say one thing 
slraightway, “namely, that the pcrcen- 
age of advertisements being given to 
the Urdu papers needs considerable 
improvement, which we are going to 
do.

*ft W  fcwl m  *T*TF<T ^
im  sTra^fi  ̂ t̂fsnr i

wt wrf o %o iprrRT ?rr'T?r & 
forat «r̂ ?̂ 3r viaft *ft f. srW^rpft 
f^Rft ^t t  I

3[KT <HfT TTT̂TSP I  Srt#fNFf?Ffr «BT,
■??rrr sttt tft *r?ft $, w r r

trt % -^rr $
%f*FT o’T S*T% ?̂TTff̂ nfT f%
WT ’TtsfbR £ I

*ft 1^0 TT^Wt^R ^|t - ^ JTW 
T̂̂ TT f? f% ^  "?%

| % fasTTE, 9PTT ^ » r

7 Oral Answers

srs vt ftftr ^ft fo
^Tfw % f̂ rcr r̂nr ?

SHRI I. K. GUJRAL* The question; 
of our giving a direction in this con
nection does not arise. I think State 
Governments are also conscious of 
their responsibility

*ft mm finrrft arrafoft • tsw
wrpT'T Jr stpt i 5 31* OTfro 5̂t *rf «ft
cT5T HT8TVT STSfJcT 3|ft »r£ «ft fa> ^  9TTT 
T̂T f+i|| 3fFmT, ir®5TT̂ t

«rc a r m  *r  $ w  f m  s f o :  
*T3ft % sft srerRfsruT 
f w  t  f% fw  »mFft ir rnn m
fWft^T f?TT t, ^ 3TT5RT '(TfciT |
T̂T ¥T5fTTT STFT 1 5 3TT ^  ^  ^  % 

^  *r fsRTT irr T̂ t t  ’

SHRI I K GUJRAL My hon. 
friend is over-generalising the whole 
issue There are cases, a very limited 
number of cases m which attention 
of the State Governments was drawn, 
that there has been some miscarriage 
of judgment of issues That is one 
or two cases But to make a broad 
sweeping statement that 153A has not 
been used properly would be sa /mg 
too much

SHRI DINEN BHATTACHARYYA: 
Arising out of suggestion No 3 that 
Urdu should bo made one of the offi
cial languages in UP, Madhya Pra
desh, Bihar and Delhi, what positive 
steps do Government want to t«>ke 
at the earliest so that the matter may 
be settled?

SHRI I. K. GUJRAL: Suggestion No.
3, as my hon friend would see, is not 
a statement on behalf of Government. 
It was one of the suggestion made by 
the conference itself that Urdu should 
be made the second official language 
in these States This is one of the 
issues being examined by the Urdu 
Committee.

Oral Answers &APRIL 25, 1973
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Direct Line from Rajkot to Ahroeda- 

b*d

*842. SHRI ARVIND M. PATEL: 
Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) whether there is a direct line 
o f telephone from Rajkot to Ahmeda- 
bad; and

<b) whether Government propose to 
extend it up to Gandhinagar?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): 
<a) Yes, Sir.

(b) Yes, Sir.

« f t  W f fa *  TOT : m w  3ft.

fr wft % srFRT f  fa
T I W  *n‘EffalTT f t
TO* fR! P  % ?

sft snaw q$rfwn: ^  farffa
3TT ^ ST* **T I

TTjft̂ T WRFTT f, ygVSnRTT sflr 
^Tnft*T*R *?t ^rr^'T *Nft t r fh n r

%  *r ft. »r f% «rn w  *r t ,  % & 

m wr w  fwpr %
Orsrnpr cr^  ^rr^T i t w ? ?

fsFTTT "*gt I  ?

«rt mm** *$rfvn  : %t, v$
f̂ rrTm^T £ i

SHRI P. G. MAVALANKAR: Is it 
a fact that at present there .*s no 
direct telephone line between 
Ahmedabad and Gandhinagar? 
Secondly, how is it that there is a 
direct ‘hot’ line available between 
Gandhinagar and Delhi only as bet
ween Ministers at both ends and not 
tor the general public?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): 
It is not correct to say that there is a 
‘hot’ line between any Minister here 
and Ministers down south or in 
Ahmedabad. But it is true that 
Ahmedabad and Gandhinagar are 
going to be linked by STD because 
the microwave transmission system 
has been installed there and it is 
likely to be commissioned in this veiy 
financial year.

Commemoration Stamp in the memory
of Vir Tikendra Jeet of Manipur

*843. SHRI N. TOMBI SINGH: Will 
the Minister of COMMUNICATIONS 
be pleased t0 state:

(a) whether Government propose 
to issue o postal stamp to commemo
rate Vir Tikendra Jeet of Manipur;

(b) if so, whether the stamp will be 
issued on the 13th August next, the 
date on which Tikendra Jeet was 
hanged in the year 1891; and

(c) the time by which a decision 
wiJI be taken m the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA):
(a) to (c). It could not be possible 
for the Government to bring out 
special, postage stamp in honour of 
each martyr, m spite of Government’s 
keen desire to do so It was there
fore decided to bring out a special 
postage stamp in memory of all the 
martyrs and to pay homage to those 
who laid down their lives for the 
cause of the Freedom of the Nation. 
This stamp was issued on the 13th 
April, 1973 on the Jallianwalla Bagh 
Day.

SHRI N. TOMBI SINGH: May I 
know the names of the martyrs in 
whose honour the Government have 
s0 far issued postage stamps? May I 
also know whether when the decision 
to stop issuing stamps to honour the 
martyrs was taken, Government took 
special care to examine the back
ground of the outstanding martyrs?
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THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): 
The question of stoppage of issue of 
stamps in honour of martyrs does not 
arise. In fact, we have honoured our 
martyrs by issue of a memorial stamps 
just recently. Luckily for us in this 
country, there have been myriads of 
martyrs. It is not possible to honour 
each one of them individually. So 
far as individuals are concerned, those 
in whose memory we have featured 
stamps are men like Sardar Bhagat 
Singh.

SHRI N. TOMBI SINGH: I do rot 
quite understand or appreciate Gov
ernment’s difficulty in issuing a stamp 
in the name of every martyr. But in 
view of the fact that there are out
standing cases of martyrs who repre
sented the love of freedom of certain 
people, of certain regions in States, 
and also ":isidering the fact that by 
honouring these martyrs individually, 
Governm nt and the nation will not 
only be honouring the individuals 
concerned but the entire region con
cerned, will Government consider the 
case of Vir Tikendra Jeet under whose 
generalship the entire people of Mani
pur fought in 1891 and suffered 
martyrdom in their thousands, for the 
issue of a commemoration stamp in his 
honour and in honour of the people 
of the region?

SHRJ H. N. BAHUGUNA: We have 
every respect for the name of the re
served martyr referred to by the hon. 
member as well as tha sentiments of 
the people of Manipur. But as I said 
earlier, we have neither rejected nor 
accepted it; all such suggestions are 
forwarded to the Philatelic Advisory 
Committee, whose advice in these 
matters Government generally follow.

-STRUTT T̂pTT j  f% f t f  Wffo
zTf fevz sr^rfarar f w  t o t  t  err t o t  
*̂r% fa* vtf <nfartft ftaft I  *n 

^at>T r prt | ? yif* mar ** t  ftr

w r  srarpT *rwt it 
sqfw r $ i 1 9 7 2  *r arcr
«ft eft STTcT: ^ft *% *T
% *t ^t 'sr&s
f*Pt ^ I 3?pfit tT5f> SBT'T’T f̂t f̂ FPT *PTT «JT
X5—* - f*._______  .—_—TV 3FPP m  TCT̂  RVTvlT

Ipnit i *r*ro Jr *r tft 
tost** st̂ ct 1 1 $  *reft Kfftor
*T 3TFFTT T̂fcJT fffo 'sft HTVTT^>t 
qrfvRft I  5R?n̂ TcT spTT ^ft 
% f&zz %
W  f t i  tftTO fa^rrroftJr | ?

« f «W  : ?TTq% W F t

HTO % *TPT 35% «ft f f w  ?

«ft W** vrf : 5TSTR Weft tft 
*5  *r ?ftt «rr i

*r$t3ra: ststr *reft % sn w

I  i

SHRIMATI JYOTSNA CHANDA: 
May I know whether Government 
have got any other proposal to com
memorate Vir Tikendra Jeet? So 
far as I remember, an ex-MP, Shri 
Lalit Sharma, brought forward a 
proposal that a picture of Vir Tiken
dra Jeet be installed in Parliament 
House. Will Government consider 
ihat?

SHRI H. N. BAHUGUNA: The ques
tion is hardly relevant.

w«wr njrtau : qrfaratffa s to t  f t  
t o  m  *T5m f *  \

Index of Industrial Production during: 
November-December, 1972

*844. DR. H. P. SHARMA: Will the 
Minister of INDUSTRIAL DEVELOP-
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MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

(a) whether figures relating to in
dex of industrial production for the 
months of November and December,
1972 have since become available; and

(b) if so, the industrial growth :e - 
corded during these months?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHR PRANAB 
KUMAR MUKHERJEE): (a) The offi
cial index of industrial production is 
available only upto the month of 
November, 1972.

(b) The general index of indus
trial production stood at 198.0 in 
November, 1972, and showed a growth 
rate of 4.4 per cent as compared to 
output in November, 1971. The 
growth rate in the first eleven montns 
of 1972 (January-November), was 7 0 
per cent as against a rise of 2.8 per 
cent registered during the correspond
ing period of 1971.

DR. H. P. SHARMA: The reason
why I asked for the index of indus
trial production for the months of 
November and December, specifically 
is that the usual pattern of industrial 
production has been that even if +herc 
is a sluggish rate of growth in the 
earlier part of the year, it spurts up 
and the figures for November and 
December are the highest. In De
cember 1970, it was the second highest 
and in December 1971 it was the 
highest. Would the Government give 
any reason for this total reversal in 
the picture of industrial production?

SHRI PRANAB KUMAR MUKHER- 
JEE: So far as the industrial produc
tion for the first 11 months is con
cerned, corresponding to the last 
year’s figure, it is progressive; 7.0 
per cent as against 2.8 per cent for 
the last year, that is, 1971.

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): The point of the hon.

Member is that usually in November 
and December, the production is at 
the peak. The reason, unfortunately, 
is that we had the power shortage 
during these months and that is why 
November has shown a decreasing 
trend. Perhaps the effect will bo felt 
a little more during December, Jan
uary, February and March.

DR. H. P. SHARMA: Power short
age is there, of course, and there are 
other constraints like licensing policy, 
because the position today is that 
production also is not allowed in any 
industrial unit unless it is specifically 
licensed to produce that item even if 
there is spare capacity that is waiting 
to be utilised, and there are items 
which are for mass use. I am not in
cluding the capacity which comes un
der the purview of the MRTP Act. 
My specific question is that, where 
there is capacity waiting to be utilis
ed, and there are items that are in 
short supply, even then, why cannot 
you cut down the red-tape and find 
solutions to these artificial and readily 
correctable distortions.

SHRI C. SUBRAMANIAM: We have 
relaxed the restrictions with regard 
to the capacity to the extent of 100 
per cent with regard to some of the 
industries which are important 
enongh for economic growth and that 
exercisc has gone on. We have re
cognised the increased capacity. But 
the main difficulty is one of power 
and without power, simply recognis
ing the greater capacity is not going 
to give results.

SHRI CHINTAMANI PANIGRAHI: 
In March, 1972. industrial production 
index came to 208.0. But in Novem
ber, it came down to 198.0. You find 
that in the month of November, 1972, 
the growth rate of industry is not the 
usual one as we found in November
1971 or 1970. It is not normal. From 
208, it has come down to 198.0. Also, 
it went down further in December. 
In 1973, in January, February and 
March, production has gone down fur
ther, that is, the rate of growth has 
come down to one per cent. There
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fore, I would like to know from the 
hon. Minister what measures and 
steps the Government is taking to see 
that this distortion so far as industrial 
production is concerned, is set right. 
Why should it go down so rapidly? 
What steps are taken to see that the 
unutilised capacity in the industry to 
the extent of 50 to 60 per cent is 
utilised at once?

What steps are going t0 be taken to 
see that this is remedied?

SHRI C. S U B R AMANIAM: It is
trup that the index of production rose 
to 208 in March a little bit abnormal
ly for this month from 196. In the 
next month, that is, in April, it slump
ed to 190. Therefore, you have to take 
the averase for a year rather than in 
a particular month which might be 
due to abnormal reasons existing dur
ing that period.

But, as far as the industrial growth 
is concerned, we are taking various 
steps for the purpose of improving 
the power position and witin a short 
periqd, we cannot work wonders. 
Still it is possible to improve the posi
tion and we are hoping that at 'east 
by the end of this year, if not the en
tire power shortage, we should be 
able to reach a satisfactory position 
with regard to the availability of 
power

SHRI CHINTAMANI PANIGRAHI: 
What about the unutilised capacity?

SHRI C. SUBR AMANI AM: I have 
already answered this. This has been 
gone into and to the extent necessary, 
the unutilised capacity has been utilis
ed. For the purpose of utilisation, it 
is all a question of supply of raw 
materials and the infra-structure be
ing made available which is mainly 
power.

SHRI S. M BANERJEE: May I
know whether the workers will be as
sociated in the industrial units be
longing to the public sector undertak
ings? If so, may I know whether any 
policy decision has been taken to as
sociate them or their representatives 
in various boards and committees to 
see that the production increases and 
industrial harmony is also maintain
ed?

SHRI C. SUBRAMANIAM: I cannot 
give in details about the workers' 
participation.

SHRI S. M. BANERJEE: My ques
tion is this. Has any final decision 
been taken by the Government in this 
regard?

MR, SPEAKER: If you want a re
ply to this question, you better give 
him notice. I do not ask him not 
to reply. He wants a notice for that.

SHRI JAGANNATH RAO: Indus
trial production also depends on the 
investment of the country. May I 
know the investment made in various 
sectors—small, medium and core—in 
the first 10 months of 1972 so that 
that can give us an index of indus
trial growth?

SHRI C. SUBRAMANIAM: I have 
given all the details.

SHRI JAGANNATH RAO: You
have not given.

SHRI DINEN BHATTACHARYYA- 
May I know whether the industrial 
production will give an assessment 
with regard to the growth in employ
ment potential in these organisations?

SHRI C. SUBRAMANIAM: This is 
completely a separate question. Here 
the question relates to the index of 
production. If my hon. friend puts a 
separate question, I shall be able to 
answer.

sft jpn? *Nft
# sr?r fw r

f  fa w frff % t w t  *T7T f  I
to# *f?r *T*r ^nnrr ̂  =?

*nramrf <tt sftr
sppit #  jprsnm r̂r?rr f  i

3TWT f  fa m  flTfJrr
^irwrnirf wft eRPrsr srte

£ 3T? *  mfa
i

MR. SPEAKER The question is whether 
the figures are available or not. You are 
going to into all sorts of things*



17 Oral Answers VAISAKHA 5, 1895 (SAKA) Oral Answers i$

lil JW  W  WWW : 5T3ft
£ fa

gsffcfr apr i?qr^r t o  % i T fa  
*m  wax wtmrU 

^srircft f  i ssfarq icqT^r ?zm  
I  i *  u f 3TR#rr TTfcTi f  fsr w r 
hvwt in  sfft «r

*r finrp- ^  r #  j  i
MR. SPEAKER: S.Q. No. 845-  

Shn Priya Ranjan Das Munsi&\a^ nt 
„  Fateh Singh Rao Gaekwad J 

S.O.No. 846—
Shri S. N. Mi>ra 'I Â m

,5 Birenjcr Singh Rao /
Proposal for sharing Television Tech

nology by H.A.L. Hyderabad
*847 SHRI RAM PRAKASH: Will 

the Minister of ELECTRONICS be 
pleased to state:

<a) whether H.A.L. at Hyderabad 
proposes to share television technology 
with licensed manufacturers; and

(b) if so, the names of manufac
ture! s selected for the purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): (a) and (b)
Hindustan Aeronautics Ltd., at 
Hyderabad has developed engineering 
know-how for the manufacture of TV 
Receivers This know-how is being 
passed on to approved parties, pre
ferably in the Small-scale Sector and 
sponsored by the State Small Indus
tries Development Corporations. One 
Company m Hyderabad, M/s. Bharat 
Television Pvt., Ltd., a joint-venture 
of the Andhra Pradesh Small Scale 
Industrial Development Corporation, 
haf entered into an agreement in 
November, 1972, with Hindustan 
Aeronautics Ltd., for the transfer of 
the know-how Similar negotiations 
are in progross with the Orissa Small 
Industries Corporation.

SHRI P. VENKATASUBBAIAH: 
The Andhra Pradesh Small-Scale In
dustrial Development Corporation en
tered into a joint venture and an 
agreement has been reached in 1972. 
May I know whether any definite 
date has been indicated by this cor
poration in the agreement to 
the manufacture of the TV sets?

SHRI K. C. PANT: I do not have 
this information with me. In any 
case, we do not fix the date. It is for 
them to fix the date and work accord
ingly.

SHRI P VENKATASUBBAIAH: If 
there is no definite date indicated and 
if they prolong it, they will be deny
ing other companies the benefit of 
sharing this technical know-how.

MR. SPEAKER: He says he does not 
have the information.
Setting up of Public Sector Industries 

in War Aha
*848. SHRI J. G KADAM: Will the 

Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

(a) whether Wardha District has no 
big industrial establishment; and

(b) whether Government propose to 
take any steps to establish any in
dustry in Public Sector in Wardha 
District for its industrial develop
ment; and

(c) if 5,0. what?
THE DEPUTY MINISTER IN THE 

MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI PRANAB 
KUMAR MUKHERJEE): (a) to (c).
A statement is laid on the Table of 
the House.

Statement
(a) There is at present no indus

trial establishment in the public sec
tor located in Wardha District How
ever, the following five industrial 
undertakings in the private sector are 
located in Wadha District:—

Name of the Undertaking __ _ ___ I tern of manufacture
iTPulgaon Cotton Mill Ltd. Pulgaon..........................................Comm yarn and co

tron cloth.
2. Rai Sahib Rekhch and Mohatta S pinning and Weaving Mills

H inganghat . . .  . . . .  Cloth and Yarn.
3. R. B.BansilalAbirchand spinning and Weaving Mills Hirgan-

ghat . ........................................................... Cotton Yarn.
4. Prakash Vegetable Oil Products Wardha . . . C c <t S<«< Oi<
5. Prakash Vanaspati Udyog W ardha..........................................Vdnaspau.



(b) There is at present no proposal 
under the consideration of Govern
ment to establish any new industries 
in the Central Public Sector in 
Warclha District.

(r.) Does not arise.

SHRI J. G. KADAM: May 3
know whether the Government of 
India has made a survey for estab
lishing a heavy plate and forge foun
dry industry at Wardha a few years 
back and a Ga2ette notification was 
made under section 4 of the Land 
Acquisition Act and if so, the result 
thereof?

SHRI PRANAB KUMAR MUKHER
JEE- II has been pointed out in the 
statement that certain industries in 
the private sector are already operat
ing m Wardha. Wardha has not 
been identified as a backward district. 
At present there is no proposal to set 
up any public sector industries there.

SHRI J. G. KADAM- May I know 
whether a survey was made recently 
by the Railway Ministry for establish
ing a railway sleeper manufacturing 
industry at Wardha?

SHRI PRANAB KUMAR MUKHER
JEE: So far as the Government of 
i idia is concerned, at the initial stage 
there was a proposal to establish one 
foundry project and another industry 
in connection with the Heavy J’lates 
and Vessels Ltd. But subsequtntly it 
was found that these two industries 
cannot be established there.

SHRI VASANT SATHE: May 3
know why these two industries were 
not found feasible to be located at 
Wardha, in view of the central locat
ion of Wardha which makes it econo
mically possible from the transport 
point of view? Will Government con
sider locating a major public sector 
venture in Wardha area or near about?

SHRI PRANAB KUMAR MUKHER
JEE: At the initial stage these two in
dustries nrere .sought to be established
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at Ward* a. But subsequently it was 
found that so far as the foundry pro
ject was concerned, there was ex
cess capacity in HEC, Ranchi and 
there was no demand. So far as the 
Heavy Plates and Vessels Ltd. is ron- 
cerned, it was found out that the 
location should be near a port vea. 
So, Wardha was not suitable for that 
purpose.
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Enlargement of Fourth Plan for Bihar

*849. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of PLAN
NING be pleased to state:

(a) whether Government propose 
to enlarge the Fourth Five Year Plan 
for the State of Bihar; and

(b) if so, the particular fields in 
which allocations are proposed to be 
increased?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) No, Sir.

(b) Does not arise.

gwfar srtt*  f*rf : fafrr tnp
ftrereT p i  7T37T I  sftr Sfrt <TT-

% \ htsftt *  
1T?rr fSrore f w  f%  f t r a i  | t r  rp s ift 
*FT s r f e  KR f̂ TT T O T  TPfft

*r to t farsrp* t o t t t  k  w f t

% fVr *frSFTT I  ?

3TFRT TT̂ TT j  f% TOT STN fefTT
fOT Vmfi f* Jjf* jfppf |

^  ^  wpffor ifhnmff ^
*>> v m  *r -mft |rr «rcrr ^

faTrTTT % f%TT | 7
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SHRI MOHAN DHARIA It is true 
that Bihar is one of the backward 
States where the per capita income is 
perhaps the lowest The State Gov
ernment has not made any demand 
to enhance the outlay of the Fourth 
Plan The outlay has already oeen 
laid down and the Central assistance 
i«- the same The State Government 
was asked to mobilise more resources 
Unfortunately, it was not possible 
Therefore, it is not possible to have 
these outlays enhanced

: srwrw
ft fa wtttt 

*  spRT frpro ftraT ft fa
fac5?  |TT TTjZfT *Ft T ’P -

srV £ writ
qiSRTOt fa r*  Tp I  | T̂cFT

*&rr ft fa sr r z ttt •& *
fro* £%t t  M  r̂fspF sr  fwr 

^nw  i t̂ft to  *rrt yrerrft ft fefR 
3Cr7TTT ?r q*r ^fhr
jftiRT % jjanp'

vrrwrr T  ’TFT «ft, cITfa ift
wtoTt spffa jftaRT ir ytt
•t ^ rrr  fa*rTR 
m ^PTT % f a m  3tt *r%  i % fa? r 
frrn* T? f^rr ft

SHaWT : m*r w nr rft |
TO ^  f  ?

s ft STCTTS I t  J T T T R - *T 
strait r̂rgcrr g fa  afr fa*rr to t  
ft f a  f r o *  5T9rt ^  W  f r f t r v  tr c  f e n
3THPTT, ^ to r t T J T  %  «RTT STFT fa ^ T T
^  ir faRrrr ^rm ft ?

SHRI MOHAN DHARIA As we 
have indicated m the Approach Docu
ment to the Fifth Plan, the Central 
Government have decided to take care 
of backward and hilly areas Bihar 
is one of the States which will be 
benefited because of that decision.

SHRI D N TIWARY In view of 
the fact that the Government is com
mitted to help the backward areas and 
also in view of the fact that Bihar 
is a State which has got the lowest 
income and it has not been able to 
mobilise sufficient resources due to the 
poverty of the State, will the Central 
Government heip the Government 
of Bihar in the Fifth Plan’

xfriRi (*ft ifto *rt)
TO Sirfa *PT <TFF|̂ > I,

$TOT TR# T8RTT5TT ©TT̂T
7*37 3imT I

«ft tfo  XTHo fWTft : *TO *P?FT
«rr fa 5ft w
TT5F *TFT cTTTt ft $ arR'TT jjf fa
WT ?nqr fS» T* T| ft 2|T ?Tft, ^fa 
fagrr writ % 5FTTJT fTWtfW
?nfasn^3r ^  w? jttttt, m*
W3 ^ m r r  ft *rr ^  1

Report of Netaji Inquiry Commission

*850 SHRI MUKHTIAR SINGH 
MALIK Will the Minister of HOME 
AFFAIRS be pleased to state

(a) the amount of money spent on 
the Netaji Subhas Chandra Bose In
quiry Commission so far, and

(b) whether the final report of this 
Commission is expected to be sub
mitted7

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS

(SHRI K C PANT), (a) An expendi
ture of Rs 4,30,944 has been incurred 
upto the 15th April, 1973

(b) The term of the Commission 
has been extended upto 31st October, 
1973



SHRI MUKHTIAR SINGH MALIK: 
Sir, I would like to draw your kind 
attention to part (b) of the Question:

“ (b) when the final report of this 
Commission is expected to be sub
mitted?

The hon. Minister has replied that the 
term of the Commission has been 
extended upto 31st October, 1973. That 
is not a correct answer. However, I 
would like to know from the hon. 
Minister whether the report is to 'be 
finalised by 31st October or not and, 
in case it is not finalised, whether 
there is any likelihood of any interim 
report being submitted.

SHRI K C PANT: The Commission 
had earlier expected to complete the 
work much earlier. But we had to 
extend the period because the record
ing of evidence and hearing of argu
ments of the counsel could not be 
completed The Commission had 
requested for some records to be Dro- 
duced before it Thcs>c uere the 
leasons why we extended the term 
earlier. The Commission has now 
sought further extension and we have, 
therefore, extended the term till 31st 
October. 1973. We expect that the 
Commission will be able to give its 
report by that date. The Commission 
has also told us that it expects to be 
able to give its report by that iate. 
Why I have not been categorical in 
the reply is because in the past there 
had been extensions and in the period 
of extension, the work was not com
pleted

SHRI MUKHTIAR SINGH MALIK:
I would like to know whether the 
Commission will be visiting Taiwan 
where Netaji’s plane is reported to 
have crashed

SHRI K C. PANT- Some Members 
of Parliament have been suggesting 
this, and we have explained in this 
House that no official request would 
be possible, but on its own the Com- 

1 mission is free to visit Taiwan. A 
suggestion was made by hon. Member, 
Shri Samar Guha, to this effect, and
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we have conveyed this to the Com
mission.

SHRI R. V. SWAMINATHAN: 
Apart from asking for extension of 
time, may I know whetHer the Com
mission' have indicated the nature of 
work that they have carried out, the 
inquiry that has been made, what are 
the places which they have visited 
and what is the nature or type of 
inquiry that is being conducted now?

SHRI K. C. PANT: I do not know 
that they have visited various coun
tries. For instance, they have visited 
Japan, Bangkok, Saigon, Rangoon and 
Malaysia, and they have examined 
various witnesses at these places. In 
all, they have examined 87 witnesses 
abroad and 106 witnesses in India. 
This will give you, broadly, the kind 
of work that they have been doing.

SHRI SAMAR GUHA: It is now 28 
years since Netaji was reported to 
have disappeared. I hope Govern
ment will agree with me that the most 
important documents that will be re
quired by the Commission to come to 
final conclusion are the documents 
that are available with the Govern
ment of Japan and the inquiry about 
the alleged plane crash that was con
ducted by the Government of USA 
and the Government of UK and also 
evidence by Col Habibur Rahman. 
May I know whether it is a fact th&t 
the Government of Japan or the Gov
ernment of USA or the Government 
of UK have not given any document 
whatsoever to the Commission, and if 
so, I would like to know from the 
Government whether any fresh 
attempt will be made to have those 
documents from those Governments 
and also whether the Government 
will try to persuade the Government 
of Pakistan to have Col Habibur 
Rahman before the Inquiry Commis
sion for evidence.

SHRI K. C. PANT: I shall have to 
look int0 this matter. All these con
cern foreign governments, and if they 
do not give a document for any reason, 
it is very difficult for us to pressurise 
them in these matters. But I will not
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say anything at this stage because I 
will have to look info this, after my 
hon. friend has made this suggestion.

Financial assistance to States to 
modernize Police Forces

*851 SHRI SHIV KUMAR 
SHASTRI:

SHRI YAMUNA PRASAD 
MANDAL:

Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Central Government 
have decided to provide fresh finan
cial assistance to States to modernise 
the police forces and

if so. the extent of assistance. 
State-wise9

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI K C PANT) (a) A scheme of 
giving loan-cum-grant in aid assist
ance to the States for modernisation 
ol their police fortes has been in 
opeiations since 1969-70

(h) A statement showing the assist
ance given in the last 4 years is laid 
on the table ol the House (Placed m 
Library See No LT-4870/73 )

f t  ftw f*rrr srreft:
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SHRI VIRBHADRA SINGH* Is the 
Govt aware of the fact that many 
State Governments have diverted the 
funds which are meant for the 
modernisation of the police force to 
augmentation of the police force ̂  If 
it is so may I know whether the Gov
ernment will tell the State Govern
ments not to divert the funds for 
other purposes but to spend this money 
only on the modernisation of the police 
force?

SHRI K. C PANT: As I said, this 
money is meant for modernisation of 
the police force. It should not be 
used for augmenting the police force. 
If that is done, that would be misuse



of the funds. We had expected the 
States to take advantage of this 
scheme to medernise the police force 
and if that is happening in any States, 
•we shall have to look into it.

SHRI P. M. SAYEED: He has given 
a long list of States but I find that 
there is no mention of Delhi m that 
list. The biggest crime centre in the 
country now is Delhi May I know 
whether this statement relates only to 
States but not to Union Territories? 
If so, why is it so?

SHRI K. C. PANT. In Delhi and 
other Union territories law and order 
is looked after by the Centre. There 
is no ques.ion of giving assistance. We 
undertake entire expenditure to 
manage and administer police force 
in union territory This is only in 
relation to the States.
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Guidelines for implementation of 
Plan

•852. SHRI JAGANNATH
MISHRA: Will the Minister of PLAN
NING be pleased to state:

(a) whether Government have for
mulated guidelines to ensure proper 
plan implementation; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). 
Chapter XII on Implementation m the 
Approach Document to the Fifth Five 
Year Plan broadly indicates the poli
cies and procedures for implementa
tion. Specific guideline*? are being 
prepared in consultation with State 
Governments and the Central Minis
tries

*i; 3f*w7«r fa*r: 
fv-Trii %  * r * * n r  it a f f a i r  s r n fm  
%  zrw *fi ffr^rr ^rnr 5ft * m r r
in f s  w>?ni t, w
sp-rrfr f ^ r r r  %  ttv
w  n  fn  *rnr t o w  % *pmJ 
%  srfcr ainflT srP ^ r^ r  ^
O T » r  q/min ffTT^r ft m\ q - f ^ n r n r  

srr-Tfrr^cTmr f r s j W  M̂  
.̂̂ Tfr^r ^  f^riT tt,

cr̂ r ffr ^  fn  fa fa s r r c
%  ^  >r^err |  ?r v f t  q-tsrnrsn  
% ?nf; Tf5̂ *r% 1 1 *r«r
^fr q^srnr spt
it  i * r r s s  T O ? ? ?  f^ * r W  ?>  
t ^t  ^  ^ r r  irrJ r  ^  ?r?fr tarre *r 
T^rr crr^*rr ?nf«F ^  y r  c r ?
«Tĵ  »rv ?
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T̂PnTT :
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aft ST# wrrc $ rsfr «rf | ^  
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WRITTEN ANSWERS TO QUESTIONS

Expansion of larger Hones in West 
Bengal

•845. SHRI PRIYA RANJAN 
DAS MUNSI:

SHRI FATE SINGH RAO 
GAEKWAD:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) whether any expansion schemes 
of the larger houses or houses under 
Monopolies and Restrictive Trade 
Practices have recently been approved 
by his Ministry in West Bengal;

(b) if so, the names of those houses 
and the salient features of the sche
mes. and

(c) how many persons will be emp
loyed in these schemes?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM) : (a) to (c). During the period 
from 1st January 1972 to 31st March 
1973, the following houses were gran
ted Industrial Licences/Letters of In
tent for effecting substantial expan
sion in West Bengal:—

Hou&e Licences Letters of
Intent

1. Birla
2. Bangur
3. Bird Heilger
4. I.C.I.

These licences/letters of intent have 
been issued in the fields of industrial 
machinery, pulp and paper, chem'cals 
(other than fertilizers) and metallur
gical industries. 1290 persons will be 
employed in these schemes, as per par
ticulars furnished in the relevant 
application forms.

'Super Committee’ formed in place of 
National Committee on Science and 

Technology

*846. SHRI S. N. MISRA
SHRI BIRENDRA SINGH 

RAO:

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether a new ‘Super Commit
tee’ in place of the National Commit
tee on Science and Technology has 
recently been formed by the Govern
ment; and

(b) if so, the constitution and func
tions of the said Committee?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRAMA
NIAM): (a) No, Sir. No such 'Super 
Committee' has been formed or is 
under contemplation

(b) Question does not arise.

Policy Reg: Setting up of New Units 
by State Industrial Development Cor

porations

*853. SHRI RAM KANWAR: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Government have re
vised their policy regarding setting up 
of new units by State Industrial Deve
lopment Corporations;

(b) if so, the outlines of the revised 
policy; and
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(c) the extent to which industrial 
development in the country is likely 
to be boosted consequently’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM): (a) to <c). Instructions were 
issued to Slate Corporations in March,
1969 in regard to the manner of asso
ciation of private entrepreneurs in the 
projects set up by Ihem These instruc
tions were revised in February, 1971. 
The instructions provide that the State 
Corporations might invite public finan
cial institutions to participate in share 
capital of industrial ventures under
taken by them and if the shares held 
by the Corporations together with the 
financial institutions amounted to more 
than 50 per cent, there would be no 
objection to the rest of the shares be
ing taken up by private parties. In 
case, however, such financial institu
tions do not participate in the share 
capital, the association of private capi
tal will be subject to the condition 
that the Corporation itself holds not 
less than 26 per cent of the paid up 
equity capital. It has also been laid 
down that no individual private entre
preneurs or business group should 
have a share of more than 25 per cent 
in the equity capital Prior permis
sion of the Central Government would 
be required if an equity share hold
ing larger than 25 per cent is proposed 
to be given to an entrepreneur or if 
one of the larger houses or foreign 
majonty companies is to be associated 
m the undertaking. After the 
announcement of the recent changes 
in industrial policy, State Corpora
tions have been advised further as 
under:

(a) The association by State Gov
ernment or Corporations es
tablished by them with under
takings which by themselves, 
or in inter-connection with 
other undertakings, have as
sets over Rs. 20 crores, will 
be subject to the same policies 
and procedures as for larger

industrial houses as indicated 
above.

(b) Undertakings, which by them
selves. or in inter-connection 
with other undertakings have 
assets over Rs. 20 crores will 
not be permitted to associate 
themselves with State Gov
ernment undertakings or Cor
porations in industries from 
which they are precluded on 
their own.

(c) In all joint sector units, Gov
ernment will have to ensure 
for itself an effective role in 
guiding policies, manage
ment and operations with the 
actual pattern and mode be
ing decided as» appropriate in 
each case.

The instructions issued to the State 
Industrial Development Corporations 
are intended to facilitate in greater 
measure, the promotional role of these 
Corporations in developing industries 
tn their respective areas.

Import Licence for Raw Materials used 
by industrial units in Backward Areas

*854. SHRI PRABODH CHANDRA: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether his Ministry proposes 
to recommend the issue of import 
licences for raw materials and com
ponents meant for industrial units in 
backward areas in free foreign ex
change of the country of their choice; 
and

(b) if not, the reasons therefor?
THE MINISTER OF INDUSTRIAL 

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM): (a) and (b). The import 
policy for raw materials, components
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an® spares for small scale units in 
selected backward areas already pro
vides for 2/3*6 of the entitlement of 
the individual units to tree foreign 
exchange and the balance from U.K. 
credit. This provision is substantial
ly more liberal than available to 
similar units in other areas.

Vawple for parity between teehnocrates 
as* Bureaucrats

*855. SHRI B. R. SHUKXA: Will 
the PRIME MINISTER be pleased to 
state:

(a) whether Government are aware 
that there is a keen tussle going on 
between the technocrats and bureau
crats (i.e., persons belonging to I.A.S.) 
for parity in status and emoluments; 
and

(b) if so, how the Government pro
pose to tackle the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA).
(a) and (b). Government have receiv
ed certain representations demanding 
parity m the matter of pay etc., bet
ween the officers belonging to the 
technical Services vis-a-vis those of 
the I.A.S. The Third Pay Commission 
have made certain recommendations 
in this regard and these are being exa» 
mined.

Applications for Industrial licences 
from West Bengal Industrial Develop

ment Corporation

*856. SHRI B. K. DASCHOW- 
DHURY: Will the Minister of
INDUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) how many applications seeking 
licences for new industries were re
ceived from West Bengal industrial 
Development Corporation during 
1972; and 
465 1 M

(b) how many Letters of Intent 
issued to W.B.XJD.C. during 1972 have 
been converted into industrial licen
ces till March 81, 1973?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM): (a) Seven.

(b) None.
Central Silk Corporation

*857. SHRI C. K. JAFFER SHA- 
RIEF:

SHRI G. Y. KR1SHNAN:

Will the Minister at INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Government propose to 
establish a Central Silk Corporation 
to regulate the production of silk in 
the State of Mysore; and

(b) if so, the salient features of the 
proposal?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA
MANIAM): (a) There is no such pro
posal at present.

<b) Does not arise.

Additional chance for Government 
employees for appearing in IAS 

examination
*858. SHRI HARI KISHORE 

SINGH: Will the PRIME MINISTER 
be pleased to state:

(a) whether Government have 
second thoughts in regard to the re
commendations of the Administrative 
Reforms Commission to give an addi
tional opportunity to all those em
ployees who are not already in Class I 
service but have completed six years 
of service and are under 35 years of 
age to appear in I.A.& examination; 
and

(b) if so, the reasons thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF HOW® AFFAIRS AND
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IN THE DEPARTMENT OF PERSON■» 
NEL (SHRI RAM NIWAS MIRDHA):
(a) The recommendation is still under 
consideration along with certain 
other recommendations relating to 
Class I Services. The Third Pay 
Commission has now made some sug
gestions on the subject and the final 
decision will be taken after full exa
mination of these suggestions also.

(b) Does not arise.

National Programme of talks (Hindi) 
at A.I.R.

•859. SHRI B. S. BHAURA: VTill
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether Hindi-knowing persons 
are not booked in the National Pro
gramme of Talks/Discussions (Hindi) 
at Delhi Station of All India Radio; 
and

(b) whether only Delhi people are 
booked in the National Programme of 
Talks (Hindi); and whether some per
sons are booked frequently in these 
programmes?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJ- 
RAL): (a) Only Hindi knowing per
sons are booked for these Hindi pro
grammes.

(b) No, Sir.

Appointment of M.Ps. as Directors of 
Public Corporations

•860. SHRI K. LAKKAPPA: Will 
the PRIME MINISTER be pleased to 
state:

(a) whether Government have taken 
a decision not to appoint Members of 
Parliament to be the Dirsctocs of the 
public corporations; and

THE MINISTER OF STATE IN TXOt 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDBA):
(a) Yes, Sir: the Government has 
taken a decision npt to appoint Mem* 
oers of Parliament to Boards of Direc
tors of Public Enterprises.

(b) The reasons for the decision not 
to appoint Members of Parliament to 
Boards of Directors of Public Enter
prises are the same asthose given in 
the Krishna Menon Committee on 
State Undertakings. Extracts from 
the reports of the Krishna Menon 
Committee are given below:

“ .........The Member of Parliament
concerned is part of the organ of 
Public control and is the exponent 
of public criticism in Parliament. As 
a Director or part of a concern’s 
administration he is responsible for 
the very conduct and affairs which 
Parliament, and therefore, he, is 
called upon to examine, criticise 
and judge. Having specialised and 
inside knowledge, he can use it in 
Parliament and elsewhere, when he 
has disagreements with his collea
gues on the Board and wishes to 
take a line apart from the team of 
which he is a Member. His collea
gues who are not members of Par
liament like himself cannot reply. 
They are “officials”—employed in 
State Undertakings. His Parliamen
tary colleagues are also at a disad
vantage because he purports to 
speak from expert and inside know
ledge. The Minister finds himself 
in a very embarrassing position 
when the matter is debated in ihe 
House.

There is also the further consi
deration— for whom does he speak?
(1) If he speaks for the industry in 
Parliament he takes the place of 
the Minister; (2) if he speak3 for 
the Board as Managing Director or 
Chairman, being one himself, then 
he has greater facilities which other 
MPs, do not have; (3) if lie turns 
critic, he places every one including 
the industry in an adverse position.

(b) if so, the reasons therefor? Xt will be understood that such a
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Member oi Parliament, who is not 
m member at Government, cannot 
take over the functions and duties 
o f a Minister. He cannot oe a critic 
for the reasons stated above. Thus, 
he can neither defend nor criticise, 
for as Chairman or a Director of 
the Company concerned he has 
access to information which others 
do not have and which he should 
not use. Therefore, if a Member of 
Parliament is Chairman or even a 
Director, he would disqualify him
self for participation in discussions 
in regard to the concern he is asso
ciated with, and there would be 
severe limitations in regard 10 his 
participation in debates on similar 
concerns or State concerns as a 
whole. On the other hand, he can
not be obliged to sit in Parliament 
unconcerned, when the debate is on 
matters of which he has knowledge. 
This, in effect, would prevent him 
from functioning fully as a Member 
of Parliament. If, on the other 
hand, he were to use his position 
ahd his knowledge, then he places 
the concern of which he is an active 
and responsible part and the Board 
at a great disadvantage* as well as 
m a position of embarrassment. His 
'•olloagues and the concern are not 
represented in Parliament except 
through the Minister. Convicts will 
arise as to whom the Minister 
represents ”

Drinking of Liquor in Public by 
Government Servants

8022 SHRI VARKEY GEORGE’ 
Will the PRIME MINISTER be 
pleased to state

(a) whether Government have 
issued any circular barring Govern
ment servants from drinkmg liquor 
m public; and

<b) if so. the mam points thereof?
THE MINISTER OP STATE IN 

THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI HAM NIWAS 
MIRDHA): (a) and (b). In regard to

the consumption of intoxicating 
drinks and drugs, the Central Civil 
Services (Conduct) Rules, 1964, pro
vided as follows:—

“A government servant shall—.

(s>) strictly abide by any law 
relating to intoxicating 
drinks or drugs in force in 
any area in which he may 
happen to be for the time 
being;

(b) not be under the influence 
of any intoxicating drinks 
or drugs during the course 
of his duty and shall also 
take due care that the per
formance of his duties at 
any time is not affected in 
any wav bv the influent ̂  
of huch drinks or drugs;

(c) not appear in a public place 
m a state of intoxication;

<d) not use any intoxicating 
drmks or drugs to excess.’'

In order that the Government ser
vants may set an example by not 
indulging in conspicuous consumption 
of intoxicating drinks or drugs, the 
Conduct Rules have been further 
amended so as to provide that a Gov
ernment servant shall refrain from 
consuming any intoxicating drink or 
drug in a public place which means 
any place or premises (including a 
conveyance) to which the public have, 
or are permitted to have, access, 
whether on payment or otherwise.

Surplus L.D.Cs. in the Ofilee of 
Regional Settlement Commissioner 

Jullundur

8023. SHRr R. V. BADE: Will the 
Minister of COMMUNICATIONS be 
pleased to state-

(a) whether certain Lower Division 
Clerks who were declared surplus la 
the office of the Regional Settlement 
Commissioner, Jullundur on 1st May,
1970 were nominated by the Central
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(Surplus Staff) Cell to the office of. 
the General Manager, Telephones, 
New Delhi and office of the Post- 
Master General, Ambala, during the 
period 1st May 1970 to 30th Septem 
ber, 1970

(b) whether otter having joined 
and worked during the period from 
May, 1970 to 10th September, 1970 m 
their respective Departments, the 
above Lower Division Clerks were 
re nominated and relieved of the±r 
dulies to 10m the office of the Execu
tive Engineer Food Storage, Electri
cal Division, C P W D Ludhiana, and

(c) if so whether the vacancies 
thus caused were filled up through 
the Central (Suiplus Stall) Cell nomi< 
nation 01 through other permissible 
channels’

THE MINIS 1ER OF COMMUNI
CATIONS (SHRI H N BAHUGUNA)
(a) Yes Eight I D Cs were nomi 
nated by the Surplus Cell to tht 
office of PMG Ambala and 26 LDCs 
were nominated to the office of the 
General Manage! Telephones, New 
Delhi

(b) Yes One ot the LDCs nomi
nated to the office of the PMG 
Ambala after receiving training for 
a week, did not ioin duty and was 
renominated b> the Surplus Cell to 
the office of the Executive Engineer 
Food Storage, Eloctrical Division 
CPWD, Ludhiana on 8th August, 
1970 Similaily, one of the LDCs 
nomnated for the GMT, New Delhi 
and who reported for duty on 1st 
June, 1970 was renominated by the 
Surplus Cell to the officc ot the EE 
Food Storage Ludhiana and was 
relieved on 10th September, 1970

(c) The resulting vacancy m each 
ca'se was filled up through other 
permissible channels after obtaining 
clearance from the Surplus Cell

IwWTT *1 w l  KW «  w fw  Mi**
aw
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Refusal to Establish Cement Factory
at I tarsi and Damoh (M.P.)

8025 SHRI D1IARAMRAO AFZAL- 
PURKAR. Will the Minister of 
INDUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state

(a) whether Bangalore based My
sore Cement’s Limited which had
applied for industrial licences to set 
up cement plants at Itarsl and Damoh 
m Madhya Pradesh has been refused 
permission to establish the plants;

(b) if so, the reasons therefor, and
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(c) whether Government propose 
to reconsider their decision in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OP INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) and (b). Two 
applications for the setting up of 
two cement plants with a capacity of 
4 lakh tonnes per annum each at 
Taku in Hoshangabad district and at 
NaTSingarh in Damoh district of 
Madhya Pradesh were received from 
Mysore Cements Ltd. The applica
tion for Taku location has been 
rejected, while the application for 
Narsingarh location is under consi
deration. The former application was 
rejected as it was decided to en
courage an entrepreneur other than 
one connected with the Larger 
Houses.

(c) Does ot arise.

Proposal for Setting up of Ancillary 
Industries around Public Sector 

Industries in M.P.

8026 SHRI RANABAHADUR 
SINGH- WiU the Minister of INDUS
TRIAL DEVELOPMENT AND SCI
ENCE AND TECHNOLOGY be pleas
ed to state:

(a) whether Madhya Pradesh Gov
ernment approached the Centre for 
the establishment of chain of ancillary 
industries around major public sector 
industries located in Madhya Pradesh; 
and

(b) if so, the reaction of Central 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) and (b). The informa
tion is being collected and 'Will be 
laid on the table of the House.

Honouring Freedom Fighters

8027. SHRI RANABAHADUR 
SINGH: Win the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether the old mother of 
Martyr Bhagat Singh has been con
ferred with the title of ‘Punjab 
Mother’;

(b) if so, whether Government have 
also given importance to the services 
of Rajguru and Sukhdev, the lovers
of freedom, and

(c) if so, the reaction of Central 
Government towards their sacrifices 
for the liberation from foreign yoke?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN); (a) Prom the 
press report appearing on 2nd 
January, 1973 in the “Times of India" 
it is gathered that the Government of 
Punjab has given this honour to the 
mother of late Shri Bhagat Singh.

(b) and (c). Sarvashn Raj Guru 
and Sukhdev were freedom fighters 
and Government are well aware of 
their sacrifices for the country. 
Besides the facilities which the Gov
ernment of India have announced for 
the dependents and family members 
of the martyrs like pension etc., there 
are no other proposals under consi
deration. It is for the State Govern
ments concerned to further honour 
the martyrs and the freedom fighters 
in any manner they consider appro
priate.

Execution of Bonds for Export Obliga
tion by Industrial Houses

8028. SHRI MALLIKARJUN: Will
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether some of the Industrial 
Houses who applied for expansion in 
respect ol Industries specified in 
Schedule I of the Industrial Policy 
announced on the 2nd February, 1973,
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have been asked to execute bonds for 
export obligation,

(b) if so, the names of such Houses 
who have been asked to execute such 
bonds,

(c) whether this stipulation laid 
down for the execution of such export 
bonds is not likely to hamper the 
industrial production m the country 
and

(d) if so the steps which Govern
ment propose to take to set matters 
right’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C 
SUBRAMANIAM) (a) to (d) A list
of some of the cases pertaining to 
large industrial houses and foreign 
majority companies m which export

obligations have recently been impos
ed by Government although the items 
of manufacture are included in Ap
pendix I of the Ministry of Industrial 
Development Press Note dated the 
2nd Feb 1973 is attached While 
companies, belonging to large indus
trial houses and foreign majority 
companies are ordinarily not expect
ed to participate m industries not 
included in this Appendix, except 
where the production is predominant- 
1> for exports, Government are not 
precluded from imposing a suitable 
export obligation even when such 
companies propose to take up the 
manufacture of items included m this 
list Before imposing an export 
obligation Government always take 
into consideration the export poten
tial of the item and the impact of 
such obligation on industrial produc
tion
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*rtr

(«r ) «rfe *r*fr m  faafar 

*t|V f W  TOr % rft ?^*P«r?ra? foair 
wtftori *rtr fsrofa % *  fwssr^r *tt 
* r w  f ?

tfvrr ifcft (*ft )»># p w  iy j« n )  :
(<fl) ^  »

(3 f) ^V fTI T T ’T f ^ ,  197 1
qf «rw  sforr * r c w  j m  srs?rrfacr w r t  

v r  fatfamr flwrr «tt i 

(*r) iftr (^ ) ^ r  ?r f 1® » r  
gtrn? $ i *r*srs <r«ifr ^  sarrr ^

|tj[ wrgf wx̂ sfx % ̂ TrR sr̂ vr w '̂ nrsrlr 

3  ^ rcerH r^ T f^ cr^  m  fo?*ro r  
fw r  | i

wrwr fsrfft farm  Rfiivtwi fttRri 
% faq  ***** sfcr srra iftawrr

8030* «ft «r*rr w  ftfarcr: m  
i M f a ?  fa rm  *rsft *r$ *?it# tft 
*  tt ^  f t

( * )  w r w  sr̂ nr *rwnc w 
?r«r f̂ w=rnr f a w  q*4t tftm , fawn* 
^  * f a « *  i f t w  v  * r * ? n f a  ^  vra r 
f * r  <ft f r o  *f tw *r f ^  *?<# %  
w w  *  fffiNfow srr=cr

$«rr t  ; «foc

(«r) $t, at w t %3fta *p w t
srcr*r?srfa#s»r iN to r c ^ ft f lr rw r  $?

iJWtfaf fiw H  *wnr fiw w  ifhf 
jfaitfiwt *bft (*ft *fto ^ i|r«nr):
(*P) 3ft ff^  I

Oar) t o  $i ?f|t ^sgrr »

«t« t srfo *st ^T^RgT if vmNfNv
CTfrom

803i. «ft ifm tre«r tftftra :
*rr Wflrir ttstV ^  5t?tt# fjqT ^ r  
fsr

(^r) w  ^nsrn: ^
?T f̂r?r ( w  sr^fr) % ?rr f̂ ?r ^rf^rf^p 
srvfnrr̂ T ?nrr  ̂ ^  ^  x m  srwn:
% v t f  a m  STTCW |tr ^  ^

(^ )  fT, ?ft 3!T «rraft % 5TW
w  £ sfcc ^?r^t it r  wr arc f t
oTftnff ?

(m) tfK  («r). rc^R gr f i ^ r
(Tfsq- st^t) % r̂nr Ir x m
m&rt % ^'fVq S?fi^r WK
^ r #  % f ^  ¥ t f  a m  JTr^crn  ̂|«rr 1 1 

*rorfa ( i )  ( 2) pngc.
( 3 )  ( 4 )  ?rnft s fr^  ( 5 )

f?r«ft^iT^ e?fh^T

% WTT ^  $\5
*rnr srrc?r f f  t  1 V* s w w t  ^  nstht 

*  w  | I
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wrefta w m w  % fcn % *fa- 
*rfaif *  f*w* m *  tfftra *W f 
tit wfo* «R «wr

wrrrtqr %' wuuiwff *f
ITŴ f

8032. Jf'FT’ FT W IW  :
*ht jwtr *hft grcrr% 
fa

( t ) srsrmfa* #  t %
frPnnfprV^ fr?Nt 

J fspTO Em i t t t  ^

*f«*rr £  srfa* sr* n̂=qf¥r w  T O  
$  wirta ^  *TcT <?t ^  ^  tfltfr 
cirrmsrift ^  *rr*ra t o *  *r$ t ,

(* j) ^ r  irfsm fofr % fasg 

fafaw «wn*w> *  V* t o t  
f5r«rm«n̂ r *$ HT*r*ft tit w«rr focpft |, 
?frc

(*r) ^«r *r*fa % ^Mnr 
fa<r* *rfarrfnft *trnmra> 
jrcr s f e  t e r  w  ’

«$  t o ? w  m\ n tfm  ftwm if 
Trwf *Mt (tit w f farm f*ntf) :
(* ) Sr (IT) TT  ̂ ft
t^rf^r^f|-5,TTfrt t o  % re?r 

tst sft smrtflr »

Tiwr if ^ fr o r  «rrfo*?rnft 
rrft^vt TOT

8033. «ft f * * i  v *  ^ « r m  :
«WT *|$ mft lf$ SfcTR ^  fnrr sp^r f«T

(* ) wr 11  *rtf, 19 72  *'r 
vt >̂T5T st wfcr*r?T 209 r̂rfrjccnsfi
TTfi^ft *  ?r f̂ T'TsfT Sffr sft* fâ TRTT 
TO  t ,  «ftr ^  *  f%5TTT Orarfftrr 

fam  t o  4 , - ^ r  £ frcTTt tit
f^ fE r e r f^ T T O f ,  iftr

( * }  ft ?  rrf t̂fTr
tit fasrr r̂̂ zrr t o  | ?

*Nrwnr If w W t  (^ttps© 
i?*o : («r) %f\x (w ). f w
tr r̂%?r tit *rr ^ r  fc «r«it m% % <tctt

qr t«t  ft 3 .w ^ 1

WfftW fw m  Jf WWWT ffl^NfW  
wfktfl VT ^RR

8034 in to  i f  fVT

wwfrw *r?rt «rir w?rr# wt fq r  ^ » r  
fv

(v )  *Frr ir^rfw fa w r  ^  TT^nrm 
v r W ipt wf¥?r vr f ^ r  TO
I.

(w ) arfc t̂, wt ^ 7% ?r?r̂ r ffrr- 
f ;  flV

(»r) *rfc *1#  ?ft « r̂% t o  vr^r
r

TOST *nrt, «TT̂ F»J SPrf

*hrt, ^ r t  «ftr wfttw

*rwt t o  Vcrfm ^  («f^r?ft ffSro 
ntsrt) : (wr) #t sr 1

(w) nfttftr % ?r?!W fa v r fc r te

t  s

( 1 ) « f r » t h f ,
w fT «r fT O *r  ve*w

( 2 ) f t rw  frrrw rf *r?rftw 
%?sr, ftNRnr % f ^ w  
$t 17̂  srf?rf?rftr .

( 0  ST-faforv (snw m ), 

vrVftrv sr^rernr jpft*r- 
wrwr, irFtsTvre ^RFtr

( 4 ) *m  ? r f^ ,

^ r f w f r o » r
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( s )  f f r f t  * * * * -
*f<?rfw firwnt

(»r) sm  $  w m  \

wstim  f w r  If w w rd  w * w i  % fw* 
fjpft w  vt wfm

8035. *ft Wlto f |  : W  
*wrfawir?ft ?̂tt% ?Ft frrr ^  fa  .

( f > )  f U T  wctTt w  f a w r c  % * r m r  
jn r  yrrvRt ? r w ^  fipsft *rpsrr 

% snfrr % *rt ** ^rrfr W  Trir *rm*rr 
t ?  *r*r*r fam  |;

( « r )  > r t  s ra  c p f *F t  vf vmnft 
Tnrvmrr srfsrfaRm % *RPfa snrt fatr 

m%*h % w q f r w r farq; <rafar

I  , *r*

(n ) *rerfT$r f«nrnr * t «ik  *r 
stpt fsfT ĵnhrnft ^  *rr f^*rrc It i

w w  qr*rr»j swrf *hft, 
l^fjrPwH *nft, ĵpwT ifoc swriw «hft 
it̂ tt w ffky *rsft sfarcr *Tfaffc):
(w) $T (*T) *p-rfr$r f«PTPT *T STĈ rrft

m *m * *  f & t  *rm % srcfta % *r 
wirt faft *n? srriiwf qrr sptst q>x% % 
f^ST^T5TiR5TW-grrT|| I

Conversion of Ranchi A.IR. into A 
High Power Station

8036. KUMARI KAMLA KUMARI 
Will the* Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

in the Palamau District and Chota 
Nagpur and Santhal Paragana region:

(b) if so, the broad outlines of the 
proposal, and

(cj if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA). (a) to (c). A proposal 
for upgradation of the existing trans
mitter at Ranchi is under examination 
for inclusion m the Fifth Plan.

Functioning of “Public Phone Booths”

80 *7 KUMARI KAMLA KUMARI: 
Will the Minister of COMMUNICA
TIONS be pleased to state

(a; whether the attention of Gov
ernment has been drawn to the letter 
to the Editor under caption “Public 
Phone Booths1’ published in the 
Hindustan Times (Evening News) 
dated the 3id March, 1973. regarding 
the functioning of phones, and

(b) u so, the reaction of Govern
ment thereto’

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHUGUNA):
(a) and (b) Yes. the Coin Collection 
Box type of PCOs are checked for 
proper working everyday by the con
cerned PCO lineman The unattend
ed PCOs are subject to frequent man* 
handling by urchins and others which 
results in frequent mechanical break
downs. All efforts are made to keep 
the PCO instruments In as good 
working order as possible. This par
ticular PCO was in working order on 
the day in question and perhaps due 
to some misunderstanding the caller 
felt thct the call was disconnected.

Promotional activities In Coir Board

, (a) whether Government propose 8038. SHRI VAYALAR RAVI: Will
to make the Ranchi AX.R. a high the Minister of INDUSTRIAL
power station so that it can be heard DEVELOPMENT AND SCIENCE
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AND TECHNOLOGY be pleased to 
state:

(a) whether Government propose to 
increase the promotional activities of 
the Coir Board during 1973-74; and

(b) if so, the salient features of the 
proposal and the steps taken in this 
direction9

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) (a) Yes. Sir

(b) The increased promotional acti
vities of the Coir Board include*—

(i) Expansion of domestic and 
overseas markets by intensi
fication of publicity work and 
by opening of more show
rooms and appointment of 
accredited dealers;

(11) Intensification of research and 
development activities for 
product development and 
product improvement

Necessary provisions have been 
made in the budget of the Coir Board 
for 1975*74; action for implementa
tion of these proposals have already 
been initiated by the Board.

Louis to Rural Industries to be set op 
in Kerala daring 1973-74

8039. SHRI VAYALAR RAVI: WiU 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the total amount of loan given 
so far to the State of Kerala under 
the rural industries project and the 
total number of industrial units set 
up in that State under this scheme; 
and

(b) the total number of such units 
proposed to be set up in that State 
during 1973*74 and the amount allot
ted by the Central Government for 
that purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OP INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) and (b). Rs. 118,52
lakhs by way of loans were released 
to the Government of Kerala during 
the period 1982-68 to 1972-73. 974
industrial units were assisted finan
cially or otherwise for starting new 
ventures and for expanding the capa
cities and production in the existing 
Rural Industries Projects in the State 
by the end of March, 1971.

For the year 1973-74 a provision of 
Rs. 1.75 crores as loan and Rs. 1.00 
crore as Grant for Rural Industries 
Project Programme for the entire 
country has been made.

The allocation of funds for 1973-74 
to the State is under consideration. 
Number of units to be assisted under 
the programme during 1973-74 will 
depend on the quantum of loan assist
ance to be provided by the Central 
Government to that State, credit 
facilities to be available from finan
cial institutions and the entrepreneurs 
own funds available for investment.

Demand for increase fta pay scales of 
staff Artistes and casual artistes of 

AJ.R., Calcutta

8040. SHRI SAROJ MUKHERJEE: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
Btate:

(a) whether the demand for 
increase in pay-scales of the staff 
Artistes and casual artistes of Calcutta 
A.I.R. has been refused by Govern
ment during the last two financial 
vears;

(b) the difference between the two 
terms e.g. pay-scales and fee scales 
which are used by the Department of 
A.I.R regarding their employees,

(c) which categories of artistes of 
A.I.R. are entitled to get ‘pay' as 
regular employees and which category 
do not get that and reasons for giving
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them ‘tee' instead of regular ‘pay’ ; 
and

(d) whether the authorities propose 
to simplify and fix the pay-structure 
of the artistes employed by Govern
ment as regular staff and of the 
artistes who are given occasional pro
grammes in various stations of All 
India Radio?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) No such demand 
from the Calcutta All India Radio 
Station was received. However, the 
fee scales of regular Staff Artistes and 
the fee ranges of Casual Artistes have 
been revised with effect from 1st 
April 1971 and 1st June 1971 respecti
vely.

(b) and (c). The term “Pay scales" 
is used in relation to regular Gov
ernment servants appointed against 
duly sanctioned posts in the various 
Departments. These employees are 
also governed by the various statutory 
rules applicable to Government ser
vants. The term “fee scales” is used 
in relation to Staff Artistes of All 
India Radio who are engaged on con
tract Similarly, the term “fee” or 
“fee ranges" are used in relation to 
Casual Artistes who arc engaged 
either for specific assignments 01 
programmes or against vacancies of 
Staff Artistes pending selection of 
regular incumbents. The term “pay” 
or “pay scales”, can be used only in 
relation to regular Government ser
vants and, therefore, the question of 
giving a different name to the emo
luments of Staff Artistes or Casual 
Artistes does not arise.

(d) The procedure at present 
followed, as explained above, is simple 
and no further action, in this direc
tion, is considered neeessary at this 
•tafi.

Selection of Peraoanel for Publication 
of Hindi Edition of Delhi Telephone 

Directory

8043. SHRI HARI KISHORE 
SINGH: Will the Minister o f COM
MUNICATIONS be pleased to state:

(a) whether some new appoint
ments were made for bringing out of 
first Hindi Edition of Delhi Telephone 
Directory; if so, the minimum quali
fications prescribed therefor, selection 
procedure followed therein, and the 
names of the selection panel of P&T 
officials, if any;

(b) whether persons serving in the 
P&T Department having requisite 
qualifications were also considered 
for appointment; and

(c) if so, the number of such per
sons selected’

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHUGUNA):
(a) Yes Sir. The minimum qualifica
tion prescribed for the purpose was 
matriculation or its equivalent. The 
ad hoc appointments by G.M.T. New 
Delhi were made from amongst 
nominees of employment exchange and 
open market on the recommendations 
of ADG (Hindi) P&T Directorate, New 
Delhi who held the test and interview.

(b) No, Sir
(c) In view of reply to (b) above, 

question does not arise.

Blackmarketing in Blue films

8044. SHRI G Y. KRISHNAN: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) -whether cases of biackmarketing 
m Blue Films have been brought to 
the notice of Government; and

(b) whether some uncensord copies 
of Indian Films have also been sent 
abroad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI DHARAM 
BIR SINHA); (a) No, Sir.

(b) No such case has come to notice 
of Government. However, three nor
mal Indian feature films ‘AnancT, 
‘Balidan’ and ‘Ek Hasiha Do Diwane’ 
were seized by the customs authorities 
in the act of unauthorised ind illegal 
export.

Foreign Orders Place with IT1, 
Bangalore

8045. SHRI BHAGIRATH BHAN- 
WAR:

SHRI FATESINGHRAO 
GAEKWAD:

Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) the number of orders received 
by the Indian Telephone Industries, 
Bangalore from foreign countries 
during the last three years;

(b) the names of the countries that 
placed orders with ITI;

(c) whether the rates offered by the 
ITI were for the supply of telephone 
exchange equipment or also for its 
installation and supervision by the 
Indian engineers team; and

(d) the amount of foreign exchange 
earned therefrom?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA):
(a) 374.

(b) Afghanistan, Australia, Belgium, 
Bhutan, Burma, Canada, Egypt, Ethio
pia, Greece, Iraq. Jordan, Kenya. 
Kuwait, Libya, Malaysia, Nepal, Nige
ria, Philippines, Sikkim, Singapore 
Somalia, Southern Yemen, Sri Lanka, 
Tanzania, Uganda. U.K. and Zambia

(c) The rates offered by the Indian 
Telephone Industries were for supply 
of equipment but in the case of sup
ply of major Automatic Exchange 
equipment, the rates offered were also 
for installation and supervision by 
Indian engineers

(d) [Is 107.21 lakhs.

Appointment of Graduate and Non- 
Graduate Junior Engineers to the 

Grade of Assistant Engineers

8046. SHRI S. D. SOMASUNDA- 
RAM. Will the PRIME MINISTER be 
pleased to refer to the reply given to 
Unstarred Question No. 5944 on the 
4th April, 1973 regarding Works and 
Housing Ministry’s proposal regarding 
appointment of Assistant Engineers 
from Graduate/Non-Graduate Junior 
Engineers, and state:

(a) whether the matter regarding 
fixing of quota of 50:50 for the 
appointment of Graduate and Non- 
Graduate Junior Engineers to the 
grade of Asssan Engneers has beend 
discussed with the representatives of 
the Ministry of Works and Housing 
in order to take afinal decision;

(b) whether the Ministry of Wor*s 
and Housing is pressing hard to take 
early decision to enable them to im
plement their own recommendations; 

and
(c) the time likely to be taken to 

take a final decision?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA): 

The proposal for the amendment 
of the Recruitment Rules relating to 
the post of Assistant Engineers in the 
Central Public Works Departments is 
to be discussed with the representa
tives of the Ministry of Works and 
Housing shortly.

(b) and (c). The Ministry of Works 
and Housing are, no * doubt, anxious 
for an early decision in the matter 
However, as mentioned in reply to 
Unstarred Question No. 5944 on 4th 
April, 1973, the proposed amendments 
involve several legal and service as
pects, which require careful considera
tion. The Department of Personnel 
and Administrative Reforms ate also 
anxious to finalise the matter expedi
tiously. After a final decision Is reach
ed in the matter in consultation with 
the Ministry of Works aftd Housing
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as a resuit of the proposed discussion, 
the exiting Rules will have to be 
amended in consultation with the 
Union public Service Commission. It 
is not, therefore, possible to state at 
this stage, with any degree of accuracy, 
as to how soon the Rules would be 
amended.

Firings in Orissa during Communal 
Disturbance

8047. SHRI ARJUN SL/THI: Will the 
Minister of HOME AFFAIRS be plea -  
ed to state.

(a) whether there had been firing 
during the last communal disturbance 
in Orissa, at Khurda Road and Jales- 
war Railway Stations of South Eastern 
Railway;

(b) if so, the reasons for such fir
ings: and

(c) the nature of casualties and 
whether any compensation has been 
paid to the families of the victims?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F . H. MOHSIN); (a) to (e). 
According to the information received 
from the Government of Orissa, a mob 
of about 2000 persons are alleged 
have gathered at the Khurda Road 
Railway Station at tho t me of the 
arrival of 7 Down Pun-Howrah Ex
press. They were determined not to 
allow the train to proceed further. The 
mob attacked the train and attempted 
to break doors and windows of com
partments with a view to enter into 
the compartments and cause injury to 
passengers. The civil and police 
authorities tried to dissuade the mob 
from resorting to violence. In spite of 
the promulgation of the prohibitory 
orders under section 144 Cr. P. C. the 
mob continued to persist in violence. 
In order to bring the situation under 
control the police resorted to tear gas 
and iathi-charge. But this too did not 
have any effect and the mob resorted 
to heavy stone pelting. A number of 
civil and police personnel were injur
ed. When the mob did not desist from

violence in spite of repeated warnings 
the police had to open Are to bring the 
situation under control, as a result of 
which one person was killed and four 
persons were injured.

2. At the Jaleswar Railway Station, 
it has been reported that the police 
did not resort to firing. The firing is 
reported to have been done by some 
outsiders who were present at the Rail
way station. Three persons are re
ported to have sustained injuries as a 
result of such firing. The matter is 
under investigation by the State Gov
ernment.

3. Since at the Khurda Road Rail
way Station the Police had to resort 
to firing in order to disperse a violent 
unlawful assembly, the question of 
payment of any ex-gratia relief does 
not arise. The facts regarding pay
ment of such relief to the victims of 
the incident at Jaleswar are being 
ascertained.

Teachers and Demonstrators Detained 
Under M.I.S.A.

8048 SHtRI SAROJ MUKHERJEE: 
Will the Minister of HOME AFFAIRS 
be pleased to state how many teachers 
and demonstrators in colleges under 
U.G.C. scheme have been detained 
under M.I S.A. throughout India with 
St ate-wise breakup?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): According to 
information received from the concern
ed State Governments 2 lecturers and 
1 teacher in Andhra Pradesh, 7 college 
teachers and 10 school teachers ih 
Assam, and 1 University lecturer each 
in Punjab and Uttar Pradesh, were 
detained under the MIS Act, 3971 
during' the period of one year ending 
on the 31st March, 1973. None of 
these persons are now under deten
tion. Information is awaited from 
the State Governments of Mysore, 
Tripura and West Bengal, and the 
Delhi Administration. No such 
arrests have been reported from the
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remaining State Governments/ Union 
Territory Administrations during the 
relevant period

Areas Benefitted by the Rajasthan 
Atomic Power Project

8049 SHRI LALJI BHAI Will the 
Ministci of ATOMIC ENERGY oe 
pleased to reier to the reply given to 
Unstarred Question No 4044 on 30th 
August 1972 regarding Rajasthan 
Atomic Power Project and state the 

parts of Rajasthan which have been 
benefited after starting of 1st unit of 
200 MW Rajistnan Aloiut. > ver 
Station on the 11th August 1972?

THE PRIME MINISTER, MINISTER 
of ATOMIC ENERGY, MINISTER Ol* 
ELECTRONICS MINISTER OF IN
FORMATION AND BROADCASTING 

, AND MINISTER OF SPACF (SHRI
MATI INDIRA GANDHI The first 
unit of the Rajasthan Atomic Power 
Project, which attained critica’ itj on 
August 11 1972 was synchroms >d to 
the grid on November 30, 1972 It has 
since been producing power intermit
tently at levels upto 60 MWe The 
various commissioning tests are 
presently under progress and the full 
power of 200 MWe is expected towards 
the second half of 1973 Power 
generated by this unit is being made 
available for the present to the Rajas
than State Electricity Board who are 
responsible for its distribution within 
the State

Self-Employment of Farm Laboui* In 
Maharashtra

8050 SHRI YAMUNA PRASAD 
MANDAL Will the Minister of 
PLANNING be pleased to state

(a) whether Central Government 
have received a self-employment

scheme for farm labour from Maha-
xashtra Government, and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA) <*) No, 
Sir

(b) Does not arise

Chinese Aid for Separatist Nacas

8051 SHRI S N MISRA 
SHRI M M JOSHI

WiU the Minister of HOME 
AFFAIRS be pleased to state

(a) whether Government have seen 
press reports appearing m the Soviet 
political weekly “New Times” re
garding the separatist Nagas going to 
China for being armed and trained,

(b) whether the weekly also wrote 
of the reported visits to border areas 
of some American citizens and re
newed activities of subversive and 
separatist group m Nagaland, and

(c) if so the reaction of Govern
ment of India thereto’

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) (a) to (c) 
Government have seen the press 
report In this connection, a reference 
is also invited to answers furnished
1o Unstaired Questions No 1419 on 9th 
August 1972, No 5087 on 20th Decem
ber, 1972, No 5001 on 28th March,
1973 and No 5973 on 4th April 1973 
Goverhment do not have any reliable 
information about separatist Nagas 
recently going to China No US 
national had been detained for violat
ing orders regarding entry into the 
restricted area of Darjeeling. The 
Government of Nagaland are main
taining utmost vigilance to prevent 
any hostile activity
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Assistance for increasing protection of 
Salt in Contai Belt

8055 SHRI SAMAR GUHA Will
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIANCE /  ND 
TECHNOLOGY be pleased to state 
whether Government propose to ad
vise, and extend necessary ftnanci «1 
assistance to the West Bengal Sovern- 
ment »*•» taking early steps for increas

ing salt producing capacity of the 
Contai Belt in the State?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (HHRl C, SUBR<V 
MANIAM) No such proposal is under 
consideration Government would be 
happy to consider sympathetically any 
request for assistance that might be 
received from West Bengal in this 
regard

nT®W w fw fo f f  ft WTTC! W W R  % Wit
ft tofta w t f  m wspwf % ftwrt

8056. vft « * * *  vrr * w  
ftfft q|T srmft 3f?t f-TT qf^T f*F

(Jp) •PTT %?sffcr SfftT̂ TT WW'W
ft ^pst ^rtorfrzft ft w zr*\r 
HTSRcft ?r ftrft/^nffr*r *  ^  

vft ^s®T T O  
f^TRT 20 1972),

( 13-) fJTt * r m  arr̂ r mix 
cptt rr^crt % w m  f̂ TTtsr srfsmfT«fr 
qrf ̂ wfrfacT 5$rft |tr «rr ‘w s k i t  

ft m  s iW t  ?ft% *n w r 
£ fa  ‘WTTOr 2TT^’, ftrTTT 1 3
SRr[3T 1972 ft ft, *ftT

(*r) grfsr gr, rft q w /  ft spi r i t  
Tt ?t  *r t  q r *r*ft % f^rr w  

vrihrT^ qft | ’

n ? frm v r fw  ^r*nn $
Tra/srsft («ft Tmfswrw f»mf)
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Selection Grade Ports in Poadieherry

8057. SHRI V. MAYAVAN: WiU the 
Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Ministry addressed 
a letter on 26th June, 1972 to Govern
ment of Pondicherry vide No. 2/11/ 
72-GJP. regarding selection grade p«mts 
in different grades; and 

465 LS— 3.

(b) the nature of action taken bv 
Government of Pondicherry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): <a) and <b) 
A memorandum was received from 
the Pondicherry Secretariat Non* 
Gazetted Government Officers’ Asso
ciation in which the Association De
manded inter alia that selection grade 
posts in each grade of lower divis on 
clerks, typists, stenographers, assist
ants and superintendents should be 
created to provide avenues for pro
motion. As this demand came within 
the purview of the Third Pay Com
mission, it was forwarded to the Com 
mission for their consideration. The 
Pondicherry Administration were ad
vised by the Ministry of Home Affairs 
in letter No 2/11/72-GP., dated 26th 
June, 1972 to inform the Association of 
this action. The Administration in
formed the President of the Associa
tion accordingly.

Alleged Kidnap ot  Indians by Bangla
desh Military from Gar® Hills District 

of Megiaalaya

8058. SHRI VARKEY GEORGE;
SHRI RAM PRAKASH:

Will the Minister of HOME AFF
AIRS be pleased to state:

(a) whether some Indians were kid
napped recently bya contingent of 
the Bangladesh Military from Amakaii 
in Garo HiUs District of Meghalaya in 
November, 1972; and

(b) if so, the facts thereof and the 
reaction of Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b) 
According to the information received 
from the Government of Meghalaya. 21 
Indian Nationals were captured and 
taken to Bangladesh by some person* 
nei of the Bangladesh Lad Bahlni, a 
voluntary organisation of Jatiyo Sra- 
mik League.
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The matter has been taken up with 
the Government of Bangladesh for the 
release of the kidnapped persons.

Reported Indo-Bangladesh Joint Action 
counteracting activities of Mho 

Hostiles

8059. SHRI INDRAJIT GUPTA:
SHBI SAMAR GUHA:

Will the Minister of HOME AFF
AIRS be pleased to state:

(a) whether there has been a re
crudescence of activity by armed Mizo 
Hostiles on the borders of Tripura and 
Mizoram;

(b) the nature and extent of the 
threat;

(c) whether there is any evidence 
of Sino-Pak collusion with the hostiles; 
and

(d) nature of the reported proposal 
for joint Indo-Bangladesh counter ac
tion in the affected areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN); (a) There 
have been some recent incidents of 
violence, sabotage, robbery, dacoity 
etc.. suspected to have been committ
ed by Mizo hostiles.

(b) Secruit.v measures have been 
tightened with a view to preventing 
an increase in underground rebel acti
vities and at present there is no spe
cial threat to peace in this area.

(c) There is no recent information 
in this behalf.

(d) While there is understanding 
and co-operation between India and 
Bangladesh on such matters, there is 
no proposal for such joint action ?.p 
referral to in the question.

(Agitation by Wexfcersof l*Uhalaxmi 
j Mills CtapBtuny Limited, Beawar

6060. SHRIMATI KRISHNA KW- 
MAKI OF JODHPUR: WiU the Hr into- 
ter of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY 
be pleased to state:

(a) whether Government’s attention 
has been drawn to the agitation by the 
workers to press their demands in the 
Mahalaxmi Mills Company Limited, 
Beawar which is a sick unit being run 
as controlled industry under the In
dustrial Development and Regulation 
Act; 1951;

(b) whether Government proposes 
to give adequate financial assistance 
therefor; and

(c) if so, the amount thereof?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA
MANIAM): (a) to (c). Yes, Sir. An 
ad-hoc increase of Rupees twelve 
from 1st January, 1973 has been sanc
tioned.

Lifting of Ban on movement of Salt 
in Rajasthan

8061, SHRIMATI KRISHNA KU- 
MARI OF JODHPUR: Will the Minis
ter of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

(a) whether Government are aware 
that the ban imposed by the Govern
ment of India on the movement of 
salt from Jodhpur Division of Rajas
than to eastern part of the country has 
adversely affected the employment 
potential of salt industry in the State;

(b) if so, whether Government pro
pose to lift or relax the ban; and

(c) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (9HRI C. SUBRA
MANIAM) ; (a) to .(c). There is no
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•ban as such on the movement of salt 
from Jodhpur Diviftoo ol Raja* than 
to the Eastern parts of the country. 
However, all movement of salt is regu
lated under Zonal Scheme formulated 
by the Salt Commissioner, in consul
tation with the Ministry of Railways 
and Ministry of Transport and Shipp
ing. This scheme is presently under 
review keeping into consideration 
population data as per the 1971 Cen
sus.

Reported Illegal Activities by Afro 
Asian Solidarity Conference and 

Peace Council

5062. SHRI PILOO MODY:
SHRI M. M. JOSEPH:

Will the Minister of HOME AFF
AIRS be pleased state*

(a) whether the attention of Gov
ernment has been invited to a leport 
in the Hivdustan Times of the 22nd 
March, 1973, stating that the Afro- 
Asian Solidarity Conference and Peace 
Council are indulging in illegal acti
vities,

(b) whether Government have studi
ed the implications of the report and 
have received a memorandum sub
mitted by one Shri I. A. Dewan in 
thK regard; ahd

(c) if so, the reaction of Govern
ment of India thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFF\IRS 
(SHRI F H. MOHSIN): (a) Yes, Sir.

(b) and (c), A letter purporting to 
be from one Shri I. S. Dewan has 
been received recently. The matter is 
befng examined.

Jyoti Weaving Factory Private 
Limited, Calcutta

8063. SHRI JYOTIRMOY BOSIT: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY be pleased to 
state:

(a) whether “Jyoti Weaving Fac
tory (P) Ltd., Calcutta” has been 
taken over by the National Textile 
Corporation Ltd.;

(b) whether the management of 
this company, in a letter, dated 31st 
January, 1973 to the factory staff, 
has refused to pay the arrears due to 
the workers and employees of the 
erstwhile company; and

(c) if so, whether Government pro
pose to investigate this matter?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. 
SUBRAMANI AM): (a) The manage
ment of Jyoti Weaving Factory, 89, 
S. K. Dev Road, Calcutta 48, r»as vest
ed m the Central Government under 
the provisions of the Sick Textile 
Undertakings (Taking Over of
Management) Act, 1972.

(b) No such letter has come to the 
notice of the Government.

(c) Does not arise.

Extension of Visas of Foreign 
Nationals Working in Cooch-Behar 

Refugee Service (West Bengal)

8064. SHRI B. K. DASCHOWDH- 
URY: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether permission to stay in 
India for foreign nationals working in 
Cooch-Behar Refugee Service (West 
Bengal) has been granted or their 
visa extended beyond the 14th March, 
1978, despite many objections by local 
persons against their activities which 
are anti-national in character; and

(b) if so, the reasons for showing 
special favour to those foreign 
nationals?
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THIS DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
Mr. Olav Leonard Harry Hodne, a 
Norwegian national, who is Director 
of Cooch-Behar Refugee Service, has 
been permitted to stay in India till 
10th March, 1974, he has not come to 
notice for any objectionable activity 
and his presence is required for the 
completion of projects undertaken by 
the Cooch-Behar Refugee Service.

Information whether any other 
foreign national is working in Cooch- 
Behar Refugee Service and has been 
granted extension of stay is being col
lected and will be laid on the Table 
of the House

Research by Central Building Re
search Institute, Roorkee to Use Fly 

Ash in Cement Output

8065 SHRI P GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether research at the Cen-, 
tral Building Research institute. 
Roorkee, has shown that fly ash can 
be used m Cement output;

(b) what are other methods which 
scientists have found in regard to the 
use of fly ash; and

(c) when this experiment is like
ly to be introduced’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C 
SUBRAMANIAM): (a) Yes, Sir.

(b) Fly ash can be used for a num
ber of other uses namely:—

(i) for the production of clay- 
flyash-bricks.

(ii) for the production of cellular 
concrete using lime and fly- 
ash.

(iii' for producing light weight 
aggregates from fly aah.

(c) (i) The process of using fly-, 
ash as a postzolanic admixture 
in cement mortar and con
crete has already been pass
ed on to a few construction 
agencies.

(ii) The process of producing cel
lular concrete from hme and' 
flyash is proposed to be used 
by the Hindustan Housing 
Factory where useful factory 
trials have been completed

(in) The process of producing
day bonded flyash bricks
have been successfully carri
ed out at a brick kiln at 
Shahibabad (near Delhi).

(iv) The process of producing
light weight aggregates from 
flyash has been successfully 
tried on pilot plant scale at 
Central Building Research 
Institute (CBRI)

Psychological Research on Pornogra
phic Literature

8066. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government are aware 
that the pomograph literature and 
vulgar pictures are increasing pro
gressively in the country;

(b) whether any analytical psycho
logical research in this matter has 
been done; and

(c) if so, the decision to stop such 
things?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) No such specific in
formation has been brought to the 
notice of the Central Government.

(b) No such research has been un
dertaken.

(c) Adequate legal provisions exist 
in Sections 292 and 293 of the Indian
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Penal Code as well as in Sections 
99A and 521 of the Code of Criminal 
Procedure, which should enable State 
Governments concerned to take eifec* 
live action against any diplay, pub
lication or circulation of obscene 
.posters, pictures and books.

Aid to National Institute of Design by 
Ford Foundation

8087. SHRI N. K. SANGHI: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

(a) whether Government ol India 
and the Ford Foundation had estab
lished the National Institute of Design 
jointly on th<» advice of Mr. Chailes 
Emas;

(b) whether Ford Foundation in a 
report about the functioning of the 
institute from Mr. Emas suspended 
its financial support and if so, the 
time of suspension; and

(c) whether the Central Govern
ment too have suspended or reduced 
their assistance to this institute &nd 
if so, on what basis it was done and 
whether the report of Mr. Emas was 
also received by the Government of 
India and if so, the observations made 
by Mr Emas about the functioning of 
the institute?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANI AM ): (a) In 1958, Mr. 
Charles Eames and Mrs. Ray Eames, 
noted U.S. experts on industrial 
design, were invited by Government 
of India for examining the question 
of setting up an organisation for 
design training in India. The report 
of Mr. & Mrs. Eames recommended 
establishment of a Central int>1ilute 
for industrial design in India. Tnere- 
after, at the request of Government 
of India, two Ford Foundation ex
perts drew up a detailed scheme for 
setting up the Institute On the basis

6t which the National Institute of 
Desigh was established.

(b) and (c). Government of India 
have not received any report from 
the Ford Foundation or from Mr 
Eames about the functioning of the 
Institute and have no information re
garding suspension of financial sup
port to the Institute by the Foid 
Foundation. Government of India 
have not suspended their financial 
assistance t0 the Institute. At present 
grants towards the Institute’s re
curring expenditure only are being 
sanctioned by Government of India 
and further financial assistance to the 
Institute is under consideration.

Financial Assistance to National In
stitute of Design

8068. SHRI N. K. SANGHI: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

(a) the total quantum of financial 
assistance that the Central Govern
ment have given so far to the Nat
ional Institute of Design both for 
capital and non-capital expenditure 
separately;

(b) Whether as against the estimat
ed expenditure of Rs. 75,000 on capital 
expenditure, the Institute has spent 
more than 3JS lakh rupees and if ?o. 
the justification for this gross escala
tion over the estimate;

(c) whether while the Institute's 
expenses exceeded the estimates, 
there was a progressive dilution of 
Central Government’s representation 
in the Institute’s Governing Council 
and at present it is only one against 
five members previously; and

(d) if so the reasons for reducing 
Government’s representation and also 
whether Government propose to aug
ment it to its earlier number?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI. C
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SUBRAMANIAM): (a) A statement
is laid on the Table of the House.
I Placet#, in Library. See No. LT- 
4871/74].

(b) The Government of India are 
not aware of any specific projects/ 
schemes where the actual capital ex
penses of the Institute were Rs. 3| 
lakh as against the estimates of 
Rs. 75,000/-

(c) and (d). According to the Rules 
and Regulations of the Institute, only 
two seats for the representatives of 
Government of India as such (one 
from Ministry of Industrial Develop
ment and another from the Ministry 
of Finance) have been (Specifically 
earmarked on the Governing Council 
ol the Institute. Other members, 
though nominated by Government of 
India, need not necessarily be repre
sentatives of Government of India 
By virtue of the nominations made by 
Government of India initially, 5 
Central Government servants hap
pened to be members of the Govern
ing Council as constituted at the be
ginning. Owing to vacancies etc, the 
number of Central Government ser
vants on the Governing Council came 
to be reduced in course of time How
ever, at present there are 4 Central 
Government servants serving on the 
Governing Council of the Institute

Faculty for Textile Design in National 
Institute of Design

8069. SHRI N K. SANGHI: WiU the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state*

(a) whether the National Institute* 
of Design has a faculty for Textile 
design and if so, since when it is 
functioning;

fb) whtther the services of this 
faculty have been utilised by any of 
the textile mills in the councry and 
if so, the names of the mills, num
ber of persons trained for aach and 
the terms of imparting training for

each group and il the terms varied 
in each case the reasons therefor;

(c) whether the faculty could de
velop some designs which could be 
sold to the industry, if so, the parti
cular of the designs developed and 
names of the textile mills to whom 
these designs could be sold and the 
amount of money earned under each 
transaction; and

(d) whether the faculty can be 
run through the sale of such designs 
and if not, whether Government pro
pose to look into this aspect of the 
matter to ensure that the faculty be
comes self-supporting through the 
sale of its own designs?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) Yes, Sir. The 
faculty for Textile Design of the 
National Institute of Design has been 
functioning since August, 1968.

(b) The training facilities of the 
faculty were utilised by the follow
ing textile mills, the number of per
sons trained being shown against 
each mill:—

Name of Mills No. of
Persons
trained

1 . Ashok Mills, Ahmedabad . 1
2. Humamchand Mills, Indore 1
3. Yamuna Mills, Baroda . 1
4. Diamond Silk Mills, Bombay 1
5. Calico Mills, Ahmedabad . 6

At present, all the above mention
ed trained persons are working in the 
respective mills.

Before starting the training courses, 
textile mills are invited to sponsor 
candidates. The fees for the training 
course in Textile Design chargeable 
by the Institute are Rs. 50/- per 
month for public sector candidates 
and Rs. 100/- per month for private 
sector candidates-
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The following organisations have 
employed textile designers trained
at the Institute:— ii

Name of the Organisation Particulars
of trainee 
employed}

1. Jehangir Mills, Ahmedabad 1

2. Aryodaya Mills, Ahmedabad 1

3. Arvind Mills, Ahmedabad . 1

4. Century Mills, Bombay 1

5. Helcnka, Ahmedabad. . 1

6. Institute of Handloom Tech
nology, Banares . . 1

7 . Government Art College 
Bangkok sponsored by the
Government of Thailand. 1

(c) The primary task of this In
stitute is to train designers /or the 
industry. As part of the education, 
professional work is undertaken on 
which student-trainees work under 
guidance of the faculty The follow
ing professional work has been un
dertaken; details of fee charges are 
also indicated:—

Rs.
1. Rug designs for Handicrafts

and Handloom Export Cor
poration .j 1862.12

2. Project Reports for establish
ing Design Deptt. for Ashok
and Raipur Mills, Ahmedabad 3000.00

3. Uniform design for Nadonal
Dairy Development Board,
Anand . . . .  1000 00

4. Print design for Finlay and
Sons . . . .  3000.00

Textile furnishing for Hotel 
Taj, Bombay . . 11,93198

6. Textile furnishing for State
Bank of India . 38.880 00

7. Textile furnishing for Guest
House Design at Kuroba . 10,494- 89

8. Textile furnishing for Shrad
Gandharv Decorators . 5,2^5 50

To try out the acceptability of the 
designs evolved at the Institute NID

also produce designs. These are sold 
to the public. The annual sales 
during the last three years were.-
1970-71 • • • • R»- i*6o,555/34
1971-72 ■ • 2>75»*74/«
1072-73 . . . Rs. 1,88,649 69

(d) The NID is primarily an edu
cational institution and professional 
work is undertaken only as a part of 
the total educational programme 
The question of the faculty becoming 
self-supporting through sales of its 
own designs does not, therefore, arise
Recognlsatlon of Degree/Diploma of 
National Design Institute by Central 

Government
8070. SHI£ N. K. SANGHI: Will

the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the National Design 
Institute has issued any degree or 
diploma to its students during the 
last three years;

(b) if not, the reasons therefor;
(c) whether the degree/diploma 

issued by the Institute is recognised 
by the Central Government and if 
not, in which way the central assist- 
ance to this Institute is justified; and

(d) the reasons for not recognising 
the degree/diploma issued by this 
Institute and whether the Institute has 
been told to improve its training 
standard so as to make the courses 
conducted by it useful for the stu
dents, industry and Government?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) No formal de
gree or diploma has been issued by 
the National Institute of Design dur
ing the last three years.

(b) The training courses of the In
stitute are awaiting Government’s re
cognition.

(c) and (d). The Institute has sub
mitted all training courses for re
cognition of the Central Government.
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One couse has aleady been given 
provisional recognition. Efforts are 
being made to get other courses also 
recognised by appropriate authorities 
by improving the existing training 
arrangements wherever necessary. In 
view of this and in order to enable 
the Institute to achieve its various 
objectives as laid down in its Memor
andum of Association, continued flnan. 
cial assistance to the Institute j s  con
sidered essential.
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the total educational programme.

8072. SHRI M. M JOSEPH:
SHRI ANADI CHARAN 

DAS:

Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to btate:

(a) whether any Institute for 
Scientific Translations was suggested 
in the symposium organised by the 
Indian Scientnfie Translation Associ
ation, New Delhi on 24th March. 
1973;

(b) if so, the reaction of the Gov
ernment to this suggestion; and

(c) other discussions held and de
cisions arrived at in the symposium?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANI A M ): (a) Yes, Sir. The 
Indian Scientific Translators Associ
ations have suggested the setting "p  
of a National Institute of Scientific 
and Technical Translation to draw up 
and coordinate a comprehensive pro
gramme of Scientific and Technical 
Translations for the country to un
dertake translation of scientific and 
technical literature from foreign 
languages into English and Indian 
languages, to compiled and publish 
bilingual and multi-lingual scientific 
and technical dictionaries, to trans
late and publish university level text 
books from foreign languages into 
Indian languages, eftc.
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(t>) The suggestion which has been 
Just received by the Government will 
be examined.

(c) The Association recommended, 
inter alia, that a portion of foreign 
language scholarships offered by 
foreign governments and instituted 
by the Government of India should 

'be reserved for scientific translators; 
all Research and Development Or
ganizations should create a trans
lation cell to cater to them specialis
ed requirements, etc It was also re
commended that a study of a foreign 
language (other than English) should 
be made compulsory for students of 
science and technology at the Uni
versity level

Persons between the Age Grovtp of 18 
and 21 Years

8073 SHRIC K CHANDRAPPAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state the total number 
of persons between the age agroup oi 
18 to 21 years on the basis of 1961 
and 1971 census?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN): The total
number of persons falling in the age 
group of 18—21 years according to the 
1961 census is 32.3 million on the basis 
of smoothed data after suitable ad
justments of age preferences in cen
sus returns. The corresponding 
figure (unsmoothed) in the 1971 cen
sus, estimated from the 1 per cent 
sample of the 1971 census data, is 
39 75 million.

8074. TTWW ®RTT
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Non-Gazetted Officers of Orissa on 
mass Leave

8075. SHRI GIRDHAR GOMANGO: 
Will the PRIME MINISTER be pleas
ed to state:

(a) whether more than one lakh 
Non-Gazetted officers in Orissa had 
gone on mass leave;

(b) if so, what were their de
mands; and

(c) the steps taken by Government 
to meet their demands?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) Most of the Non- 
Gazetted officers of the Orissa State 
Government went on mass casual 
leave from the 28th to the 31st 
March, 1973, but their exact number 
is not available. However, essential 
services in the State were not affect
ed.

(b) The State Government Non- 
Gazetted Officers’ Co-ordination Com
mittee submitted a number of de
mands to the State Government. Of 
these, the major demands having fin
ancial implications related to sanction 
of additional dearness allowance at 
Central Government rates, payment 
of House Rent Allowance, Medical 
Allowance, Project Allowance, City 
Compensatory Allowance, immediate 
need based wages, merger of 67 per
cent of dearness allowance in pay, 
revision of pay scale from Rs. 80— 
135 to Rs. 90—150, linking of dearness 
allowance with price index, over
time allowance, revision of pay scales 
before January, 1973, revision of 
Travelling Allowance rules and en
cashment of leave. The other major 
demands related to abolition of 
gazetted and non-gazetted status, fix
ation of pay on the principle of equal 
pay for equal work, posting of non
gazetted officers in Home District, 
ban on transfer of office-bearers of 
the Service Associations, scrapping of 
Conduct Rules and Confidential char

acter rolls, automatic confirmation o f 
Government servants after 3 years of 
service, stoppage of retrenchment in 
all cases and setting up of a Joint 
Consultative Council.

(c) The State Government held a 
series of discussions with the Non- 
Gazetted Officers’ Co-ordination Com
mittee on their various demands. 
The State Government have already 
sanctioned the 4th additional dearness 
allowance to the State Government, 
employees upto the pay range of 
Rs. 500 per month. The pay scale of 
Rs. 80-135 has been revised to Rs. 90- 
150. The State Government have also 
agreed to set up a Joint Consultative 
Council at the State level. A num
ber of demands of the Non-Gazetted 
Officers are being referred to the Pay 
Committee that is being set up by the 
State Government. The remaining
demands are under examination of 
the State Government.

Role of Private Sector in Industrial 
Growth

8076. SHRI C. K. CHANDRAPPAN: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) whether while inaugurating the 
Federation of Indian Chambers of 
Commerce and Industry’s annual con
ference, Prime Minister made a state
ment that Private Sector has a big 
role in growth; and

(b) if so, whether Government’s 
attitude towards the monopoly houses 
has again undergone a big' change?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) While in
augurating the 46th annual Session 
of the Federation of Indian Chambers 
of Commerce and Industry, the Prime 
Minister referred to the role of the 
private sector in the industrial de
velopment of the country and clari
fied that enlargement of the public
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sector did not mean elimination of fhe 
pnvate sector. She said that within 
the framework of the industrial 
licensing policy, there was a consider
able area open to the private sector 
in the range of intermediate indus
try. She exhorted the private sector 
to rise to the occasion' and to take up 
the challenge of fulfilling the plan 
targets.

(b) No, Sir.

Development of Space Technology 
during the Fifth Plan

8077. SHRI C. K. CHANDRAPPAN: 
Will the Minister of SPACE be pleas
ed to state:

(a) whether Government propose 
to spend Rs. 200 crores for the pro- 
giamme of space development dur
ing Fifth Plan;

(b) which are the heads under 
which this amount is proposed lo be 
spent during the Fifth Plan period; 
and

(c) the concrete proposals with the 
Government to develop space techno
logy with the existing available 
scientists?

THE PRIME MINISTER, MINIS
TER OF ATOMIC ENERGY, MINIS
TER OF ELECTRONICS, MINISTER 
OF INFORMATION AND BROAD
CASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA 
GANDHI): (a) to (c) The Fifth Five 
Year Plan for space activities is under 
tormulation.

States to Raise Extra Funds for Jobs

8078. SHRI C. K. CHANDRAP
PAN'

SHRI S. N. MISRA:

Will the Minister of PLANNING be 
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to a news 
report appearing, in the Hindustan 
Times, dated the 30th March, 1973

under the caption “States told to raise 
extra funds for jobs"; and

(b) the outlines of the proposal 
made to the States and the reactions 
of the State Governments thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA): (a) Yes, 
Sir.

(b) For the Crash Scheme foi 
Rural Employment, an amount of 
Rs. 50 crores is proposed for 1973-74 
to be distributed to the State Govern
ments. For the continuation of the 
schemes for educated unemployed 
initiated in 1971-72, an amount of 
Rs. 63 crores is envisaged in 1973-74. 
Under both these schemes no match
ing contribution from the State Gov
ernment is envisaged.

Under the Special Employment 
Programmes m States initiated in
1972-73, for the benefit of both edu
cated and uneducated job seekers, an 
amount of Rs. 26.5 crores was allocat
ed to the State Governments on the 
understanding that they would mobi
lise additional resources at least to an 
equal extent. This condition was, 
however waived in the case of certain 
States who had difficulty in raising 
additional resources. A similar 
amount of Rs 26.5 crores is proposed 
to be allocated to the State Govern
ments as Central assistance for this 
programme during 1973-74 alsb with 
the suggestion that they might mobi
lise matching contribution. The re
action of the State Governments is 
awaited.

Under the programme for providing 
employment to half a million educat
ed job seekers during 1973-74, a pro
vision of Rs. 100 crores has been 
made, the bulk of which is proposed 
to be distributed to the States and 
Union Territories for undertaking 
various employment programmes. No 
stipulation has been made that the 
States should raise any additional re
sources for undertaking these pro
grammes. However, the Central Gov
ernment would welcome any efforts
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by State Governments to supplement 
the resources for these programmes 
by providing additional funds so that 
larger employment programmes could 
be undertaken in the States.

Payment of Military Area Allowance 
to Central Government, State Govern
ment and Semi-Government Organisa

tions Employees

8079. SHRI ARVIND M. PATEL: 
Will the PRIME MINISTER be pleased 
to state the number of cities in India 
where military area allowance is being 
given to the employees of the Central 
Government, State Government and 
Semi-Government Organisations?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL- (SHRI RAM NIWAS MIRDHA): 
No allowance known as military area 
allowance has been sanctioned bv the 
Government of India in respect of 
their employees. No information is 
available whether any such allowance 
has been sanctioned by the State Gov
ernment or by Semi-Government Orga
nisations.

Service conditions of Employees and 
Artistes of Song and Drama Division

8080. SHRI N. TOMBI SINGH* Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether Government are con
sidering any proposal for improving 
the service conditions of the various 
grades of employees and artistes of the 
Song and Drama Division, if so. the 
main features thereof;

(b) whether Government’s conside
rations are based on the long-standing 
demands of the employees in this be
half; and

ĉ) if so, the nature of the demands?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM

BIR SINHA): (a) to (c). In go far as 
regular staff of eSong and Drama Divi
sion is concerned, no proposals for 
improving their service conditions are 
under consideration, as the stall is 
governed bv the service conditions 
applicable to all other Central Gov
ernment servants. As regards Staff Ar
tistes of the Division a number of pro
posals for improving their service con
ditions were accepted b\ the Govern
ment in the past. At preset!1, the 
following two pioposals are under con
sideration of the Government:—

(1) Prescription of time scale, of 
fee to Stafl Artists under 
Board Publicity Scheme—A* 
present the Staff Artistes 
engaged under the Board 
Publicity Scheme get a con
solidated fee plus usual 
allowances thereon. It has 
been proposed that they 
should instead be civen ( me 
scales of fees like other Staff 
Artistes of the Division.

(2) Rationalisation of fee scales 
of Staff Artistes—It has been 
decided that the National Pro
ductivity Counc 1 should rarrv 
out a iob evaluation m a s 
pect of various cateso-'e- of 
Staff Artistes of the Division 
with h view to rationale! ng 
their fee scales.

Development of Sericulture in Mani
pur

8081. SHRI i». TOMBI SINGH: Will 
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOG jl be pleased to state-

(a) whether Government are aware 
that a Particular species of “iilk vvor i 
can feed only on Oak Leaves which ai\» 
in plentv in Manipur

(b) if so, the steps taken to utilise 
the vast resources of Oak leave, in 
Manipur for the development of Seri
culture; and

(o) if not. whether Government pro
pose to make a thorough study of the
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matter with particular reference to 
material resources and employment 
piospects of the industry in Manipur?

THE DEPUTY MINISTER IN THE 
MINISTRY OP INDUSTRIAL DE
VELOPMENT (SHRI ZIAUR RAH
MAN ANSARI) • (a) Yes, Sir.

(b) A Statement is enclosed.
(c) Does not arise

Statement

1 he following steps have been taken
to utilise the vast resources of oak 
leave1 m Manipur for development of 
tricullure industrv

1 The Central Tasar Research Sta
tion, Ranchi has conducted research 
jiri evol’ ed a hybrid race of tasar 
'•llkworm which can be reared cn oak
pi mtations

2. A nroyect for effective exploitation 
ot nature-grown oak plantation avail
able m Manipur for purposes of rear- 

ot ta^er cocoons has been prepar
ed by the Central Silk Board The 
project envisages a total outlay of 

8 18 crores ovei a period of six 
y* ars It aims at achieving an annual 
production of 5 in lakh kg of tasar 
cilk b\ the end of the 6th year. The 
piojecl would generate full-time em
ployment for 9 144 pet sons and part- 
time employment for over one lakh 
persons About 36,000 farmers in 300 
villages will come within the purview 
cf the ■oroiect scheme

S. Government have approved the 
stiengthening of Research Sub-Station 
at Imphal for providing necessary 
facilities for training about 600 persons 
to man the Manipur Oak Tasar Pro
ject

Special Allocations for Comprehensive 
Development of Manipur, Meghalaya, 

Nagaland and Tripura

8082. SHRI N. TOMBI SINGH Will 
the Minister of PLANNING be pleas
ed to state:

(a) whether special allocations are 
being considered for the new States of 
the North Eastern Area, namely, Mani
pur, Meghalaya, Nagaland and Tripura 
to enable them to take up a compre
hensive development scheme and, if so, 
the amount proposed to be allocated 
to each of them;

(b) whether Governments of those 
States have made special requests to 
the Cei tral Government in this behalf, 
if so, the nature of the requests made, 
and

(c) wnether Government propose to 
convene the North Eastern Council to 
consider this aspect at an early date0

THE MINISTER OF STATE IN TIIE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) (a) The Annual 
Plans for 1973-74 for the various 
States including those of the North- 
Eastern area have already been finaliz
ed The outlays approved for the 
State s of the North Eastern region 
are given m the attached statement

(b) No, Sir.

(O Under the North Eastern Coun
cil Act 1971, it is for the Chairman 
of the Council to convene such meet
ings.

Statement

(Rs. crores)

1973-74 Approved Outlay

Assam 82.97

Manipur 8 91
Meghalaya 12 00

Nagaland 11.00

Tripura 12.0C
Arunachal Pradesh 4.39
Mizoram. G.00
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Steps to eliminate delays In Licensing 
Procedure

8083 DR H P SHARMA Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND 'HECH- 
NOLOGY be pleased to state

(a) whether the PRIME MINISTER 
at the recent annual conference of the 
Federation of Indian Chambers of Com
merce and Industr\ conceded the de
mand for reducing the licensing delsys, 
and

(b) if so what specific steps have 
since been taken to eliminate delays 
in the licensing procedure’

I HE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TFCH NOLOG Y (SHRI C SUBRA- 
MANIAM) (a) Ihe Prime Mim^tei m 
her inaugural address at the Annual 
Session of Federation of Indian Cham
ber*. of Commerce and Industry stated 
that delay? in procedures for licensing 
hTvc to be removed and a Cabinet Com 
mittee was currently looking mto the 
m itter

(b) Government ha\e been .onstant- 
h keeping under leview the jroce- 
durch relating to the disposal of 
applications for industrial licences und 
other clearances The delays that 
occur aie the* result of manv factors 
which a’-e now currentl\ under study 
in a systematic fashion and the ration
ale of each stage in the decision 
making process is being reviewed

Manufacture of Components of Nuclear
Power Station in Industrial Units

8084 DR H P SHARMA Will Ihe 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIFNCE AND TECHNO 
LOGY be pleased to state

(a) whether the manufacture of 
componments of nuclear power stations 
has been undertaken bv the industrial 
units in India

(b) if so, the nature of the com
ponents the manufacture of which has 
"been undertaken and the production
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capacity installed in respect of these 
components in the private sector, pub
lic sector, ioint sector etc and

(c) the production targets fixed in 
this respect in the different sectors for 
the current year and the Fifth Year 
Plan’

THE DEPUTY MINISTER JN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI PRANAB KU 
MAR MUKHERJEE) (a) to (c). 
Necessary information is being collect
ed and will be laid on the Table of 
the House

Reorganisation of the Department of 
Science and Technology

808  ̂ SHRI S N MISRA
SHRI BIRENDER SINGH RAO

Will Ihe M'm«ter of SCIENCE AND 
TECHNOLOGY be pleased to state

(a) whether there is &ny proposal 
under consideration of the govern 
ment to ieorg3mse the Department of 
Science and Technology, in the coming 
financial year,

(b) if so the changes likely to be 
made and

(c) the broad outlines theieof’

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TFCHNOLOGY (SHRI C SUBRA 
MANIAM) (a) to (c) The Depart
ment of Science md Technolog\ will 
have 8 Divisions as hereunder (1) a 
Special Programme Division which 
would oversee implementation of inter
disciplinary and inter-institution'il 
R & D proiects launched bv ‘ he De 
Committee on Science and Techno
logy, (2) A Natural Resources Division
(2) A Natural Resources Division 
which in addition to direct adminis
tration of the scientific surveys under 
the department will promote coordina
tion of the activities of all other 
agencies under other Ministries and 
Departments engaged m the Surveys

APRIL 25, 1973
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of Natural Resources; (8) A Techno
logy Utilis«tioa Division which would 
look after the vital responsibility of 
the Department for promoting the ex
ploitation and commercialisation of 
jndgenous technology developed in- 
E. & D, laboratories of the country; 
(4) a Grants-in-Aid Division which 
would have the responsibility cf mak
ing informed assessments about the 
financial needs of scientific institu
tions receiving grants-in-aid through 
the Department; (5) A Manpower Divi
sion which basing itself on statistical 
studies of scientific and technological 
manpower in the country would pro
mote policies and programmes for its 
productive deployment and fullest 
utilisation; (6) An Inter National 
Scientific Affairs Division which would 
be concerned with the negotiations and 
implementation of scientific and tech
nological agreements with friendly 
foreign countries and guide the work 
of our scientific attaches abroad; (7) an 
Administrative Division which would 
do what its name suggests; (8) an 
Information Division which would in 
time build up the vast body of techno- 
economic information which is needed 
for the planning of scientific and 
technological efforts.

Take over of Arthur Butler and Com
pany

808(5. SHRI RAM PRAKASH- Will 
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Government propose 
to take over the management of the 
engineering firm, Arthu Butler and 
Company, which manufactures 
wagons; and

(b) if so. the reasons therefor**

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY (SHRI C. SUBRA
MANIAM) : (a) and (b). The affair* 
of this industrial undertaking were in
vestigated under Section 15 of the In
dustries (Development and Regulation) 
Act and the report of the Investiga
tion Committee is under consideration 
of the Government.

Scholarships to Scheduled Caste and 
Scheduled Tribe Candidates

8087. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) the number of Scheduled Caste 
and Scheduled Tribe candidates who 
have been awarded scholarships to 
study in Foreign Universities by the 
Centra] Government during the year
1972 73, State-wise; and

(t>) the number of applications re
jected State-wise in this connection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IIOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
21 Scheduled C'â te and 6 Scheduled 
Tribe candidates have been awarded 
scholai ships to study in foreign uni
versities during the vear 1972-73 and
1973-74; the selection for both the vears 
having been made m the last quarter 
of the vear 1972-73. In all 126 eligi
ble candidates of Scheduled Castes 
and Scheduled Tribes had applied. Of 
them only 27 were selected and 99 
were rejected. Statewise number of 
these candidates is given in the state
ment attached

Statement

(a) Statewise number of Scheduled 
Castes and Scheduled Tribes candi
dates awarded scholarships for 1972-73 
and 1973-74 for study in foreign uni
versities;
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State
Scholarships Award

ed to
Scheduled Scheduled 
Castes Tribes

1. Andhra Pradesh 1 ___
2. Assam 1 ___
3. Bihar ___ 2
4. Gujarat 1 —
5 Mysore 4 —
6. Madhya Pradesh 1 —
7. Maharashtra ___ I
8. Meghalaya — 2

9. Punjab 2 —
xo. Tripura — I
11 . Tamil Nadu 2 ___
12 Uttar Pradesh 5 ___
13. West Bengal 4 —

T otal 21 6

Ctrt The number of applications rejected 
stateuise
1 Andhra Pradesh
2 Assam
3 Bihar
4 Delhi
5 Himachal Pradesh
6 Haryana
7* Maharashtra
8. Myspre
9. Madhya Pradesh 

io. Manipur
11 Mizoram 
12. Orissa 
13 Punjab 
14. Rajasthan 
15 Tamil Nadu
16. Tripura
17. Uttar Pradesh
18. West Bengal

13 
2 
1
1

2
14 
6 
4

11
2
4
I

10
10

T otal 81 18

Amount Allotted to Bihar State for 
providing Assistance to Unemployed 

Engineers and Technician*

8088 SHRI SUKHDEO PRASAD 
VERMA* WIU the Minister of PLAN
NING be pleased to state

(a) the total amount allotted to> 
Bihar State for the implementation 0! 
schemes for assisting unemployed En
gineers and Technicians from 1071 to
1973 and

(b) whether Government propose 
to treat the whole allotment as grant’

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) (a) and (b) 
Under the special programmes for the 
benefit of educated unemployed, the 
Ministry of Industrial Development 
had allocated a sum of Rs 70 lakhs m
1972-73 to the Bihar Government m 
the form of 2/3qd loan and l/3rd 
grant

Under the following schemes forrru 
lated for the educated unemployed 
including engineers and technicians, 
the assistance to the State Govern 
ment is> given bv the Central Govern
ment m the form of 100 per cent ^rant

Name of the Scheme

(Rs. lakhs'*

Amount allocated
1971-72 1972-73

1 Rural Engineering S u r v e j s ........................................... 0*41 25*18

2 Investigation of Road Projects for the Fifth Five Year Plan 1-65 4*95
3. Agro-scrvjce Centres . . . .  . *•75
4. Design Units for Rural Water Supph . . . . — 2-3*
5. Investigation of Irrigation and Power Projects 19*00 89*00

6 . Suivej of Natural Resources . Scheme 
not in ex- 
istance

4*20



A sum ol Rs. 1,6® lakhs was also 
allocated by the Ministry of Education 
to the Bihar Government in 1972-73 
to implement the scheme of subsidis
ed employment to 150 engineering 
degree and diploma holders. Under 
this scheme, graduate engineers are 
paid Rs. 400 per month and diploma 
holder Rs. 250 per month, half of the 
amount being subsidised by the Min
istry of Education and the balance 
paid by the employers.

In addition, the Bihar Government 
was allocated in 1972-73 a Central 
grant of Rs. 275 lakhs for Special Em
ployment Programmes, a number of 
which envisaged employment of engi
neers and technicians also.

Radio Station at Cooch Behar, West 
Bengal

8089. SHRI B. K. DASCHOWDHU- 
RY: Will the Minister of INFORMA
TION AND BROADCASTING be
pleased to state:

(a) whether the local people of 
Cooch Behar District, West Bengal 
have submitted a memorandum to him 
for establishment of a Radio Broad
casting Station at Cooch Behar, West 
Bengal to cater to the needs of all 
the people of North Bengal and a part 
of Assam; and

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA); (a) Yes. Sir.

(b) The broadcasting needs of the 
people of the Northern portion of 
West Bengal and the adjoining areas 
of Assam will be kept in view while 
formulating proposals for future ex
pansion of radio coverage under the 
5th Plan.

Radio Station in Strategic Areas

mo, SHRI B. K. DASCHOWDHU’ 
RY: Will the Minister o f INFORMA-
1 «5  L.S— 4-
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TION AND BROADCASTING be 
pleased to state:

(a) whether his Ministry has any 
proposals to set up radio stations in 
the border and strategic areas which 
will also facilitate effective propagan
da for agricultural purposes and foster 
growth of local cultures; and

(b) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes. Sir.

(b) In the current Plan, new radio 
stations to provide coverage to border 
and strategic areas of the country ara 
being set up at Aijal, Darbhanga, Naji 
babad (to cover Kumaon/Garhwal re
gion) Shillong, Srinagar, Suratgarh, 
Tawang and Banderdeva (Capital of 
Arunachal Pradesh). Besides, existing 
stations at Jodhpur, Jammu and Simla 
have been strengthened by the installa
tion of higher power transmitters.

Progress made in setting up of T.V.
Centres in Calcutta

8091. SHRI B. K. DASCHOWDHU- 
RY:

SHRI PRIYA RANJAN -DAS 
MUNSI:

Will the Minister of INFORMA
TION AND BROADCASTING be 
pleased to state what progress has 
been made so far in setting up Tele
vision Centres in Calcutta and else
where in West Bengal in regard to 
land acquisition, civil construction, re
lease of foreign exchange, ordering of 
imported transmitters and studio 
equipments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): The progress made in 
the setting up of TV Station at Cal
cutta and elsewhere in West Bengal 
is given below:—*

(!)  Calcutta T. V. Centre—

1895 (.SAKA) Written Answers 9$
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(i) Site—A site in the Golf Club 
area measuring about 8 6 
acres allotted by the Calcutta 
Metropolitan Development 
Authority has been taken over.

(ii) Civil Construction—An archi
tectural competition is being 
held for entrusting the de
sign of the building to a pri
vate architect.

(iii) Foreign exchange—Necessary 
foreign exchange has already 
been released.

(i v ) Procurement of equipment—
Part of studio and transmit
ter equipment has been re
ceived. The remaining equip- 
ment is expected to be receiv
ed during the course of the 
year.

(2) Relay Centres near Durgapur 
and Asansol—

(i) Site—Survey of sites has been 
completed.

(ii) Civil Construction—Action re
garding civil construction will 
be taken after acquisition of 
sites.

(iii) Procurement of equipment— 
Procurement action for equip
ment has been initiated.

Regulation of Prices of Raw Silk

8002. SHRI C. K. JAFFER SHA- 
RIEF:

SHRI G. Y. KRISHNAN;
Will the Minister of INDUSTRIAL 

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state 
the steps taken to regulate the prices 
of raw silk which has gone up by 100 
per cent’

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI ZIAUR RAH
MAN ANSARI); The following steps 
have been taken to regulate the prices 
of raw silk:

(1) T**e Central Silk Board has con
stituted a Raw Silk Price Stabilisation

Authority to advise it with regard to 
formulation and implementation of 
policies governing stabilisation of 
pricey of mulberry cocoons and raw 
silk.

(2) A comprehensive scheme for 
establishment of Raw Material Bank 
has been prepared as a measure to 
ensure off-the-shelf supply of raw 
material at steady prices to the hand- 
loom weavers engaged in the produce 
tion of silk goods for export as well 
as for domestic consumption.

In partial implementation of this 
scheme, a Raw Material Bank for 
Tasar cocoons and Tasar Waste was 
set up in August, 1972. The question 
of organising Central and Regional 
Raw Material Banks for mulberry silk 
has been referred to the Price Stabi
lisation Authority.

(3) A Price Stabilisation Committee 
was also set up by the Central Silk 
Board. The Committee has recom
mended long-term measures for 
Stabilisation of silk market which 
among other things include stabilisar 
tion ol cocoons crops, standardisation 
and grading of cocoons and raw silk 
and introduction of rational marketing 
arrangements. Major silk producing 
states of Mysore, West Bengal and 
Jammu and Kashmir have been advis
ed to implement the recommendations 
expeditiously.

Broadcast of Family Planning 
Programmes over A.I.R. Delhi

8093. SHRI B. S. BHAURA: Will
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether only specialists are 
booked to participate in Family Plan
ning Programme Broadcasts from 
A.I.R. Delhi and whether only such 
persons are booked as can speak well 
in Hindi or in Hindustani-^

(b) how many outside broadcast 
programmes were broadcast by Family
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Planning Unit ol A.I.R. Delhi during 
the last two years; and

(c) the names of participants and 
their special knowledge about Family 
Planning?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIB, SINHA): (a) No, Sir. Apart from 
specialists, opinion leaders, and young 
persons are also invited to participate 
in these programmes. As for language 
persons who can speak well in Hindi 
or Hindustani, English, Punjabi and 
Urdu are booked as the programme on 
Family Planning are broadcast in all 
these languages from AI.R. Delhi.

(b) 65.

(c) The requisite information is 
furnished in the statements I, II and 
III laid on the Table of the House 
[Placed in Library. See No. LT-4872/ 
73].
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Number of telephones in Junagatii

8095. SHRI VEKARIA: Will the
Minister of COMMUNICATIONS be 
pleased to state:

(a) the number ol telephones is 
Junagarh District,

(b) the number of applications, for 
new connections received up to 31st 
December, 1972,

(c) the number of connections given 
during the year, 1972, and

(d) the number of applications still 
pending?

THE MINISTER OF COMMUNICA 
TIONS (SHRI H N BAHUGUNA)
(a) 4668

(b) 2028
(c) 738 (after 371 applicants had 

dropped out).
(d) 919

Development of Small Scale Industries
in backward districts of Gujarat

80% SHRI VEKARIA
SHRI D P JADEJA

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state the 
actiu i taken by t e Gove nment for 
the development of small scale indus
tries m the backward districts of 
Gujarat State during the last 3 years’

TIIE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE 
VELOPMENT (SHRI ZIAUR RAH 
MAN ANSARI) Planning Commission 
have declared 10 districts of Gujarat 
as backward for purposes of conces
sional rate of interest from the finan
cial institutions Ol these, 3 district# 
have been declared eligible for 10 pet 
cent f'entral subsidy on investment in 
fixed assets The Small Industries Ser- 
vice Institute, Ahmedabad, Directorate 
of industries, Ahmedabad and Gujarat 
State Financial Corporation have coo#

ducted surveys to identify potemali- 
ties to develop small scale units in 8 ot 
the above mentioned districts Apart 
from the regular vi&its of the technical 
officers of the Small Industries Sur- 
veys Institute, Ahmedabad to the 
backward areas of the State, mten 
sive campaigns were organised in 4 
of the backward d stricts Under the 
Rural Industries Projects Programme 
for the Fifth Plan, three backward 
districts of Gujarat have been ap
proved In these three districts, pre* 
hminary work such as appointment ot 
staff m projects and their training, 
conduct of techno-economic surveys 
etc are in progress

Ratio of income between the highest 
and lowest in the country

8097 SHRI DHARNIDHAR DAS' 
Will the Minister of PLANNING be 
pleased to state

(a) the highest income per family 
in India and the proportion of the 
highest income group to the total 
population

(b) the lowest income per family 
and the proportion of the lowest in
come ,.Troup to the total population, 
and

(c) the ratio of income between 
the highest and the lowest income 
groups’

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAV DHARIA) (a) to (c) No 
valid estimates are available

Growth of Monopoly Houses

8098 SHRI DHARNIDHAR DAS. 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state

(a) the amount of investment in the 
private sector cooperative sector and 
public sector and variation of the prj- 
poi tion mve«tm<»nt jn the sectcr^ 
during the last three years; and
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(b) the rate and extent ot monopoly 
growth since 1969 and the rate of 
annual increase in assets and profits 
of the monopoly houses compared to 
increase in national per capita income 
since 1969?

THE MINISTER OP INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) The trend of investments 
in the private, cooperative and public

sectors would be indicated by the 
figures given below:—

Private Sector:

Capital raised by non-Government 
Companies under approvals given by 
the Controller of Capital Issues in 
197,0, 1971 and January-September,
1972 as compared to January-Septem- 
ber, 1971 and 1970:

(Rs. lakhs)

Type of Issue January-September
1970 1971 19^0 1971 19736

X 2 3 4 5 6

Initial (Equity and Pre
ference ) 2721-14 2155-02 2452 ‘93 1416 97 545 98

Further -do- . 2320*79 1971 *61 20X6*12 1732*31 1521*91
Debentures 1273-23 872-30 1145*20 648- 50 5110-32

Bonus 5180-78 3180-92 4250 *20 2438-03 2306* 01

Loans 603-02 403-89 233-71 329-51 598 43

TorAL: 12098-96 8583 74 10098-16 6565-32 1008265

(Total excluding bonus
issues; . . . ( 6918-18) (5402-82) (5847*96) (4127 29) (7776 *64)

The financial assistance sanctioned 
by the IDBI, IFCI, ICICI, UTI and the 
IRCI has increased from Rs. 183.7 
crores m 1970-71 to Rs. 259.9 crores 
in 1971-72 (Source: Economic Survey 
1972-73).

Public Sector:

Value of property (gross block) held 
by Central Government Industrial and

commercial undertakings as at the end 
of March, 1969, 1970 and 1971:

Years : V sloe of
, prejcrty 
(G ross block

(Rs. in crores) 
March, 1969 3463* *
March, 1970 . . 3885*4

March, 1971 . 4317- 5.
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Cooperative Sector.
Investment made In the Industrial 

Cooperative Societies is given below:

1968-69 1969^70 
(at the end (at the end 
of 30-6-69) of 30-6-70)

(Rs. In crores)
(i) Paid up share
capita] '

(u) Borrowing 
including de
posits raised 
by sooenes .

9471 112*06

210* 23 265-10

(rii) Total invest
ments in these
societies 304*94 377*16

(b) The information regarding in* 
crease m assets and profits of 20 lar
ger Industrial houses since 1969-70 has 
been furnished by the Department of 
Company Affairs in reply to Unstarred 
Question No 7294 on 17-4-1973.

The figures of per capita net 
national product are given below.

¥ear Per capital Net National Pro du 
(Rs)

At current at 1960-61 prices
_ __ prices ...
1967-68 561-9 329 9
1968-69 548 8 324 6 Provisional

figures
1969-70 <97*4 341 ’ O (Source

Lconomic
Survey
1972-73)

1970-71 633*1 348 9

Activities of CXA. in Uttar Pradesh

8099 SHRI VAYALAR RAVI: Will 
the Minister of HOME AFFAIRS be 
pleased to state

(a) whether the Government’s atten
tion has been invited to the report 
appearing in the ‘Blitz' dated the 31st 
March, 1973 under the caption “CIA

starts subversion drive among U.P. 
Voters"; and

(b) if so, the reaction thereto and 
the steps taken in the matter?

THE DEPUTY MINISTER IN rHE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN): (a) Yes, Sir.

(b) The matter is being examined.

Industrial growth in states

8100. SHRI B N. REDDY: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state:

(a) the industrial growth rate of
every State during the last three 
years; and *

(b) the reasons for disparity In the 
growth ratef

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AfW  
TECHNOLOGY (SHRI C. SUBRAMA
NI AM) (a) and (b) The index of in
dustrial production is not computed 
separately for each State and accord
ingly it is not possible to estimate the 
industrial growth rate statewise during 
the last three years.

Burglary in the Hense of an Army 
Officer in Greater Kailash, New Delhi

8101. SHRI S M BANERJEE: Will 
the Minister of HOME AFFAIRS be 
pleased to state

(a) whether the house of an Army 
Officer, who is posted In operational 
area, has been burgled in broad day 
light on 26th March, 1973 in Greater 
Kailash. New Delhi as reported in 
Statesman dated 28th March, 1973;

(b) whether any investigation has 
been made and it so, the result thereof, 
and

(c) the steps taken by Government 
to protect the 11*® and property of the 
dependents of the military personnel 
serving in forward areas?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) Yes.

(b) Yes. The gang responsible for 
this burglary was traced and its two 
members arrested. A part ol the sto
len property has been recovered and 
efforts are being made to recover the 
rest of the property.

(c) As far as possible, day and night
patrolling is being done to curb such 
crimes. * j

Distribution of Cement by Delhi 
Administration

8102. SHRI S M. BANERJEE:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCA AND 
TECHNOLOGY be pleased to state:

(a) whether as reported m Mother
land New Delhi dated the 20th 
March, 19T3 cement was freely avail
able in the open market at control rate 
in Delhi when the Delhi Administra
tion took over the cement distribution; 
ahd

(b) if so, the reasons for taking 
over the distribution of cement by the 
Delhi Administration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) No, Sir.

(b) Does not arise.

Supply of Cement in Delhi

8103 SHRI S. M. BANERJEE:
SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SC ENCE AND 
TECHNOLOGY be pleased to state:

(a) whether as reported in Mother
land Now Delhi dated the 20th March, 
1973 that bonafide users are not getting

cement at the controlled rate whereas 
VIP permits ar* being issued by the 
Civil Supplies Department Delhi Ad
ministration to the selected persons 
who are allegedly hoarding and black- 
marketing cement;

(b) if so the steps being taken by 
Government to ensure supply of 
cement at controlled rates to users 
in Delhi; and

(c) whether Government propose to 
apprehend the persons who have ob
tained bogus permits from the Civil 
Supplies Department for hoarding and , 
blackmarketing in cement?

THE DEPUTY MINISTER TN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) No, Sir. The alle
gation is denied.

(b) Does not arise.
(c) Yes, Sir The Delhi Administra

tion would take necessary action, as 
and when specific cases of hoarding 
and/or black marketing are brought 
to their notice.

Closure ot Dayal Bagh Cotton Mill, 
Amritsar

8104. SHRI SAT PAL KAPUR: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to rtate:

(a) whether the Dayal Bagh Cotton 
Mi'l Puthghar, Amritsar has since 
been closed down and if so, from wnich 
date;

(b) what are the causes for its clo
sure; and

(c) the number of persons who have 
been rendered unemployed as a result 
of the closure of this mill?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA* 
NIAM)- (n) and (b) The mill closed 
down on 7-11-1971 mainly due to fin
ancial difficulties, low profitability due
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to ©Id machinery and persistent 
demand of labour for higher wages.

icy At ihe time of the closure of the 
mill c«i 7-11-1071, there were 03 wor
kers on it» roll. The management cf 
the mill has since beep taken over by 
Government, and it is expected that it 
would start regular production short
ly

Closure of Small and Medium Indust
ries in Punjab due to non-availability 

of Pig-iron and Hardcoke

8105. SHRI SAT PAL KAPUR: WiU 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE » AND 
TECHNOLOGY be pleased to state:

(a) whether most of the small and 
medium scale industries in the rural 
and backward areas of Punjab are 
facing closure due to non-availability 
of pig-iron and hardcoke;

(b) the number of industries closed 
down in Punjab during the last six 
months due to non-availability of pig- 
iron and hardcoke; and

(c) the steps taken by Government 
to remedy the situation?

THE MINISTER OF INDUSTRIAL* 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) to (c). According to avail
able information there is no indication 
o f any small or medium scale unit in 
the Punjab having closed down due to 
a shortage of pig-iron which is freely 
available, except for some very specia
lized categories. While general short
age of coal has been reported from 
different parts of the country due to 
transport bottlenecks, there is no in
formation regarding closure of any 
unit in Punjab on this account How
ever. the question of expeditious move 
meut of coal by rail has been dis
cussed with the State Governments and 
the question of setting up of coal 
dumps at important locations for 
movement of coal by rakes and even
tual supply therefrom to industries is 
presently under consideration.

/
Proportion of Growth of Population

*®d Economic Department during 
tfouttife Plan

8106. SHRI K* PRADHANI: Will the 
Minister of PLANNING be pleased to 
state:

(a) the proportion of growth of 
population to that of economic deve
lopment during the Fourth Plan 
period;

(b) the steps Government propose 
to take to control growth of popula
tion and improve economic develop
ment during the Fifth Plan period; 
and

(c) the time hy which the minimum 
requirements of the people living be
low poverty level will be provided?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) The annual 
rate of growth of population during 
the first four years of the Fourth Plan 
has been of the order of about 2.2 per 
cent. The estimated annual growth 
of national income in this period is 
given below:

1969-70

1970-71

1971-72 (est.)
1972-73 (cst*)

(Percent)
3
6

1 ‘5 to 2 ‘O
1 *5 to 2 'o

(b) In regard to restraint on growth 
of population, it is proposed to evolve, 
in the light of past experience, a more 
effective package of practices. The 
Fifth Plan provides as much as Rs. 560 
crores for family planning. At the 
same time, the Plan envisages accele
ration of the rate of growth to 5-5 per 
cent This has to be achieved mainly 
by efforts in the following direction:

(1) an improvement in the rate of 
savings and investment;

<2) more efficient implementation 
of Plan projects and programmes;

(3) a large expansion of produc
tive employment; and
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(4) fuller utilisation of capacities
in different sectors.

Detailed policies and measures for 
this are being worked out.

(c) It is under examinations.

Investment in Backward Areas

8107. SHRI ARJUN SETHI: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state:

(a) the total investment on the 
development of backward areas at pre
sent as compared to the total invest
ment m industry, and

(b) whether the efforts for the deve
lopment of backward areas m the 
country have been negligible and with
out much use?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) Information on total 
investment in industry is not available 
as the relevant data regarding invest
ment specially in private sector become 
available after considerable lapse of 
time However, a list showing ihe 
Central investment in industrial and 

mineral projects in the States identi
fied as backward by the Pahde Com
mittee as also in other States is laid 
on the Table of the House [Placed 
in Library. See No. LT-4873/73]. An
other list showing St ate-wise approved 
provision for 1973-74 for industries is 
laid on the Table of the House. [ Plac
ed. in Library See No. LT-4873/73], 
Apart from this as per reports avail
able, the State Governments have 
sanctioned to over 400 units in back
ward areas a sum of about Rs. 79 
lakhs as 10 per cent subsidy, the total 
investment in these projects being 
estimated at Rs. 7 9 crores; the financi
al institutions have reportedly granted 
ae on 31-12-1972, concessional loan

amounting to Rs. 38 crores to over 600* 
units in backward areas and the invest
ment to backward area* covered by 
the Rural Industries Projects Pro
gramme is estimated at Rs. 7.3 crores 
as on 31-3-197*,

(b) It is evident from part (a) 
that the efforts for the development 
of backward areas have not been 
negligible.

Sale of Tyres in Black Market

8108. SHRI ARJUN SETHI:
SHRI MAHADEEPAK SINGH 

SHAKY A;

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the tyre companies are 
not implementing the Government 
policy and are selling nearly 50 per 
cent of their production through the 
tyre dealers thus encouraging black- 
marketing in the country; and

(b) if so, the reaction of Govern
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KITMAR 
MUKHERJEE): (a) and (b) Under
the existing arrangements the tyre 
companies meet the requirements of 
Defence, State Transport Undertakings, 
Original Equipment Manufacturers, 
Cooperative Societies and Fleet owners 
having 10 vehicles or more directly. 
The balance of 50 per cent of the pro
duction of tyre companies is released 
by the manufacturers for sale through 
their dealers in the consuming press. 
The dealers are required to sell the 
tyres wherever such orders are isSnted 
by the State Governments, under the 
powers delegated to them, under the 
Essential Commodities Act.
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bnport of kamr«bv opposed by 
Chairman of Atomic Energy 

OouBtlnUft

8109. SHRI M. RAM GOPAL REDDY: 
Will the Minister of ATOMIC ENERGY 
be pleased to state:

(a) whether the Chairman of the 
Atomic Energy Commission has ex
pressed his opposition to the repeated 
import of know-how; and

(b) if so, the reaction of the Gov
ernment thereon?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF IN
FORMATION AND BROADCASTING 
AND MINISTER OF SPACE (SHRI
MATI INDIRA GANDHI); (a) Yes, 
Sir.

(b) Government are in general 
agreement with this view.

Title to Membership of Scheduled 
Tribes to a Person not Born of 

Tribal Parentage

8110. SHRI KARTIK ORAON. Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there is any Govern
ment notification as an adjunct to the 
Presidential Order to Article 342 of 
the Constitution to the effect that a 
person not being a tribal by birth with 
both parents not being tribals. can be 
a member of a Scheduled Tribe; and

(b) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) No, Sit.

(b) Doe* not arise.

Provisions in the Constitution for a 
person to ittaMtth his Identity as a 

member of Scheduled Tribe

8111. SHRI KARTIK ORAON: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether there is any provision 
in the Constitution to suggest that it 
is open for any person to lead evi
dence in the Court of Law to estab
lish that he or she is a Member of a 
Scheduled Tribe; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 

There is no specific provision to this 
effect in the Constitution. But if an 
aggrieved person wishes to lead evi
dence in a Court of Law to establish 
that he or she is a member of a Sche
duled Tribe, this will be permissible 
under the general law of the land.

TmtqH % $  fafcr if

8 ii2 . frfanr w w

*FTT tfWTT JJS 3RTT% f*JT 
«r̂ fr ftp :

(3>) T T O T $  fosT-fa* ftreff 
it t  twtfsrsr m r

(sr) fsrfc 5* m  m

srrqfir ?

*giJ9rr) : («P) SR$R, vw rr,

i N w r c  ̂  % f w  v w i f



119 Written Answers APRIL 25, 1973 Written Answers 120

% fytTflfor aTw d  *r £<ftHrgr
O T  fSTJ »1T[ I  1

(«r) arraft 16  *  fcwurfl1
s ’sftfsranc sptt̂  ®ft snror *Ftf strtht 
ff̂ lP t  «Fftfa ^  qr | f ^  % 
fTWR qr 3«HWft ZSftfSRT 5RT  ̂ VT
s r t f ^  fa s  ^  star 1

vrafrwf 3  w  snftq

8 1 1 3 . *ft wfare *rm #w r : 
s r M  5*n*r :

*m *$ ^  *Ft f i t
sr^t fv  :

( v )  w  f^sfrir ^ f  ssrr# 

arcf «rc «twt $  <r# fart ? ;
*r>r

( v )  trf^ ?rt ^ rt q̂ ft %

^  5T f t p ?  v?n% %  *W T *FR® f $  < frc <H W K  

r̂r f^ rR  % q% f*pt <sn% 

S W F T T  * R %  w\ I  ?

w r c  *rft («ft |<HKflwn

■ T O " )  : ( « )  ^STT * f t  ^TPPRTT

strati 0  *r sr̂ r *rorr i 

( « )  i m  $  ?t -̂ ^ r r  1

(F ) c^ t  *T TO»TT % Production in sick Textile Mills in
^rTfcpft % «TTRr WT % «TfT f ^ t  ^  Punjab taken over by Central 

^  m u *  TOT | ; ?fa: Govenunent

( j )  whr wifarat *t f$*st tr 
*t*pw  ir* % srw t ift ^ tt ?

nr *nrrau ?wr *Tfiw i v w  tf 
TF?3 f?> («ft tp? fa*ra firof) :
( t ) tH  ( ^ )  f ^ f t  Jr f%«r?r w n r  

. t o  ?R3FTRt «PT*rf*Nfl *r %
*THTT7 ?jft3R> % f̂ rSr ^
f a t ? *  rr^T $  t a T  srr t ^t |  1 
T r *  r ^  i r ' s r f ^ r  s n r r  3  %  qrw t f i  
%  srr x  % ^ r  t o t r  %  a p fa T f o ft  

r < H w ft  r̂nr % sm r  
m * t  r m  ^  ©t | 1

%'<n nrf «k  «i fmr

s 14 . «ft wfvrc ^=r : ^rr
J T ft t ^ cfcJT̂  f^T ^*T  f*F :

8115. SHRI RAGHUNANDAN LAL 
BHATIA Will the Minister of INDUS
TRIAL DEVELOPMENT AND
SCIENCE AND . TECHNOLOGY be 
pleased to state whether the sick tex
tile mills in the State of Punjab which 
have been taken over by the Central 
Government have started production 
under Government Control and if so, 
since when.

THE MINISTER OP INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): Out of the four sick textile 
mills, whose management was taken 
over by Government since 31-10-1972 
one mill has started trial production 
on 28-3-1973, and another is expected 
to start production as soon as power 
connection >s restored. In the case of 
the other two mills Government have 
not been able to acquire control up 
till now due to stay orders issued by 
the Supreme Court.
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'•'n't *wt n KRTHkV wW W

8116 . «f)r Hgwfrw> fa f a w  : 
*wr tfvn: *refr
f *

( * )  a r f  1 9 7 1 - 7 2  g r f R  s f o r  

T O f T  ^ r f  T f p R l  cfSfT 9 R R  « T # t

( j j )  SRT f w r  ITHT (^ fR  sr^r) 
f u r r o

5T T R T  § f  &  ,

( * r )  * r f *  f r ,  ? f t  v l i h F T -

ŝnr p̂n | ?

fT^nr *r# (*ft 
W fJ W T T )  ( 2P )  ^  1 9  7 1 - 7 2  %  2f h K  
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( * § r )  s f t  $ r  i

( * r )  ^ r ^ n ;  s r ^ r  r r ^  f ^ s r ^  s f t ?

^  w  s ^ r r f  %  « f t  3 V  |  1
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8 1 1 7 .  < f t  :

m  ifaftfiw f a m  ^  ^  ?rcn% #
OT F̂TTrr fr

( * )  W T  f s t  %  1J 5 JT ^  f l F p R T C

^ T a r  &  * r * r  f a i r f o r  %  * r r o § r  ^  w m .  

p i w  s w r  i j t  , r f  ?> ;

(sr) * tt «rg> % *nfsw *w*n% 
«rrsr qnc v t spj^rt hto
vrf̂ rf SRT̂  j  J

(*t) irft $r, ?rt *rffa ^rar ^  
*g& v x t*  w *  % M r 

TO iT gRT yrr w 4«n$ qft grr rgt |
?fb-

(«r) t o t f -  i z  ^ftrr ^r v * fw - 
^ r  ^rr ^  ^ r r  ^ c fr  ’

sAdt^rv fvFm w r  ftmw ’rfVt 
sfoeftfwt m t  (#ft *ft© gufWRTRr):
(*p) sfa: (^ )  ^  1

(»T) f ^ f t  ^ f̂ RR®r TCf^: 5TCT 
fsRT mraT I  cnn w r p t  

TT̂ T TO Td 5RT f ^ t  spt apV̂RT 
qx Onrei«i w r  ^trit | i

{* )  ^rr*r, ( i ^ r  f i r m  tit* 
farf^ R -) srfsrffwr % sRpfa «rraT 
| I ^ r t o  ^ p r  ^a%
% stft r̂t yrraiw  yirvrcfr 1

Proposal to Provide More Facilities to 
Freedom Fighters

8118 SHRI SHASHI BHUSHAN* 
Will the Minister of HOME AFFAIRS 
be pleased to state

(a) whether there is any proposal 
under the consideration of Go\em
inent to provide more facilities to the 
freedom fighters, and

(b) if so, the mam points thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OP HOME AFFAIRS 
(SHRI F H MOHSIN) (a) and (b ). 
In addition to the grant of pension to 
the freedom fighters and their families 
under the Government of India Scheme 
of 1972, educational concessions to the 
children and certain concessions in
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employment, the Government are now 
considering the question ol providing 
medical facilities and setting up of 
Homes for the freedom fighters.

Besides, the State Governments have 
also granted liberal concessions and 
facilities to freedom fighters like 
lump-sum payment, land grants, 
monthly pension and refund of fines 
etc.

Provision ol Telephone Poles in D.IZ.
Area, New Delhi

8119. fHRI SHASHI BHUSHAN: 
Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) how many telephone connect
ions have so far been provided in 
Sector ‘D* of D.I.Z. area, New Delhi:

(b) whether telephone poles have 
not so far been provided in Sector ‘D’ 
of D.IZ. Area, Gole Market, New 
Delhi; and

(c) the time by which telephone 
poles are likely to be provided in 
Sector *D’ of D.I.Z. Area, New Delhi 
to provide smooth and uniterrupted 
telephone service to the subscribers 
there?

THE MINISTER OF COMMUNI
CATIONS (SHRI H N. BAHUGUNA):
(a) About 20 telephones.

(b) The work of providing poles 
in Sector ‘D’ of D.I.Z. Area, Gole 
Market, is in progress

(c) By the middle of May, 1973.

8120. fcrofa fa«r : w t 
ureft 1% sflr f*T ^  fa  :

0 * ) 25*n3 , 1973
t t  %vT  ̂ wtttt

f i  *rte

(w ) w f t  f m m  fc fa *  

»pr
(* ). «rk (*sr).srta 

^  w rrrf^ r ***  5972 forfa
4 -4 -1 9 7 3  % ^  ?flT 5*TR *TTV-
fojrfw *n<TTt 1 # r t  m  fa*fr 
tit ft ir tft % fa *

r̂fiwTfWl sro greq-ftrar
*7STt 3TT ^  | |

Role of Foreign Elements in Helping 
Conspirators in India

8121. SHRI BIBHUTl MISHRA: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Government’s 
attention has been drawn to the leport 
in the “Times of India” dated 25th 
March, 1973 page 6 column 3 under 
the heading “Ray warns conspirators 
against Mrs. Gandhi” ;

(b) if so, the names of the countries 
taking interest in helping conspirators 
against the Prime Minister of India; 
and

(c) the* Government’s reaction 
thereon’

THE DEPUTY MINISTER IN THE 
MINISTRY OP HOME AFFAIRS: 
(SHRI F. H. MOHSIN); (a) Yes, Sir.

(b) and (c). Information from the 
Government of West Bengal, is awaited.

<- jy #> «i» 1 » v -*S. **■ *VWrWT W IW TII V? l*w T
if % fwlr qu iffa if!

fcrr

8122. SWW : WT
Zfi£ WcTFlr #  fOT ffi&T fa  :

( v )  W  HT*PTT W  ^
WPWrfV | fa  fW  g wfoWTfl %
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grrfoff »  g w fo wrpfl <Et 
$  srw R  % f*K£ f»rri% snrcfr Bnrar-
VfWIT STRT % f̂ Fftr grpsfV 'SHTFTCRSr 
foSTT* *T ;

(«r) s fe  ?r, ?ft ^ f l^ n r r
%  W  | «fr( 5TOT R̂TftSRT
w f^rf^rt % fr o r  *wt + i4<i$

(*r) w r  w
“sfcsRT ^  apT f^rrr *PTT |  sftr
?T, tft ^ T %  m  O T * T  £ ?

^  jfarm* ty«o
( * )  tft  ^ r ,  s fo n ^  i

(*ST) JT9*T *fi?t d̂cH'l I

(Vf) 3Tt 5T^, «fmTPT I

Education and Training of Adivasis 
for purposes of recruitment to govern

ment posts

8123 SHRI DHAN SHAH PRA- 
DHAN WiU the Minister of HOME 
AFFAIRS be pleased to state:
*

(a) whether it is proposed to intro
duce any Scheme in Delhi to import 
proper education and training to Adi
vasis for the purpose of making their 
recruitment to higher posts under the 
Government of India; and

(b) if so, the main points of the 
scheme and the time by which it 
would be implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b). 
The following facilities for giving pre- 
examination training to Scheduled 

•Caste and Scheduled Tribe candidates 
who propose t6 appear for the I A.S. 
LF.S, and I.P.S. etc., examination held 
Hby the UJ&S.C. are being made:—

(i) An amount of Rs. 20,000 has 
been given to voluntary or
ganisation namely the Jagji- 
wan Ram Ashram Trust, New 
Delhi, for providing hostel 
accommodation and library 
facilities to twenty Scheduled 
Caste and ^Scheduled Tiibe 
candidates preparing for the 
examination to be held in 
October, 1978 The training 
is to be given through private 
institutions

(11) The Delhi Administration 
have been asked to expand 
the activities of their existing 
pre-examination training cen
tre so as to provide training 
for those Scheduled Caste 
and Tribe candidates wish to 
appear for the I A S , I J S  
and I P S  etc. examina
tion

There are no communities speci
fied as Scheduled Tribes in 
respect of the Union Territory 
of Delhi The above training 
facilities can be availed of by 
those persons who are Sche
duled Tribes in respect of 
other States but are resident 
m Delhi.

srfcT awWf fftfarefta

8124 smw **rr
*rtaftf*np *?*• £tct

(*r) i m  ir 1 9 7 1 - 7 2  
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Sale of various goods by Foreign Tyre 
and Tube manufacturing companies in 

their names at high rates

8125. SHRI JYOTIRMOY BOSU: 
WiU the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether it has been alleged that 
“Dunlop India Ltd.”  “Good year India 
Ltd.” and some foreign owned and 
foreign controlled tyre and tube 
manufacturing firms have been buying 
lots of rims, locks, balls, pumps tub
ing, solution etc., from the market at 
very low prices and selling the same 
under their own brand names at very 
high prices;

(b) whether Government have in
vestigated the allegations; and

(c) if so, the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) to (c). In August 
1972, the All India Motor ■Unions* 
Congress New Delhi had represented, 
protesting against the practice follow* 
ed by the foreign controlled tyre and 
tube manufacturing firms, selling 
through their dealers, automobile 
accessories etc., neither manufactured

by these companies themselves nor 
manufactured with their technical 
know-how provided to other compa
nies. The allegation has been found 
to be correct. The All India Motor 
Unions Congress has also made a for
mal complaint in this regard under 
section 10(a) (i) of the Monopolies and 
Restrictive Trade Practices Act, 1969 
to the M.R.T.P. Commission.

Setting up of Cigarette Companies 
with Indian Capital

8126. SHRI JYOTIRMOY BOSU: 
Will the Ministerf of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to refer to 
the reply given to Starred Question 
No. 411 on 21st March, 1973 regarding 
foreign and Indian investment in Ciga
rette Industry and state:

(a) how many cigarette companies 
have been set up during the last three 
years with 100 per cent Indian capi
tal;

(b) the total capital invested in 
these companies; and

(c) their total sales (value and 
quantity), production and export till 
date?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM): (a) During the last three 
years, three industrial licences and 
fourteen letters of intent were issued 
to 100 per cent Indian Companies. Out 
of these, one unit has gone into pro
duction. The other schemes are at 
various stages of implementation.

(b) The Capital invested in the unit 
set up is Rs. 19.61 lakhs.

(c) The production as reported by 
the firm was 338 million cigarettes 
during 1972. They did not expert ciga
rettes. Statistics regarding sales arr 
not maintained by the D.G.T.D.
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Urdu Editors’ Conference for flropefr

treitnnt to Urdu Language

B12t SfcfcJ JYtmRMOY fcOSU: 
W!11 the Minister of tttim AFFAIRS 
Be plfcasfcd ?6 statt:

(a) whether in memorandum sub
mitted to the Prime Minister cm «th 
March, 1973, the All India Urdu Edi
tors’ Conference has urged the Gov
ernment to ensure that discriminatory 
treatment mfcted out to the Urdu lan
guage in several Sates such as Delhi, 
U.P., Bihar, West Bengal, M.P. and 
Maharashtra should be discontinued; 
and

(b) if so, the Government’s reac
tion thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI K. C. PANT): (a) Such a me
morandum was received by the Prime 
Minister in March, 1973.

(b) The Government policy in this 
regard is contained in the statement 
on languages dated 14th July, 1958. 
Government of India has set up a 
Committee on Promotion of Urdu, 
which is at present examining the 
problems faced by speakers of Urdu 
and development and promotion of 
the language. Some of the points 
raised in the memorandum arc the 
same which are before the Committee 
The Memorandum, is however, being 
examined.

Lowest per capita income in Tehrt- 
Garhwal (Uttar Pradesh)

8128. SHRI PARIPOORNANAND 
PAINULI: Will the Minister oi PLAN
NING be pleased to state:

(a) whether Tehri-Garhwal is the 
District having the lowest per capita 
income during all the four five year 
plant; and

(b) if so, the steps so far taken to 
bfteg the people of thii (SSstrtct at par

*ith tt»h£fti*tiV6fr better oft districts 
in the country?

TUB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Per capita
income estimates for Tehri Garhwal 
District for the different plan periods 
are not available.

(b) A number of steps to develop 
Tehri Garhwal District have been 
taken. These are contained in the 
attached statement.

Statement

(1) Daring the Fourth Five Year 
Plan Central assistance to the hill 
areas of U P. including Tehri Garhwal 
District is being given on a liberlised 
basis in the proportion of 50 per cent 
grant and 50 per cent loan. In order 
to check any diversion of Plan outlays 
earmarked for the hill areas to the 
other parts of the State, these outlays 
have been marked as “non-divertible.” 
This applies to the outlays earmarked 
for Tehri Garhwal as well.

(2) Tehri Garhwal district t as been 
identified as one of the industrially 
backward districts eligible for conces
sional finance from the financing insti
tutions.

(3) A Committee of Direction for 
the Development of U.P. Hill Areas 
has been set up by the Planning Com
mission under one of its Members 
This Committee has initiated a num
ber of surveys, constituted Task Forces 
and Working Groups and taken a 
number of decisions regarding the 
administrative strengthening and 
reorganisation of the tJ.P. Hill Areas* 
The Committee of Direction is also 
engaging its attention on Hi* formu
lation of an integrated strategy for 
these areas.

(4) The V. P; Hill Development Cor
poration Which has been set up by 
tbe -State Government is examining

465 L.S.— S.
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a number of proposals and schemes 
which can be taken up in U.P. Hill 
Areas. This Corporation has been set 
up with the object of identifying pro
jects and schemes which can be pro
fitably taken up m Tehri Garhwal and 
other hill districts of U.P.

(5) The Tehri Dam, which is being 
constructed at a cost of Rs 198 crores, 
is expected to produce about 600 MW 
of power and bring approximately 2.7 
lakh hectares of land under irriga
tion.

Development of Western Ghats

8129. SHRI P. R. SHENOY: Will
the Minister of PLANNING be pleas  ̂
ed to state:

(a) whether Government have taken 
up any plan for the development of 
Western Ghats; and

(b) if so, the salient features there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING CSHRI 
MOHAN DHARIA): (a) and (b). In
pursuance of the objective of reduc
ing regional imbalances and of ac
celerating the integrated development 
of backward areas, the Planning Com
mission discussed, in consultation with 
certain Chief Ministers, the problem 
of formulating a development progra
mme for the Western Ghats Region. 
It was decided that:

(a) Each of the concerned States 
of Kerala, Maharashtra, Mysore, Ta
mil Nadu and the Union Territory of 
Goa, Daman and Diu would set up 
a Cell which would take up the de
marcation of areas which should cons
titute the Western Ghats Region After 
the identification of the area, this 
Cell would start collecting the data 
relevant to the area and would also 
forward the same to the Planning 
Commission along with an outline of

tb« Approach to tise dejvptapmant of 
this area.

Ob) On receipt of this data from 
the respective State Governments the 
Hanning Commission would consti
tute a technical team headed by a 
Member of the Planning Commission 
which would, after such further stu
dies as may be necessary, prepare a 
report on the development of the 
Western Ghats R'egion for the consi
deration of the Planning Commission. 
This technical team would subsequent
ly assist the State Governments in 
the formulation of the plan for the 
development of this area and woult* 
also be required to watch the prog
ress of the implementation of the 
plan from time to time.

(c) The development plan, when 
formulated, would form a part of the 
Fifth Five Year Plan of the concern
ed State

The work of demarcating the area 
and collecting base data has been 
taken up in most of the States and 
the Planning Commission in pursuing 
the matter with the State Govern
ments.

frit* qiw m tnfoff BTTT t o  ftw

ftWf P P

8130. tffcfar WT : W  ^
2 1  1 9 7 3  %  * r a n t % c r  s r w

# B T f  4 0 1 5  %  ^  tfsru  *r
tfr tm  ft. :

(q?) «wt *rm
sr^r t  staffcPT % tVt r  smrvr,
W torr fipnrif, rrar q lw * f % ftvnrf 

S*fT tgWIWTfaff «nc 
% «rPt if m i  *Ft

% fair ^  otept, %
W  vr <kit *r*rr fow

m  t  ; irk
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(w ) qfc 57$, for** %
WT VRVj1 j  ^
$  *»ff *T* Tfa* % fax? WT «$ * T #
3TT | ?

*pr *wwwr it w « f t  («ft <r*° qw° 
) : (q>) <ftr («r). x r ^ y r v R  

% * *  sw sn^r ^sptt % w $m , u rcta* 
% OiiH xrgRcar, unrvT cwr 
firw ff % 17  mwrfa»ff *rfc Tnwf qf  
tfV 50 srcff <jt fn v w  ta T  w  a w  

srfir q^enf *r# 1 *ns wnft «rc,
9 PlHT^f *TOT 17 TT*̂ f?ff> 4>l4 V lfoff 
*rc ?fr, sft rr^ fd  x m  % *m % %
HIW’ T f*PTT TOT I TTHT *T*'fiK TTSVf
$r sfta* sEpspprr 3rt^  *toc *nfr
*rfaw *rfaftfari m r  vRhrtr *f 
^  qftfe r iM  fcrr *r% % M
OTTO* 33T 7ft t  I

Singing of Vande Matram in Maha
rashtra Schools

8131 SHRI BHOGENDRA JHA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the Government of 
Maharashtra have ordered compulsory 
singing of Vande Mataram in schools 
by all students just like the National 
Anthem;

(b) if so, the Government’s reac
tion thereon;

(c) whether it Is proposed to direct 
ail the State Governments to keep 
this privilege for only the National 
Anthem and while honouring Vande 

Mataram and other songs, not to make 
them compulsory and obligatory like 
National Anthem; and

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN), (a) No, Sir.

(b) Does not rise.

(c) and (d). The Central Govern
ment have not issued any instruc
tion making it obligatory for Vande 
Mataram being sung in the schools. 
Due respect should, however, be 
shown to the song when it is sung 
or played. This position is well 
understood and issue of any instruc
tions in the matter is not considered 
necessary.

Suggestions of Press Commission in
Limiting Advertisement Space in 

newspapers

8132. SHRI BHOGENDRA JHA: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether the Press Commission 
had suggested that news and com
ments should comprise sixty per cent 
of the total space of a newspaper and 
the rest of the 40 per cent could be 
devoted to publishing advertisements:

(b) whether at present advertising 
groups command nearly sixty per 
cent of the space in newspapers if 
so, the reasons for allowing them; 
and

(c) whether there is any proposal to 
limit the space for advertisements in 
newspapers as recommended by the 
Press Commission?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Yes, Sir.

(b) and (c). There are certain news 
papers which devote nearly sixty per 
cent of space to advertisements. At 
present it is not legally possible to 
place a limitation on the space de
voted to advertisements in newspa-

(d) if not, the reasons therefor? pers.
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faw# % *rf*cs if % w w k  
v t Hvt sanfarif m p

8133  «it v K m v r jv m r r  w r
*15 *rcft «nrr̂  ^  fm  f r  *

(qr) w r t o f t  ^
^rrt % rcanr* tfr ^atrfW 5r
W ?r fsrr ;

(«r ) w  ^  % ’TfkwrFTFr
tnp <£»nft ^  ^  f t  *r|, *rk

(it) aprt TOm r v fo c  %
ttst# % 5f»r craT vmwr f  ?

( * ft«o  q*o

^  ( * )
<nt % ^r ^ r r  stt 5^rfr*ft % 

sffa m i  % trafi ^arrft #  %
gfrrcr

«THT 2 p n M  f a  T? 1 - 4 - 7 3  5 #
*m#r ^  g f^ r  f ^ T  »nrr | for 
trap f3 n ft % SR3T* «R *rf?3T % 
QTRfRK % KW  5T«Tt % ^TPT HKT 
W  «TT I «n?TT #̂ PT if
6—9—72 ^  ^  rr -̂
^ tc t  f e r  w  *rr fr  q^sfer gprrff %
3*T% ;F*TR *1T V3  ^*U<i $ t foDTT 
WT ft  f t  I

(n )  ^nm  q?t *nwr f ^ r  q r  
*rf^r % ^ r A  3 r t t r  q r  w«rsi 
f m  «n 1 2 s ^ r  Tnp ^ r fx w  
a m  ttictt 5r *rs «rr 1

vvrvfTT fa*?r 3w  r«wi{ *reffar vmn^f
$  zm **&

8134  ^*rt
ifliflfn*; f w n s  *rat *rf qft qjqr
*|TT*f fqr

(v )  w r m  jz t fw fv r  o<r % 
sr***? ^ v W r r  faq?r * m  
t w f  *r?flftr vr?3t% *r ?n?rnr??fV 

qrr f t  & f t *  vf* r̂ m  ?r 
3*rre?r *r fqr<r?fr ft r  f t  r̂̂ rr̂ -
=rr | ;

(«r) w  ^  ^ o r r  #r
8f?rror »̂r«r»r ^tt ^q^rfy # w  
f t  t  , «ftr

(n ) flrftr fr, ?ft wm w v m  %
crmr̂ r̂ fV ^  «r><n»rr % Tpoff «Pr qnr
<r*rnT  ̂ ?

<riĥ Pw Owrw <wrw*r % z *
«Rft («ft W  ^UlT ^W ff) (qr)
%  (» t)  srtMm y g m r e rr
^ cfFTr̂ V t  I JTTHT *TOT 55F*T «̂ lV<T
fw a s T  fqrm srr t  ^  ?mr <h?t qr 
^  firarr afw*T( i

Proposal for Doubling Silk Produc
tion by Mysore Government

8135 SHI# G, Y KRISHNAN 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state

fa) whether Government of Mysore 
have submitted a proposal to the 
Union Government regarding the po
tential for doubling the country’s silk 
production by a ‘simple proposition of 
supplying disease-free cocoon seeds’ ,

(b) if so, whether the Central Gov
ernment have taken the responsibility 
of distributing disease-free seeds, and

(c) if so, the broad oulines of the 
decision taken m the matter9

THE DEPUTY MINISTER' IN THE 
MINISTRY 0 ^  INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN?
ANSARI) Ca) No, Sir.

(b) and (c). Do not arj&e.
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iM(NiUv« Bonos for Emp-
lejrees of Atomic E w ty  Esfcd»U»h-

M k tf
8186. SHRI VISHWANAtH

PRATAP SINGH: Will the Minister 
of ATOMIC ENERGY be pleased to 
state:

(a) whether an “incentive bonus 
scheme” is applicable to the emp
loyees of Atomic Energy EstaDlish- 
ments; and

(b) if so, the payments made under 
the Scheme* in the last three years?

THE PRIME MINISTER, MINISTER 
.OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS, MINISTER OF 
INFORMATION AND BROADCAST
ING AND MINISTER OF SPACE 
(SHR1MATI INDIRA GANDHI): <a> 
In the Department of Atomic Energy, 
a scheme of incentive bonus lias been 
introduced for the employees o£ the 
Tarapur Atomic Power Station.

(b) The payments made under the 
scheme in the last three years are i-S 
follows: —

Period Bonus paid
April 1970 to March 1971 Rs. 105 

lakhs
April 1971 to March 1972 Nil
April 1972 to March 1973 Nil

Pay Scales of Class II and IV Emp
loyees of Atomic Energy Establish

ments

8138. SHRI VISHWANATH PRATAP 
SINGH: Will the Minister of ATOMIC 
ENERGY be pleased to state:

(a) whether the pay scales of Class-
Ill and C2a.e& IV employees of the 
Atomic Energy Establishments are at 
par with those prevailing in the Pub
lic Sector; and

(b) if not, the reasons therefor?
THE PRIME MINISTER. MINISTER 

OF ATOMIC ENERGY, MINISTER

OF ELECTRONICS, MINISTER OF 
INFORMATION Alfa) BROADCAST
ING AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI): (a) 
and Cb). The atomic energy establish
ments being Central Government orga
nisations, the pay scales of their Class 
HI and Class IV employees are on 
par with those in other Central Gov
ernment offices. The question of parly 
with the scales prevailing in the pub
lic sector undertakings does not there
fore arise.
Supply of Components by Public and 
Private Concerns to the Department of 

Atomic Energy
8139. SHRI VISHWANATH PRATAP 

SINGH: Will the Minister of ATOMIC 
ENERGY be pleased to state:

(a) the number, nature and date 
of orders placed by Atomic Energy 
Department with Public and Private 
sector concerns for components which 
have remained unfulfilled ior mere 
than one year: and

(b) the reasons for delay in each 
case?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS. MINISTER OF 
INFORMATION AND BROADCAST
ING AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI): (a) 
and (b). Information is being collect
ed and will be laid on the Table of 
the House.

Axport of Radio-Isotopes
8140. SHRI VISHWANATH PRATAP 

SINGH: Will the Minister 0f ATOMIC 
ENERGY be pleased to state the value 
and quantity of radio-isotopes ex
ported by India?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS, MINISTER OF 
INFORMATION AND BROADCAST
ING AND MINISTER OF SPACE 
(SHRIMATI 1NDRA GANDHI) : 
About 18,000 consignments of radio
isotope preparations have been export
ed in all since 1966. The value of 
these consignments amounts to about 
Rs. 20 lakhs.
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Consultative Panels for Tribal Pro- 
grammes

8141 SHRI BIRENDER SIN 1H 
RAO Will the Minister of INFOR
MATION AND BROADCASTING be 
pleased to state the broad outlines c f 
the composition of the Consultative 
Panels for Tribal Programmes attach
ed to the diffeient All India Radio 
Stations in the country’

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA) There are Consulta
tive Panels for Tribal programmes at 
Shillong and Gauhati Stations of All 
India Radio and one is being consti
tuted at Dibiugarh Station also The 
Station Director of the Station is the 
Chau man of the Panel and the Assis
tant Station Director its Secretary 
The Panel comorises of 6 to 8 mem
bers drawn from different walks of 
life who ate e x D e its  m  the Tribal 
language/culture concerned The texm 
ot each consultative panel is two 
years

Survey of UP and Haryana for Set
ting up Industrial Project

8142 SHRI BIRENDER SINGH 
RAC) Will the Mini tei of INDUS 
1RIAL DEVELOPMENT AND SCI 
ENC* AND TLCHNOLOGY be picas 
cd to stite

(u) vhether Govtinmcnt have le- 
ccntl> undtx'alen m\ industrial mr- 
vev of ctitun paits ot Ut+ur Pi a 
desh and II u yana for setting up new 
industrial projects m those States,

(b) if so, the outlines thereof, and

(c) the names of the centrally spon
sored projects which will be set up 
m those States during the Fifth Plan 
period?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C SUBRA- 
MANIAM) (a) and (b). A  Joint Ins
titutional Study Team set up by the 
Industrial Development Bank of India 
has earned out, in 1971, a survey of 
the industrial potential of the State 
of Uttar Pradesh, as a whole The 
project ideas emanating therefrom in
clude granulated fertiliser units, trac
tor manufacturing units, soya bean 
processing, fruit processing, cement 
and scooter projects The Committee 
of Direction is determining further 
course of action in consultation with 
the State Government No such sur
vey of the State of Haryana has been 
carried out

(c) The Fifth Plan is still to be 
formulated

News Report entitled “Plan Body 
rejects Manipur’s demand for Cement 

Factory"

8143 DR RANEN SEN Will the 
Minister of PLANNING be pleased 
to state

(a) whether the attention of the
Government has been drawn to a news* 
report appei ainj? in the Hindustan 
Standard dafted the 16th Febi uai v
1973 under the caption ^lon body 
rejects Manipurs demand *oi tcment 
factoi y and

(b) if so Governments -eaction 
thereonf

THE MINISTER Ol STATE IN rlHE 
MINISTRY OF PLANNING 'SHRI 
MOHAN DHAR1A) (a) and 'b ) It 
is not coriect to say that the Planning 
Commission have not agieed to the 
proposal ot the Manipur Government 
foi setting up a cement factory The 
pioposall was for establishing a 50 
tonne per day capacity plant and this 
was considered uneconomical The 
State Government have therefore 
been advised to review the position m 
the light of the investigations current 
ly m progress by the Geological Sur
vey of India on the reserves of lime-
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•tone in Manipur and Oth<wr relevant 
economic factors, and to make a fresh 
proposal for establishing a cement 
factory of a larger capacity.

iflrc 9K iw  *Nww n rr *fhr ftwu 
fifr I? f*W[ 33#  <v$ v w

8145. f t  m w t irm : jmsprcr 
J f f n w  f t  F T T  ^

f f
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ft  srrW ?

w rr iftr swot* mrrwcr If <aw- 
i H t  ( v )  * r t r  ( s r ) .

T R jft  % ^S R F irf^nff VT W T R p t 
8 f ^ F $ R ,  1 9 7 2  f t  T f  f o f t  %
«rr i ft  fcrfirfTw srht 
ft  1 •—

( 1) TT̂ ff % STTR *T% *PT [trft-

(2) ĝ RTt f  w* % 
f t  VTfrr , 

( j )  ^ r r  v n fa *r  *r ^ f^ € t? T  
% f̂ rr f̂ TfF»r?r srfaw*r ̂ nr^ft 

f t  «sr*3?t vr^rr , 

(4) ^ r t  r̂«rr v r w t  
% f̂ rrr qq-fcrf rrf̂ , rĵ zt ŵ rTT f  f̂ T 
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W TScT V f^ fr  % >  «t z ft  *r rr^: I R R  ip - 
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(» ') t t ^ t  ?p t ?rm?Tf^: jpfi- 
f^r,* $ ?  ?Tiipff A ij % *vr 
t  *R -ifr fr  srf^rwn f t  a r w r  
^•^rr

( 7) JTR *p n rn ff ? p r  r
sTRhv T̂Rnrsrr7' »i«
«ffT ®̂r %^r ft ,

( s )  Tiwff sttt ?rfiem; 
% T*T»rfaT f t  sftc’ TrffrT f w  3TRT ,
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Development of Jodhpur District ft 
Rajas than 

8147. SHRIMATI KRISHNA KU· 
MARI OF JODHPUR: Will the Mm. 
ister of PLANNING be pleased to 
state: 

(a) whether in view of the fact th
J odh_pur is a border district of strate, 
gic importance, Government pro 
to appoint a high ,powered Cammi 
.tee to suggest ways and means 
developing that district on a prio 
basis; and 

(b) if not,

THE MINISTER OF STATE IN 
MINISTRY OF PLl\:NNING ( 
MOHAN DHARIA.): (a) and (b). 
trict development or regional dev 
ment is primarily the responsib 
of the respective State Govern11 
The Planning Commission has no 
posal under consideration to ap 
a high powered Committee for 
development of Jodhpur Dis 
However, considering the pee 
pr,oblems of this district, Central 
jects for Drought Prone Areas 
Integrated Dry Land Agricul 
Development have been taken up 
JoJhpur District. In addition, J 
pur District has been identified 

. dustrially backward and is eli 
for ,concfssional finance and 10 
cent capital subsidy from the fi 
ing institutions. 
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(Copy «* O nM fliiU  Naval Orders in 
pmmMim «f Jarota Brothers wh6 

tieesiuuMed into Prime Ministers 
Residence

8148. SHRI LALJI BHAI: Will the 
Minister of HOME AFFAIRS be plea
sed to state:

(a) whether Jagota Brothers of 
Delhi who attempted to tresspass into 
Prime Minister’s residence, were also 
possessing a copy of highly confiden
tial Naval Orders dealing with move
ments of warships;

(b) whether one of the Jagota bro- 
tncre is a Civilian Officer in the Min
istry of Defence; and

(c) if so, the steps and precautions 
being taken by Government to stop 
such incidents and safeguard nation
al securities in confidential papeis?

TIIE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(S’ IRI F. II MOHSIN): (a) Some con
fidential Government documents con
nected with the work of one of the 
brother employed as a Civilian Scien
tific Oifteer in the Ministry of De- 
lonce were found m a brief case m 
the Car used by the Jagota brothers 
for tresspassing into the Prime Min
ister’s residence.

(b) Yes, Sir.

(e) Adequate instructions exist for 
the safe custody and accounting of 
classified documents. Whenever any 
breach of these instructions or of de
partmental security is brought to the 
notice of the Government, necessary 
action is taken against the Govern
ment servant concerned. Unauthoris
ed communication of information bv 
a person who might have access to 
it owing to the position held by him 
•under the Government and unautho
rised receipt of such information is 
punishable under the provisions of the 
Official Secrets Act, 1923.

Brain drain due to the meagre facili- 
. .ties to Scientists in the country

8149. SHRI RAJDEO SINGH: Will 
the Minister of SCIENCE AND TECH
NOLOGY be pleased to state:

(a) whether recently an Indian 
Scientist, a professor m the Bioche
mistry department of the State Uni
versity of New York, Buffalo recipi
ent of this years Padama Bhushan 
has bitterly criticised the administra
tion foi providing meagre facilities 
to scientists m India which is the 
main caus of the brain drain; and

(b) it ro Government’s reaction 
theiuo md steps beirifc, contemplated 
to lomfdv the situaion'*

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM) • (a) and (b). It 
has boon reported so m sonre of the 
Indian Press The view? attributed 
weie piesumablv his personal views,
1 ut they have been taken note of

The Government are continuously 
considering measures to check btain 
dram bv improving emplovement op- 
1 >itumties and also to facilitate The 
return of Indian Scientists, Engineers, 
etc from abroad Some of the 
measures already taken in this direc
tion .ire given in the Statement laid 
i>n the Table of the House [Placed 
in Library See No LT-4874/731

The Government have also taken 
the following further measures to 
theck the brain drain.

(H A  sum of Rs 50 crores has 
been a'located m the 4th Plan for 
employment of educated unemploy
ed, of which, an amount of Rs. *?0 
crores has been allocated in this 
year’s budget.

(2> An amount of Rs. 27 crores 
has been earmarked by the Plan
ning Commiseion for 1 {location to 
State Governments for formulating 
special tynploymen* piogrammes 
for which the State*, will have to 
contribute another Rs 27 vrores.
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(3) Financial help is rendered to 
enterprising unemployed persons by 
Nationalised Banks.

(4) Hie Planning Commission and 
the State Governments are also 
working out schemes for employ
ment so that qualified persons may 
not have to go abroad for lack of 
employment.

(5) The Government of Indian ap
pointed a "Committee on Unemp
loyment” to assess the extent of 
unemploment and to suggest reme
dial measures. The Committee liave 
submitted an interim report or 
short-term measures for employ, 
ment.

Production of Energy from Industries
and Power Plants without Extra 

Expenditure

8150, SHRI RAJDEO SINGH: Will 
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether according to the Nat
ional Productivity Council, industries 
and power plants can produce an in
credibly large amount of energy with 
no extra expenditure on fuel, using a 
totally new concept in fuel economy;

(b) if so, 1he main outlines of the 
now concept; and

(c ) whether industry of any com
plex is wilhin the purview of the 
now concept?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) According to 
the National Productivity Council, if 
the concept of ‘total energy’ is ap
plied to its, logical conclusion in large 
industries requiring simultaneously 
large amount of steam and electrical 
power, a substantial amount of extra 
electrical energy could be generated 
without any increase in the amount of 
fuel spent.

(b) The ‘total energy’ concept in
volves reducing the purchased energy 
requirements of an industry to a 
minimum by combining the steam and 
electricity demands and also by cas- 
cading heat energy from one place to 
the other. The total energy concept 
as applied to large industries would 
mean generating steam at the highest 
possible pressure practicable and then 
expanding this steam in a back pres
sure turbine connected to an alter
nator which will generate electri
city and supply the exhaust stetam 
from the back pressure turbine to the 
process side.

(c) The total energy concept can be 
applied with great advantage to the 
following types of industries:

(i) Fertilizers Plants.
(ii) Integrated Paper and Pulp 

Mills.
(iii) Refineries.

(iv) Petro-Chemical Complexes.
(v) Steel Mills.
(vi) Large composite Textile 

Mills.
(vii) Large Chemical Industries.

(viii) Large Rayon Industries

‘Krishi Darshan’ Programme of Delhi 
T V. Centre

8151. SHRI RAJDEO SINGH: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether only big and moneyed 
farmers are invited to participate in 
the ‘Krishi Darshan* programme of 
Delhi T.V. Centre;

(b) whether only those ladies who 
nre residing in Delhi were invited to 
participate in the said programme in 
the past three years; and

(c) whether any criteria have been 
fixed *o invite farmers and specialists
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to the T.V. ‘Krishi Darshan* pro
gramme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) No, Sir. Farmers 
from all sections of the community 
are invited to participate in the 
‘Krishi Darshan' programme of Delhi 
TV Centre.

(b) No, Sir. Participants from 
Delhi and its surrounding areas fall
ing within the service range of Delhi 
T.V. Centre had been and are being 
invited to participate in the pro
gramme.

(c) The selection of participants in 
the programme is done on the basis 
of their suitability for the specific 
programme, experience in the field, 
fluency of expression and ability to 
put forward views effectively and 
lucidly.
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Military Area Allowances to the Em
ployees residing: tat Jamnagar

8153. SHRI D. P. JADEJA: Will the 
PRIME MINISTER be pleased to 
state:

(a) whether a memorandum was 
submitted to her by the Action Com
mittee of Employees of Central Gov
ernment, State Government and 
Semi-Government of Jamnagar re
garding payment of military area* 
allowances to the employees residing 
in Jamnagar; and

(b) if so, the action taken by the 
Government thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) As far as it could be 
ascertained, no such memorandum has 
been received.

(b) Does not arise.

Banning of Filins Depicting Sex and 
Violence

8154 SHRI NARENDRA SINGH- 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government propose 
to introduce a legislative measuie to 
ban the films which cross “the toler
able limits" of sex and violence;

(b) if so. when; and
(c) if not, the icasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BRODCASTING (SHRI DHARAM 
BIR SINHA): (a) to (c). The Cine
matograph Act, 1952 and the rules 
thereunder provide extensive guide
lines to curb objectionable sex and 
violence in films. The Central Board 
of Film Censors have also been ad
vised to be strict in applying these 
directions. There is no necessity of 
any special legislation in this regard.
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Accelerated Economic Growth 

8155. SHRI NARENDRA SINGH: 
Will the Minister of PLANNING be 
pleased to state: 

(a) whether there is any proposal
to take hard decisions to achieve ac
celerated eco.tiomic growth in a frame
work of greater social justice and 
_self-reliance; 

(b) if so, the main features there
of; and 

(c) the steps proposed to .. be taken
in that direction? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA): (a) to 
(c). For acceleration of economic de
velopment with progress towards 
social justice and self-reliance in the 
Fifth Plan, a number of hard decis
ions would be necessary. These will 
pertain mostly to the following 
iields: 

(i) resource mobilisation;

(ii) creation and fuller utilisation
of capacity in fields which
are crucial for self-reliance,
accelerated growth and im
provement in living standards
of the masses;

(iii) reduction in inequalities of
consumption, income, wealth
and economic opportunities;

(iv) attainment and maintenance
of a reasonable balance bet
ween prices, wages and in
comes;

(v) efficient and speedy imple
mentation of Plan projects
anci programmes; and

(vi) promotion of greater regional
balance in development.

Detailed policies and measures are 
bein·g worked out and . will be given 
in the Draft Plan. · 

Investment and Assets of Monopol1 
Houses· in Orissa 

8156. SHRI D. K. PANDA: Will 
the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state: 

(a) the total investment and present
assets of each of the firms of the 
Monopoly Houses industry-wise in the 
State of Orissa; 

(b) the total profits earned by these
Monopoly houses industry-wise; 

(c) whether there is any proposal
to bring these industries under the 
public sector in view of extreme 
backwardness of Orissa; and 

(d) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE-
AND TECHNOLOGY (SHRI C. 
SUBRAMANIAM): (a) and (b). Data 
regarding the inves�ments, assets and 
profits of "houses" falling under 
Chapter III of the Monopolle3 
Restrictive Trade Practices 
which ar€ compild and up-dated fro 
time to time by the Dei:·artment 
Company Affairs, are not maintain 
on a State-wise or 
basis. 

(c) and (d). Government's Ind
trial Policy has been clarified in 
Press Note dated the 2nd Februa 
1973, copies of which were laid on 
Table of the House in reply to U 
starred Question No. 281 
21st February, 1973. 

Location of Public Sector 
Mahal'ashtra 

8157. SHRI S. A. MURUGAN 
THAM: Will the Minister of PL 
NING be pleased to state: 

(a) whether Government of M
rashtra have accused the cent.n• 
adopting a step motherly attitude 
wards that State in deciding the 
ation of Public Sector .Projects; 
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(b) whether attention of the Gov
ernment has been drawn to the paper 
on the “approach of Maharashtra 
State to the Filth Wan1'; and

(c) if so, the main features thereof 
and the m otion of the eentre there
to?

THE MINISTER OF STATE IN 
THE MINISTRY OP PLANNING 
(SHRI MOHAN DHARIA): (a) to
(c). The matter is under examination
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Opening New M  V  M/s. 1. Sfoae 
ft Co. (India) Private L & , Calcutta

8159. SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL OR. 
VELC5MKNT AND SdUNC* A M  
TfcCHftttLdGir foe pleated tQ r«ftr <6 
the reply j^vcn on1 £$th CcctlMcr,

1972 to Unstarred Question No. 5200 
regarding shifting of J. Stone & Co. 
(India) Ltd, outside West Bengal 
and state:

(a) the reasons why J Stone it Co 
(India) Ltd., Calcutta has been per
mitted to open a new unit at Thana 
Complex (Maharashtra) by his Minis
try;

(b) whether the gestation period of 
manufacturing Navigational Aids m 
the proposed Thana Unit will cost the 
Government enormous foreign ex
change;

(c) whether J Stone & Co. has all 
the facilities for expanding the exist
ing unit in Calcutta;

(d) whether Government consulted 
the Government of West Bengal m 
regard to the desirability 0f allowing 
flight of capital, acquired in West 
Bengal by J Stone & Co., and

(e) if not, the reasons therefor and 
if so, the reaction of the West Bengal 
thereto?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C 
SUBRAMANIAM): (a) to (e) An in
dustrial licence has been issued to 
Messrs. J Stone & Co (India) (Pri
vate) Ltd, for establishing a new in
dustrial undertaking for the manufac
ture of Navigational Axds m the State 
of Maharashtra on the basis of an Ap
plication madfe by the party and after 
due consideration of the merits of 
the case As the party had sought the 
location specifically in Maharashtra 
only, the question of conSUltkig the 
Government of West Bengal did not 
arise Hie Government of Maharashtra 
was, however, consulted in accordance 
with the usual practice in tfuteh cases 
It is open to an entrepreneur to ap
ply for setting tip * new undertaking 
in any part of the country, if he is 
otherwise eligible' under the licensing 
policy of Government.

M/s J. Stone 6  Co. (Indian L#d. 
Had, hd#eVer, Stated that they have 
in mind other proposals which wttfefcT
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be implemented using their existing 
facilities at Calcutta.

Enquiry into functioning of J. Stctae
& Co. (India) Private Ltd., Calcutta 

in Thana area (Maharashtra)

8160. SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Licence No. L -S (4)/ 
101/LEE/72, dated 22nd August, 1972 
was issued for production in Thana 
area of Maharashtra for manufacture 
of navigational aids to the tune of 
Rs 1.2 crores, 5 days after the consent 
of the Controller of Capital, to Messrs. 
J. Stone & Co (India) Private Ltd, 
Calcutta;

(b) whether the said company with
out establishing any new unit there 
is working under the name of BEMAG 
ENGINEERING MANUFACTURING 
CO LTD., with the help of the 
British principal of J Stone & Co 
and whether there is no land or struc
ture in the name of J. Stone m Thana 
area;

(c) whether the “Bemag & Co." 
got the factory plot on annual rental 
basis from another company and that 
all technical, financial and secretarial 
help including supplies of raw mat
erials and machineries are provided by 
J Stone & Co. of Calcutta; and

(d) whether Government will in
stitute an enquiry into the matter; if 
not, the reasons therefor?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANI AM): (a) The consent
order was issued by the Controller of 
Capital Issues 0n 26th July, 1972, 
whereas the industrial licence was 
issued on 22nd August, 1972. The 
value of llhe turnover covered by the 
Industrial Licence as estimated by the 
Company is of the order of Rs. 72,50 
JaJchs.

(b) to (d). The information is being 
collected.

Expedition* expansion of J. Stone te
Co. for Saving Foreign Exchange

8161. SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the Government have 
issued licence to J. Stone & Co. of 
Calcutta for manufacture of Rotary 
Switches and system relays, sub
mersible pumps and spares, auto
matic door gear for railway and Road 
Bushes and Bottle Level and clean 
lines inspections appliances worth 
over Rs. 200 crores;

(b) whether the Company which is 
operating in a different name as 
“Bemag & Co.” has been permitted to 
import the above manufactures; arid

(c) whether by expeditious expan
sion of J Stone & Co in Calcutta, 
the foreign exchange for import of 
the above manufactures can be sav
ed?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBRAMANI AM ): (a) No, Sir.

(b) Information is being collected

(c) In view of the reply given to 
part (a) above this question does not 
arise. This would however be kept 
in view when a decision' is taken on 
the different applications from the 
Company.

Conversion of Stone & Co., Calcutta 
Into Public Ltd., Co.

8162 SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the Government of 
India, Department of Company Affaire 
issued in August, 1972 permission to 
J. Stone & Company of Calcutta to
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convert itself into a Public Limited 
Company without due consideration of 
the requirement of 40 per cent equity 
share for the Indian Public;

(b) if so, whether all the rules re
garding enquiry share have been ob
served by J* Stone & Company;

(c) whether, while issuing the per
mission for converting the same com
pany into a public limited company 
outside West Bengal, the Government 
of West Bengal were consulted;

<d) if not, the reasons therefor; 
and

(e) if so. the reaction of the Gov
ernment of West Bengal thereon?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY (SHRI C. 
SUBBAMANIAM): (a) to (e).
Conversion of a private company into 
a public company does not require 
the approval of the Government un
der the Companies Act. However, 
the company was accorded consent 
on 26th July, 1972 by the Ministry of 
Finance, Controller of Capital Issues, 
for the public issue of fresh capital 
with the main object of securing 
Indian participation to the extent of 
40 per cent, m the share capital of 
the company. It is understood that 
the company has initiated action ac
cordingly. It is also understood that 
the company has not applied for 
shifting of its Registered Office from 
West Bengal to any other State.

Field Publicity in Hilly Areas

8168. PROP. NAHAIN CHAND 
PARASHAR: Will the Minister of IN
FORMATION AND BROADCASTING 
be pleased to state:

(a) whether there is any plan for 
field publicity in the hilly areas of the 
Country in general and the State of 
Himadhal Pradesh and Union Terri
tory oi Arunachal Pradesh in parti
cular, to promote national unity and 
national preparedness; and

<b) if «o, the broad outlines of this 
ptawf

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) and (b). The fol
lowing are the broad outlines of the 
plan for field publicity in the hilly 
areas of the Country in general, and 
the State of Himachal Pradesh and 
Union Territory of Arunachal Pra
desh in particular, to promote nation
al unity and national preparedness:—

1 Main jeatureus

(i) Emphasis on national unity 
with respect for the cultural 
identities of the local com
munities.

(ii) Projection of the image of our 
defence forces and creating a 
sense of security and defence 
preparedness.

(iii) Promotion of national deve
lopmental effort with special 
attention to introduction of 
modern ideas, such as re
placement of shifting culti
vation by settled cultivation.

(iv) Priority in establishment of 
additional publicity units.

If. Some publicity approaches and
highlights:

(i) Special border units are form
ed to facilitate intensive pub
licity work.

(n) Light-weight equipment is 
supplied to enable access to 
interior areas and higher al
titudes.

(iii) Footmarches are made to re~ 
mote areas.

(iv) Collaboration is maintained 
with Central agencies operat
ing in the border areas es
pecially for intensive campai
gns.

(v) Special emphasis is laid on 
song and drama programmes, 
to combine message with en
tertainment.
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(Vi) Local personnel is recruited 
to man field units.

(vii) Conducted tours are organised 
for representative non-offi
cials from the areas, to places 
of development and histori
cal interest in other parts of 
the country.

'viii) Special publicity material is 
commissioned including films, 
posters, calendars, etc. For 
example the following special 
films have been produced (a) 
Nav Gaash, Nav Aash (New 
Life m Kashmir Vally) m 
Kashmm, (b) India Goes to 
Polls in Kashmiri (based on 
the 1972 General Elections) 
for use m Jammu and Kash
mir, (c) ‘Mizo Memoirs’ m 
Lushai and English, based on 
a conducted tour of non-offi
cials from Mizoram in 1971;
(d) A Tour to Remember’ in 
English based on a conducted 
tour of non officials from 
Arunachal Pradesh in 1972 
The special printed material 
has included (a) a special 
calendar 1972 foi Mizoram,
(b) a modified version of the 
national calendar 1973 for 
Nagaland; (c) special calen
dars 1972 and 1973 for Jammu 
And Kashmir; (d) a weekly 
newsletter in Lushai issued 
from Aijal from August 1972; 
and (e) several special pos
ters, pamphlets, etc, for 
Jammu and Kashmir

(ix) Lecture tours by prominent 
opinion-leaders are arranged

(1) Himachal Pradesh has 5 
desh and Arunachal Pradesh

(1) Himachal Pradesh has a 5 
Central Field Publicity Units 
Programmes in the terrain of 
Lahul, Spiti and Kalpa are 
given special attention.

footmarehfw t* interior area*.
A film, ‘Tour to BenMmfoer’, 
based on * conducted party 
comprising representative 
non-officials, including
women, from  all the five dis
tricts of Arunachal Pradesh 
has been produced for pub
licity use. Another film on 
Changfe-over from shifting 
cultivation to improved agri
cultural methods has been 
sponsored, and is under pro
duction. Local personnel 
have been recruited to 9 out 
of 12 posts of Field Publicity 
Officers.

‘Film Production in Regional Langu
ages not included in the Constitution’

8164 PROF NARAIN CHAND 
PARASHAR: Will the Minister of IN
FORMATION AND BROADCASTING 
be pleased to state:

(a) whether steps are being taken 
to encourage films in the regional 
languages which are still not includ
ed in the 8th Schedule to the Con
stitution, so as to cater to the interest 
of the illiterate masses who do not 
speak any of the recognised languages,

(b) whether any plan has been 
drawn up for ths purpose; and

(c) if so, the main outlines of this 
plan’

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) to (c). The film in
dustry is u  the private sector artd 
the production of films depends on 
the initiative of private individuals. 
While institutions of National Awards 
for films in various Indian languages 
has promoted the making of films in 
various regional languages, there is no 
question of drawing up a plan lor in
creasing the munfeer of films produc
ed in particular languages.

(2) Arunachal Pradesh has 11 The break-u*> 0t  films ptodueodf fft 
Central Field Publicity Units. Ittt*u6ges not indUted In « h
The units undertake frequent Schedule of the Constitution and
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SI. L anguage No. of films No. of films No. of films
No. during 1970 during 197X during 1972

Feature Short Feature Short Feature Short

1 Bhoipuri .. ..  x

2  Chhatisgarhi .. .. 1

3 Coorgi . .. .. .. ., i

4  Konkani. 1 x 1

5 Manipuri .. .. ..  .. x

6 Maithili . .. .. x

7 Nepali .. 2

8 Thai .. .. a i

9 Tulu .. .. 2 .. 2

Provision of Staff Quarters to P. & T. 
-  -employees in Postal Divisions of 

India

8165. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to 
state:

(a) the names of the postal Divis
ions in each Circle of the country 
where the P. & T. employees have 
been provided staff quarters by Gov
ernment;

(b) the number of the Divisions 
Circle-wise where staff quarters are 
proposed to be provided during the 
next Five Year Plan; and

(c) the percentage of employees 
who have been provided residential
489 L.S.—8.

accommodation by Government as on 
81st March, 1973?

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHU- 
GUNA): (a) The statistics are main
tained Circle-wise and not Postal 
Division-wise. The Circle-wise list of 
quarters provided in the country to 
the P. & T. employees is at the attach
ed statement.

(b) The allocation of funds have not 
yet been decided for the next five 
year plan. The number of quarters 
in each circle will depend upon the 
allocated amount.

(c) The percentage of P. & T. em
ployees who have been produced with 
quarters is 7.1 as on Slst March, 
1978 for the country as a whole.
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Statement

Staff Quarters as on 31-3-72 Circltxoise

SI.
No.

P&T Circle Total No. 
of quarters 
including 

rented 
ones.

1. Andhra 2450

2 . Assam . 1424

3. Bihar . 2139

4* Gujarat . 2349

5. Jammu and Kashmir 59
6. Kerala . 827

7. Madhya Pradesh • 1429

8. Maharashtra . 2211

9- Mysore . 1386

10. Orissa . 954
11 . Punjab . 2361

12. Rajasthan 996
13. Tamil Nadu . 2750
14 . Uttar Pradesh • 2288

15. VTt-st Bengal 2019

16. Delhi . 2758

Total 28400

Note : The figures include those in the 
Telephone District located within the geo
graphical are of the P&T Circle, e.g. the 
figures of Maharashtra Circle include quarters 
in Bombay, Poona and Nagpur Telephone 
Districts.

Development of Communication in 
Union Territory of Anmachal

8166. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of

COMMUNICATIONS be pleased to 
state:

(a) the total number of sub-Post 
Offices, Public Call Offices and Com
bined Offices in the Union Territory 
of Arunachal Pradesh;

(b) whether communication servi
ces are very poor and if so, whether 
any plan has been drawn up for the 
development of communications in the 
Union Territory of Arunachal Pra
desh; and

(c) if so, the broad outlines of the 
plan?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA):

(a) Sub Post Offices— 23

Public Call Offices—Ni'

Cobined Offices—lfr

(b) and (c). The following pro
gramme has been drawn up for the 
development of Posts and T3legraphs 
facilities in this Union Territory for 
the year 1973-74:

Postal facilities:

(i) Opening of new post offices— 
12.

(li) Frequency of delivery of mails 
m the villages is proposed to 
be improved as indicated be
low:

No. of villages get
ting delivery service

Present Proposed «

Daily; . 132 250
Tri-weekly: . *19 266

Bi-weddy: « 7 80

Weekly : 223$ 2108
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(iH) Upgrading of 
Branch Post Office 
to Sub-Post Office . 6

(iv) Planting of new
letter Boxes. 22

Ttlecemmumcatiom facilities :

0) Opening of P.C.Os. . 1

(ii) Opening of Com
bined Office. . 2

(iii) Opening of
Telephone Ex
changes. . 4

In addition, the following proposals 
are under examination:—

(1) Provision of Ten-Wirelss tele
graph circuits.

(ii) Provision of three Radio Tele
phone circuits.

(iii) Provision of three VHF sys
tems.

(iv) Opening of a 200 lines Tele
phone exchange at Itanagar, 
the new capital of Arunachal 
Pradejh.

Recruitment of Postal Clerks in Hima
chal Pradesh during 1972-73

8167. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
state:

(a) the total number of postal clerks 
recruited in the State of Himachal 
Pradesh during the financial year 
1972-73 m the Postal Department, for 
all the four Postal Divisions;

(b) the number of persons appoint
ed in each of these Divisions during 
this period; and

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA):

(a) . . . . 96

(b) Mandi Div. 26

KangraDiv. . 44
Simla . . . 4S
Hamirpur I

Total 114

(c) MandiDiv. NU.
Kangra Div.. 10

Simla Div. . 7
Hamirpur 32

(c) the number of posts lying 
vacant in each Division as on 31st 
March, 1973?

(departmental and also outside candi
dates have been allotted from s . it- 
ment of 72 and first half yeai , re
cruitment of 1973 to fill in these 
vacant posts).
Agencies for providing: guidance to 

new Investors

8168. SHRI P. NARASIMHA 
REDDY: Will the Minister of INDUS
TRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether the present arrange* 
ments and agencies are adequate for 
providing guidance to new investors in 
creating additional capacities in exist
ing industries or for promoting new 
lines of production; and

(b) whether Government propose 
to strengthen and streamline the 
arrangement to yield better response 
and results?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) and (b). In order to en
large and intensify a variety of posi
tive measures designed to promote the 
growth of small and medium entre
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preneurs, Government have recently 
set up a 12 man Committee. Govern
ment also intend to issue shortly 
Guidelines for Industrial Licences 
which will facilitate the creation of 
additional capacities in existing indus
tries as well as promotion of new lines 
of production.

Request by the All India Confedera
tion of Central Government Officers' 
Association to P.M. to convene a meet
ing to evolve a Policy lor General 

Austerity

8169. SHRI P. NARASIMHA 
REDDY. Will the PRIME MINISTER 
be pleased to state:

(a) whether the All India Confe
deration of Central Government Offi
cers Association has, in respoase to her 
call for voluntary restraint on 
demands by the higher income groups, 
requested her to convene a meeting 
of the representatives of the Confe
deration and its constituent units to 
evolve a practical framework for d 
general scheme of austerity; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA):
(a) No communication containing such 
a lequest has been received from the 
All India Confederation of Central 
Government Officers* Associations.

(b) Does not arise.

Cement famine In Bombay

8170. SHRIMATI BHARGAV1 
THANKAPPAN: Will the Minister of 
INDUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the'news

whichu appeared in Hindstan Standard 
dated the 3rd March, 1973 under the 
caption “Cement famine in Bombay” ; 
and

(b) if so, the reaction of Govern
ment thereto and the steps taken by 
Government to remedy the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAK 
MUKHERJEE): (a) and (b). The re
port in the Hindustan Standard of the 
3rd March, 1973, regarding the alleg
ed cement famine in Bombay is not 
correct, as according to the infoima- 
tion available to the Government, the 
despatches to the Bombay City have 
increased from 5.37 lakh tonnes in 
1970 to 7.12 lakh tonnes during 1972. 
The supplies during the first quarter 
of 1973 are also of the same level. In 
view of the power cuts enforced by 
the State Governments, and the con
sequent fall in the total production 
available, it will not be possible to 
step up despatches to levels higher 
than what was made during the ear
lier years.

The State Governments have been 
requested to take necessary measures 
to control distribution such as licen
sing of stockists issue of cement 
against permits etc., under the Essen
tial Commodities Act. They also have 
the necessary powers under this Act 
to proceed against unsocial elements 
indulging in black-marketing or
hoarding, if specific instances are
brought to their notice.

Some Newspapers In Rajasthan with
out Newsprint Quota

8171. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of
INFORMATION AND BROADCAST
ING be pleased to state:

(a) whether some small newspapers 
in Rajasthan have not been allotted 
the required quota of newsprint;
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(b) If so, the reasons therefor; and

(c) when full quota of newsprint is 
being released for these newspapers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) to (c). All small 
newspapers published from Rajasthan 
which had applied for newsprint, and 
applications in respect of which were 
complete in every respect, have been 
allotted the entire quantity of news
print to which they were entitled 
under the revised Newsprint Policy for
1972-73. Newspapers which had not 
furnished the necessary information 
have been requested to do so and 
their cases will be finalised and news
print allotted on receipt of the mfor- ) 
mation.

Class I and Class II Officers in the 
Personnel Policy and Planning; Wing 

tkm from other Ministries

8172. SHRI NAWAL KISIIORE 
SHARMA: Will the PRIME MINIS
TER be pleased to state:

(a) the number of Class I and Class
II officers in the Personnel Planning 
Wing of the Cabinet Secretariat on 
deputation from different Ministries;

(b) the number of such officers who 
have completed or are likely to comp
lete their deputation in 1973;

(c) what are their terms of deputa
tion; and

(d) whether a phased programme 
has been drawn up by the Cabinet 
Secretariat to enable such officers to 
return to their parent offices on comp
letion of their deputation?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND

IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA): 
(A) Five Class I officers are working 
in the Policy and Planning Division 
on an ad hoc basis pending finalisa- 
tion of the recruitment rules. All the 
five appointments have been approv
ed by the UP.S.C.

(b) One officer will complete his 
deputation period in October, 1973.

(c) The officers are governed by the 
general deputation terms prescribed 
by the Ministry of Finance.

(d) Yes. The officers will be re
verted on completion of their deputa
tion period.

Pessonnel Policy and Planning Wing In 
in the Cabinet Secretariat having the 
same functions as the Department of 

Personnel

8173. SHRI NAWAL KISHORE 
SHARMA* Will the PRIME MINIS
TER be pleased to state:

(a) whether the Department of Ad
ministrative Reforms has been trans
ferred to the Cabinet Secretariat 
recently and the erstwhile Depart
ment of Personnel has been named as 
Department of Personnel and Adminis
trative Reforms;

(b) whether there exists a separate 
Personnel Policy and Planning Wing 
in the Cabinet Secretariat having more 
or less identical functions and the set 
up, resulting in a bottle-neck in the 
implementation of the important re
commendations of the Administrative 
Reforms Commission;

(c) whether Government would 
consider to minimise the criticism of 
bureaucracy; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA):
(&) Yes, Sir.



(b) The Personnel Policy and 
Planning Wing and the Administrative 
Reforms Wing have clearly defined 
functions. The ARC'S Report on Per
sonnel Administration is being exclu
sively dealt with by the former Wing 
and there is no bottle-neck in the 
implementation of the recommenda
tions on personnel policies of the ARC 
because of the Policy and Planning 
Wing.

(c) Since no specific criticism has 
been mentioned, it is not clear what 
is expected of the Government.

(d) Docs not arise.

Setting up Cement Factories by 
State Industrial Development 

Corporations

8174. SHRI BAKSI NAYAK: Will
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have 
decided to give priority to applications 
from the State Industrial Develop
ment Corporations for setting up new 
cement factories;

(b) if so, the number of applications 
of the Corporations approved during 
the last three years; and

(c) the extent to which cement pro
duction in the country is likely to be 
increased after setting up of the 
proposed factories?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI PRANAB KUMAR 
MUKHERJEE): (a) Preference is 
given to applications from the State 
Industrial Development Corporations 
lor setting up new cement factories.

<b) 10.
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8175. SHRI K. S. CHAVDA: Will 
the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Ayodhya Textile Mills, 
Delhi has been taken over as one of 
the sick mills;

(b) whether the Supervisory staff of 
this mill are enjoying unfettered 
rights to spend large amounts of 
money without any proper audit check 
and control; and

(c) if so, the steps Government pro* 
pose to take to ensure that there is 
proper financial control in the interest 
of the mill?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

Downgrading National Committee on 
Science and Technology from its 

original status

8176. SHRI INDRAJIT GUPTA: 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) the reasons for downgrading 
the NCST from its original status of 
being a cabinet subject directly under 
the Prime Minister;

(b) whether this signifies a diminu
tion in NCST’s priority in the system 
of apex planning; end

(c) whether there is any proposal 
to include representatives of scienti
fic workers’ unions and professional 
scientific societies as members of 
NCST?

APRIL 25, 197*

(c) 2.2 million tonnes. THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND
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TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) and (b). The NCST con
tinues to be the apex body to advise 
and assist Government in all matters 
concerning promotion of science and 
technology and their application to 
the development and security of the 
nation. As regards planning, the Com. 
mittee has the mandate to prepare and 
up-date a National Science nnd Tech
nology Plan as an integral part of the 
socio-economic development plan. Its 
predecessors namely, the Committee 
on  Science and Technology and the 
Scientific Advisory Committee to the 
Cabinet had no such mandate and, as 
such* the NCST is concerned with 
planning exercise in a broader role. 
To provide policy guidance to the 
NCST for the development of Science 
and Technology in the country, the 
Standing Group of Ministers on 
Science and Technology headed by the 
Prime Minister has been set up. In 
view of this position, the Government 
does not subscribe to the view that 
there has been any downgrading In 
the status of the NCST.

(c) No, Sir. There is no organiza
tional representation on the NCST. 
The members of the Committee are 
renowned working scientists, who have 
been taken in their individual capa
cities.

Indian Scientist in the Soviet Scienti
fic Expedition to Antarctica

B177. SHRI INDRAJIT GUPTA: 
Will the 'Minister of SPACE be pleas
ed to state:

(a) whether Shri Paramjit Singh 
Sdhra a Research Scientist at the Phy
sical Research Laboratory, Ahmeda- 
bad, had accompanied a Soviet Scienti
fic Expedition to Antarctica in 1972;

(b) if so, whether he is the first 
Indian Scientist to have visited Antar
ctica; and

(c) whether any Official recognition 
c f  his feat has been given and any

encouragement for the further pursuit 
of his research in this sphere?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF IN
FORMATION AND BROADCASTING 
AND MINISTER OF SPACE (SHRI
MATI INDIRA GANDHI): (a) Yes, 
Sir.

(b) Yes, Sir, on the basis ol infor
mation available to the Department of 
Space.

(c) Shri Paramjit Singh Sehra who 
returned to India in February 1973 
is engaged in research work in upper 
atmosphere physics for which he is 
utilising the data collected during the 
expedition. The question of any re
cognition can arise only after the re
search work is completed.
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Increase in the eases of murder 
Robberies, illegal distillation in Sarai 

Rohilla, Delhi

8181 DR LAXMINARAIN PAN- 
DEYA Will the Minister of HOME 
AFFAIRS be pleased to otate*

(a) whether the cases of murdersy 
robberies, illegal distillation, thefts 
and illegal encroachment on public 
land have increased m greater num
ber in Sarai Rohilla in comparison to 
other areas of the Union Territory of 
Delhi,

(b) whether several social organisa
tions of the area had submitted a 
memoranda against the SH O  Sarai 
Rohilla Police Station, i

(c) if so, whether the authorities 
issued the transfer order to the S H O 
and subsequently withdrew the orders 
and if so, the reasons therefor, and

(d) whether such act on the part of 
the authorities has resulted in further 
deterioration of the law and order 
situation in the area7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) (a) No

(b) No

(c) No

(d) The law and order situation m 
the area within the jurisdiction of 
Police Station Sarai Rohilla, Delhi, i»  
well under control.
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Minimum Needs Programme

0162. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

WU1 the Minister of PLANNING be 
pleased to state:

(a) whether all the States have since 
sent their proposals tor the minimum 
needs programme;

(b) the names of the States which 
have sent tBeir proposals by now and 
the amounts demanded by them; and

(c) the amount proposed to be allot, 
ted by the Central Government to 
each State under this programme?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). The 
proposals in regard to the Minimum 
Needs Programme have So far been 
received from 16 States and 4 Union 
Territories as indicated below:

X 2

Rajasthan 625*28

Tamil Nadu . 1181-73

Uttar Pradesh 1058*36

West Bengal . 687*94
Arunachal Pradesh 63*65

Chandigarh 10*85

Dadra & Nagar Haveli 324
Goa, Daman & Diu . 8*12

810845

Name of State Fifth Plan 
outlay 

proposed 
(Rs. 

crores.)

1 2

Assam . 218*09

Gujarat . 299*55
Haryana . * . 282*33 •
Himachal Pradesh . 172*29 *
Jammu 8. Kashmir. . * . 185*87 *
Keratat . 778*84

Madhya Pradesh . 830* 20

Maharashtra . 698*05

Manipur I09‘ 83*
Nagaland 27*39
Orissa . 589*84

Punjab *77*00

♦Proposals have been received in respect 
of four sectors only e.g. Rural Elecrtri- 
fication, Rural Roads, Elementary Edu
cation and Rural Water Supply.

(c) The Approach document to the 
Fifth Plan indicated a total outlay of 
Rs. 3300 crores for the Minimum 
Needs Programme for tEe country 
However, a decision reg&diug final 
allocation, of funds to States will be 
taken after the present series of dis
cussions with the respective State 
Governmens have concluded.

New self-inking Roller Franker

8183. SHRI P. M. MEHTA:
SHRI P. GANGADEB:

•
Will the Minister of CGMMUNICA- * 

TIONS be pleased to state:

J[a) whether the Post and Telegraph 
Department is going to launch a new 
self-inking roller franker to replace 
its old style Ink and hang’ variety for 
post marking mails;

(b) whether the research and deve
lopment wing of the Department is 
testing two roller frankers from Bri~
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tain and Japan and is also making a 
new one of its own; and

(c) if so, when the test rollers are 
likely to be introduced in the Post 
Office and the advantage thereof?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA):
(a) to (c). A new self-inking Roller 
Franker which will ensure easier and 
better post marking is under develop
ment. Samples of Roller Franker 
from Japan, Britain and other coun
tries have bene brought and efforts 
are being made to develop a Roller 
Franker. It will take some time be
fore it is fully developed and intro
duced.

Tribal People In Tripura

8184. SHRI SHRIKISHAN MODI: 
SHRI P. M. MEHTA:

Will the Minister of HOME AF
FAIRS be pleased to state whether the 
tribal people in Tripura live in com
pact areas or are scattered all over 
the States as revealed in the census 
report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H„ MOHSIN): The tribal 
population of Tripura is scattered all 
over the State as the following figures 
of the 1971 census would indicate:

State District/Sub-Division Total Scheduled
Population T i S

Population

TRIPURA STATE . • • 1,556,342 450,544

1. West Tripura Distt. . • ♦ 75*^05 > 198,878

Sardar Sub-Division • • 472,729 115,940
Khowai Sub-Division . 177,999 71,701
Sonamura Sub-Division 100,877 r *1,237

2 North Tripura Distt. . 405,009 108, J47

Kamalpur Sub-Division • * 88*435 25,801

Kailasahar Sub-Division • 141,181 43,090
Dharma-nagar Sub-Division. # • 175.393 39,65<S

3 South Tripura Distt. • • 399,728 I45,«9
Udaipur Sub-Division . . 124,207 31,*94
Amarpur Sub-Division . 78,453 50,8f4
Belonia Sub-Division . . 138,134 36,454
Subroom-Sub-Division. . 58,934 24.597

S odrce : Census of India, 1971, Series 1—India, Paper* z of 1972 (page 69).
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Inter-cultural appreciation between
Indian Cinema and Worffl Cinema

8185. SHRI P. M. MEHTA: Will the 
Minister o f INFORMATION AND 
BROADCASTING be pleased to state 
whether Government propose to 
arrange National and International 
expositions to project Indian Cinema 
•abroad and bring about intercultural 
appreciation between the Indian 
Cinema and the World Cinema?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): Yes, Sir. Government 
propose organising international film 
festivals in India and have”in the past 
been arranging expositions of Indian 
cinema abroad. A festival of National 
award-winning films is also staged 
every year. It is a part of a continu
ing activity.

Request by Rajasthan Government to 
Increase Promotion Quota of Rajasthan

Administrative Services in I.A.S.
8186. SHRI P. M. MEHTA:

SHRI P. GANGADEB
Will the PRIME MINISTER be 

pleased to state:
(a) whether Rajasthan Government 

have requested the Centre to increase 
the promotion quota of the Rajasthan 
Administrative SemceB in IA.S.;

lb) if so, by what percentage they 
have requested for increase; and

(c) whether Union Government have 
acceded to their request?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON- 
NEIi (SHRI RAM NIWAS MIRDHA): 
<a) In reply to a circular from the 
Central Government seeking the views 
of the State Governments on the re
commendation of the Administrative 
Reforms Commission contained in its 
!Report on ‘Personnel Administration1*

that the quota of vacancies in Class 
I to be filled by promotion be in
creased upto a maximum of 40 per 
cent, where the existing quota fell 
short of that percentage, insofar as 
that recommendation pertained to 
promotion from the State Services to 
the All India Services, the Govern
ment of Rajasthan had stated that it 
agreed with the recommendation.

(b) The State Government was of 
the view that the percentage of promo
tion quota of Rajasthan Administra
tive Service and the other State Ser
vices Officers to the Indian Adminis
trative Serv ce, should be increased 
from 25 to 40

(c) The matter is under considera
tion of the Central Government.

News-Report Entitled “Faulty Planning 
Delays Profits"

8187 SHRI R. V. SWAMINATHAN: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether the attention of Govern
ment has been drawn to news-report 
m the Hindustan Times dated the 25th 
March, 1973 under heading “faulty 
Planning delays profits” ; and

(b) if so, what is Government’s re
action thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA). (a) Yes, Sir.

(b) For effective implementation of 
projects, it is necessary to have them 
well planned and properly appraised 
before inclusion in the Plan. It is also 
essential to monitor their implementa
tion in a systematic manner. Plan
ning Commission has, therefore, set 
up a Project Appraisal Division and a 
Monitoring Division with these tasks 
in view.

Inclusion ol Nepali Language in
Eighth Schedule of the Constitution
8189. SHRI VARKEY GEORGE; WiU 

the Minister of HOME AFFAIRS be 
pleased to state:
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(a) whether Government have con
sidered to include the Nepali language 
m the Eighth Schedule of the Con
stitution; and

(b) if so, the facts thereof and the 
time by which it is likely to be includ
ed in the list?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H MOHSIN): (a) and (b). 
A reference is invited to the statement 
made by the Prime Minister m the Lok 
Sabha on 15lh March, 1973, on the sub
ject.

Distribution of Cement in Big Cities

8190 SHRI VARKEY GEORGE 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state.

(a) whether any stern measures 
have been taken bv Government for 
Cement distribution in the country and 
particularly in lug cities, and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI PRANAB KU
MAR MUKHERJEE): (a) and (b).
In view of the restricted availability of 
cement due to power cuts imposed by 
the various States and the need to 
conserve maximum supplies for impor
tant developmental projects, the cement 
industry has been directed to earmark 
60 per cent of their production lor 
supply to Government Departments. 
Another 10 per cent has been earmark
ed for supply to bulk consumers like 
organised industries, private bodies 
etc The balance of 30 per cent will 
be distributed to the nublic through 
dealers appointed by the cement pro
ducers. Each State has been advised 
about the maximum supply that they 
can expect m these three categories 
and they have been requested to im

pose suitable control measures to re* 
gulate the distribution of the available 
supplies to the public. Powers have 
also been delegated to the States under 
the Cement Control Order, 1967 to fix 
retail price and under the Essential 
Commodities Act to introduce licens
ing of dealers and regulate issue of 
cement by permits etc. Under the 
Essential Commodities Act they have 
also necessary powers to take action 
against unsocial elements in the trade.

Agreement Between LT.I. and East 
African P. and T. Corporation

8191. SHRI M. M. JOSEPH: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether any agreement had 
been reached between the I.T.I. and 
East African P. & T. Corporation for 
the supply and installation of telephone 
exchange equipment; and

(b) if so, the main features thereof 
and the progress achieved m this re
gard?

THE MINISTER OF COMMUNICA
TIONS (SHRI H N. BAHUGUNA):
(a) Yes.

(b) The East African P. & T. Cor
poration, an organ of the East African 
Community (comprising Kenya, Ugan
da and Tanzania), have placed orders, 
through Crown Agents, London, worth 
Rs 67 lakhs for supply and installa
tion of telephone exchange equipment 
for seveal towns in the three coun
tries The order is at present in the 
engineering and procurement stage. 
The delivery of equipment is expected 
to start in October, 1973 and will be 
completed by April, 1975. The instal
lation work is scheduled to start m 
February, 1974, and will be over by 
October, 1975.
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?m  sfrr srftra»*T$?t ?mr surer? 
?nfoiT srf?r font: four *rrm ft 
cwr W  n$t gtmft «ftr f t  **r%
?r &tm ^ rftr  it?  ^ t r r  iraa?*  

m%  % *>fr *re*t ir rtfi-
T̂5ft I  1 *r*a ?  1968-69, 1969-
70 <TOT 1970-71 tit 3nfa? 
^?T ?^  fartd % tFft *T55ft it
v a  r̂T | i

Amendment of Section 304-A of TMUw 
Penal Code in order to give deterrent

Punishment to Offending Drivers

8193 SHRIMATI SAVITRI SHYAM 
Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given 
to Starred Question No 339 on 6th De
cember, 1972 and t,tate

(a) whether Section 304-A of Indian 
Penal Code has been amended m order 
to give deterrent punishment to the 
ollending drivers, and

(b) if not, the time bv which the 
above section will be amended m or<*er 
to give a deterrent punishment to 
erring drivers’

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA)
(a) and (b) It is proposed to amend 
section 304-A of the Indian Penal 
Code, 1860, so as to increase the 
punishment of imprisonment for the 
offence of causing death by negligence 
from 2 years to 5 years A provision 
to this effect has already been includ
ed in the Indian Penal Code (Amend
ment) Bill, 1972, which was introduc
ed m the Rajya Sabha on llth Decem
ber, 1972 and referred to a Joint Com
mittee of both the Houses of Parlia
ment The amendment will cover not 
only cases of erring drivers, but also 
of other cases.
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General English Test for Recruitment 
of Engineers to Government Services

8194. SHRIMATI SAVITRI SHYAM: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Qualified Engineers are 
required to appear in a General Eng
lish test before their recruitment to 
Government services;

(b) whether even well qualified 
engineer® from most of the Hindi
speaking States fail to qualify in this 
test, and

(c) whether m view of the fact that 
Hindi is our national Language and 
that engineers comine from lower 
middle classes from Hmdi-speaking 
states cannot fare well in this test. 
Government would either abolish this 
test or offer a General Hindi test 
also for these engineers?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA):
(a) It is presumed that the question 
has a reference to the engineering 
services examinations conducted by 
U.P.S.C If so. the reply it, in the 
affirmative.

(b) The auestion t>£ failure in the 
General English paper does not arise 
as no minimum qualifying marks have 
been prescribed. The pattern of suc
cess ratio of candidates from Hindi- 
speakjng and non-Hindi-speaking States 
is more or less the same.

(c) As according to the information 
available in this Ministry, the medium
oi instruction and examination of engi
neering education at the degree level 
in various universities/institutions 
continues to be English, the English 
paper is unlikely to cause any discri
mination to any candidate. As to the 
overall policy of gradually introduc
ing Hindi in the recruitment examina
tions, the various cases present diffe
rent problems. As such, each case has 
to be examined for the purpose, in 
consultation with the U.P.S.C.

Siilimaaito Flint In Almora

8195. SHRIMATI SAVITRI SHYAM: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether the progress of Almora 
(Uttar Pradesh) Sillimanite Plant in 
joint sector is far behind schedule;

(b ) if so, the reasons therefor; and

(c) the steps taken or proposed to 
be taken by Government to accelerate 
the progress of the Plant?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) There is no such pro
ject contemplated so far.

(b) and (c). Do not arise

Passing of Hindi Examinations by 
Employees

8196. SHRI C T. DHANDAPANI: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government of India 
have issued instructions to all the 
Ministries and Government offices to 
make an entry in the Annual Confi
dential Reports of the Government 
servants on their passing any Hmdi 
examination conducted by the Train
ing Scheme of the Government;

(b) whether it will give any advan
tage in their promotional avenues who 
have passed such Hindi examination 
over those who have not passed the 
same, and

(c) if so, the reasons for issues of 
such instructions?.

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF PER
SONNEL (SHRI RAM NIWAS MIR
DHA): (a) and (c). Yes. Sir. Instruc
tions however, did not lay down any
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new policy. They merely brought to 
the notice of Ministries/Departments, 
the existing instructions issued as far 
back as 29th January. 1962, that 
whenever an officer attends an approv
ed course of study or training the fact 
of his having done so should be en
tered in his Confidential Roll. Since 
courses of study under Hindi Teaching 
Scheme are approved courses, attention 
of Ministries/Departments was drawn 
to ensure compliance of the previous 
instructions.

(b) No, Sir. The purpose of the 
instructions is to have a complete re
cord of experience and accomplish
ments of an officer. There is no ques
tion of discriminating against the per
sons who have not passed the exami
nation under the Hindi Teaching 
Scheme in the matter of promotion as 
under the provisions of section 3(4) 
of the Official Languages Act, 1963, as 
amended, no Government servant 
should be placed at a disadvantage or 
the ground that he does not have pro
ficiency in both Hindi and English.

t o f t  3  *5*

8197. ^ t V̂w  *Tnw:

f r  :

(«f) w  w f t  srfwr 
sfafa «rf *r 2 7  %
29 s m , 1972 WGZi'ft ; ffrc

(iff) w i t  w i ft
f*FT ftv f f  CR w  *lf r«TT *3%
m r fim ti ftwSr ?

•IK w jw r  *  wr-tftf
) : ( * )  ft,

*farr*r i

(?ff) #5*  t  f^TR Tt WT
srr̂ f mr 5srfaf?r fwfkw re

w r smsT | i [«*n««r % xm *wti
WWr L T — 4875/73]

ftpTT iwsrr wt&x

8198. wwt :
w  #anx w r  q f
f r  :

( ^ )  «RT c^TR %

«ttst | sra s r w d  
qft t ;  sffa;

(«r) JTf? T̂, <ft ?JHV4R
t  sftr ^3% P̂TT fTT'JT

I  ?

wz\x *WV
) : (*) m  isrmt %

fair TRT5̂ T̂ TT5T ^  | I *ST *T 
^  5R*PT 6,36,727 *TtW | |
cnfte i - i - i 9 7 3 ^ t ^ r ^ r  1 ,0 2 ,5 9 5

TTT5T n  W  $  1 SSTOf?* ir
s r w *  % fan. f^vrm ^ ^
T̂PITS' fcrerff?cT I  t *ltft t

3 i w  sft arm snprra
*TT^ % T T R ^ t  % W W T  *T

^  % STS fafa
^  f ^ r  q r  « r » m  <*n?t 
I  i

( s r )  sprt ^  ^  1



191 Written Answers APRIL 25, 1973 Written Answers 102

f th i f  & wrfawf urofar
mnfrvm srm  mrnr

8199. *f^l4Vw fflflW : 
*ptt srtft ^  f«rr

:

(s>) SRT fa^sft & sr& 
szriWi ®pt ^nrfto wnrftvm s r r

*fY *rf tfte

(*i) «rfe ?t, ?ft sa fa r i
«Tt TOT fo t fftt  1972 -73
% *Vrrc r̂rofr=r mTTftwr stctr 
r̂f I  rfSTT TTcxr̂  TTSU ^ * ^ - * 1 ^  

<*&• *tfw* ^  |tt | ?

^  irarrwr % w f t f t  («ft q^o
*Fr°c : (*p) tft T̂,
$TfaFT*£ I

(^ )  31-12-1972«flt«W <r$ft
5n% si^tr 1 3 3 7  THTfrwr
3TTFT ^  l i t  J  | TTHpfTT
I W i  fefapror Jr fironr t o t

I  »

f iw w

TT^T
’ETW strffcT

1 2 3

1 sjfct sfor 10

2 STCW 92
3 fafn ; 2

4 p̂lTRT 217

5 Utonm  5

1 2 3

6 fipnW  ST̂5T 1
7 145
8 8
9 HfvrjT, 1

10 *nar sr^r 66

11 33
12 q̂ srw 3

13 T T ^ H 20

14 3rTT ST%ST 66

15 41
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Launching of Indian Made Satellite 
from U.S.S.R.

8201. SHRI R. V. SWAMINATHAN: 
SHRI H. M. PATEL:

Will the Minister of SPACE be 
.pleased to state:

(a) whether Indian made satellite 
to be launched from the Soviet Union 
•485 LS—7..

will be given Commands only from 
India;

(b) if so, whether the information 
transmitted from satellite will be re
ceived only in India: and

(c) other features of this satellite?
THE PRIME MINISTER, MINISTER 

OF ATOMIC ENERGY, MINISTER 
OF ELECTRONICS, MINISTER OF 
INFORMATION AND BROADCAST
ING AND MINISTER OF SPACE 
(SHRIMATI INDIRA GANDHI); (a) 
and (b). This aspect of the project is 
under consideration and a final deci
sion will be taken later in the year.

(c) The Satellite will weigh approxi
mately 300 Kgs. and will be nut in 
an orbit of 600 km. It will corry 
three scientific experiments, one on 
X-ray astronomy, the second on solar 
neutron and gamma rays and the third 
on the measurement of ionospheric 
parameters.
Discussion with IT.S.S.R. for joining: 
‘Interspntnik” Satellite Commnnica. 

tion System

8202. SHRI M. S. SANJEEVI RAO: 
SHRI ANADI CHARAN DAS:

Will the Minister of SPACE be 
pleased to state:

(a) whether discussions were held 
with U.S.S.R. for joining the “Inter- 
sputnik" satellite communication sys
tem to be launched by nine socialist 
countries this year; and

(b) if so, the results thereof?

THE PRIME MINISTER, MINIS
TER OF ATOMIC ENERGY, MIN
ISTER OF ELECTRONICS, MINIS
TER OF INFORMATION AND 
BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI): (a) and (b ): The
possibility of India participating in 
the “Inter-Sputnik”  system is being 
examined and some preliminary dis
cussions have taken place. In
formation on the technical details of
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the system has been sought and 
further action will be considered on 
receipt of these

Promotion of a .Research Officer jo 
the Training: Division of the Depart
ment of Personnel and Administrative 

Ret or ms

820 i SIIRI M C DAGA Will Hie 
PRIME MINISTER bo pleased to stnte

(a) whether Research Officer Class
II in the J raining Division ot Depart
ment of Poisonnel Administrative Re
form s Ins b̂ -cn promoted as Resea^cn 
Officer Cli^ I during probation period 
without mtulating the post and

(I ) if so whethei the Union Publi"* 
Sen ice Commission has not appioved 
thic promotion, ii so, the steps taken 
bv Go\emment in the matter’

THE MINIS TER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS IN 
THE DrPARTMENT OF PERSON
NEL (SHRI RAM NIW^S MIRDHA H
(a) and (b) The oost was filled after 
cuculation on all Secretariat basis 
The Officer had completed the proba
tion Dvtiod The cjopointment wa-. 
made on an ad hoc basis and the 
Union Public Service Commission has 
approved the appointment

Recruitment Rules for fhe Posts of 
Senior Research Officers in Training 
and Career Management Division, of 
the Department of Personnel and

Administrative Reforms

8204 STIRI M C DAGA Will the 
PRIME MINISTER be pleased to state

(d) whether common Recnuu’ent 
Rules are being framed for the posts 
of Sennr Research Officers ?n lYain- 
mij and Caieer Management Division 
of Department of Personnel - "d
Administrative Reforms

(b) vrhether the experience Pro
posed /•» the posts is in the field of

Training/Manpower/Personnel Au- 
miwsitration/Job qualification stan
dard etc, and

(c) how the experience m the Held 
of Manpower is going to help a person 
m preparing Job qualification0 stand
ards or m the field of Training’1

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PER
SONNEL (SHRI RAM NIWAS 

MIRDHA) (a) Yes Sir The rules 
are being finalised m consultation 
with the Union Public Commission

(b) Yes The experience proposed 
for the posts is m the field of Train
ing/Manpower Planning/Public Ad- 
rmmstration/Personnel Administra
tion/Career Management

(c) It has been considered that oHi- 
cers with power to analyse assnml itc 
co-ordinate and corielate information 
and having experience m any of the 
subiects mentioned m (b) abov^ w 11 
bt suitable for the posts of Senior 
Research Officers in this Department

Alleged Violation of Postal Rules by
M/s Golden Tobacco Company 

Limited

8203 SHRI HARI KISIIORE 
SINGH Will the Mimstei of COM
MUNICATIONS be pleased to state

(1 ) whether covers of articles sent 
by post including envelops are for
bidden to be used for commercial pur
poses and

(b) if so, whether the attention of 
Government has been drawn towards 
the violation of this by M/s Golden 
Tabacco Company Limited recentH0

THE MINISTER OF COMMUNI
CATIONS (SHRI H N BAHUGUNA;:
(a) No, Sir

(b) No, Sir
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Shortfalls in Achievements of P & T 
' Department

8206. SHRIMATI BHAEGAVI
THANKAPPAN: Will the Minister of 
COMMUNICATIONS be pleased to 
state:

(a) whether there have been major 
ŝhortfalls in achievements of the Posts 

and Telegraphs Department during 
the Fourth Plan period in regard to 
exchange capacity and completion of 
coaxial and micro-wave schemas,

(b) if so, the extent of short!alls; 
and

(c) the reasons for the shortfalls?

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir. There has been >ome 
shortfalls in regard to exchange c.ipa- 
eity and completion of Coaxial and 
Miciowave Telecommunications
schemes.

(b) During the fin-t three .ytars 
i.e. 1969—1972 of the 4th plan period, 
tht’ addition to exchange capacity has 
fallen short of the target by about 
31800 lines and the coaxial and micro
wave schemes by 1420 route kilo
meters and 1455 route kilometers 
respectively.

(c) ( 1 ) The addition to exchange 
capacity has been delayed due to slip
pages in supply of crossbar switching 
equipment and certain anrillarv 
equipment like .iron, work, test deisks 
and meters etc.

(21) The shortfall in coaxial cable 
schemes has been due to delay in the 
supply of transmission equipment and 
Coaxial Cables.

(3) The shortfall in achievements 
of Microwave schemes is mainly due 
to failure in .supply of towers a« ?> 
result of shortage of steel required for 
their fabrication and problems met 
with in the finalization of design and 
indigenous production of microwave 
equipment and supply. Failure of the 
indigenous supply has necessitated 
import of foreign equipment involving

long-drawn out tender procedures, 
negotiations etc.
Committee to Review the Growth of 

Medium Enterprises
8207. SHRI C. K. JAFFER SHARIFF: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether Government have set 
up a 12-member Committee to suggest 
measures to ensure the rapid growth 
of new and medium enterprises es
pecially for projects with the licensing 
exemption limit of Rs. 100 lakh;

(b) if so. the terms and reference 
of the committee; and

(c) the time by when its report 
is likely to be submitted?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBFA- 
MANIAM): (a) to (c). In order to
enlarge and intensify a variety of 
positive measures designed to nromole 
the growth of small and medium 
entrepreneurs. Government have set 
up a 12 member Committee with the 
following terms of reference:—

(1) To review the position in
regard to the growth of entre
preneurship, particularly
among new and medium entre
preneurs and to identify their 
needs and problems;

(2) To assess the existing position 
in regard to the availability 
of facilities, such as technical 
assistance and consultancy;

financial assistance, particularly 
of risk canital; market ng 
and management assistance 
etc., at the Central, State 
other levels, and to identify 
the gaps and deficiency.; )f 
any, in such facilities:

(3) To suggest measures f o r  (he 
enlargement and intensi

fication of such facilities, in
cluding the expansion rnd



199 Written Answers APRIL 23 1973 Written Answers

strengthening of existing 
agencies, and the need, if 
any, for specialised agencies 
devoting special attention to 
this field; and

(4) To work out a co-ordinated 
scheme and programme for 
bringing about a rapid growth 
of new and medium entre- 
prene irship during the Fifth 
Plan period

The Committee is expected to sub
mit its report in about three months

Allocations to States for fifth Plan

8208 SHRI S M BANERJEE Will 
the Minister of PLANNING be pleaded 
to state

(a) whether financial alio ations 
ha\e bien made ior ditleient States 
for the Filth Plan

(b) if so, the amount allocated for 
Uttar Pradesh, and

(c) whether special attention is 
being paid to the backwardness of the 
eastern districts of Uttar Pradesh7

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA) (a) No. 
Sir

(b) Does not arise

(c) The policy to be adopted m re
lation to backward areas during the 
Fifth Plan has been spelt out m the 
“Approach to the Fifth Plan” already 
laid on the Table of the House The 
Commission has also issued guidelines 
to States for the formulation of Fifth 
Five Year Plan in which emphastc 
has been laid on development »f back
ward areas States have been id vis'd 
to identify their backward areas 
formulate detailed programmes for 
their accelerated development It is 
assumed that the problems of the 
eastern districts of Uttar Pradesh 
would receive adequate attention in 
the Fifth Plan of Uttar Pradesh 
Minimum needs programme of Rs. 
8300 crores for the country in the

Fifth Plan will also help m removing 
the backwardness ot such areas

Technical Co-operation Pact with 
Egypt

8209 SHRI PRABODH CHANDR* 
Will the Minister of SCIENCE AND 
TECHNOLOGY be pleased to stit*

(a) whether a scientific and techni
cal co-operation pact has been signed 
with Egypt , and

(b) if so, the salient features of the 
pact0

THE MINISTER OF INDUSTRIAL 
DEVFLOP VFEN T AND SCIENCE A\D 
TECHNOIOGY (SHRI C SUBPV 
MANIAM) (a) A Working Plan >1 the 
Agieement foi Scientific and le<hm 
cal Cooperation between the Govern
ment of India and the Government >f 
the Arab Republic of Egypt for the 
years 1973 and 1974 was signed in 
New Delhi on 2nd February 197 i

(b) A copy of the Working Plan of 
the Agreement is laid on the Table f 
the House fPlaced in Library. See 
No LT-4876/73]
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Formulation of District plans by 
West Bengal

8211. SHRI GADADHAR SAHA: Will 
the Minister of PLANNING be pleased 
te slate

(a) the guidelines for District plans 
for States;

(b) whether the West Bengal State 
Government have started formulation 
of District plans, if so, the outlines of 
the plan for 1973-74 and the progress 
made so far in this direction; and

(c) the schemes submitted by West 
Bengal Government in respect of Bir- 
bhum district?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) Attention is
invited to the Statement laid on the 
Table of the House in reply to >)n« 
starred Question No. 2396 answered on

29-11-1972, regarding guidelines for 
District Plans.

(b) Information has been called for 
from West Bengal Government and 
will be placed on the Table of the 
House as soon as received.

(c) No scheme has been received 
from the West Bengal Government in 
respect of Birbhum District.

Development of Birbhum District 
(W. Bengal)

8212. SHRI GADADHAR SAHA: 
Will the Monster of INDUSTRIAL 
DEVELOPMENT, SCIENCE AND 
TECHNOLOGY be pleased to state.

(a) the development of Birbhum 
District of West Bengal;

(b) whether Government prooose to 
set up any industry in Birbhum Dis
trict of West Bengal which is a back
ward District from industrial point of 
view, and

(O it so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI ZIAUR RAH
MAN ANSARI). (a) to (c). Birbhum 
is one of the backward districts select
ed lor grant of concessional finance 
from Financial Institutions for indus* 
tries started there. The West Bengal 
Financial Corporation made a survey 
of this district m 1970 and suggested 
the following industries:—

Mulberry cocoons; tassar cocoons, 
Risal fibre extraction; pulp for straw 
board, rice bran oil; non edible oil; 
brass and bell metals industry; saw 
mills, mustard oil mills, ice candy; 
semi-mechamsed bakery; poultry M ,  
printing press; beverage; china clay 
mining; black stone; quartz and fals- 
par, fuller’s earth; coal; calendering; 
dyeing etc, It is hoped that entrepre
neurs and State agencies for promotion 
of industries will take advantage of 
these facilities and set up industries 
in the district. *
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Scientists working: in National 
Physical Laboratory, Delhi

8213 SHRI MANORANJAN HAZRA 
W il l the Minister of SCIENCE AND 
TECHNOLOGY be pie ised to state

(a) ho\* mam scientists are work 
ing in the Nation il Physic il Labora
tory Delhi

(b) whether the> have been direct
ly recruited or are on deputation an a

(c) their pay-scales?

Designation

(x) Director

(2) Scientist ‘F

(3) Glass Technologist

(4) J Chief Executive

( 5) Scientist (E’

(6) Scientist <C*

(7) Scientist CB'

(8) Scientist *A’ •

THE MINlSrER OF INDUSTRIAL 
DEVELOPMENT SCIENCE aND 
TECHNOLOGY (SHRI C SUBRA- 
MANIAMJ (a) lp)l scientists aife 
working in the National Physical 
I aboratory (NPL)

(b) 70 have been directly reiruitea 
7 7 have been promoted under nb̂ess 
ment Rules oi the CSIR 2 have beeh 
re-employed and 2 are on deputation

(c) Scales of pay foi various cate
gories of scientists working m NPL 
are given below —

No of Scale of pay
Scientists

1 Rs 2000— 100— 2500

2 Rs 1600— 100— 1900

1 Rs 1600— 100— 1900

1 Rs 1600— 100— 1900

15 Rs 1300—60— 1600

38 Rs 700—50— 1250

33 Rs. 400—40—800—50— 950

28 Rs 3 50— 2 5—500—30—590-—
EB—30—800—EB—30—#3 
-3 5 —900-

5 Rs 700—40—1100—50/2—1250*

7 Rs 400—400— 450—30—600—
35—670—E8—35—950.

20 Rs 350—25—500—jo—590—
EB—30—68a

151

(9) Scientist *Ci* 

(ro) Scientist «Br*

(11) Scientist «Ai’
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Three dimensional photography pro* 
duced by scientist* ol National 

Physical Laboratory, Delhi

8214. SHRI MANORANJAN HAZRA- 
Will the Minister of SCIENCE ANfr 
TECHNOLOGY be pleased to stats.

(a) whether the three dimensional 
photography produced by the scientists 
working in the National Physical Labo- 
tatory, Delhi is fiomg to be produced 
on a large scale for commercial ex
ploitation; and

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) and (bj. Work on 
three-dimensional photography is st'll 
m progress at National Physical 
Laboratory On successful eomplM'on 
of the work, the process will bo releas
ed to industry for commercial exploi
tation.

Setting on fire a garment shop in 
Rajouri Garden by goondas

8215. SHRI M. RAM GOPAL 
REDDY: Will the Minister of HOME 
AFFAIRS be pleased to slate:

(a) whether certain criminals in* 
dulged in arson and set Are to a gar
ment shop in Rajouri Garden, Delhi 
on the 1st of April, 1973;

(b) if so, the facts thereof; and

(c) the steps Government have tagen 
or propose to take to afford complete 
security to the residents of the locality?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
{SHRI F. H. MOHSIN): (a) Yes. Shop 
No. J-90/A Rajouri Garden Market 
was set on fire.

(b) A complaint has been lodged 
with the police by the wife of the 
proprietor of the shop. According to 
the complaint, in the afteimoon of 1st

April, 1973, 6 or 7 youngmen having 
formed an unlawful assembly, entered 
the shop and set it on fire after 
sprinkling some inflammable material. 
This was in retaliation ol the alleged 
arrest of a person at the instance of 
the proprietor of the shop

(c) A case has been registered re
garding this incident and six accused 
have been arrested. A temporary 
police post has been established in the 
area. Round the clock armed police 
patrolling and motor-cycle patrols 
fitted with wireless have been "ltro- 
duced in the area.

Reservation for Scheduled Castes/ 
Scheduled Tribes in the Posts filled 

by Promotion
8216. SHRI KINDER LAL- Will the 

PRIME MINISTER be pleased to 
state:

(a) whether the orders regarding 
reservation for Scheduled Castes and 
Scheduled Tribes in the posts filled by 
Promotion issued by the Cabinet Sec
retariat on 27th November, 1972 are 
being implemented by Government;

(b) if so, the number of Scheduled 
Castes/Scheduled Tribes promoted on 
the basis of those orders, category- 
wise, in each Ministry; and

(c) if not, the reasons for non-im
plementation of those orders?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) The orders contained 
in the Cabinet Secretariat (Depart- 
ment of Personnel) O.M. No. 27/2/ 
71-Est.(SCT), dated 27th November, 
1972, have been communicated to the 
different offices responsible for mak
ing promotions. The orders are re
quired to be implemented in respect 
of all vacancies by promotion arising 
from 27th November, 1972.

(b) As only a few months have 
passed since the communication of the
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orders, detailed information about 
their implementation is not readily 
available.

(c) Does not arise.

T.V. Station in Madras

8217. SHRI M. RAM GOPAL 
REDDY: WiU the Minister of INFOR
MATION AND BROADCASTING be 
pleased to state:

(a) whether attention of Govern
ment has been drawn to news report 
about the recent proceeding of the 
Madras Legislature in “The Hindu” 
23rd March, 1973, under the caption 
“Madras T.V. Centre” where the 
Members of the Legislature have ex
pressed the view that a part of the 
range of the proposed T. V. station at 
Madras lay in the sea area and by 
some suitable alteration, the covera- 
age can be extended as far as Kan- 
cheepuram; and

(b) if so, what is the reaction of 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): (a) Yes, Sir.

(b) The Television transmitting 
aerial system for the Madras T.V. 
Station has been so designed as to 
cut off radiation towards sea and to 
extend service inland, including 
Kancheepuram.

Techno-Economic Survey of Indus, 
triaily Backward Districts

8218. SHRI ANADI CHARAN DAS; 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) whether techno-economic sur
vey of the industrially backward dis
tricts in the country has been pre
pared;

(b) whether a list of schemes has 
been prepared for creating initial in

terest in the development of the back, 
ward regions; and

(c) if so, the outlines thereof?

THE MINISTRY OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): (a) to (c). The Joint
Institutional Study Teams compris
ing the representatives of Central 
financial institutions have carried 
out techno-economic surveys of all 
the Backward States and Union Ter
ritories excepting the territory of 
Andaman & Nicobar Islands. Indus
trial potential surveys at the district 
level are being undertaken both by 
the State level inter-institutional 
groups comprising the representatives 
of the financial institutions and the 
organisations under the State Gov
ernments.

The feasibility studies prepared for 
identified project ideas by the study 
team so far are as follows:—

Project Name of 
the State

X. Sugar Mill Assam
2. Hotel Project 99

3 Jute Mill ))
4 Steel Billets . . . 99

5 Granulated Fertilisers
6 Solvent Extraction Unit . 99

7 Vegetable and Fruit Pro J»
cessing Unit. 99

8 Powerlooms Project 99

9 Powerlooms Project . . Tripura
10 Powerlooms Project Bihar
XI Pulp and Paper Mill ArunachaT

Pradesh
If Calcium Carbide, Calcium Meghalaya
13 Hyderated’Lime Project. Meghalaya*
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Centralised agency to supply Infor
mation to Entrepreneurs for setting 

up Small Industries

8219. SHRI ANADI CHARAN DAS: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state:

(a) whether many ambitious young- 
men want to take initiative to self
employ themselves in small scale 
industries sector but they do not 
have knowledge of the technical, 
financial and other facilities made 
available by Government; and

(b) if so, the steps taken to remedy 
the situation and set up a centralised 
agency for this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI): (a) Yes, Sir.

(b) The Small Scale Industries 
Development Organisation with its 
net-work of Small Industries Service 
Institutes and Extension Centres all 
over the country assists prospective 
entrepreneurs m setting up Indus
tries m the small scale sector. Some 
of the types of assistance afforded to 
these personnel are as follows:

(i) A book-let entitled Use Your 
Opportunities for starting a 
Small Industry’ providing 
information on various facili
ties available from the Gov
ernment to the entrepreneurs 
for starting industries in 
the small scale sector has been 
brought out by the Small 
Scale Industries Development 
Organisation. A large num
ber of pamphlets on tech
nical, management and finan
cial facilities available to 
small scale units have also 
been brought out and dis
tributed freely to the inte
rested persons.

(ii) A  training programme for 
Unemployed engineers was

started in 1971 and it is being 
continued.

(iii) Intensive compaigns during 
which on the spot advice is 
provided to the entrepreneur^ 
are also organised.

(iv) A scheme of assistance to the 
educated unemployed was 
initiated by the Government 
in 1972. Under this scheme 
specific amounts are allocated 
to the State Governments to 
provide a package of assist
ance comprising training, 
machinery on hire purchase 
and seed money for raising 
working capital etc.

In view of the steps already taken, 
it is not considered necessary to set 
up a separate centralised agency for 
the purpose.

. Census of Small Scale Industries 
Units

8220. SHRI DEVINDER SINGH 
GARCHA: Will the Minister 0f IN
DUSTRIAL DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether a country-wide census 
of small-scale industrial units 
through the various State Govern
ments is under way; and

(b) if so, the purpose behind this 
census?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE
VELOPMENT (SHRI ZIAUR 
RAHMAN ANSARI): (a) Preliminary 
planning to hold a country-wide 
census of small-scale industries units, 
has been undertaken.

(b) The main objects of the census 
are:—

(1) To prepare a National Re
gister of Small-scale Units.

(2) To enaible policy management 
in respect of inter and intra
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sectional development in the 
field of indus-tries.

Grants given to Welfare Associations 
of Government Employees in Delhi

8221. SHRI VARKSY GEORGE: 
Will the PRIME MINISTER be pleas
ed to state:

(a) the total grants/aid on regular/ 
ad hoc basis given to the Welfare As
sociations of Government servants or 
otherwise by the department of Per
sonnel during the year 1972-73 in the 
capital; and

(b) the criteria for sanctioning the 
giants/aid to such organisations on 
regular as well as on ad hoc basis?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (al Total grant-in-aid of 
Rs. 67,339.05 was given m the year
1972-73, to the Welfare Associations, 
organised by Central Government 
employees in residential colonies in 
Delhi/New Delhi.

(b) The grant-in-aid to the Welfare 
Associations is given on the basis of 
amount of subscription collected by 
such associations from their mem
bers in the previous year. The pat
tern of grant-in-aid is as follows:

(i) Welfare Associations in col
onies of officers, drawing 
salary of Rs. 500/- and above 
p.m.. . . . . .  Grant-in-aid equal
to the subscription raised in 
the previous year;

(ii) Welfare Associations in the 
colonies of officers, drawing 
salary between Rs. 250/- and
Rs. 500/- p.m.......... Grant-in-
aid equal to double the 
amount of subscription raised 
in previous year;

(iii) Welfare Associations in col
onies of officers, drawing 
sal«ry less than Rs. 250/- p.m.

.Grant-in-aid equal to 
three times the amount of 
subscription raised m the 
previous year. Grants-in-aid 
is also given to these organ
isations to meet expenditure 
on rent for the accommo
dation occupied by them.

There is no provision for sanction
ing grants on ad hoc basis.

12 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R eported  acute  P o w e r  c r is is  i n  
R a j a s t iia n  c a u s in g  c lo su re  o r  
A t o m ic  P o w e r  P l a n t  a t  K o t a  a n d  

t w o  oth er  P l a n t s .

SHRI N. K. SANGHI (Jalore): 
I call the attention of the Minister 
of Irrigation and Power to the follow
ing matter of urgent public import 
ance and request that he may make 
a statement thereon:

‘The reported acute power crisis 
in Rajasthan causing closure of the 
Atomic Power Plant at Kota and 
the plants at Jawahar Sagar and 
Pratap Sagar.”

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): The 
main sources of power supply in 
Rajasthan are the Bhakra Nangal 
Project, Chambal Hydro-electric Pro
ject (Ranapratapsagar, Gandhi Sagar 
and Jawahar Sagar) and the Satpura 
Thermal Power Station in Madhya 
Pradesh. During the month of Feb
ruary, 1973 the total available energy 
from these sources was of the order of 
6.4 million units per day. This in
cluded the additional power of about 
0.7 million units per day above their 
share of Satpura. The actual demand 
arose from 5.0 million units in Octo
ber, 1972 to 6.4 million units per day 
in February 1973. Thus, during the 
month of February 1973 the availabi
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lity and demand almost balanced each 
other and there was no shortage. The 
supply was achieved by keeping gene
ration at Chambal system higher than 
warranted by the reservoir levels by 
over-drawing from the reservoir in 
the hope that Rajasthan Atomic 
Power Plant would come up in Feb- 
ruary-March, 1973. This did not fruc
tify and the atomic plant is still under 
trial runs. During March 1973, the 
generation at Chambal system was 
brought down and further reduced in 
April. During the first 10 days of 
April, the supply was of the order 
of 3.9 million units per day against a 
demand of 6.4 million units per day. 
Due to reduction in generation at Sat- 
pura the supply has further decreas
ed to 2.8 million units per day. On 
account of these, the Rajasthan State 
Electricity Board had to impose power 
cuts of 50 per cent on industries above 
20 kw and below 125 kw, 25 per cent 
cut on domestic and commercial con
sumers and 50 per cent on street 
lights. No cut was imposed on agri
cultural consumption.

The Junior Engineers and Assistant 
Engineers working at the Jawahar- 
sagar and Ranapratapsagar Hydel 
Projects went on a mass casual leave 
from the mid-night of the 22nd and 
23rd April, 1973. It is alleged that 
before going on strike they caused 
damage to the machines with the re
sult that the generators at these two 
hydro power stations went out of 
commission. Executive Engineers also 
joined the strike. Chief Engineers 
and 14 out of 18 Superintending Engi
neers are working and trying to re
pair the machines.

Due to the strike there is a further 
reduction of 0.4 million units per day 
in the power supply and this is being 
made up now from Bhakra and later 
from Atomic Power Plant.

SHRI N. K. SANGHI: The hon. 
Minister has given a tardy answer to 
the call attention notice, which relates 
to the serious situation that has arisen

in Rajasthan due to the stoppage of 
the atomic power plant at Kotah and 
the plants at J&wahar Sagar and 
Pratap Sagar----

SHRI M. C. DAGA (Pali): The
statement which the hon. Minister has 
read out is different from that given 
to us already.

MR. SPEAKER: He has added four 
lines at the end.

SHRI N. K. SANGHI: It is a matter 
of urgent public importance relating 
to the closure of the Kotah Atomic 
Power Project and also the failure of 
the Ranapratapsagar and the 'Gandhi - 
sagar dams. The hon. Minister's ans
wer is more a reburne of what power 
generation that is being done in Ra
jasthan. We want to know something 
more than what has been reflected in 
the answer.

I had a telephonic talk with the 
Secretary of the Rajasthan Electricity 
Board and I have been told that 
serious cases of sabotage have taken 
place, both to the control panels and 
to the pen-down gates, and, therefore, 
we wanted some factual information 
to come from the hon. Minister.

One cannot visualise the condition 
in Rajasthan unless one knows what 
is the actual gravity of the situation. 
For miles together, you will not see 
even a blade of grass. For miles to
gether, you cannot get even a glass of 
water to drink. You will find only 
carcases of animals on the barren land. 
Even vultures do not survive because 
of the terrible famine conditions which 
are prevailing there. Now, the stop
page of the power plant is the last 
straw on the camel’s back. I do not 
know what is going to happen to the 
people and to the economy of Rajas
than.

In the background of these serious 
happenings, I want to raise this mat
ter here. It is not as if the trouble 
with the employees of the Rajasthan 
Government has started only today.
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IShri N. K. Sanghi]
It has been going on for a long time. 
Even the histoiy of the atomic power 
project at Kotah has not been a happy 
one. It has been a chequered one. If 
I may draw the attention of the hon 
Minister to this, m 1967, m the atomic 
power project dome was burnt, and 
all the structures put up by the hard 
work of the labourers were complete
ly gutted In 1970, we found that 
loval workers and people who had re
ceived prizes for their outstanding 
scientific knowledge were killed. 
There wo^e union rivalries and inter
necine rivalries which put the country 
to a loss of ci ores of rupees, and the 
plant could not be started within the 
stipulated penod Today, again, we 
find that the same sort of trouble is 
happening in the Rajasthan Electricity 
Boa^d Whether it be Kotah Atomic 
Plant or Ranapratapsagar or Gandhi- 
sagar, all these projects are interlink
ed, and the damage that has been 
caused is a matter which should 
cause great concern to the people of 
this country and to the Members of 
this House.

We know what happened when 
there was a similar power crisis in 
U F The hon Minister was good 
enough to intervene at that time. Even 
the president of the union and the 
workers of the union or association 
were not allowed to come to Delhi, 
and DIR had been promulgated against 
them. When the hon Minister does 
something for the electrjgity workers 
m one State, we would hke to know 
what he is going to decide for1 the elec
tricity workers in the other States in 
similar matters What is the guide
line that he is going to give in this 
regard to the other States? First, we 
had the power cirsis in U.P. The 
second State to be affected is Rajas
than We have seen also what hap
pened in Delhi last night. So far as 
Delhi is concerned, it is also alleged 
a case of sabotage and that is why the 
workers are not having power gene
ration. I am surprised how we are 
having these lights in the Parliament 
Housa In the flat where I live, there

is no light at all, but here I find lights 
are on. For the whole of last night 
everyone knows there was no power 
supply and what a power cut means. 
But I am not talking about the resi
dential flates; what about agricultural 
production? What about industrial 
production?

So, in this background, it is a se
rious matter. It is not a matter of 
an isolated damaged or isolated 
breakdown or an isolated happening. 
In Rajasthan, besides two Chief Engi
neers, even the superintending engi
neers have gone on strike. Four 
superintending engineers have gone on> 
strike. More than 600 executive en
gineers and overseers are on strike. 
This is what has happened in Rajas
than.

Even the control panels of the ato
mic power project of the Gandhisagar 
and Ranapratapsagar atomic power 
projects have been damaged, and we 
do not know how long it would take 
to rectify them We also understand 
certain pen-down gates were closed 
so that the water could not go to th< 
turbines.

In the light of all these things, we 
would like to have some factual in
formation from the hon. Minister. I 
would like to know from the hon. 
Minister whether the State Govern
ment have requested the Centre to 
keep the army on the alert in Rajas
than at these power projects. We also 
understand today that the Rajasthan 
Electricity Board has been brought 
under the Essential Services Mainte
nance Act under the DIR. This strike 
in Rajasthan is not a stray case This 
will follow up in Maharashtra, Guja
rat and other States also. Today, the 
union people and the labour leaders 
are taking a bargaining position of 
power. It is a matter. We will have 
to consider the position when, during 
the past Indo-Pakistan aggression, we 
found the nation’s patriotism was at 
the highest, but today during peace 
time when due to acute food shortage



.217 Power Crisis VAISAKHA 5, 1895 (SAKA) in Rajasthan (CA) 218

and power shortage conditions, the 
country’s economy is not in a healthy 
condition, there should be anti-nation
al people trying to hold the country 
to ransom, and whether acts of sabo
tage are to be considered as national 
or anti-national is now an urgent 
matter of consideration, and what se
rious action you are going to take 
against such anti-national people. This 
should be a matter for serious consi
deration.

I would like to know one thing. We 
have the Electricity Supply Act, 1948 
and the Electricity Act, 1910. These 
have outlived their time and efficiency 
and we find inefficiency has been at a 
premium by the operation of these 
Acts. The Central Government is a 
co-partner in all these State electricity 
projects. We have spent a large 
amount of Central Government’s re
sources to create these power gene
rating units all over the States. To
day, we can say that we are activc 
participants in power generation by 
the various plants in India. In the 
background of this, are you going to 
have a new co-ordinated Central 
Legislation by which you can take 
care of these power generating units 
or you will just continue to discuss 
such affairs and continue to put a pre
mium on the working and efficiency of 
those units?

What is the loss of power genera
tion in transmission in India? I was 
told that in Rajasthan it was 27.5 per 
cent. What is the loss in other Euro
pean countries? We find that the loss 
of generation in transmission and 
transformation is hardly 5.7 per cent, 
whereas it is 27 per cent in Rajasthan. 
It is a serious matter which you will 
have to consider and rectify.

Today, when Rajasthan is engulfed 
in darkness and is under the shadow 
of a famine, merely saying that we 
cut out the electricity supply by 50 
per cent or merely saying that elec
tricity is cut in Rajasthan, will not

help matters. I am told on telephone 
today that in Jodhpur, Ajmer and 
Udaipur, there was no water supply 
at all. In the city of Jodhpur, where 
2,00,000 people are living, they have 
to get water from 36 miles away by 
Deep well electrical pumps. They 
have been completely without water 
supply. There is the army headquar
ters and there is the air force head
quarters and 200,000 people are living 
there. This is the situation which has 
developed. I do not know, if such a 
situation is understood by the enemy 
at any time, to protect India’s life line 
in such vital matters we will have to 
take all these factors into considera
tion. What steps are being taken to 
stop such eventualities in the future.

Alwar city, yesterday, was in dark
ness. There was no power supply at 
Alwar. I read from the newspapers 
that power was diverted to Ajmer. I 
do not know how the agricultural 
operations are going to be carried out. 
There is complete electrical paralysis 
and the Administrative machinery has 
completely failed. From the reports, 
I have been told and also by the 
higher-ups in the Government that 
sabotage is being controlled. Some 
sabotage is said to have been resorted 
to and things have to be done to stop 
its spreading further. Most of these 
components in these plants are im
ported and they have been obtained 
from foreign countries, like Canada 
and other places. I do not know what 
the hon. Minister is going to do (about 
it. In answer to the question, the 
hon. Minister said that Rajasthan is 
producing so much Electric energv 
per year. There is not much supply 
from the Atomic Power Plant. To my 
information, 45 megawatts was being 
produced by the Atomic Power Plant 
at Rawatbhatta. This was of course, 
a big source of supply, but now the 
45 mw. units supply has been com
pletely shut down. The Ranapratap
sagar and the Gandhi Sagar units hasre 
been paralysed. There is no co-ordi
nated agency.
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[Shri N K Sanghi]

In this situation will the hon Mims - 
tei say whether he is going to ha\e 
a dialogue on this matter or whether 
he will suo motu intervene and try 
to settle the disputes like m the case 
of UP engmeeis and take the initia
tive and see that tne matter is settled 
Sir a psychology m this country has 
developed The unions are not satis
fied and they only want top-men to 
intei vcne m the matter The top- 
mcn (odav in the country, 'it the Cen
tre or at the States level have to inter
vene in the matter Any discussion 
with the second tier or third tier or 
fouith m command does not bring » 
solution or settlement It l not just 
a matter of union-, or wheiP some 
sabotage has been indulged m I 
would like to know from the hon 
Minister what action he is going to 
take Has he been able to pin down 
or would he pm down the trouble
makers and if there has been sabo
tage whether he will look into the 
question of dealing with such anti
national people

Thirdly, I would like to know whe
ther he will have a New Electricity 
Act make a new Act, as against the 
Electucity Act of 1910 and Electricity 
Supply Act of 1948 so that there is 
a central machinery for the co-ordi
nated working qjf power, such as a 
central machinery and also have a 
central grid system m this coun
try, so that it is able to take care of 
the vagaries of maladministration and 
so that the Central Government is a 
major financing participant and avoid 
such crises m power plants

ME SPEAKER The hon MemLer 
is not listening to the bell at all He 
is not seeing this side

SHRI N K SANGHI We have not 
been able to get sufficient power, es
pecially in Rajasthan, and I wish the 
hon Minister does something to put 
these things on an e\cn keel I would 
like to have answer as to what action 
has been taken

MR SPEAKER I am sorry to dis
turb you. Your time is up.

DR K L RAO As I submitted 
in my statement the power shortage 
in Rajasthan is not so much due to< 
the strike It is of a very minor 
order—0 4 million units a day Wc 
are meeting it I am glad to say that 
only this morning at 6 A M the atomic 
power plant has been commissioned 
We are supplying about 50 m w of 
power The strike itself has not add
ed any further power shortage in the 
State The power shortage is due to 
different reasons One is due to over- 
drawal of water from the Chambal 
Reservoir In spite of their being 
told not to take away so much o f 
watei from thexe Rajasthan authori
ties overdrew for sometime Now 
that the atomic power plant has come 
up and has started working we w 11 
be alle to make this up That is 
one reason

The Satpura Power Station give*- 
40 per cent of the total powe~ B 
m the Satpura Power Station there 
has been a hua^down of some units 
These two reasons have contnbuted 
to the shortage of power and not the 
strike As regards the second point, 
I entirely agree with the hon Member 
about what he said We are reorga
nising the whole system At the saire 
time the Centre and States should 
cooperate in this regard Power is 
most important I hope that m the 
next session or so I shall come up be
fore the House with some legislative 
measures I contacted the Chief 
Minister and the Chief Secretary who 
told me that the whole thing was 
now under control I have also ad
vised them not to allow any further 
deterioration It is worthwhile to g<»t 
into a compromise with the power 
engineers If there is anything that I 
can do m the matter or if any assis* 
tance from me is required, I shall offer 
my assistance They have told me 
that they would like to make avail
able the power as early as possible.
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*ft w fam r twir *rfm (tn gr*) : 
m
m  m ^rr ssst | 1  faprcr <r> 
w  *pi t o ?  ?r?r f ,  g f i  srrcT WTcfVf f ?  -

**? qr cTT̂ Rr ^rr ^  
w i  w?rr »w t  T f f  ^ f f  sttt ?V i*

fisrerar £ t ?r f ^ 3 R  ??%
% *rw# *nr, ĉr̂ ft $  ?

w 3 • 'Tisr qrr r̂rf*r»T w*fV srrcft f  i 
’STnsr ?FT TT5*«PT *TT fsr? WK r f  ^  eft 
fkssft ^  *r ^q- 5rr̂  WT Ff^T 
T?> f  ? Tift ^ T i#  % ?r*?T 3f> ?4snTV 
t  ?r^=r% O TT *r%r *?tt *t3tt
* A  ^ ’  V\*t frm ft  if l i te  % 3J7T 
*nr 2T0T ?  TTsrfl^farfy / u  %

^rsri vp f , ^  
arn* 'TV ^F5TT S t f r f  I 3PTK ^  «TT 
w r r r  sr*7 ?> ft f  i ^  ntft-

*IHf>»r’ T TfaPT HTT-Tiq- 5RTTT
% T ftm T c fr srtort «ft --r>fy f  i
?*TTU fTTTFT r > * f t ^ Y  S i TT t at
f  I *nfi rft.p  ?r tfh <7r*T fjrOTRT
?rr̂ 3T tj q- f~  rr^WT

*fr *  C t  - *  TT ? t f  ^ T R T
n*r* ®nf»- £ i qrr n̂ rfa**? tt̂ tt

r?rre srer #  i >̂rr fc f?
fo f t fe * , % to ?nr *r w r

tTtJT jftfrVR cR f %
f ,  ^ f %  JJfT fs n fr  ^c3T ^TfT % T O - % 

5f5Rr^t,TOftrq[ 3HT *> 
qcTT ^  H’̂ TcJT t  ? *TR3T %
* $ t  TOT f% fFRFt | W T  f¥cPft#5TEFfr

jpTcfr | i ^  ^  Jr
^  apt ? t f?m  ^  ^ f t  i ^  3trt ^npft
53TT ? r^ ft |  f ?  it?  eft M t
^ r tr sRncfr | ^ r -
f a € t e r ? 3 t | l  * ^ T 5 f t ^ T ^

I , m t tz  1 1
 ̂  ̂  f -A _Jt-—f v W T  v v w r t i , h k

?N^r?r# « n fr  ttst^ t r  % «rrsrr 
?r *rf̂ r t o  fi?%, %f??T

^T ^  «TTrr ?T̂ -?T5ft I ^
^ f t  ? t  fr^ rf^ n T ? f e n ' ,  f%?rr

w k  ^ fT ^ s T f f r ^ t  i f ? r  f f w r

«TRT %  5T^T 21  'TT^T

firPwar ^ f^pr  ̂ % f̂ rrr ^  i ^r?t 
ftF T % % % IT  2 2 c T p W ^ V  T[ f ,  i r ^ T  ^ T

% « n ^ q r m f ¥ ? r ^ ^ T ? t ? T ? t f i r ^  i 

^pt q r  ty ?  d l^ n  sfts^tT 

& T * f r r t *  2 3  i

i r ^ t R :  WSTK, rTST^T ^ f ^ T

% ? r ? f t  |  | (tr<4l0|l %

f*r^nrar % %  ?rnr »t^ ?  f?*rr

T̂T I ? t

5RT f e n  I ?TT5T Kf<«ipqr %  fvsr^fi' ? W -

^ T frq t  ^ft fF F T  t  I -3rf% ^TT

TR"-^ STR̂ ft Tf3r f^ fl" ?t PnjtKTR^
%  i ^ t  «Psf«ird i f  ^ t t  «rr f ?  g f^ r p r r

% «n̂ 4 ?f̂ T W* ^   ̂I Vft TT3T—
**m % v t 3 rt, cmf5  «ftr jTfV̂ T?- an 
?r fP T  f w r  ^nn |  i ^  fs p p ft  wnr— 

^ T frift  ^  tt?f f ^ r  «pt ■trncr ^tar eft ^

% f^ rro  qrrg ^rrd ? r
TTtJ-—ifF ^  ’fRr ? t  ? R f t  7T*n ^t * m  I 

fsftfirq^ TFOTFT %■ ^  
spt %  f^Tr m  M N r x

% w^wnx f e r r  i

^ o  q to  ir f^rsR t 

^  ^fft f f , ’T ft  ? t  ?»Tflr ? t  

^ r  m f t  ^ tpt fw T  i « n f t n :  *r 

« T ^ r s  ? t  ^ r  #  f w s ^ r  ? >  * r m r

<m i ^ | ^  7J3RVH % fsriRfr
W R T R iT T T  I

^  »^t f « H T ^  ^  ? t  t  I W *

t̂r% t  i ?  TrsrwnFT 
% flTST ^ f  frsR *t t  I 
t f w m  %  f a m t  ? t  v T R f m
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’TcTT I  I W
“itfttit seroV' i t m  | i tim  
<rr?ft sfhc % ^rr *r: ^ r »  5 ® 
#«ft *r *»r fifr ^rm, ^  ^ h w r
ttr  t̂tt %frt f̂r ^ J cr^ rr  ’t r  
^rr, crfr̂ r w nrr t t  “«i’0«ft f̂ rncft”

SftWT*T ^RTT T̂ TT I

Wt STcft ^  S*TH % ^?T ftjr
ft firf^r?: m ^t ft *Tf sim r ^ r r g  fa> 
w  w *rr w  $p r  # ^ r  «tt f?r 
srtt % «rr* *r t& 1 1 w  t o h t  % 

T̂ fft 'Pfrt̂ T ^ f̂ RT %
*rra??r m * *$ &  %  fs R c fr  ^ ^ a r r f x v t  
^   ̂ 3#F3f qrf?=rBrR' ^  «rr  ̂ ^ r  r̂ 
fta ft  % ^w^rfnfr, sffk
trfasss ^sft^nr# ^r rr<f> % >

sftr #=rf^$r fasr ?

*ft HTgft t r ^ r  
T̂rT f  1 w r f^n-ft ^

w  *fk qrfN^TH % fawns 
ereft sfir *r^ % f%rq; *fr uftr
^  *m  tit =5ftt^ ? w i w r t
&t tit src?ft | %  ^fansrsfr %
vrw i^  tit ^ fttM  sfa; 
m%  ^  tit *fr ^mnfV 7

w t M H h t m ^t % ŝ r «n^Sr tfst- 
^ th  % f ¥ w r  v k  ^m? fitforec 
% tit $ sfrc m  9nrnrr t  fo> jtw^t
% t̂ d|<i<̂ « ĉPTT v̂PT Wt ^ ?

wt M N ^ x  ^  srar̂ r tit ?Tt 
iw r w r
w r f  ^rfr ?rer %, ^ r  tit

rrtJTfl for fklttit aftf *TT 
%re$r *ffc 5 ^ - ^  ^  gfrfttM 
t *  ^rr ifh: M t  sgrNk

ŝr̂ ft % 3?TT fvsrrr n̂rf̂ Q[ 1 

T O R i  ^oqfto V W nTO H ^^iTtfnr 
1TH ^  | I XI3RVRT ^  *($t ift
^  f̂ rmsr 1 1 grr f ^ r ^5

t  f% 2̂R% ^-#53r ^  t^TT 5PTTPT 
«TT̂  «fk  fw r  «JT% I

ft*ur5 | f^ f w r  q?!?«r
2fh?T csrnr tiftT ft tit «PT?T TRT
& m  «rt% #  1  &rtir z rz  %
3r5? ^TRT 53fT% I

^  ^n?Rr w^nr f  %  w  
mp- ^ sztpt ferr
I  tik  ^  ^ t  »r w  T5T# 3rr 
Tf |i w  ?r>srr | f^ tit
W  3TT Tsff t  ^^RTVTf 
*fWl^l m  R̂JT *T̂T T̂n F̂tT | '

DR K L RAO The main question 
of the hon Member is about umfor- 
mty of scales for engineers through
out the country It will not be possi
ble m the present circumstances Tht 
Electricity Boards in the States operate 
under the various State Governments 
and the scales of pay differ from 
State to State In the future we arc 
thinking of regional generation under 
the Central authority and distribution 
of electricity by the States If such 
an organisation is set up, then it will 
be possible for us to have uniform 
scales for those engineers who are 
engaged in generation Otherwise it 
will not be possible for us to have 
uniform scales of pay when peoole 
are working m different States under 
different Governments

The second question was about the 
demands of the Rajasthan engineers 
I have not received any representa
tion from them I have read them 
only m the papers Essentially these 
demands are to be considered by the 
Government All that 1 can do is to 
offer my services to the State Chief 
Minister for the settlement of the dis
pute I telephoned him this morning
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and teftd him that l  would be very 
hanpp to «»«odftto myself In the tet- 
ttement of the dispute as early as

«ft w w w  f*m (n v p ft) : ffswr 
*fm , *rm  sfarcr i f  fasrsfr % f%cRT 

w r  flipr t o r  $, #  *ni 
^d'N'i w w i  ^  f  i

KWWT i *PFT 5®«TT tU 'M WI

l l

tft 1FTW I f*T*T : WST

f w r  f  1% *n ft w r  s ^ r ^ ^ f r  U3[- 
vm  * f t r  *r *ft  firafr w  sr^gi i f  f g R ^ t  
Hn4^nfaff  - ^ f t  |  ^
fkwft % f*RT TT̂r QfQf ¥ft fiRTRT fzR’FTT 

W WT * T F P f t e * ? t

apw t e f t  *T ft TOT $>TT I

TT#l’Wn*T % (w f t  cTT’ftaft 
*r«r % ê r w  % ? r m  spt% #?r  jtrt 

%ftx %*n ^  5Rft *r ŜTTT % T̂FSRT *T
«prsft *m v£t, ^ r  tft qfrt

Ffift vJPf apr H H id  $ H d  if

^TTvT *?TT?ft Tft | FTTFT ^ t r̂fcT
grw«T ft *rf t ,  a r m r f t  wft y t

t ,  i f l r  iw R f t  % w  ’TRT^rn: *r

^ « T ¥ |  1 t ^ F R ^  * r? ^ r r fR r^ c r r  

I  f% f**rfd fairs' srrcft fc, sftr  ̂ r«r ^  

spt^ spr̂ cTTft' 3F7?f % fapr 3nrS*T $t 3TRft 

%, m 3*fr *PTt WP% ^  I l f¥  V T f SPR- 

* 3  «T?T fm %.tit 3TRWT % ft W  TC 

anftpr etTRr^rf ?rfr ferr $ ? 
w cvk  >*! m  w  ®rr s n w  ^fr 
^snfftr ssrnr sn*r *tt fa O T  f w

| i # r w m t W t o f r  * # « n f o f f
HT SFjfaRT ^

|  * tit'&m firw w  *ft «TW f-

*m *  »(tm  % ft 4m  % 1 wfim
mt£~r*

f  «nw ^m pnrsf%
^  im r tt v M c  & pm  v t  ^  | 
w ? r T V r t« 5 |^ r T ^ %
*TS&t «TT

$ t ,  5 f t  f i f f  ?  W f  * T t *  W  

^  ?TRT S ?

TTSTPTFT ^  3f)¥ %
V ^ t M  ^  S R ^ t  w r  ^ T F T T  

WTl t^TfmT^1|»TT^*«|iR«^PIT^
?

»ft -en-srPd f*dw  *n: ^
r̂r s r p t r  m * w*n |  %ttx w  ^ r  t

’ffe  wr^r |  ? ?rw ^  #^t *«? w f  
«nft* ^ r h  ^ ft 

^ M W T  f ^ T  # ^% ^TT ^  ^PTT 
« i+ K  ^ ^  HXVTT ?Rt ?  v*
TTR^-^qT^ f i d  ^l'4^»j> it T.̂ T 
i f  V T T  v f e T T f  |  ?

^  # 3^  % f  Jif «rr»wi 1

f*F 5RT*r :r f¥  *|5V I  f̂ FT
Jf^rrvn: ? f t f fn fa n w
,*n p it f% y # r̂Tf ^  ^  sft %g?m m  
f̂t, q»t « n ^ r  ^?r f t  n f  ifk  ^

TT3TRPT if ’J'T *F§TT BPT TOT, !3̂ f% ŝft
w t  f w  ^ r  TtfVr % iCtr nitri (t 
^ T r f t r i r ^ R n T T ? R R t ?  ^ r <

^  %cFr^fe T̂T f t  »̂cfr ^  Tfftr
t f t t  « n f t  ^ f t  * m  m  |  ^ r f  i t  

f a f f J I T  i r i t |  ?

^ f t r ,  ^  K r ^ f w m  ^ I W r  i r  

* r t ^  f ^ f c T  v n n r B R r  ^ f i p  f a r a n f t  

% ^ tt̂ t «rfh: ftr^rw it %?ft ?(Tf *fV 
"lf«pft ^  ^pft ^ t%^, %?ft s r̂ 
u t^  ^ ^ w r % W f f v ^ r ^ r ^ n
m  ’tft IWN ̂ TPT % m ft 'M^dl ^  i u w n f

m  q m f t m f t ^  €?r 
« f^ p f f  if tt  v rn rn f  ^ t  v n
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[*ft arnwrw fa*r]

^T^r^tarsr'rr^PT mr 
* m  t  ^cTT I  ? f̂tf^rtr ^  f t  
yrarm r̂r ^  | fir faspft ^  sri f̂ir *  
f a #  ?rc$ ^  *r?srft *»jt ,*n ft<w

faTO ^t *  £T I aft# JTRift  ̂
*reft sft % ^ R T  *ng»n fa  w  srur̂ r 
fw r  *rr &m  it fwrcft
ÎffTT iw ft 3(t f̂ PSRTT 3<WtpraT 

^TR ^  fq  WT ^  fa^t 
qTP^TT^ #  ?ft5RT qr f^TTT SR̂ f

irk  *nf<r ?£??? 3% *th% ht srrcr«£
ftra% ?rfat*r *r f a r c ctt̂  sffr 

fierrsr tft yrTTf fa  ?r $t sfk *ft»n srt 
ir*ft TTRfn T̂ w n  *T $THT *T¥ ?

DR. K. L. RAO: As I submitted
earlier, I have not received any list 
of demands or details of demands. I 
quite sympathise with Engineers who 
*re hard-working and contributing to 
the nation. But, at the same time, I 
do not agree with them that they 
should have gone on a lightning strike. 
This is very bad. They must have 
given a sufficient amount of notice and 
Uiven a representation before they 
resorted to it. In fact, I contacted 
on the phone the President of their 
Association and I advised him to ask 
them to withdraw the strike. In fact, 
he also agreed with me that the strike 
must be withdrawn.

All the same, I want to submit that 
some of the demands, as I have seen 
in the papers, are quite reasonable 
and will be considered very carefully.

As regards the guide-lines, I quite 
agree with the hon. Member that it is 
high time now that we frame some 
guide-lines in the treatment of power 
Engineers, what status they should 
be given, what position they should 
occupy and so on. I have been think
ing on the same lines. One of their 
demands is that the Chairman of the 
Electricity Board should be an

Engineer. There is some force in 
that. The hon. Member suggested that 
there should be some guide-lines afcd 
I entirely agree with him. We are 
thinking on the same lines.

SHRI HARI KISHORE SINGH 
(Pupn): Sir, the power shortage is
an all-India phenomenon and, from 
West Bengal to Gujarat, we are ex
periencing a severe power crisis. It 
is affecting the industrial and econo
mic life of the country.

In the statement, the hon. Minister 
has said that there is power cut to 
the extent of 50 per cent to industrial 
units. Why is it that the power cut 
to industry is 50 per cent and to 
domestic consumption it is only 25 
per cent? Does the Minister think 
that domestic consumption is more 
important than industrial consumption 
in this country. This shows the whole 
approach of the Government, of the 
Ministry of Irrigation and Power. 
For this power shortage in the coun
try, Dr. Rao himself cannot be free 
from blame. He has been handling this 
portfolio for the last ten years and 
the whole shortage, the whole defect 
in the planning of power generation, 
must be shared by him also. (Inter
ruption). The Central Government 
is pouring money on power genera
tion like anything and, therefore, the 
Central Government cannot be free 
from blame. I would like to know 
from the hon. Minister whether he 
has come across an article by Mr. 
K. P. S. Nair, former Vice Chairman 
of CWPC, in the Hindustan Times 
dated 4-8-1972 where he says:

“Judging by the manner in which 
the power programme is being im
plemented, it is quite possible that 
the gap will further widen in the 
years to come.”

He was a competent officer in the 
CWPC. I would like to know the 
reaction of the Minister to this.

Further, it is suggested that in the 
Fifth Plan the target of power genera
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tion in the country is going to be 41 
million kw. % understand that the 
present generating capacity in the 
country is only 17 million kw. I 
would like to know how this grand 
target is going to be achieved by 
1978-79.

MR. SPEAKER: This is about
failure of power plant at Kota.

SHRI HARI KISHORE SINGH: 
livery day we have power, crisis. 
There is no question of Rajasthan 
only. In Delhi also there has been 
crisis. In this House we are receiv
ing power from our own generator ..

MR. SPEAKER: The question in
the call-attention is very limited.

$
SHRI HARI KISHORE SINGH: I

would like to know what steps Gov
ernment are going to take to meet 
the shortage of power in the country 
in the next five years. I understand 
that it takes seven to ten years to 
complete a hydel projcct and four to 
six years to complete a thermal power 
project. What steps are Government 
going to take to acquire machinery 
for installing the plants and achieving 
this target set for the Fifth Plan?

Coming to the specific question, I 
would like to know whether the 
Central Government, Dr. K. L. Rao 
himself, was aware of this impending 
crisis in Rajasthan and if Tie was 
aware of it, why has he not taken 
the initiative to solve the problem in 
advance so that the problem would 
not have arisen. In how many more 
States is he anticipating this problem 
and what steps has he proposed to 
take in this regard?

Lastly, I want to know whether 
there is any scheme under the con
sideration of the Government to take 
the responsibility for power genera
tion in the hands of the Central Gov
ernment. I want to know what the

impediments in this are and how he is 
going to solve the problem.

DR. K. L. RAO: The hon. Member 
has gone over the wide spectrum of 
power in the country. I have already 
explained the position in my reply 
during the discussion on the Demands 
for Grants of my Ministry. Therefore, 
I do not think that it is necessary to 
go into that again. I would only *dd 
this. I have said emphatically that 
either we should develop the power 
availability from 20 million kw in 
1974 to 40 million kw in 1979 or we 
should reduce the economic develop
ment. There is no use planning for 
big industrial development and then 
saying that there is shortage of power.
I have submitted in my reply during 
the debate on the Demands for Grants 
that, if the nation wants to move on 
the economic front on the lines that 
have been indicated, then we should 
double our power generation in the 
next five years. Everybody is a 
partner in all these developments. 
The hon Member asked a question 
about generation of power. It is now 
becoming more and more important 
that the generation of power should 
be done by a Central Authority. 
India is a very large country and we 
are thinking of developing power on 
a regional basis under a Central 
Authority and the distribution will be 
done by the State Electricity Boards.

TO 17’TT : STSTCT sft,
v'K ffTR  sn fw
f«rf?r % zzt £ v k  f w
sps t  f s n  !  1 srpsr t t w t o  1 3 0 0

t ,  16 swrf *r
t  «rTT3rr % r̂ffer-
VFfwf wrt 3TFT Sfr

trftwrff t
wfircnnff t o t  i 3ft
aft 3pTT fiw
orf*m raftfapn: vt 400 * 0  firaft
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[* fr  ^  fP T r]

€  Trawrrtr $  250 no f*r?r?r $ i 
$ Trfmzz vt 500

^0 iw r  f ;  Trsf?«iTT ir 375
I 73TR *  fasr < T ^ f ^

ft  800 f * r ^  it
t h r i f t  *t 700 £—
7-^^nr #  focffT *fw 1  1 16 sraf 

»t smcrn: s^rfatn: ?ft»r vw z 
ssr ? t f  fa  ^ r ift  tfrforrfczt f«rar 
3T?rrl tsrpr, ^trf* * < tw t  ^ r c t  

wrq5, 5Tf̂ T ?̂T S W R  *T3T<ft
% ^p*r, star sfrc f w '*  ft% % 
sppot ^ t «pt sft sf^mr^? *re*r 

f*RPT *r?<T % art *rftT*T<t £ . 3HT %

f  ® f t  * ft f t  t o  1 ^rPw
ffcTT̂ r ^Tct I  

eft 7 p r * « lR  spT 9mFT

sn# *pt^t |, f*nrrefr *tt t  
s r r s s N r ?  t t  ^ r a r r  | ,  3rfa;r, s q s ^  

f r r fa ft  sftr & tt  ^  w m  «rgt 

w  «pT?rr 1 ^ r^ T  s t ^ t s r  *rr r  
*  sprr f w r ? sffatft sfwsrr TO ft 3ft  

vft? *m  f t  # f w  # srr?f f̂r 
apfr «TT—

The brightest of our young men 
and women choose Engineering and 
Medicine. If they happen to go into 
Government they are very soon over
taken by general administrators. This 
must change and I am trying to 
change it.

^rr> qifajorrfc % vw. ?re?ar $—  
f t  m ? m — ^  m—

The total emoluments received by 
a brilliant engineer in Central Services 
Class I during his entire career are 
about half of what his counterpart

gets in IAS. This is how, our country 
rewards our brilliang young men.

ihbrt *r$w , «rrsr «r$ qqr 
«£Pwi4V srtst f>— ?rrr % fw?r 
w v ft  % stew  
3rfa?r $  m  r%r %, f t  
^  mw t —
<r r̂ «[fa*n*ft wwft f t  
qrtfai? 1

snarer *r^nr, *pfar f t  f t *  
*TST STTT*— t j w r  *? f t  *nrsr
nx  fo*n *rer?r ?rnnr

<nm  v  ft*t 
£, ?r*rr* m  k f b  1 1 

t^ tr  * m rt  f*rrO* mcr nprtfr 
ssfa 5r«r ’cr^- ^ ^Trrft 
vpr I fTT'B TTSJT sr̂ 5T %
*m *n  % f^rwi- fir^pfr ?r?rr
*̂T TT3'zT I  I rpr^sTR ^

*r fq-̂ r r f j  | 1 ?rFr % TrarwHvt 
400 ^TTTTS *flr <TT̂ r  %
frnt rrq? v t t f  TFjp* f%tn, «rt 

f t  w ft ^  «P m  tft 5T#f 
f^rr— ^rsr^rr %

»T5Rft t  *n % ?TftnPTfC5ff 
m f t  | 1 stft WTHt *rr^ % ^af- 

t o  ^  «pr
SRT f«JT f m  f e p f f  $  ’**r
if FT, ’R'fTTTWf ^  flftJTP* KT
?ft ®ft fsn im ft  ft*  irn  \

55TC2T8T TT^T, #  JSTTT Vt ****&  
T̂T f — T̂FT̂  TOTTR % ST?*T

fe n  i t  w  ?r qwT 
»nr i — ^ftf tnpar 

f t  'ft aî t g^rarq- r̂t
?rrtorr0iTTro d w f W  ^ t ft r̂r?ft 

% f t ?  ^ n : % s m f  «n: tv ft fW sr
Vt T9T 'STFnTT I
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w m — o t  v t
16 *rr?ff ^  Prw ?: vnrnr 

v sr f $— $  o t  «t?t *Ft 
Tf^RT *r̂ t f>% forr m  r̂fa* 

^  *  *r* «rk vte % ftr«PT 
forr fa  $  sm t wprrsr o tt  «v?r t  
m  vm  % o t  ^  ^  *tht \ %
-STo TT* Sffr ST^TR f ,  
apfT | fa  % FSTSfr «PT% % 
t*rrt f  i 5TT3T fprr  ̂ Tnr**rr?r *  m
* tf ^ f̂rr^n: ft ?r̂ t t — qrtoj 
?ft t, %fa*r o t  sms *rr
^ft^ER 37PT 8R ?t t, SR«P
%J«mr ap- ^  ^ i

rcfft f^ riR ^  fTRTcT i? $ 3T* 
TprT?r srrafsrr ^ » t t  fqF? wk sm t

3*TT s —

TjfTT SW— Wr TjfR *ftT 
T̂$ST *  tfst̂ h  T̂ ift fT?^?R  

jftrrr *rV qrr̂ rc ^ r  Tr srfa^?rc 
i Tsrrsr swr ^Tprr | ^  

«n̂ fV *fft f fa  %?rr |, fsrsrtft qwft 
f ,  ssfa ft J fa o t  i?
$*TTTt *ft fT*#^FT ft  I

$*RT shft— OT <Tterr *  T̂fT 
sftr ̂ ftfw ^ r ?frt flrwnFcrr 

%  OT WFff »TC «Pt T*T
t̂pptt, *rrf ® <pr« % *rt
n̂fr tvt wmr *ftr ot vt *ft ^ t

tft sriW srt mf* t̂ ro 
wmti *t fasrcft f  j f̂ T’T «rwft nft 
so *rrw fa s t (, qa#
flpfarc % <mr f ; o t  % 3*re
*  $%°* iftx «r? fitfforc % *nf <* %* 
^ c  mfoar *t ^  f  I

st9«t—  4oo 5m rc w  
r̂ar̂ t &m m mm %mi %fc< 

m a w  o t  t *  s w  * j* ft*n i
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*torr — 1̂ t %  16  srwt 
^ r P m if *?t *r$ ^rr, o t

^ r t  «rft * ^  ot% 
f w B  w t «PR2inft 3mr*ft ’

t  ÎTPT ^ ft? ?To w  ^  
!mt(«flT T9n: ^ ?rV 1T3TFTR TO 
«fk j^rjsr^r sjft ^ r  ^r wz 
5nr«Trt*P̂  i $ smr ^t stpt «ift ^R*r, 

spfr srr  ̂ fa  # ?m t  
vt^ w -im fi 1 %tt w m  t  *mr 
% sft v h ’-
«rn> *pt #rr j

DR K L RAO: There is no par
ticular question The hon. Member 
has only said that I should see that 
the dispute is settled as early as 
possible

12 45 hrs.

RE BREAK-DOWN OF POWER 
SUPPLY IN DELHI

«ft nwr mrWt(firr%=rT) : 
5TW9T tft, %m % TPST̂ R •SFT *n*P&TT 
5̂T% ferr, «P5T f e f t  *RT* % Tft I 

^  «P̂ r 9rr ^  % fa ^ ^ r s r  fam 
W  t ,  I? r  f a *  «P5T 3ft ? P ff T r
«rt, o t  <rc «rt¥r m  srviw «tott

MR. SPEAKER: The Minister is
making a statement. I have receiv
ed an intimation.

SHRI SHYAMNANDAN MISHRA. 
(Begusarai): Our submission is only 
this. The hon. Minister should not 
be allowed to get away by merely 
making a statement I have receiv- 
to have an opportunity to discuss it 
to some extent
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MV arwtoft ■ ^  m
ST r̂speTTt, ^  *nw t  1

MR. SPEAKER: This morning, the 
very first notice that I received was 
from the hon. Minister that he want
ed to make a statement on the power 
crisis.

SHRI H. N. MUKERJJEE (Calcutta- 
North-East): You can allow Mem
bers to ask some questions. You can 
make an exception in this case, and 
ycu can allow Members to ask some 
questions after the statement.

MR. SPEAKER: The hon. Minister 
shoald have the opportunity to let us 
know the position, because the people 
must be expecting that the hon. 
Minister would come out with some 
statement. If, after that, hon. Mem
bers v'hink that we should have the 
call-atiention, I have no objection. 
(Interruptions) .

MR. SPEAKER: Shri S. M.
Banerjee may kindly sit down. First, 
let the hon. Minister make a state
ment. After that, I can allow the call- 
attention But I shall find out 
whether any call-attention-notice has 
been tabled for today, (Interrup
tions) m

wttfsr • stft ^
TrfafT ?r Wra*' ffrr 

f  m  f Yj 'rrr w r r
f  ? (Interruptions,)

MR. SPEAKER: I am prepared to 
allot one hour tomorrow, so that hon. 
Meml ers can put questions. (Inter
ruptions).

MR. SPEAKER; I am not listen
ing to any hon. Member. Shri S. M. 
Banerjee may also kindly sit down. 
I am not prepared to give any ruling 
on it just now. (IntemipSton*).

MR. SPEAKER: ‘ The hon. Minister 
will make the statement, and after 
that, I shall see whether to allow the 
call-attention or allow a one-hour dis
cussion on this.

SHRI FRANK ANTHONY (Nomi- 
nated-Anglo-Indian); Not one-
hour discussion; at least you must 
give some time .for the discussion, 
because the matter is scandalous* 
Some people near and dear to us are 
really in danger of dying. (Inter
ruptions) .

MR. SPEAKER: Shri S. M.
Banerjee may kindly sit down now. 
He may say whatever he wants dur
ing that discussion, not now. (Inter
ruptions) .

MR. SPEAKER: Shri S. A. Shamim 
may kindly sit down now. I have 
not allowed him.

12.55 hrs.

PAPERS LAID ON THE TABLE

CAG o f  I n d ia ’s  R e po rt  1971-72. U n io n  
G o v e r n m e n t  (C iv i l ) R ev en u e  Re

c e ipts ,  VOLS. I AND II

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg to lay on the Table, 
under article 151 (1) of the Constitu
tion, a copy of the Report of the Com
ptroller and Auditor General of 
India, for the year 1971-72, Union 
Government (Civil) Revenue Re
ceipts—

(i) Volume I—-Indirect Taxes, 
and

(11) Volume II—Direct Taxes. 
[Placed in Library. See No. 
LT-4867/73.]

I n d ia n  F o rest  S ervice  (F ix a t io n  o f  
C adre S tr e n g th ) A m e n d m e n t  R eg u 

l a t io n s , 1973
* THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS
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(SHRI F. H. MOHSIN): On behalf of 
Shri Ram Niwas Mirdha, I beg to 
lay 0*1 the Table a copy of the Indian 
Forest Service (Fixation of Cadre 
Strength) Amendment Regulations, 
1873 (Hindi and English versions) 
published in Notification No. G.SR 
192 (E) in Gazette of India dated the 
2nd April, 1973, under sub-section (2) 
of section 3 of the All India Services 
Act, 1951. [Placed in Library. See 
No. LT-4868/73 ]

S t a t e m e n t  s h o w in g  d e c is io n  ta k en
BY GOVERNMENT ON RECOMMENDATIONS 
MADE IN A R C ’S REPORT ON ‘POSTS AND

T eleg ra ph s’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): 1
beg to lay on the Table a statement 
(Hmdi and English versions) showing 
decisions taken by the Government 
on certain recommendation', made n  
the R^poit of the Administrative Re
form' Commi^ion on ‘Posts and Tele
graphs’ f t n  Library. See No 
LT-486&/73 ]

(1 ) Eighty-fourth Report on para 
71 of the Report of Comptrol
ler and Auditor General of 
India for the year 1969-70, 
Central Government (Civil) 
relating to Department of 
Cooperation.

(2) Eighty-seventh Report on 
Chapter IV of the Report of 
Comptroller and Auditor 
General of India for the year 
1970-71, Union Government 
(Civil) Revenue Receipts re
lating to Income Tax.

(3) Nmet>-first Report on Report 
ol Comptroller and Auditor 
G?nc»ral of India for the year 
1070-71, Union Government 
(Civ-1) 1 elating to Depart
ment of Supply.

12.57 hrs.

RAILWAY CONVENTION COMMIT
TEE

F o u rth  R eport

12.56 tore

COMMITTEE ON PRIVTE MEMBERS' 
BILLS AND RESOLUTIONS

SHRI R K. SINHA (Faizabad). 1 
beg to present the Fourth Report of 
the Railway Convention Committee on 
"Commeiual and Allied Matters Part 
II” .

T U  ENTV-SIX1H R£l*ORT

SHRI .) MATH A GOWDER (Nil- 
gins)’ I beg to present the Tv. onty- 
si o h Report of the Committee on 
Private Members’ Bills and Resolu
tions.

PUBLIC ACCOUNTS COMMITTEE

E ig h t y - fo u r t h , E ig h t y - se ven th  a n d  
N in e t y - f ir s t  R eports

SHRI SEZHIYAN (Kumbakonam):
I beg to present the following R°ptrt> 
o f the Public Accounts Committee -

ESTIMATES COMMITTEE 

T h ir t y - sev en th  R eport a n d  M in u t e s

SHRI C M. STEPHEN (Muvattu- 
puzha) I beg to present the follow
ing Report and Minutes of Estimates 
Committee —

( 1) Thirty-seventh Report on the 
Ministry of Works and Hous
ing—Housing.

(2 ) Minutes of the sitting of the 
Committee relating to tho 
above Report.
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IZJiS bn,

COMMITTEE ON PUBLIC UNDER
TAKINGS

TlttRTY-SECOND AND THERTY-FOUHUI
R eports a n d  M in u t e s

DR. KAILAS (Bombay South): I
beg to present the following Reports 
and Minutes of the Committee on 
Public Undertakings.—

(1) Thirty-second Report regard
ing action taken by Govern
ment on the recommendations 
contained in their Nineteenth 
Report on Heavy Electricals 
(India) Limited.

(2) (i) Thirty-fourth Report on 
Indian Telephone Industries 
Limited.

(n) Minutes of the sittings of the 
Committee relating to the 
above Report.

12.59 brs.
STATEMENT RE. BREAK-DOWN OF 

POWER SUPPLY IN DELHI

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): At 
5.30 p.m. on 24th April, 1973, there was 
a sudden breakdown of the seven 
power units of A, B & C Stations of 
Delhi. This resulted in cutting off of 
the power supply to a major portion 
of the Delhi City. Some areas of 
Delhi are, however, supplied with 
electricity from Bhakra and, there
fore, power supply in these areas 
was not affected. The area thus serv
ed on 24th night was only about 40 
per cent of the city.

Efforts have since been made to 
recommission the machines. One unit 
has so far been restarted. This, to
gether with extra power drawn from 
Bhakra, is providing about 150 MW 
p rainst the city’s demand of 250
11 to Ii pedl to lecommission qnt rr 
■two more machines b> this eveuin*,

Supply in Delhi (St.)
so that the full requirements oi the 
city could be met.

I am immediately appointing a 
Committee of Technical Experts to 
investigate the cause of this serious 
accident to fix the responsibility there* 
of and suggest the concrete measures 
to be taken to avoid recurrence of 
complete breakdown of all the 
machines whenever a fault occurs in 
the system. The Committee will be 
asked to report within a fortnight.

SHRI INDRAJIT GUPTA (Alipore): 
After this statement, would you allow 
a discussion thereon?

MR. SPEAKER: If there is a call 
attention motion, I will allow it. If 
there is not, I will allow a discussion.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior). We have already given 
notice of a call attention motion
13 hrs.

MR. SPEAKER: For tomorrow
another call attention motion is al
ready admitted I will give one hour 
for discussion tomorrow. (Interrup
tions).

MR SPEAKER: We will try to fix 
it up.

DR. K. L. RAO: I would like to
have the discussion, if it is warned,
not tomorrow but the day after to
morrow. I am going out to the Pong 
Dam tomorrow. So, the day after 
tomorrow, you can have it if you 
want.

w  i p r  { & * )  * 
t  fa

JTT t  I <nfiWTftg VT
*r^r m  I  t
MR SPEAKER: I cannot function 

if you go on like this. Dr. Rao, I 
would like to know whether it will 
suit you if we A* it up for this 
afternoon?

DR. K. L. RAO: Yes.
MR. SPEAKER: So, we will try to 

flx it this afternoon.
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SHRI SAMAR GUHA (Contai): 
Sir, my half-an-hour discussion is to 
be raised this evening. (Interruptions)

MR SPEAKER At 5 o'clock we will 
have it Do not worry about it Even 
jf it is swallowed up by this dis
cussion, it will be postponed to the 
next day Do not worry about it

13 02 hrs
PRESIDENTIAL AND VICE- 

PRESIDENTIAL 'ELECTIONS 
(AMENDMENT) BILL

E x t e n s io n  o f  t i m e  fo r  p r e se n t  ai  io n  
o f  R epo r t  o f  J o in t  C o m m it t e e

SHRI S A KADER (Bombay- 
Central-South) I beg to move

“That this House do further ex
tend up to the last day of the 
second week of the next session, 
the time for the presentation of the 
Report of the Joint Committee on 
the Bill to amend the Presidential 
and Vice-Presidential Elections Act, 
1952 ”
MR. SPEAKER The question is
SHRI SEZHIYAN (Kumbakonam) • 

■What is the reason for extending it’  
MR SPEAKER I am putting the 

^question The question is*
“That this House do further ex

tend up to the last day of the se
cond week of the next session, the 
time for the presentation o f the 
Report of the Joint Committee on 
the Bill to amend the Presidential 
and Vice-Presidential Elections Act, 
1952.”

The motion was adopted

IS Ml law.

MATTERS UNDER RULE 377 
<i) Re D elim itation  or CoNSTrnx- 

enctes in  O rissa before I*®  term
ELECTIONS

MR. SPEAKER- Now, Shri Mo- 
hanty. X saw your motion yesterday. 
I  allow you today

SHRI SURENDRA MOHANTY 
(Kendrapara): Sir, I am grateful to
you for having allowed me to raise 
the matter—

MR SPEAKER I was very sony. 
You were angry But I was not 
aware of it I am sorry I have 
allowed you today

SHRI SURENDRA MOHANTY I 
am grateful to you for having allow
ed me to raise the matter on the floor 
of the House The House will recol
lect that Orissa is at present unde” 
President’s rule, and the mid-term 
election is to be held to constitute a 
new Legislative Assembly What is 
agitating the public mind m Orissa is 
whether the election will be held after 
delimitation of the constituencies as 
required m article 82 of the Consti
tution, and whether the election will 
be held after the revised electoral 
rolls or without them

We made a query to the Election 
Commission, and the Election Com
mission has written—I quote*

“It is for the Government of 
India and Parliament to decide 
when President’s rule will be res
cinded or terminated.”

In that context, I would beg of the 
Government to let the people know 
whether they are going to have the 
election without delimitation or with 
delimitation According to the Consti
tution, there can be no choice left 
There has to be delimitation before 
the elections are held Therefore, 
may I request the Government, 
through you, to make a statement on 
this subject and to dispel the mis
givings in the public mind which 
have been caused due to speculations 
m the press?

SHRI SHYAMNANDAN MISHRA 
(Begusarai): One point of constitu
tional importance arises out of this 
How could the Election Commission 
write to them to this effect’  The 
Election Commission must be con-
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yersant with the Constitutional pro
visions in this regard. How is it 
that the Election Commission told 
them that it is for the Government or 
the Parliament to do that? The Par
liament or the Government have no 
choice in this matter. The delimita
tion has to be completed.

(ii) Shortage or K e r o s e n e  O il in 
N orth Bihar

ssft fa *  :
STSJTST JT$y&r, fsrfR  trsF.' f?TT
5rt?r % fafasr sr^rr v t
t  i t o  qtm r *  iTBf7 fsppj

snr®r t o r  | ?rh: snrcwr
f ^ R  &  fraar srt 

suffer f r  |  i snrraff % 

sffa  ^  m r r *  f o r  f t

w r  ’TFT 3r|cT
ifrr | % ?F?r *r

5snrr̂  i

irtff % *rter*r $  sra  $r t o t  

spr s r s *  fa?fa Ir ^ncrr

fcra *t srfrr f t r o s j  f t  ^-Rt f  i 
*?r *pt tt*tt w ?  | fa  tftT 
*ft < rm forr *rhnr *r ^ r s r  f t  

*mr t  i w  ^rw 3r fsrsr*fr ^  tft 
s n # r ^  wt *ri  %r~*ftr stct f f

$r ifnff ^ft^Fr % frr^,

TcrsT̂ ft % facr ifft ^Trf^ff ?pnr- 
sps % f̂ rq; % ^r ^t
5ffT®IW?TT t  I w  t  ff
ntri, ?ft ftrcrfV % v*ft fr

f f t  ^rrft fe r fa  m  

.fcgfr i t  ^  w ^ s rw r fs n *  f fr r  

%? ^  *f ifm r « fT W

wnsfftspr % tJr^rr ?r

P T ?  ftWT I ^  % Sft

gprm faerr *rcr *rt $  *r?

* *  frnrr ^ r r  g, trfv t o  *ft 
<rtr **r *wr *?f terfa f̂t ^ t  

f t  snvt i

“We are in receipt of your letter 
dated 6th April, 1973 in respect o f 
kerosene availability at Ghoghar- 
diha. Recently there has been some 
scarcity of kerosene due to less: 
availability of the same ex our 
Garhara depot. For your informa
tion we may advise you that Gar
hara in turn gets kerosene from 
Calcutta but it does not get full 
supplies due to either less avail
ability at Calcutta or the shortage 
of T/Ws. In view of above it some 
times becomes very difficult for us 
to keep the above mentioned area 
fully fed. However within the 
availability we are trying to ensure 
that as much kerosene as is possi
ble is sent to the above area.”

3R t  fa  *fr fas^t %
W  wtTFT %, "ft t  5T5TOT ST̂ TT fa 
stpstNrt 3T*- *r ^roqr gf i

(iii) Re M o t io n  passed  by  F o u r t h  
L o k  S abha o n  th e  T w e l f t h  R e p o r t  

o f  t h e  C o m m it t e e  o f  P riv ile g e s

s ft  f t m  ( s r fa r )  : *rssrsr 

s s t f f  «FT JTK fmr fa 
?rt^ t̂wt % wrfeft ?ra % 2 

fer^T , 1 9 7 0  yft Wqrrfsr^R r̂firfcr 
^

% T̂ rr m  \ m  w  
5T ¥ R  «rr :

“That this House having consi
dered the Twelfth Report of the 
Committee of Privileges presented 
to the House on the 24jth Novem
ber, 1970, in which Shri S. C,
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Mukherjee, the then Deputy Iron 
and Steel Controller, has been held 
to have deliberately misrepresented 
facts and given false evidence be
fore the Committee on Public Ac
counts and committed, contempt ol 
this House, do resolve that he be 
committed to jail custody for a 
week.”

S F c T R  0-7 -STo 7 T*r f a f
5r«rr ^  ^ ^
«r\r t t  % jt?3p*
fom  1 st^tr % n ^

«rr Jjspirf tt  stft f^r % farr
^  Tr *rrn t t  Tt
*pT?r t 5* tt*  m  g<nr fH-gr iftr jp r

“summoned before the bar of the 
House and be reprimanded and the 
House do further recommend that 
the Government in the light of 
gravity of the offence administer to 
Shrx S C Mukherjee maximum 
punishment under the law and re
port the same to this House’ .

stwtst *rgT r̂, 3 7  srmcr arfr«R
«T# *PT TF*r TFT f?TT 5Tr ?r> .

SHRI N K SANGHI (Jalore): 
Sir, I nse on a point of order I beg 
to submit to you that the subject- 
matter of the report is pertaining to 
Fourth Lok Sabha which came to an 
end after dissolution of Parliament 
So, all matters that are pending get 
lapsed on dissolution of the Lok 
Sabha Hence, the matter raised by 
Shri Madhu Limaye should be ruled 
as out of order

*??$ f w ?  snarer ntffov 
*PT? *ttt t t  in \  ?ft t  *mr
ifH f I

«ft W  «rt« .
irwrcr f  srrr Tr arnr
sttt sfoftaT Tt <rtt f̂ rprr *rr^r g1 
sttt ottt m*rer % faq-
20 *r 3ft224 | % ( 2 ) Tt
to  1 f w  |?tt t

“The question shall be restricted 
to a specific matter of recent oc
currence ”

srV^HTfsnsTfirT t (sw p r)
. *f w  T^ar gfT smx *rtr snrr* 

T i t t ' f t s p r %

5TFT SfT»T ‘JCT̂ T ^  5iT T̂TcTT ^ I ^
sth fsrfar%̂ r it't̂ ft ¥ t  sfcst r̂ft
STTrTTf I

t*fT *R 'TTf̂ FT̂ l*
srf^TTr t ft ^ T c -n i 1 t p f r  

tt  ^tt w r r  gf 1 224 t> 
?rrT Tff, tfr it? fcrarr f?rr | fr  
5TTTT snr^f Vf *Tfr f  ST’TT
tt tfr | f̂r r̂r

(3JHRT5T)

MR SPEAKER There is no ques
tion of privilege or recent importance. 
He is raising it independently of it 
It ib not a perdmg matter The
House had prescribed something for 
punishment, The matter was alreadv 
decided He is raising the question 
whether that oumshment was given 
or ru>t.

«U3W*ft (^Tf^-q-r)
, W^PC Vt |

^  spRrnr Tt snft vtm % mr i
«ft^|?rf»rn: %

#5T m vt fam «rr »
faMTC fssrr «rr. . .
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tft *r$ *ft srsft f  ft? tft Pwtt 
aR4t *ft |

The Parliament has not been inform
ed of the action taken

«ft fwTT ^
errc ^  ?R f % s t ^ r  <ft «^n r«arrf

sttstr 5t*rr 1t  eft ^ t r t  ^

wr^rr ?rft g  t sr ĉrr r̂ *t g r ^ f r  % 

mr <nfaesr f o r r  *rcr «rr f o  w  sr?5rrar 
q r  * $  *r»m  ^  1 w  s r ^ n :  ^ t  s i js r  

t  srerR *rcft «fNwft’ ^fcrr »mflr 1 t  
T̂Frrr ^ r r  g for 28 *r^ft % srr? 

*ft w  %5TT  ̂ i r s f t ^ R - p r  «rr 

t * r  % 35tt sm fanrcr «pft ?Tft f w r  

tot 1 Ftwr ^Nrrsrfft % srr* %
3TRr t  ft? srkwr^ *rf ^  | , *5  snft 
|  1 %ft*JT sr* ftitft *m re ft  *ft < m T  

;3rrrr f  eft i j£  $ar ^ r t  tk srerawfa |  

f*  o t  r̂t *rsrr % ^srnr 28 
wzzvs ftrcr 3T{#| 1 ^T^P' ftrqrrsr
*ft*ft % znr vrnst ’SFTf^t t  j t M  wimt 
i  • •

SHHI DINESH CHANDRA GO- 
SWAMI (Gauhati) Sir, I rise on a 
point of order. Under rule 377, you 
allowed Shri Madhu Limaye to raise 
a particular matter. Is it within the 
rules for him to bring in extraneous 
matters like Government is making 

charge on innocent people? Is 
— “-busing this opportunity by 
raising other matters for which you 
have not given him permission’  He 
can raise {he other issued only when 
you have given him permission for 
that, not otherwise

MR. SPEAKER* I agree with the 
point of order raised by Shri Go- 
gwami. Under rule 377. the Member 
can invite the attention of the Gov* 
emment to a particular matter and

request them to make a statement. So* 
I would reauest Shri Madhu Limaye 
to bring in his facts, instead of enter- 
ing into a controversy.

SHRI NARSINGH NARAIN PAN- 
DEY This 1* a case against an officer. 
A privilege motion is being brought. 
The Minister is here

MR SPEAKER This is not a pri
vilege motion

« r t « H f i w w  w m  t c f t

%  t $ t  « r r  .  ( * n r a i * r )

5rf*T ( « w r )

« f t  s r r f a s  5 T P r w « r < t f t  t  m  ^ t

s r r c a r  f  1 t  t f t  t s t  f  s r r r  

y f t r f g r e  T T c f f  * r

« r e r  f e w *  s n a r a r  v p & t ,  5 R  t  

v f t  s5 F R r  |  s f t * r ? t  ? f t  ^  f c * r r  

armr

« f t ? n ‘ V T  W T H f ^  ( = ^ T T )  I T B T W  

J T ^ T ,  5 T |  ^ F T ^ T  TT55T W R W  

£  .  .  .  .  

*T<J V ^ t  .  . .

« f t  O T T  W W  ^

iw srr 'R r# .. (®crvnw)— 'vrrypft 
i

*rm  *wr % 7

(p w  w w  ^®wr ,
t  «TR̂ r w rtm  m m  ?rr f  w

**?
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fatft v t  sm ^fr i

u * w  iijfhw
*np «n$r i

s f i f o ^ iw ^  ( t r t j 7 ) %m 
i t o  ^%*rn?r

^ f a z r r w r f  i

«ft *f«T Kftft *T5T rrsp 3TFRT *Tf 
ar>r% ^  ^rr 11 s*r *r ’Ten 
t?t | fa  *fl»nc*n#r % srV w t t w  %
WITcft srt?r | 9

arar #  ̂wrr sfctft tot *tt rfa 
3?r 5̂t ?nrr ̂  3rnr ?fV ^rfarr w r  «rr 
fa  *re*r *r ?fiw ^p* *rr TT*rr $*t f  
fa  -srar f®  srurr % fmfa'T Jr «r»% 

ft grt ̂ r  * t  5ft st *tp  *ftr srrar 
T O f J p T ^ ^ ^ a ,5PFPT%?nTr ,̂*rf f i  
^  i969v)rarFTfirsprFTrf i tosftht 

% tpt facrr ( « * w r )

ITST9T T̂FT ?̂T ^
*T I

f  *w t?t «rr fa 
w *r ftcft t  ’ (< * w r)
ir? tfffaT f  *rft ?t w  it *Tft srrcrr
5T3F % fifr ̂ rrrr^ft ̂  ̂  (w rw w ) 
. . .^ ? r f  ^ c r r ^ f  f a f o m i m w  

€  ^ r^ t? rp rfa?T ^  *nrr 
srft: fa* vr w r m  Ir *r«fi7 f  
^ r  f t  ’snrr %% % sp?n* % cbtc ^ftf 
w f « nr r  ?i?ft s t  t? t  j  w fa q  t

wrt Mfl4fiift f  ^prat q^r ^tfar* 
( w m ) . w s ^ x r ^ r , ^

? ..
. . . .  ( * W w )  .

*re*r w?t $mr <rr utfbpt 
t  irr% ^ r % tftft wr> Tfacft nfp* | 
To ' »?fwr tfr tot nr< % ?rft 

S?ft $ . . (h w h * )

«ft w w w  (qfen^nr) , 
wt ^ ? r  ^  srr# v t  t

«ft *% Txvft *rrr f t  * n m  
w r s T » i t f  ( u i w w ) . . .

HOW Sî r m  <rf?npte3r
VT^WTWf, sf|t|—

«ft **$, fa*1*  • *  fswii'^ yy q fr  
sffar T̂ T | I T#ts^T5f *»*f[ ^T g- ?  
«wt f^rr r̂r 7% |

PROF MADHU DANDAVATE I 
rise on a point of ordei Th« Speaker 
has to give a ruling on a point o£ 
order My point of order is that in, 
this House, when a Member is argu
ing we have to see whether it is per
fectly in order or not so as to use 
Rule 377 for substantiating his point.

MR SPEAKER Rule 377 was not 
meant for such things It is only a 
rercnt phenomenon You have pushed 
U uif1jr 377 It was something with 
the marginal heading (on a point of 
order’ It went on quite peacefully all 
these years—untouched You get up 
and say that under Rule 377 you are 
inviting attention that such and such 
a thing has happened and that you 
want a statement on it

«ft t w  <rtr* ( t t s f f w t )  
wsmst*r?jfaEr,’trwsfte f^rar^t *nrfsr 
afr ^Trn1 STTCT % jTPT 5f tTafT sn̂ T 
dtt TOT % nUSPTI t, fsRT



Matter* Under APRIL 25, 1078 Rule 877 *53

fe w * : ?fr

sft Trflwirw : *mft *rwrr 
^  |, f*r sstst | -  fatft

M ?  srfimfr % srFer i ^  ft aft sr^rw 
q’PTf?n'«iT, w  % ^3F«r ft $?r 3?r ^rrt 
| fa  qft ^  fa^T *pit

^  T t  ^ T T s fr> s  %  f * r >  ^
n% zrr ^ft f  3  f  srr, ft ssr 

sfETT f  1 if *tft ft Prtspr ^T?rr 
r̂f^rr % fa  ;m r  ^  £tfaft, fa^rr 

fa s p r %  r g m  f t  i

W«WT *TftCT STFT f̂ Tft fftfrsZT
F̂t TT̂ ?r̂  *«rn[£ sftfaft fa  v^r ^rr 

| <tftT m  <r ft  *zz**z ftM r 1

s ft  q i f o  *r o  s n f t *  ( « f t ^ » n - )  ?rnr 

*r^ w=rr^r -srnft «trt *rt T r̂ft % faft 

stpt jt£ t o i f t  €r ssrrsrcr t*r srr 
^?t srnrf*? ft isftffTfafr?ft srnr
ft STFT faTT ^  I

fa?r q ft ssriw
*rnr?r t  1

«ft t̂ To tTo STsfar *£ TTfrTqW??
I *tt ^rfcr q T ^ w ft  <rrjf ^  ?rrf^r l ?

w s w  s rn r qrt w r  j t s r

srr t ?  t  |

« f t  f a w *  s r s ? #  w ^ r p t, * m  
tfsnr t̂st t̂fsnt, *t ^  ?r*w % w*<* 

^isirr-mq m?r st srre M t e  m  
w w  \

wh--ztz fft?rc 

<Tft m  ?rspfr—̂  sr̂ t
^ I STPT fft’T? ft sTferft 1

«ft * *  ftw * : n m  * $ m , «rnr 
f ^ v f W d ^ T m ^ z r r ^ t v f f r ?

MR. SPEAKAR; I am going to lay 
down that a point of order which is 
not really a point of order will not 
come on record in this way. That is 
the only thing to be done. Otherwise, 
you can get up and say ‘on a point of 
order* and «o scot-free The State 
Legislatures have this and I am going 
to enforce it The point of order 
which is not a point of order will not 
go on record If it is iust an interrup
tion, it will not go on record. (Inter
ruptions).

SHRI II N MUKHERJEE (Calcutta- 
North-East) What kind of Parliament 
is this’  I want a clarification Do 
you envisage a Parliament where, 
when points of order are raised, and 
only because you choose to rule that 
it is not a point of order, they do not 
go on record’

MR SPEAKER How to avoid these 
interruptions’

SHRI PILOO MODY (Godhra) I 
will give you a suggestion

MR SPEAKER This is the only 
alternative (Interruptions).

«ft wssr fafTTt wntftft frm
5 !W  & fa  STN % qT*T rnfr jft 
t  f a  fa^rr ^?rt eft wrtf
cTffar T̂?t o I 5TFT tan ^  w t r  
=rr m x  ^  ifsR  ^  f  rft r̂r 

^tW ,^t^ft ft f w r r
ftrrr 1

3ft V & Z  ?Tft I  
^t «pft fwsrr * n w  1

SHRI SHYAMNANDAN MISHRA: 
Is it your order of expunction?
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MR SPEAKER I am proposing it will only mean, instead of a matter
12 this foes on, then we will have no being over in 5 minutes, it will go
other alternative except this one on (or 50 minutes or even for 50 hours

or, if necessary lor 50 days So, let 
SHRI SHYAMNANDAN MISHRA us arrive at a gentlemen’s understand-

Is it for restoring order? (Interrup- mg even amongst Members of Parlia-
Mons)' ment that certain matters that we wish

to raise should be permitted to be 
MR SPEAKER Now, let Mr Madhu raised because otherwise, it wJl un-

Limaye continue I only gave this necessarily waste the time of the
alternative I am not doing it House as weU as ot the country

SHKI INDRAJIT GUPTA (Alipore) 
Your expunction order will only be 
with retrospective effect, after you 
have heard the Member Theiefore, 
it will not serve the purpose you have 
in mind at all You have to decide 
whether it is a point of order or not 
only nfter you have heard the Member 
(Interruptions)

SHRI PILOO MODY May I make a 
suggestion*

MR SPEAKER This is there only if 
you like it This is the only alterna
tive to prevent all this That will be 
applicable to both the sides In the 
present case 1 am trying to help you 
(Interruptions)

SHRI PILOO MODY I want to 
make a suggestion There are cer
tain points to be raised

AN HON MEMBER Under what 
rule is he speaking’

PROF MADHU DANDAVATE 
Under Congress misrule1

SHRI PILOO MODY There will 
have to be a certain understanding 
between the Prime Minister and the 
Minister of Parliamentary Affairs and 
the people sitting on this side of the 
House There are certain points we 
wish to raise in Parliament Sir since 
you could not come up with a solu
tion, let me make a suggestion There 
are certain points that we will have 
to make in Parliament If the rul
ing party wishes to barricade us, it

sto srV 
*ft 1

n  ^  fairsR’ g fw i n
% sr*f*FT * tpt fT *fr 
f W T T t  T S R  STTSTT ^  I  tftTT 
ftPT? n *irLi znrr* t t fi  f  1 vft 
fasr, sft ^  ’t s r t  sjmft
55TTWT t  ■̂ nrr $ WZ
3ft ffcaft % sffcT T f f  qr??T ^  

»j?=r tttt #- 1 »r *rrm  *r 
^rpn r̂n̂ TT f  ( « w )

MR SPEAKER Leave it to me It 
would have finished m two minutes

SHRI SHANKAR DAYAL SINGH 
What is your ruling Sir’

MR SPEAKER Mv ruling is that 
•you may kindly sit down

sft wrsr it fm , A
m  tx  TfT f r  w r  %

19 b 9 ^  ffT sfrTT 5ST 5 F W  TPT 
f¥$7 «JT

“This House resolves that the 
persons calling themselves Cl) Shn 
Tarachand C Shah. (2) Shn Krishna 
P Patil, and (3) Shn Gulabrao R 
Deshmukh, who threw some leaflets 
from the Visitors Gallery on the 
floor of the House at 12 25 pm . 
today



MR SPEAKER* Do not make allega-
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MR SPEAKER I will ask the Minis- 
ter now You have already stated 
your case (SWOT),

255 Matters under

fa r t &r m  f w  &
fm : 1 ?rz f r o  jftfanr, w 

1 *

MR SPEAKER In two minutes you 
can invite his attention that this has 
happened

SHRI MADHU LIMAYE ‘ on 
the floor of the House at 12 25 pm  
today and whom the Watch and Ward 
Officer took int custody immediately 
have committed a gia\e offence and 
are guilty of contempt of this House ’

“This House further re&olves that 
they be sentenced to simple imprison
ment till 6 00 p jw . on Saturday, 20th 
December 1969 and sent to Tihar Jail. 
Delhi ”

tions t am not going to allow these 
allegations. You are tfoiag beyond 
the scopti of rule 377 I am not allow
ing it If you want to make allega
tions. you must give notice, as is the 
procedure in the House. I am not 
going to allow this Please sit down.

«T«J fofHW W  tfto TTo tfto
t o  5r % Tssww
1 1 s w t  sqflpr * §  S ir7

«r*r sraw ircfr

w m  *lr 1 w r
’TfTRT 35T ETFT H’£l ^  T̂TSf 

irfTqr fw r  T? f  I aprr
n<TT3r T T  t  ^  3RTnr ?

fair* srnr sr*Tfa?r 
srsrar 5cRr k  *rrqtr ^ t p t t

if *

w r for «*rt n̂srr 1 A ^ r  s 
*r*fr *r 3rT?r r̂?*r «r»% *rr t?t £ 1 Sft

*nr Ttf srar??TR trr |q- | 1 iTw 
«rr?r ^TFrm  t  f r  *ft 

s ftp ts tr  snfftF* ^1% imn%
nrrr%

1FTT# S*TFT WWT ssft
TPT*Ft 1 2 qR  qr̂ qpdif) fipTSfiT

Sr % mw
t  (wpurm),

(srerfcrr) w w w  
Wt^cr, 5TFT w a rt  spr ?

«r$ ^  ^  f r  ir^r 3ft tp t  r t  «rr$r * 3  

r  st-t fo r  1 w t q #  && 
wt *rforT f  ^  j[f ^r%^|cf ^ r  
foTT | I (MW*?*)

SHRI VASAN1 SAX HE There is a 
limit to this How are you allowing 
this' How is it he is making thebe 
allegations’  Are you allowing that’  I 
am rising on a point of order I want 
to know whether you are going to 
allow this

MR SPEAKER So far as this rule 
377, regarding inviting attention 
against any Member or Minister is 
concerned a notice has to be given 
There is a separate procedure I am 
very sorry I cannot allow it There is 
a separate procedure

sft m  f w r  % qfwTT TT3FT-
«R^t % fRFTi ffPFHT f>, ^  

T P ^ r  % f& m  ^  | \

MR SPEAKER WeU. if that is not 
clear, I will have to look into I*
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fM  *ttt : W
<pFT@R8ir V*TeT m  WT4 *t W  PWTT 
t  for «ft m $ ? m  m  v t  1 2 ^ 1  

(ww*T*)

w *w  * # w  : m  %m snft
«FT% 3TT £ ?

THE MINISTER OF STEEL AND 
MINES (SHRI S MOHAN KUMARA 
MANGALAM) Mr Speaker, Sir, I 
thmk it will be only proper that I 
should bet the record straight and cor
rect the wrong statements that have 
been male by Shri Madhu Limaye, 
probably due to hts ignorance

This matter the hon Members may 
know was origmallv dealt with by the 
Pievious Lok Sabha on the 2nd of 
December, 1970 A resolution was 
passed by which the officer concerned 
Shri S C Mukherjee, was reprimanded 
by the House He was then brought 
before the Bar of the House on the 
9th of December a nr was reprimanded 
1  he resolution also recommended to 
Government that m the light of the 
gravity of the offence the Government 
should administer to Shri Mukherjee 
maximum punishment under the law 
and report the same to the House 
Thereupon, charges were framed 
against Shn Mukherjee m May 1971 
regarding the allegations that had been 
made and accepted bv this House, 
namely that he had misled the Public 
Accounts Committee I do not want 
to go into all those details now

He submitted a Petition to you, Mr 
Speaker, requesting that his case be 
reviewed That Petition was dismissed 
by you on the 31st of December, 1971 
0*i the 1st of January, 1972. a hear
ing took place of the charge against 
hun In that hearing, he requested 
that the transcripts of the evidence 
that had been given by him before the 
Public Accounts Committee, may be 
465 LS—9

made available to him. I, thereupon 
requested you whether these could be 
made available to him On the 1st of 
March, 1972, you indicated that it 
would not be possible to make avail
able to Shri Mukherjee am of the re- 
cords of this House or any Committee 
of this House because these matters 
were final and had been decided 
he.e No outside authority could sit 
m judgment on what took place in this 
House I entirely appreciated that 
position But the difficulty then arose 
as to what were Mr Mukherjee’s 
rights in relation to the charge framed 
against him Hon Members must be 
aware that under article 311 of the 
Constitution every Govemmei t ser
vant has a right to show cau^e against 
the punishment proposed to be impos
ed on him, and. therefore, has a right 
to defend himself and ask for material 
and cros ̂ -examine witnesses In view 
of your ruling that these materials 
could not be made available to him— 
with which I entirely agree—, I was 
naturally in a dilemma I could not 
instruct the discriplinary proceedings 
against him to continue because the 
disciplinary proceedings would obvi 
ouslv be invalid if he was not per
mitted to have all the material with 
which he could defend himself I there
fore, also really could not prove the 
case against him Thus arose a legal 
conundrum I spent some time at it 
and what I thought—at that time as 
ingenious but now I do not think it 
is so—was that possibly a charge could 
be framed against him that m com
mitting contempt of the House, he had 
committed misconduct as a Govern
ment servant However m view of 
the complications of the matter, we 
referred it to the Attorney General, 
And, on referring it to the Attorney 
General for his advice, be advised us 
and he said that the view taken by the 
hon Speaker about the position relat
ing to the records of the House is of 
course perfectly correct, he was in 
entire agreement with that position 
legally, but that so far as the position 
regarding Shri Mukherjee being pro-
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CShri S. Kumaxamangalam] 
ceeded against in relation to what he 
had done, namely, contempt of the 
House, is concerned, it would not be 
possible to proceed on the basis of the 
disciplinary enauiry, and therefore he 
suggested that the matter may be taken 
back to the House for the advice of 
the House in the matter. There* 
upon... .

Sra- «R «rr «rr vwr 1 1  

: rn f**r

*ft *r«$ fwwr : w  stpt s r  
ir rft t s i  >srrcrr f  i

SHRI S MOHAN KUMARAMANGA- 
LAM. Thereupon, I requested the 
leaders of the different opposition par
ties to meet me on the 20th December, 
1972. A number of hon. Members were 
present and I do not think it neces
sary to mention their names. It was 
a representative meeting. In the 
course of that meeting I put my 
dilemma quite plainly before the hon. 
Members and they showed a spirit of 
understanding, and it was then decided 
that Shri Sezhiyan, the Chairman of 
the Public Accounts Committee, should 
go into the matter and make his re
commendation to the meeting and the 
meeting will decide what should b<* 
done Shri Sezhiyan thereupon had 
written a letter to my colleague Shri 
Raghu Ramaiah indicating that it 
would not be proper or possible for 
him to make a recommendation as 
Chairman of the PAC, because the 
matter was dealt with by this
House itself. Therefore we have 
once again convened a meeting 
of the leaders of the opposition
parties which is to take place, if
I am not wrong, on the 10th of May 
where we hope to come to a final deci
sion in the matter. Hon. Members 
Would, I am sure, appreciate that we 
have been quite assiduous in trying to

find a solution to the probleppu There 
are certain obvious difficulties about 
which the hon. Members of the op
position are conscious. We do not 
want to take a decision which would 
lead, as it were, to a self-defeating 
decision. That is, Government takes 
a decision and it so happens that the 
matter goes to a court and the court 
sets it aside, and this is what the 
learned Attorney General warned us 
in relation to this matter. Therefore, 
what the Government has done is per
fectly correct and proper and there has 
been no confusion at all. The hon. 
Member is waxing (eloquent saying 
that nothing has been done for two 
years, but he is speaking out of his 
ignorance as he was not here. This is 
all my respectful submission to the 
House.

*r®r fsroSf : srEsrer

www r*r 3TP- %
vm  wn: #  \
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m r  %m m ix  M m  $68  
*Ft #  | l *gr *tt I
TOtfsr «rnr fa *fr %
*$r m  | :

“If a Minister quotes in the House 
a despatch or other State paper 
which has not been presented to 
the House, he shall lay the rele
vant paper on the Table:

Provided that this rule shall not 
•apply to any documents which are 
stated by the Minister to be oI 
such a nature that their produc
tion would be inconsistent with 
public interest.”

“ fVTwrr” snr?T ^  & 1 4  %^r 
yjprr ?rg?TT % fa  are? qft 

. % r̂r̂ f-̂ >?TRr gft ttjt *nrr- 
*re*r 'RjTsrr m  1

MR. SPEAKER: Because he raised 
this point 1 allowed it  The Minister 
iias very ably explained everything 
in detail. He has just made a refer* 
-ence. He has not quoted the docu
ment. 1 very much wish when you 
meet him you discuss it again with 
him,

SHRI S .M. BANERJEE (Kanpur): 
Sir, I rise on a point of order. As 
Mr. Madhu Limaye has Jsaid, the 
opinion of the Attorney General 
should be circulated and Mr. Muker- 
jee a® a citizen should be given an 
opportunity and all those documents 
should be provided to him. You can
not punish a man without providing 
him with the documents. This House 
is not a House of Shylocks. (Inter
ruptions) . Mr. N. N. Wenchoo is 
also involved but he has become the 
Governor, How was Mr. Wanchoo 
•exonerated?

MR. SPEAKER: I am not going to 
allow any further discussion. We 
have heard the Minister. As fox 
the other points raised, I will examine 
them. If you think the records should 
be made available, that can be done 
only if the House so wishes.

SHRI SHYAMNANDAN MISHRA: 
Sir, I am rising on a point of personal 
explanation, and I am also going to 
express the point of view of other 
leaders who happened to be present at 
the Conference convened by the hon. 
Minister. The two points which 1 
want to make clear are: first, we
had asked for some time to consider 
the issue that has been raised. Second, 
we did not commit this matter 
to the care of the Chairman of the 
Public Accounts Committee. It was 
in his personal capacity that he 
volunteered his services in this mat
ter. So let these two points be 
completely clear. What is important 
we had taken some time to consider 
the matter.

Thirdly, it would be a very prepos
terous position to take that any deci
sion taken by the House cannot be 
given effect to. But when I say so, 
I would not like to suggest that we 
go in for any kind of extreme action. 
Rather, I would ask Government to 
come forward with a suggestion which 
would moderate the punishment in 
this case. So far as the decision of 
the House is .concerned, the stand 
cannot be taken that effect cannot be 
given to it. That is my submission.

SHRI C. M. STEPHEN (Muvattu- 
puzha): The resolution only says that 
maximum punishment under the law 
should be there___

(Interruptions)

MR. SPEAKER: Shri S. M. Baner- 
jee may kindly sit down. If he 
continues to stand, does it mean that 
I must be forced to sit down?

(Interruptions)
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m .  SPEAKER: I think we shotild 
close this discussion, do fat as an> 
matter is concerned it may be refer- 
red to me. That is all.

SHRI S. MOHAN KUMARAMAN- 
GALAM: I quite appreciate what has 
fallen from my hon. friend Shri 
Shyamnandan Mishra. But I would 
only suggest that this is not a mattei 
merely for the Government, but it is 
a matter for the House as a whole. 
I look upon it «s a matter which we 
should solve by sitting together. I 
do not look upon it as a monopoly 
for me to make a decision or to make 
a pioposal on. As I said earlier, I 
greatly appreciate the friendly way 
m which this matter was discussed 
on the last occasion, and I am quite 
sure that when we meet again on the 
10th May, we shall find a way out 
of this problem

?rsfta ^  fczrr

MR SPEAKER- 1 shall think over 
it The hon. Member may kmdly 
sit down I shall let him know about 
it

| f̂ r «prr fafa iraw r % v m  
arr t^t | |

MR. SPEAKER: I have not yet 
deuded whether he can make any 
comment on the judgment or not. 
Let me be clear about it first.

SHRI SHYAMNANDAN MISHRA: 
You were also pleased to use the word 
judgment’. Has there been any judg
ment in this matter? There has been 
no judgment.

f t  5 fa  5 *  *HT*T

IWW ^  VT5TO[#,
*f<h

13.54 hrs.
DEMANDS FOR GRANTS, 1973-74— 

Contd.
MINISTRY OF DEFENCE—Contd.
MR SPEAKER. The House will now 

take up further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Defence.

Shn Vishwanath Pratap Singh may 
now continue his speech.

SHRI VISHWANATH PRATAP 
SINGH (Phulpur): Yesterday, we
were discussing the concept of threat 
assessment The concept of tlireat 
assessment cannot be confined to 
merely taking stock of how many 
tanks are in Pakistan or just how 
many troops are on the Himalayan 
borders. It is a much wider con
cept and we have to take into con
sideration the world strategic forces, 
the arms build-up in Iran, the elec
tion in Bangladesh, big power rivalry 
on the sea.

MR SPEAKER: The House is be
coming practically empty.

SHRI VISHWANATH PRATAP 
SINGH: You are also abandoning us!
13.56 hrs.
TMr. D eputy-Speaker in the Chair],

I hope the lack of audience might 
be compensated by giving me more 
time.

MR. DEPUTY-SPEAKER: You
wiU get the time allotted to you t  
will take account of it from now.
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SHRI V1SHWANATH PRATAP 
SINGH: Thank you.

Even Mr. Mao’s health are relevant 
factors in the assessment of threat to 
national security. When we assess 
the threat, we have to take into con
sideration all these inputs.

Yesterday, Dr. Saradish Roy of the 
CPI (M) said that there is no threat 
to the country and that the expendi
ture we are making on defence is 
rather too much. How are we to 
■assess threat? Are we to come out 
of our bedrooms, look at the blue sky 
and seeing that there are no bombs 
falling say that there is no threat to 
the country? Are we to say the 
armoured personnel carriers that have 
been supplied by the US to Pakistan 
are just for Indians to take a tour 
round Pakistan? Are the 150,000 
Chinese troops stationed on the Hima
layan border on a camping spree? 
We cannot be lulled by lullabies of 
those who think that Aksai Chin was 
occupied by the Chinese in our natio
nal interest.

Coming to the concept of planning 
for defence, I submit, this cannot be 
confined to the four corners of the 
defence budget alone. Let us exa
mine the 1971 campaign. We could 
not have moved our mountain divi
sions from the Himalayas had we not 
secured our northern flank by the 
Indo-Soviet Treaty. Our campaign 
would have been seriously affected 
had not our foodgrain silos been full. 
Our advance on the Banner sector 
-would not have been as fast as it 
was, if our Railways would not have 
laid the rails so efficiently. All these 
factors are necessary inputs to threat 
assessment.

For instance, I will take a very 
pressing problem facing our security. 
That is the shortage of officers. We 
hrfve shortage of officers in the tech
nical branches oi the Navy, the Air 
Force and the Army. New this is a

problem for which we cannot fiog the 
Defence Ministry. It is a problem 
of Manpower Management and per
tains to other Ministries. Here we 
have a factor which is affecting our 
defence and security effort and it is 
something beyond the Defence Minis
try.

Again, we have launched the first 
and the third frigates INS Nilgiri and 
INS Udaygin, but the second frigate, 
Bimgiri has not yet been launched, 
the reason being that the parts, orders 
for which were given to indigenous 
manufacturers, have not been supplied 
in time. This is a matter which 
relates to the Ministry of Industrial 
Development.

Similarly the question of purchase 
of weapons. Yesterday an hon. Mem
ber said that we should purchase 
weapons on merit Without any poli
tical considerations. 1 must humbly 
submit that the bargain and purchase 
of weapons are not settled in the 
Finance Ministries but in the Exter
nal Affairs Ministries of the capitals. 
It is just not that we go window- 
shopping and buy anything from 
anywhere. I address this particularly 
to those who have their eyes glued 
to the west only. The purchase of 
arms must be from a country which 
is friendly, which will continue to 
give us the spares and necessary tech
nical knowhow in the hour of need. 
Have we not yet learnt from the 
embargo that was imposed during 
1965 conflict by the USA even on non- 
lethal items? In this context, we can 
appreciate the value of the Soviet 
friendship during the Bangladesh 
crisis.

14 hrs.

Sir, it was also said that we atf' 
looking for a vertical take-off aircraft 
for the Vikrant. Again there is the 
question from where these weapons 
are we going to buy. I do not know 
whether the Seahawks are still in



267 D- G* Min- D*1' APRIL 26, 1973 D* G, Min. o/ Def. 2&Z

[Shri Vishwanath Pratap Singh] 
serviceable condition and whether the 
Vikrant is only a floating air-strip. 
For this weapon also, we have to con
sider which country will stand by us 
in the hour of our crisis. Do we 
have a machinery to assess the threat 
in this wider contest? Do we have 
a body wherein all these inputs from 
the External Affairs Ministry, the 
Ministry of Industrial Development 
and the Economic ministries are fed 
in and the needs of defence are fed 
back to them? I say, we have none.

The Joint Intelligence Committee 
with three lieutenant-colonels and a 
brigadier to head it is not constituted 
tj handle such a complex problem, 
nor can the Policy-planning division 
of the Extrnal Affairs Ministry handle 
such a big problem. I suggest that 
a broad-based, high-powered body 
consisting of representatives from the 
Defence Ministry the External Affairs 
Ministry and the economic ministries 
is formed under the Prime Minister 
to tackle the problem of national 
security in a wider context.

Not only this. We will have to 
cairy the idea further. We have 
made our defence plan coterminous 
with our Five Year Plans. But we 
have created only an incidental cor
relation not an organic or an inte
grated one. We will have to create 
closer relationship with our Develop
ment Plans and our Defence Plans, 
so that the needs of defence are fed 
into the fabric of our Five Year Plan 
of development.

If we look at the things today, and 
assess our threats in this wider con
text, then, we find it is not Pakistan 
which is a threat to our national 
security but it is the play of the 
global powers that is a threat to 
security in this sub-continent. I will 
not go Into the details, lest it might 
convert a debate on Defence to a 
debate on External Affairs. Thanks 
to the foreign military aid to Paki
stan, we can now hear the purrings

of tiie Pak war machine on our 
Western borders. There is more than- 
oil in the pipelines of Iran. Iran is 
receiving 800 chieftain tanks, scores 
of Scorpion light tanks, and other 
vehicles.

AN HON. MEMBER: Phantoms. .
SHRI VISHWANATH PRATAP 

SINGH: I am told Phantoms also. 
And the spill-over from this is moat 
likely to be siphoned away to Paki
stan. We cannot rule out a threat 
from the North as well as the West 
simultaneously. In such a contin
gency, we should be able to hold 
the attack from the North and win. 
a quick decisive victory on the West. 
For this we will have to boost our 
defence in the North, and have such 
superiority to force a military deci
sion on that front.

MR. DEPUTY-SPEAKER: That is 
a good point to conclude with.

SHRI VISHWANATH PRATAP 
SINGH: I would request lor a little 
more timte.

MR. DEPUTY-SPEAKER: You
should have addressed your party 
then. Left to myself, I would have 
given you all the seven hours. There 
are several other Members to speak 
and I am trying to co-operate so that 
everybody has a chance.

SHRI VISHWANATH PRATAP 
SINGH: I come to the last point, 
and that is, defence production.

Sir, I mu$t congratulate our Min
istry of Defence production on its 
efforts at producing small arms, the 
new Mig-2IH infra-red vision* for 
the Vijayanta tank and a new field 
gun. Most of all I must congratulate 
it for the decision to develop missiles. 
The missiles is going to be our wea
pon for defence in the North against 
aerial attack, it will be oUr weapon 
for facing the tanks in the West 
It has proved its value on the sea, 
I thank the Ministry of Defence for 
having put up a Cell to coordinate
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missile production in the headquarters 
of Raur Department.

In the end, whatever be the wea
pons that may be used, it is our 
fighting men who will prove taller 
than the tallest weapon our adversary 
can find against us. It is the will and 
determination of the Indian people 
as amply expressed through the 
highest political leadership that shall 
prove the unassailable bastion of our 
security.

SHRI INDRAJIT GUPTA (Ali- 
pore): Mr. Depttty-Speaker, after ten 
years and three wars and, particular
ly after the traumatic expenence of 
the 1971 war which was the first 
victory that we won, I find that this 
Report of the Ministry of Defence 
is conspicuous—to me at least it is 
conspicuous—by the absenco of any 
sort of new thinking. I do not find 
here any new appraisal, new ideas 
about re-structuring our plants, pro
jects and so on. I think we have 
reached a watershed now. Ten years 
ago, m thib House, a question had 
been raised, for the first time, about 
taking to planning in the field of 
defence. For the first time, the 
system o£ working out Five Year 
Plans, later on roll-on plans from 
year to year and the creation of a 
separate Department for defence pro
duction and all these things were in- 
traduced. After that ten years have 
passed. We had been involved in 
three wars. I think that we have 
come to a stage and It is high time 
that we had a total re-appraisal or a 
total outlook of what we have done, 
where we have reached, what re
quires to be done and how it can 
be done better and, if possible, cheaper 
by better control over expenditure, 
tighter control and better use, maxi
mum utilisation of our resources etc. 
These things, in my opinion, do re
quire a new look;. But, I do not find 
them anywhere in this Report. The 
previous speaker has referred to the 
fact that we are still not free from 
threats. Quite true. Nevertheless, I

do expect that after 1071, there would 
be some re-appraisal even of the 
perspective. After all, it is a fact 
that we are no longer compelled now 
to go in for a large-scale disperse- 
ment and deployment of our land 
forces in the same manner as we had 
to do before 1971. The land threat 
from Pakistan remains. But, it is 
radically changed from the previous 
dimension which was there. In the 
East, by the emergence of Bangla
desh, the problem, primarily for us 
now, is of the Western front. The 
question of Kashmir is still there. I 
do not think that anybody expects 
any major attack across the Hima
layas Of course, the Chinese policy 
may be to administer some pin-pricks 
here and there and certainly tc give 
assistance to Pakistan which they are 
doing. But now—-1 am looking back 
over a span of ten years—we also 
have reached a certain stage and 
nobody seriously expects that the 
Chinese would launch a major land 
thrust to-day, as they did in 1962. 
Even if they do, in their madness, it 
would be a very different proposition 
todav from what it was in 1962. On 
the other hand, reference has aiieady 
been made to the fact that the 
United States is again building up at 
lean the air strength of Pakistan by 
supplying spare parts to re-equip at 
least 8 out of their 10 squadrons. 
Mention has been made of the Iranian 
build-up. It is true that 2 million 
dollars worth of US equipment is 
being given to them and the Shah of 
Iran i<? quoted as having said, “Our 
frontier is in the Indian Ocean” . To 
that extent, of course, I do find 
from a glance at the defence budget 
that there has been some altered 
ratio of spending envisaged for 1973- 
74 as between the three services. A 
sum of Rs. 46 crore$ has been reduced 
from the spending on the army and a 
practically corresponding amount has 
been increased in the estimates for 
the air force and the navy. I think 
this change in the ratio is» a correct 
and welcome one, but I wonder whe
ther it just happened accidentally
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more or Jess or whether there is any 
perspective planning behind it. If 
you plough through the P**gcs °f 
not so slim volume, you would not 
And any dues to it.
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The total bill remains at Ks. 1700 
erores, but within that some readjust
ment has been made between the 
three services, and a little bit more— 
Es. 7.28 crores extra—has been allot
ted for research and development, for 
which I have been pleading over the 
years. Even after this addition, it 
comes to just 2 per cent of the total 
defence budget. But the total bill 
remains. If you take the overall 
situation today, is it not much more 
favourable to us than it ever was be
fore? I want the Defence Minister 
to say something on this when he 
replies. Pakistan may be building up 
its strength; Iran may get some aid, 
etc. But we should not suffer from 
an inferiority complex. Our strength 
has increased greatly in the last ten 
years. Is there any doubt about it? 
The emergence of Bangladesh as a 
friendly neighbour on the east is a 
major positive factor in our defence 
plan. There is the Indo-Soviet 
Treaty. It is not necessary for me 
to dwell on it; I would leave it to 
my other friends. But it is so obvi
ous to everybody in the world as to 
what it means to our defence. Then 
there is the indirect effect of the 
defeat of the United States in Vietnam 
and South East Asia, which is also 
a major factor. So, some general 
global perspective should be before 
us when we discuss these things. 
The time has come for a realistic and 
comprehensive reappraisal so that the 
overall defence effort is properly 
related to our national policies and 
objects. Surely we are not nursing 
ambitions to become a major military 
power. That has never been in our 
tradition. It has never been our 
policy. We cannot afford to make it 
our polity that we should emerge as 
a major military power in Asia. We

are more concerned with tilt 
ment of our country, improving the 
conditions of ow  people, fulfilment of 
our development plan* and so on. It 
is to guard that, for the security of 
that development effort, that we re
quire an adequate defence ag&mst 
any aggressor who might attempt to 
attack us.

But this huge, far-flung empire 
which the Defence Ministry has be
come now over the last ten years, this 
loose, amorphous, rambling huge 
organisation—does it not require some 
reappraisal? We are v*ry fond of 
talking about the ratio between the 
teeth and the tail of the armed forces 
and saying that the tail should be 
reduced so that there is less tail and 
more teeth. I would like to say that 
it is high time that the defence plan
ning also is given some more teeth 
and less tail. Too much tail has deve
loped in the body of our defence 
planning. It is high time now that 
we think as to how we can rationalise 
and streamline this entire gamut of 
defence planning. 1 would suggest 
that there should be some sort of 
authority—I hesitate to use the term 
“Chief of Defence Staff” because it 
may have all sorts of implications 
and connotations—some organisation, 
perhaps a Committee in the Defence 
Ministry, with the Chairman of that 
Committee being a part of the Cabi
net Secretariat, or some sort of plan
ning cell because, as everybody 
knows, the three Chiefs of Staff are 
far too much bogged down in routine 
matters of administration, as they have 
to be. So, after ten years, where ia 
the agency now to have an overall 
look at the problem? 1 say that the 
Ministry by itself is such a loose body 
now that it is not enough. So, some 
planning cell, some defence policy 
committee which •will be integrated 
with the Cabinet Secretariat has be
come absolutely necessary now for 
a more balanced composition of out 
defence forces and more stress on
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«M-*eU*ocf on indigenous production 
«nd less strew on ‘ 'sophistication". 1 
Je*l this growing craze for eophisti- 
cation is a danger about which we 
have to be very careful. I am not 
Against sophistication in the sense 0f 
keeping our'armed forces up to date. 
But there is a craze for sophistica
tion. Whenever any new-fangled 
device is developed somewhere in the 
west, there is an itching among many 
of the defence advisers and civilians 
in the Defence Ministry and others 
to acquire those things for us im
mediately. X think it ;s high time 
that we had a proper look at these 
things.

The teeth need not always be im
ported artificial dentures. Your own 
teeth also can be good enough if you 
keep them clean and sharp. So, we 
should see what the maximum extent 
is to which we can use our own 
teeth and the question of imported 
dentures should be gone into only 
where it is absolutely essential.

Then there is the question of demo- 
•cratisation of the relations between the 
officer cadre and other ranks. Are we 
going to have a new look at it or not? 
There is the question of promotional 
channels and promotional structure 
within the armed forces, as also the 
question of workers* participation in 
the management of the ordnance fac
tories. Every year high tributes are 
being paid by everybody in this House 
to the performance of the ordnance 
factory workers, but when it comes to 
the question of associating them with 
the management of the factories, noth
ing is being done. In the public sec
tor concerns which are not depart
mental undertakings the workers are 
going to get bonus. An employee 
working in the Modem Bakeries, a 
Government of India undertaking 
manufacturing bread, will be eligible 
for bonus, but an employee working in 
the Ishapur Rifle Factory, turning out 
automatic rifles for our jawans in the 
borders, is not entitled to bonus be
cause he is a departmental employee

of Shri Jagjivan. Ram. Can there be 
a bigger injustice? Who is going to 
look into it? Then there should be 
greater control over project planning 
and maximum utilisation of funds. 
Otherwise Parkinson’s law will inevi
tably operate in this huge mighty em
pire known as Defence.

Apart from the revelations which 
we get from time to time m the re
ports of the Public Accounts Com
mittee, which are full of them, people 
like us are not in a position to know 
anything concrete about the actual 
progress of the various projects. The 
Report may say that the total value 
of production m the ordnance fac
tories and other defence establishment 
has gone up this year from so many 
hundred crores to so many hundred 
crores. That is a comforting piece of 
information that we get, but it means 
very little concretely unless it is re
lated to the increasing costs all the 
time. The total value going up may not 
reflect the actual quantitative increase. 
It is this type of study which I want 
to be made much more thoroughly in 
depth now that we have passed 
through three wars in the last ten 
years.

I may put one or two questions, 
citing examples. We are told con
stantly that the Avadi Tank Factory, 
which is producing Vijayanta tanks, 
is doing very well. I want this ques
tion to be gone into in more depth. 
How many regiments of Vijayanta 
tanks per year are we producing? I 
want to know this: are we produc
ing even one Regiment (44) of Vijay
anta Tanks per year or not? It is no 
use giving us the value or the figures. 
We axe also using imported tanks and 
Armoured Personnel Carriers. What 
is being done about the indigenous 
production of spare parts and com
ponents for imported tanks and Arm
oured Personnel Carriers? I think 
this is a question which will be crucial 
in an emergency situation in the 
future. But we know nothing about 
it.
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My friend spoke just now about the 

need o f anti-airaaft missiles and
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p-adar equipment on the northern 
border. I am one with him. But what 
is the outlook? Are we going to con
centrate more and more on making the 
production indigenous or, because the 
United States, has offered us 90 mil
lion dollars worth of radar equipment 
which they had promised earlier but 
had not supplied and are now giving 
suddenly after renewing aid to Pakis
tan, are we going to rush in for it at 
the cost of making our production in
digenous or what do we propose to 
do7

I find m this Report a number of 
new thmgs about new-fangled project 
management methods and concepts, 
computers etc., and fancy gadgets I 
want to warn that we should not 
overdo it. There snould not be a craze 
for sophistication Who will decide 
the question as to what extent is it 
necessary, how far we can do without 
it Our planning must take on a new 
dimension with some new organisa
tion within it I beg to differ from 
what my young fuend said just now 
He gave an omnibus v j p w  of all types 
of missiles I differ from him so far 
as import of anti tank missiles is con
cerned. Bach one costs Rs 25,000. I 
have no time to discuss whether this 
type of anti tank missile is suitable 
in our terrain and when we have used 
it m Panjab. In Europe thousands of 
tanks were employed on both sides in 
the Second World War and sometimes 
you cannot stop them without using 
these missiles. But that is not the 
position here. We know how many 
tanks Pakistan has got. Pakistan pro
bably knows how many tanks we have 
got. Here, a tank can fight a tank. 
So, I would say that 106 m.m. recoil- 
less anti-tank guns mounted on a jeep 
which we manufacture in our own 
country and which Abdul Hamid used 
in 1065 to destroy the Patton tanks 
those 106 m.m. recoilless anti-tank

gum, which have proved their worth 
need not be replaced by some new 
fangled expensive missile which hah 
to be brought from outside*

About the plans in regard to the de
velopment work to convert Marut, not 
Maruti, into a supersonic plane, it 
has been going on for years. We have 
been told every year, by three De
fence Ministers m succession, that this, 
development of the Orpheus 708 en
gine for the HF-24 Plane is still going 
on and still we have not been able to 
reach supersonic capacity Giving the 
benefit of doubt to the Defence Min
istry that they will be able some time 
to make the HF-24 really a supersonic 
plane, then I ask you this question. 
We are building the latest model of 
HF-24, which will be really super- 
sonif, and the MIG 21-M and also de
veloping the great for MK II capacity 
It is here in the Report on HAL If 
we have three supersonic intercepter 
craft, HF-24, MIG 21<-M and the Gnat,
Is it necessary for us to go on now 
thinking about building or importing 
or buying a very expensive new strike 
aircraft’  I do not know It may be 
necessaiy. But I want somebody to 
look into this from all points of view

I would say, the technical men who 
are m the Defence Production and m 
Research and Development are ulti
mately at the mercy of a motely crowd 
of civilian bureaucrats who are man
ning this Ministry. The final powers 
of decision are not with the technical 
men* The final powers of decision are 
with all the civilian bureaucrats who 
have been brought from various ser
vices, sometimes on short tenures, and 
they are occupying all the key positions 
in the Ministry and the technical men 
have to keep running back and forth 
to them to get the final decision on 
projects, revision of projects, modifi
cation of projects and so on.

I think, ultimtely, the sophisticated 
arms are not the answer. They did 
not help Paklftar. te t i  past. It i* the-
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men behind the gun who will ulti
mately count Always we are told 
that we could act cope with the Chi
nese because they have so many peo
ple* a huge population, human wave 
after human wave came and over
whelmed us. If that is $0, why can’t 
we in this country have one or two 
million men as a reserve, trained in 
the use of our good old automatic 
rifles and machine-guns? We have got 
the unemployment problem. That 
will automatically take care of this 
also. We too can have a human wave 
standing behind the regular army 
trained in the use of automatic rifles 
and machine-guns.

There is no substitute ultimately for 
well-trained men, and, I would say, 
for well-trained and pofessionally 
competent officers. Therefore, I also 
share the concern of my hon. friend 
who preceded me about the persistent 
shortage of officers which has been re
ferred to in this Report. No reasons 
are given for it. They only say that 
the authorised quotas of cadets for 
admission to our Military Acadamies 
are not being filled up now-a-days.
I want to know why. What is the 
assessment of the Ministry? Is it be
cause the emoluments and service con
ditions compare increasingly unfav
ourably with those who go in for busi
ness and, therefore, it is failing to 
attract youngmen? Is it that three 
wars in 10 years with their consequen
tial casualties have dampened the en
thusiasm of our youngmen to go over 
to the Army?

In this connection, I would also 
note the dissatisfaction reported in the 
press with regard to the Pay Commis
sions’s recommendations. It is report
ed that Army officers are very dis
appointed at the fact that the Pay 
Commission, whose secretariat was, 
after all, dominated by the IAS people 
and IAS thinking people, wants to 
keep the pay structure of 34,000 De
fence officers below that of 3000 IAS 
officers. This is a very serious state of 
affairs. 1 hope it will be looked into

before the Government finalises its 
decision. What is wanted is an or- 

*ganised public campaign to attract the 
right type o f men and officers to the 
Army.

In regard to promotions from the 
ranks, something should be done. 
Why not put a ceiling on tne salaries 
of young executives in the private 
sector and in business so that our 
youngmen are not attracted only in 
that direction?

Finally, I am sorry, I have to end 
with a rather bitter note, the worst 
commentary possible on the "Col. 
Blimp” mentality which is still per
sisting in at least a portion of the 
higher echelons of our officer cadre 
and is provided by the recent public 
postures and antics of our one and 
only Field Marshal. I do not know 

•much about his professional capabi
lities. I do not feel myself compe
tent to speak about that. Obviously, 
this award ha-3 been given to him be
cause of recognition of his services 
during the 1971 war. But 1 want to 
know from the hon. Minister whether 
he approves of this kind of public 
statements 1 quote:—

“If I had opted for Pakistan, you 
would have had a defeated India."

"I gave Yahya a good chit wee, 
and sec what he did to me.”

“They can (that is you) offer 
me a Governorship or Ambassador
ship but I «m snooty.’'

Of course every man has the right of 
freedom of speech. Is it in keeping 
with this rank that you have bestow
ed on him? Is it commensurate with 
good taste? These are only the latest 
statements which have come out. I 
would like to refer to an extensive 
interview given by Field Marshal 
Maneckshaw to the Guardian of
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London on 3rd March 1973 It ap
pears in a whole page He has said

'They say that I am not as Indian 
as I should be I would not go 
about m a damn bush shirt to a 
party
This is his idea of being an Indian *

‘ I would not go about without 
^wearing socks or something ”

f r  STPT *fcT

“Bangladesh is still determined to 
hold the trials but Maneckshaw 
thinks ’

This is the Reporters comment

but Maneckshaw thinks that 
much of the talk about trials is 'so 
much hot air Mujib has to take a 
certain stand because atrocities 
were committed against his people 
A few may be tried but I think it 
will all fizzle out ”

Is it permissible for the Field 
Marshal to go round the world talking 
like this to the Press7

He was asked, ‘Could the Indian 
Army ever stage a coup’ ’
and the reply is

“People say it is impossible but 
there is no such thing as could not 
I hate the word could not be done 
The army can do what it likes It 
can keep secrets.”

"There were many discussions I 
used to have with my commanders 
and no politician knew about it ”

He was 'asked this question:

"Could Maneckshaw get his teeth 
Into a civilion 30b that would help 
to develop India’ ”

And the reply is:
“Well, they have got to g» 

their attitudes’*

“1 could not be given a task and 
then be restrained by some deputy 
secretary or some financial bum ”

You will excuse me, Mr Deputy- 
Speaker, for quoting this expression 
U I had used this expression, you 
might thave said that it was unparlia
mentary, but I am quoting Field 
Marshal Maneckshaw

“ But if there were no politi
cal interference of any kind, I’d 
take it on "

The reporter's comment was 'The 
Field Marshal can afford to wait 
anyway ”

Why’
“I married e rich woman, you see 

This is a great asset which has 
helped me considerably all my 
life 1 have been able to say 
bugger off to everybody”

I am sorry These are his words

MR DEPUTY-SPEAKER If they 
were yours, I would have ruled them 
out as unparliamentary

SHRI INDRAJIT GUPTA In con
clusion 1 want to say that this is «  
senous matter, it is thoroughly anti- 
Indian, in extremely bad taste and 
shows his insufferable conceit Pakis
tan may have lost the war, but our 
Field Marshal seems to have lost bis 
head The recognition by the Gov
ernment of his professional capabili
ties is no justification for him to talk 
irresponsibly in public. %  did not 
go to Sandhurst He is a product of 
IMA, Dehra Dun But he talks aa. 
if, for generations, he has had the 
blood of Sandhurst in him It shows 
that over the years precious little 
has been done to democratise the 
ideology and behaviour of some at 
least of our top officers oadre

If he persists in talking like this, 
it is better that we donate him to 
Pakistan.
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MR. DEPtTTY-SlPEAKER: The
Field Marshal may be advised to read 
John Masefield's "Consecration1".

SHRI INDRAJIT GUPTA: Please
suggest it to them.

i w f t r o  ( f̂ nrwi y rg ) :  
w itw , $  *nra[ gpnfhpr t w  tfrz 3f t v t t o t ! ^ ? r r |  

s k  ^  *Fc*rr
r̂rfcfr g 1 *mr <jt* Sr m ^R

^R^Pcrr t o 3ftsnr? j t t w
^ ■ » r f t ^ f ^ f c r ^ r | i  «r^^nr s m
S w t f t s r t  i m T ^ f t t ^ V T 3. 5 srf?m<T

& ir*r |gft ? m  ihr &
s n w t  r̂r 5 srftrcRr f ^ r r  f a t f *  ?r 
^ ^ T | t  1 $*rf5r»T* ^ r r f %  
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* f i ^ ^ j T ^ > r r s r r f ^ ^ t o  ^  
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TrfaPTFT% 3 f t 3 7 r i % 5TT3T *ft 405
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ĵ Ttqrvfy f , i% 3 r ^ ^ T to w  ^  
fa r ? w r % iT<sr4̂
*T*T3Tcnr f  to f?rft ^  ĉTT% % ^
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srr?r— % ^^hfTfT %  
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% tt*t «pt t$  & -&&; ^  *r srwr ■sft 
% sfdwr ^ t% wrc % % «ftt %
jftf^r w? m*: sfr^PR ^ 1 5 0 % 200 

Ttffe VT ^snw f?rr I %f%*T ^fRt cTT'H
i w f t v  % sr to m  %

«PTT f t  w  I ,

=̂rr ^ f t  | ztt ^ fr  t  p f t
I  I ssWt frr TTrH-

— pn^: M ? fgpT?qr frnftft ^t 
r̂m t| ?fnft wnft

t qsn^R % f?r«? sftrt

s'H i 1̂ "iT+'T finnft ®n% ^irnvr wk 
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f  ^  aft % ^
fafojfr wsrr rfc f ,  «rfar m
**..**■ rfV. ^ .A. fWfkii ft TTnrnnrr
W W IH W  *T HI W sffT  f^fRT
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5Pt ’SFrRT WnRT T̂ff?% t, *TPT 
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i& m  St

SHRI C. T. DHANDAPANT <Dban»- 
puram): Sir. let me, at the outset, 
congratulate the entire defence forces 
of the three wings who brought tame 
and victory to home. The great 
valour and adventurism of our Chiefs 
of three wings and the patriotism, 
sense of morale and high-spirit s h o w n  
by our soldiers during the confronta
tion with Pakistan, have all created 
a record which has to be written by 
red letters in the annals of war 
strategy. All the more the wise 
counsel and the ablest leadership of 
Babuji who headed our soldiers was 
also responsible for our victory. His 
dynamism in thinking and tactfulness 
in execution have been appreciated 
by all sections of the world. He has 
capability of imagining all, of arrang
ing all and of doing everything. I 
fervently hope that his leadership 
would deliver further goodness to his 
staff and to the country as a whole.

Our Air Force pilots proved them
selves superior by doing a tremen
dous 30b which our country cannot 
forget.

But at the same time we should not 
forget their welfare also A pilot in 
the Indian Air Force is getting a 
meagre amount as flying bounty. 
There is a neglegible increase of 
Ks. 25 in the Third Pay Commission 
whereas a pilot in the Civil Aviation 
is getting several hundreds of rupees 
as salary and a good sum as flying 
bounty. 1 do not demand that the 
very same amount should be given to 
the Air Force pilots but there must 
be reasonableness m the matter of 
giving flying bounty.

The Pay Commission has fixed 
Hs 185/- as the minimum wage for 
peons, unskilled workers and other 
employees starting their career at the 
lowest rung of the ladder. Actually, 
this award is beneficial only to the 
higher staff whereas an infantry sol
dier ig getting Rs, 175. Therefore, 
a special treatment should be given 
to the personnel who saved our terri
tory and honour. I read a news item
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in the papers that 2.7 lakh civil em
ployees attached to the Defence Deptt 
have decided to go on strike if the 
pay commission'^ anomally is not 
eliminated.

I am sorry to say that this Govern
ment is using them, the defence per
sonnel, as a spare tyre in a car. Only 
when one wheel of a cargets punc
tured we think of spare tyre. Nor
mally, we forget about it. Similarly, 
when war is on all glamour and im
portance is being given to the defence 
personnel but when war is over 
everything is forgotten. This sort oi 
attitude of the Government certainly 
will not help to uphold the moiai 
courage of our soldiers. Service per
sonnel who retired in December 1972 
batch should also be included in the 
new scale of pension from the time 
the interim report was submitted.

As far as the ex-servicemen are 
concerned it has been stated that 
about 60,000 ex-servicemen are re
leased every year "fend out of these, 
about 45,000 ex-servicemen need help 
for resettlement in civilian life 
About 3,500 disabled servicemen are 
placed in the ex-servicemen's list 
every rear. I want to ask the gov
ernment to give a categorical reply 
as to how many of these ex-service- 
men and disabled men have so far 
been provided with jobs etc? Have 
the government got any infra-struc- 
ture to see that ail ex-servicemen are 
appointed in jobs? As soon as they 
left Army it became their personal 
problem to ,get lobs. Special provi
sion should be made for the better
ment of ex-servicemen. I know 
many cases that even the office of the 
Director General of Resettlement can
not help them much in the matter. 
Reservations fofr ex-servicemen have 
not been effectively implemented. I

I will quote from the Report—page- 
119:

“Though the reservations have 
been available in Government 
departments for some time, in the 
absence of an organisation to check 
on the actual placements against 
such reservations, the results have 
not been very satisfactory. There 
is a need to interoduce a suitable 
method by which checks can be 
exercised to ensure that the intend
ed benefit does become available in 
practice; this problem is under 
study.” j

I do not know what they are going 
to do about this.

Secondly, about war widows. So 
many promises have been made by 
the Government for war widows but 
at the same time war widows are 
thrown out. The promises given by 
the government have not been ful
filled. For example, I would like 
to read out a nows item under the 
caption ‘Agony of a War widow*. It 
reads thus:

“Following today's investitute 
ceremony of Gallantry Awards at 
Rashtrapati Bhavan, a 23-year-old 
war widow approached the Prime 
Minister to plead that the Govern
ment had not lived up to its pro
mise to the war widows. Mrs. 
Kaur whose husband was awarded 
Shauryachakra posthumously for 
his bravery on the Ferozepur sector 
complained, although she had ap
plied for tiie benefits promised to 
war widows, so far she has received 
nothing. Her applications for a plot 
of land, a gas station and a job for 
her {father, a retired serviceman, 
have met with no sucecess. Although 
she was one of the first to apply for 
the gas sation, many others wtao 
applied long after her have receiv
ed such agencies.".

Out of this news item, two things are 
clear. One is that the war widows 
have not been given any benefits.
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Secondly, even her father who is an 
ex-serviceman has not been given 
any job for a very long period. This 
is the way in which Government are 
handling the problem of war widows.

At the same time, we find that this 
Government can organise t some pri
vate agencies to collect money or they 
themselves are efficient enough to 
collect -money from the big mono
polists for their election purposes; 
they collect money from the sugar 
millowners, from the cement factory 
owners and textile millowners----

MR. DEPUTY-SPEAKER: How is
that part of defence?

SHRI C. T. DHANDAPANI: I am 
coming to the point. My point is that 
they can collect money in a similar 
way for the benefit of the war widows 
and those who have suffered on 
account of the war.........

MR DEPUTY-SPEAKER- That is 
political war and political defence. 
But how does it form part of the 
Dcfence Oemands?

SHRI C. T. DHANDAPANI The 
Tamil Nadu State was the first State 
which contributed Rs. 6 crores to
wards the benefit fund. My point is 
that there should be some social 
security for these people. The 
Defence Ministry should evolve social 
security schemes for instance insur
ing the lives of soldiers—for at least 
10,000 personnel in a year—and the 
premium should be borne by the Gov
ernment themselves.

Regarding the Sainik Schools also,
I would submit that the contribution 
by the Defence Ministry to these 
schools is very meagre. At least 75 
per cent of their total expenses must 
be borne by the Defence Ministry so 
that these schools can produce a better 
quality of students than at present. 
.Our country Is poor. Unemployment 
and poverty is vast. The crisis in the 
Indian economy is yet to be solved. 
We are committed to peace and 
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friendly cooperation with other coun
tries. At the same time, we are im
porting aircraft and army equipment 
And other sophisticated equipment 
from foreign countries. Of course, we 
have to protect our territory against 
external aggression. At the same 
time, we must not forget that indus
trial development should go along with 
defence preparations.

Out of eight* public sector under
takings under the Defence Ministry, 
seven have made improvement and 
declared dividend also. The paid-up 
capital of these companies was 
Rs. 85.79 crores. My suggestion is 
that many more industries have to 
be started by the Defence Ministry. 
We must recognise the new correlation 
between defence and development. 
In almost all countries which are now 
developed, there has been good cor
relation between defence preparations 
and economic development. An im
portant reason why defence and 
development have to be complemen
tary is that the basic industrial 
sectors which support a rapid military 
programme are those very sectors 
which sustain a modem civil and in
dustrial economy.

Defence and development are also 
complementary because,any armament 
programme forces the utilisation of 
idle and under utilised capacity 
throughout the economy. This in
creases production without corres
ponding extra investment. Further, 
the feeling of patriotism generated in 
a defence programme tends to in
crease managerial and labour effi
ciency throughout the economy and 
the stock of technical know-how grows 
very rapidly. Thus armament 
accelerates capital formation and rate 
of growth.

Moreover, the expansion of defence 
forces with development of industrial 
sector— diminishes unemployment 
directly as well as Indirectly. There, 
fore, we must intensify our defence 
production on a large scale.
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[Shri C. T. Dhandapani]

14.57 hrs.
[Shri S. A. Kader tn the Chair] 

But what do we see? A provision 
has been made in the budget for
1973-74 lor the air force, Rs. 215.65 
crores, for the purchase of new aircraft 
and other stores from outside. I think 
it involves foreign exchange also. Tor 
all these years, why could we not 
start our own schemes to manufac
ture thet-e aircraft, however sophis
ticated they may be. We are import
ing not only aircraft but also store 
equipments. For stores and equip
ments, we are spending Rs. 634.53 
crores.

But still we are depending upon 
foreign countries. Once we used to 
get arms from the US and some other 
countries. From the US alone, we 
have got $ 168.3 million worth of arms 
equipment. Now we are purchasing 
from Russia also.

The amount allotted to the research 
and development department is not 
sufficient. It has been stated that in 
1972-73 and 1973-74, it is only 
Rs. 62.80 crorcs out of Rs. 2,808.96 
crores. Even after the Chinese 
attack, the amount allotted to this 
was very much less—Rs. 5.2 crores.

The report has mentioned about 
some new schemes. I came across a 
relevant mention about the question 
of production. It says:

“The main difficulty with the 
defence research and development 
particularly where manufacture 
of new equuipment is concerned is 
that the procedural matters con
sume an inordinate time for the 
product to roll out of the assembly 
line and to be issued to the user 
unit. If this period goes to 7-8 
years, as in the case of the L-70 
anti-aircraft gun, it becomes out
dated by the time the user units 
put it into service” .

The Defence R & D has now been in 
existence for well over ten years.

Some funds have been sanctioned and, 
therefore, Government should con
sider appointing a high power com
mittee to evaluate and assess the work 
of defence R & D done so far and to 
recommend how it could be stream
lined and how the work of R &D in 
the public and private sectors could 
be co-ordinated with defence R & D, 
because we are now sending Indian - 
built aircraft abroad to get an 
ostensibly impartial opinion on its per
formance characteristics.

Development of ancillaries should 
be given priority under the small- 
scale sector. Government are com
mitted to the development of small 
scale industry which removes (un
employment to some extent and pro
vides self-employment to young 
technical graduates and engineers and 
educated unemployed. There is a 
strong feeling in these circles that 
they could get a much more substan
tial share in defence supplies than 
what they arc getting hitherto.

A large percentage of production 
of ancillaries is at present done by 
some of the monopoly houses. This 
should be given over completely to 
the small scale industry.

Before I say something about the 
problem, that is a State problem, I 
want to say about this naval force. 
Now, an overwhelming percentage of 
Indian trade is being carried in ships 
through the sea-lane of the Indian 
ocean. An attack from the sea is 
more dangerous to the freedom of 
India than any threat from across 
the land frontiers, and if India re
mains weak on the sea, if it is not 
organised to meet the threat, there 
is a possibility of the naval powers 
continuously exercising pressure to 
gain their political objectives,
15 hrs.

As far as the navy is concerned, 
India’s defence burden is at 3.5 per 
cent of its GNP oif which the navy 
gets only 10 per cent. The coast and
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inland defence should be strengthen
ed. We must keep open our sea lanes, 
and we must assist the developing 
countries that look to India. There 
must be a surveillance of foreign 

warships on the ocean. These are the 
important factors which we have to 
consider seriously and do something. 
At the same time, we have been 
demanding a dockyard at Tuticorin so 
that we can establish our forces there 
at the southern end of our country. 
So. the Government should consider 
this aspect also.

There is another thing. There is a 
strong feeling that defence was 
neglected in the early years of plan
ning. Without industrialisation there 
can be no real defence. This correct 
long-term view of defence ignored 
the possible short term threat to 
security, with the result that in less 
than 25 years, five military aggres
sions were committed against this 
country. Each aggression was neces
sarily followed by a sudden spurt in 
defence expenditure thus upsetting the 
entire planning process.

Mr. P. V. R. Rao—

MR. CHAIRMAN: Your time is up.

SHRI C. T. DHANDAPANI: Just
two minutes, Sir.

MB. CHAIRMAN; One minute, as a 
compromise.

SHRI C. T. DHANDAPANI: Mr.
P. V. R. Rao, the ex-Defence Secre
tary, said that “our exercise in 
planning and implementation in the 
sphere of defence had lacked urgency 
and proper sense of priorities.”

Finally, before I conclude, I want 
to submit a most important matter 
which is alarming Tamil Nadu. And 
that is the imposition of Hindi. Not 
only this Government but the Mem
bers coming from the Congress are 
very happy that they are introducing

Hindi among the non-Hindi people. 
But I want to warn them this is not 
good. You may be happy over this, 
but, the same time, we are going to 
see the consequences in the very near 
future. It has been stated that “ in
structions have been issued to all 
offices under the Ministry of Defence 
to permit the use of Hindi as an 
optional medium for answering ques
tion papers in all departmental ex
aminations conducted for Class III 
and IV posts.” Secondly, “Hindi 
claves have been organised in all 
Units. Service officers are required 
to pass a preliminary test in Hindi. 
The basic examinations for promotion 
of Other Ranks are Army 3rd. 2nd 
and 1st Class Certifications of Educa
tion Examinations which are held in 
Hindi.” As far as Tamil is concerned, 
you know it is a pure language. It 
is not at all mixed up with any other 
language. But other languages are 
mixed with Sanskrit and they may 
find it easy to learn Hindi. But as 
far as Tamil Nadu is concerned, it is 
difficult for them, and the Central 
Government is purposely imposing 
Hindi on our people. The soldiers 
coming from Tamil Nadu find it 
difficult, but at the same time, the 
soldiers coming from the Hindi areas 
do not find it difficult because it is 
their mother-tongue. If you impose 
Hindi purposely and want only...

AN HON. MEMBER: Deliberately—

SHRI C. T. DHANDAPANI:
. . .  certainly we are not going to 
work for the integration. On the con
trary, it is going to be disintegration 
xn this country. Saying these words, 
I conclude.

stwrc 9* (sFfcrr) • WI'TfcT

fa  m
TOfWf % STTT WT TT,

<TT, | sftt m  srar
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S£0TT {WT *WT | W ^  9̂T 

?FT TTsp f^prr | I ^  % TTTf’tT
*r f t ,  pfsr ^  f ^ ^ F T  % grrfor^ ff^ t  
ft ft  ^  f * f ^ f T R  % fe ’fcr'T?’ 1600 
«pfT5 ?ft spTT 3200 ^CtS TO
t f t  sntf «p t  §  »

^  w r f ^ r  %  * n f t  * r £ r  %  a r m  200 
f^FTT srpp1 srfrrsrr qr w4 fkxr srr 
r j  |  I ? n r r  STR- 5Tf?T-feT ^  ^ T  f ^ T T ^  

OT* m «TT % 375 
*T frf-fa » T  f ^ T  T 7" ^  fa ? T WT 

I  I ^  ̂  ^  f^RvfT sfl'?r «T fir^ r
fm  sn% fere % mt rrtst % q W

f ^ r  ?Ft TRrtar ^ptcit 37 
« r T  ’fR -  ^ t t , o t t  %  m r  a r ^ r  ^
% , 375 t o  s r f ^ T T  %  « r m  <tt
g -#  * r r  t  s f t r  3?  ’ t f t  *sPf » r f r f t
<TT T̂TS fa*TT jfPTT t  I ^  feffR
s i w t ,  eft * t f t * t  fsnr %  fcm  srr ir 
s ^ o g f ^ q r s r ftr reT T fr  J m r q r  * p f f a  
400 t o  ®ft wm r e  | i f t  *rr

*W"I«I ^  t  f% n^7 ^  sffa *T*T sqfwcf 
^ w r  %  f*rtr 400 t o  %  3 * r  srretft 

apt T ^ r  m  m  &  f a * r  %■ %rtf *r  1 1
F ^  ^TKT fcsspft sftr W3TR> W  eft 
*FRTT | ?

%
w c r  s t r  *r s*t *trt qf% v fo m r 

q r  800 * r t t *  t o  o r f  sf*Trrr «rr, 
% f ^ r  *rrsr c ^  ^ s f t  |ft  w  t -  16 0 0  

^q *r wt w  t 1 s r c r  ^  F f t  <rt?
3f3ffT W  TOT HV H»H*f $>S5

fa=FTT gT ^TTT I 5rf%*
it?  I  f^ ftrrrt «rf^F W  >

| 1 b*t w n l  f% ?R^- 
w t  % <t ^ iif^  ^t ^??ft 1 1 f t  «rr< 
* t  $*» ht ^ f W ^ c r f  %  ^ f t t  w n r  1

^ w t  ^t ^  w r  | :

‘ 'The world on an average spends
Rs. 750 a year to teach a child how 
to read and, a little later in life,
Rs. 58,500 a year to teach him how
to shoot.”

f ^ ^ T R  ^  w
I, w m  tt^
g q * f t ( w T3Tfr, ^  ^ r? rr w m
fk?T f t  ^ 3 %  ^  I  I ?TT3r ^
|f?nTT %  ?rq^ft fa m s r * m r  
?rr?5t ^ tv t t  i snr ?r r̂ ^ ft f  
a r f ^ T J U  T i ^ ? r m % ? T ? r T $ , c R ^ f ^  
m  srerrsr ^ t  f t  ? t o t  1 1

^  W ^ h K T  5THT « m  ? tV  t  
g-fr f^rt w r̂ Tfr 1 1  % ^rr fa
gwr q r  ?t r t r - ,
t  ? tV  ^ r •4 *  %  ^rn rr 
f-j %fa?r ^  vft ^rr fa  w  ^
S&ip- vt «rT3fT5r ^grr f^r 3?rr 
?r t t s r  t o t  cfr ^ f r  % w f a f r  t a r  
Nr t̂, ^  *rt̂ r fa  ^?t rsrr ^r 
c%?t 7ft ^  ?f^sr n ^ 1

F T * t  ^ T R T  * P t ^ T « T k ¥ T T

t  ^  ?t̂ V Tfr f  fa 
*fii& WT*T% H ^ t ^  t *T T̂W y ®

^TTrrir I  ^rfa?r f t  %  ^nra^r w  w
F̂T ^ S W ^ T  ^ T f^ T  \ giTTrfT «FT THT 

^ t i m p m T T T t r ^ T T I T f T ^ ^ t f f r  
a f T R ^ r ^ P c r r ^ ^ f a ^  f R 1 fft ?ft « f t r  
^3TR 2 f T T T R ^ T ? r n T  t  • f 'T  W  
f r̂cT ^ < T a n c r ^ T |iT fT *r f> n  ^ r f fn ; 1 f t  
f O T % H O T q t - f ^  t  I F T
■flrcfW ?t^ r fcT %  < n ^ m ft 1 1  w # c r  
y T p R r ^lV || , WfFTT, Ŵ Tj W Tf

^ m > v R , m irm r, wr^?«r
ITTVTT «ft?: p!iWSW*T *FT ^ W T  ŝfik

t ^ t l
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jjWRK apflstf f  ?n?R‘ ^  I
#  *$t *fr % f  fas*
% frw T r̂ g i

m ^ fh r  s %  t$tt *reft % fr*TPT

^  5TTT 5§RT t  I TfffTT m f^ r
*ft <73% SFT T$X f w  t  I $ 

VT flT fpr *T̂ cTT £ WRT #T 
TOT ^ I % TOOT s^cTT f  eft t
WrapTT *f «TT 3flRTT f  I ̂ RiTcTT f  WcfhT
*T*I^T SFT F̂TT ?̂RT 3|TT W

cRTRT ?T?3RrRt ^  feWT
?r ^TfTT ^ I ^  % rrtft SrPTT ŜT% 
£ f r  *Tf $*ft 'TTf̂ Rfr *ft 3TTTT
wrrf itjrt ?rfrjpT l̂ pspRT *rnr fa  ? w t  
irf?r *s *t arsrz: m  ?rfrr ^ r r  m  ?r
TfrsraflT ^TT T̂PT I

gt ^frrcrr
% ?rm f̂ RTT #  ^T cr*TTRr 
sfrft % f^m n̂F? 3̂  ?̂TT2r % fWrTT g 
f a  fVfar 5F?t tt̂ tt % ^  ^

% f?rar f»y yt rnr frqfe farfrffi 
^  <|f5Rr »rerm VTtnT ^ r r  w r  1 

3% *mr ^  *r?Rt f a f a n t  m  zzr 
s iw s fr , fW F ft w r  

'fa r  «ttt sft sref 37®  tft spf sh rt % 1 
<rr s*r c f ?  faf?i*£t t o  ’ jftft =3̂  
WT fa 3R spf sftr 5r% 7STT W W  ^T 
STRTt ^T mr m v  % t  ^  ^  
^   ̂ 1 ( («r*«nrc)

?nmf?r • $rRifhr
% faq- 3TR T$ f  I

w « fh i h tw  ?rr^ 
r̂r f^ r lr  fr r̂r r̂nr 1

«r> 5i v t  ?w eft ? w r  srsrar 

^ # 1

W’T flr r r  J ) 7 T  ^  ^ T T  |  f?T *& <RT 
faro % trrt ftww t t^  f*Fr sr: rpfr ?r 
f t  r̂rsr, ^ f t  t^r ® w w r  ^  t m

f ^ F  ? n ^ 7 : *T ^TRT, # R T  V R ^ T  ^

r̂r ĵfnr cR- ct̂ ft vrrfir ^  wr mm 1 1
f P T  TTRfT t %  f » T  f ^ f ^ T  STT ^ R f

*r?m ^ r  r̂r ^  t, w ft ^
5 f^ r  %  s r %  T5TT vt  3 R z  « f t r  v ft  w r r  

TffT %  5*J*TT ^ T T  ¥  I f * ? ,  ^  ^  P f f  
f  fsp «RT fRT ?T -̂ f̂Faft «PT 

v r  ?ft ^tpjp? «nTf?r f k ^ f t  t 

’n w - ^ f t  ^r i T  %  vfc* Tnrf^r 

^ t  a r f H  ^ T T %  I  v i  ^  ^ f € t  %  

^ r ,  «r*r$ % fjrir % w * , $ m  *#t 
%  t f t r  ^  frtf? r |  . 

(wnhnv) . . . .

^  fr ^ H H  fHT^ apT
v*r t  *r sp» ?  ?^rW

f^R T R  f̂r ^r % -3m  infh^rr 
»fr̂ TT M I  1 ?RTT f^ ^ lH  f»r %
«R T  ^ 4 W r f ^ r  #  T O T  f  rft 

%w?r ^  f̂t ^Rnt $ r  ?r^rr ^ t

y r  ?^5iT t  1 
United Nations is United Nations of 
nations like India and other nations  ̂
t t z  f ^ T ^ t  5f^t fft m& rft Tt̂ r 

^ t  f̂t THT it ’T9T op̂C WTT g fatf «Pt 
*TTT5ftxr ?dw T5TT J?5ft TtcT ^  I ^

V tfW ^ iT f I
^  ^ t  xt 

^ m n r  vtfe^r f t  «rw 1 %wm 
^t$vFr ̂ t fw  f̂ m* ?Rf % ̂ rrt % 5??tr 

%W?TT ^TOT ?TTf^f^sn%sprsra?T 

W t ^ ^ f f t ^ i r  ( * W F T )  
t  f ^  ^?RT fft «T?r % ^ ^ 1  f
f% ? m  ^  ^ r r  |
*rr ŝrf*r ^ ?ft ^  W w  

^#PFT vrtwr *P*t W  % f'®  *T
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[« ft  5 W T  t? f]
jp tr- f a m  wr? m wm ft ̂  f a s R

¥T*P* emTW % fv»TcT% ?̂r f  ^
sr*r, '*mm fâ rar
^  % apr 3TT *RT?TT |
stt3Rt srtct m 'arrffT §  fa  p n r

*PT ?T f  tft? W*t *ft
s> fc 1 r f t  ?fr w  w tit wt j f t  
srarcr ^  srrnirrTr 
fa  j^-Fr jt t t  w f t  zrFT^wvVT
«pssp̂ t sik 'p’m  *r «r snrar % 
*rt% % «rt^ rt *t t  rfT^ 
? # t 5̂ 1̂  ef^r «r, »r*n:ft
s ft*!^ , ^ T T fT ^ T  9T53T % 3=TT«r
$ srfir ^tt mat *r u?f t^ tt fa  ^r % 
37TT m  SrHr I $  *T f ®  *4t T FT  
3 7  f?ft ZfZX  sp^T i  f T  tfc *T
TT- Nd ^  JJTM 7 *-2 ^  y HH ^TTT
srra ? f r  f̂ nrnr ir ?rV ~j*t 
% 3 H T tft *r>* 1 % ?rftRr «ftr
*t?jt iff *nv=fT fa 3?f ̂ r?t sr t o  1

t  IfFTT tft ^ r  |TT WTT %■ fw r >  TT 
f  *7 fî TT WTT f  I *fiT T̂TTT ?T9R ft 

f  I fT̂ FT fa  f ^ T  tT^^r f t
*mr wt fa  faŝ r ^Ffrr ff?|Ff h

f^ r  5tft «Trr -&  % sitc 
?faR wrr, 3*  sts t̂ % ’ rrar t  mrnrfa

^TBFtRT? ^TTffaSTfrT ft 
5rrfn % *IT«T ar>Pt 3Ft fr I

SHRI SURENDRA MOHANTY 
(Kendrapara) Mr. Chainnan, Sir, 
during the discussion on the Demands 
for Grants of the Defence Ministry 
so many high faluUn praises have 
been showered on the achievements 
of the Indian army m Bangladesh 
that I do not wish to add my quota 
to it lest it would be considered 
superuous. But the entire credit for 
it has been exclusively claimed by 
Field Marshal Manekshaw m such a 
sweeping manner that all the contri
butions of the people, the Indian Army

and the Government of India have 
been completely overlooked. Field 
Marshal Manekshaw is on record to 
have said that had he opted for Pakis
tan the result of the Indo-Pakistan 
war would have been otherwise

AN HON MEMBER. That was a 
joke

SHRI SURENDRA MOHANTY No 
self-iespecting Field Marshal of a 
country should indulge m such kind 
of silly |Okes A report says

‘‘A high Defence source laughed 
away the Field Marshal’s remark 
about India’s likely defeat in the 
event of Sam Manekshaw’s com
manding the Pakistani Army and 
said the report itself made it cleat 
the Field-Marshal was talking m a 
lightei vein”

Whether he was speaking m a lightei 
vein, whether m levity or in 
seriousness, my submission is that n<. 
self-respecting Field Marshal of a 
country should indulge m such kind 
of levity I wish the Minister here 
to record his displeasure at such kind 
of statements We cannot afford to 
have such kind of Field Marshals 
who, m a kind of narcisstic indulgence 
carry these ioke<? too far

There is another matter I wish to 
invite the attention of the House to 
before I come to offer my remarks on 
the budget proper, and it is this. Of 
late, it seems, our defence organi
sation has become so lax that oui 
operational plans even during the 
war are bemg known much an 
advance of the date of the action In 
this context, I would invite the 
attention of the hon. Minister to a 
talk which the ex-Defence Secretary, 
Shri Rao, delivered on “India’s
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defence policy organisation since 
Independence” where he is reported 
to have said:

“As you know, in Delhi, more 
secrets have, or at least had, a habit 
of leaking out at the top.” Mr. 
Hao went on to say that the plan 
had travelled. To his utter surprise 
he received a phone call on behalf 
of the President enquiring whether 
our troops had gone into action on 
the Amritsar front according to the 
‘top secret’ plan.

This is how top secret plans are leak
ing from the defence organisation. II 
pains one to consider how our de
fence organisation has come to this 
•offee club status where top secret 
operational plans are being released 
to the press and the politicians, m 
that context I would like the hon. 
Minister 1o throw some light, whethei 
the Government accepts what their 
ex-Defence Secretary has said or they 
disown it.

Coming to the Report, it suffers 
from a defect paucity of facts relat
ing to the arms of our defence in the 
name of secrecy. This kind of sec
recy inhibts Parliament from getting 
a correct view of our Defence estab
lishment or a realistic appraisal of 
our Dcfence Plan. For instance it is 
known that Pakistan is now acquir
ing the British Chieftain tank which 
ts the best tank comparable with the 
American M. 60. Pakistan is ac
quiring this tank through Iran. The 
other day the Minister of Defence 
Production Shri Shukla had announc
ed in this House that a new tank 
was m the offing. I searched in vain 
through the report to find a glimpse 
of this but I do not find any mention 
about it. If I look through this re
port to know if we have got enough 
anti-tank mines this report does not 
provide any answer. My submission 
is that unless Parliament knows the 
real extent of our Defence prepared* 
ness, our inadequacies, how are we 
going to have a Defence Plan and

how are we going to contribute in 
any way towards the formulation of 
such a Defence Plan? Therefore, my 
submission is that our report hence
forth should not suffer from such kind 
of inadequacy in the name of society. 
The whole Press is full of stories 
relating to the Defence Establishment 
and military hardwares. The minu
test details relating to our Defence 
forces are being published in so many 
journals. These throw much light on 
this topic but not the Report which 
is being presented to Parliament.

Having said this, it should be said 
to the credit of the Government, we 
as a peace-loving nation, pledged to 
usher in democratic socialism, spend 
the least of our G.N.P. on Defence 
The Report mentions that India’s ex
penditure on Defence in 1970 was 
computed at 3.4 per cent. In 1972-73 
also we had maintained almost the 
same proporation. For a comparative 
analysis, I am quoting the following 
figures of Defence expenditure by 
other Asian countries. It will be seen 
that India is spending the least.

China’s budget is never known 
But according to the observers of 
Chinese Military Affairs, China is 
spending 10 per cent of G.N.P. on its 
Defence forces. Indonesia having no 
defence commitments of as extensive 
nature as that of India is spending 
43 per cent of G.N.P. on its Defence 
forces. Pakistan is spending 42 per 
cent, Japan is spending 9.50 per cep* 
whereas we are hardly spending ■» 
per cent of our G.NP. on our De
fence establishments

While this is a correct policy, and 
valuable resources ought not to be 
spent on unproductive hardwares and 
a ceiling should be fixed on our De 
fenre expenditure, it should he oui 
endeavour within our limited resour
ces to increase the tail to teeth ratio 
of our Defence organisation. But 
when we look at the Report, what do 
we find? The narrations are com
pletely opposed to the orientation.
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[Shri Surendra Mohanty]
Here we find on page 11 of the He. 
port:

“The greater part of the outlay 
on Defence is taken up by such 
fixed commitments as pay, allowan
ces, accommodation, transport and 
maintenance. The on going pro
grammes also absorb a substantial 
amount. Only a small proportion 
of the budget is, therefore, avail
able for new programmes and pro
jects.”

This is exactly my demand. While I 
quite appreciate that we must fix a 
ceiling oil our defence expenditure 
and should spend f>s less of our GNP 
as possible on military hardware, we 
must see that it is put to real use and 
our tail to teeth ratio is increased. 
But on the other hand, we find that 
most of its expenditure goes for fatten
ing the tail without sharpening the 
teeth. But in the wake of ihc post- 
Bangladesh developments, with the 
increasing aggressive posture of Pakis
tan encouraged by military aids from 
China, from USA, from Iran and may 
be from USSR, we must have a fresh 
look at the situation.

The Chief of Army Staff, Gen. G. S. 
Bewoor is on record to have said in 
an interview to Lok Raj in February, 
1973:

“Despite the fact that the Indian 
Army is regarded strong, it did need 
weapons and improvement in train
ing."

Now, I ask in all humility, with this 
kind of achievement, Tflow are you 
going to improve training and how 
are you going to improve ordnance 
factories to produce new weapons?

In the wake of recent alarming 
reports on the rapid multi-dimensional 
increase in the naval strength of 
some of our neighbouring countries, 
the need for a versatile and powerful 
naval force becomes urgent and un
avoidable. How are you goinj? to

get it? Barring a few recent aeqiust 
tions, most of our Navy’s ships have 
already served enough time and have 
already done enough service to join 
the mothball fleet. Our VIKRANT, 
the pride of our Navy is 12 years old. 
Her weaponry have become obsoles
cent, if not obsolete, DELHI is 42 
years old—old enough to find a place 
m a naval museum. Even ‘MYSORE1 
is 16 vears old We need destroyers 
and anti-aircraft frigates and anti* 
submarine frigates which have become 
antiquated.

Even our Air Force needs moderni
sation. According to military ob
servers:

“If the Pakistan Air Force conti
nues modernising at its current pace, 
while we confine our response to 
a few score replacement aircraft, by 
1975, the P A.F. will nearly surpass 
the IA.F. in capability

Technological progress being *hat it 
is, conventional weapons are getting 
out of date every day and it is possi. 
ble we are lound wanting m certain 
weapons and equipments in relation 
to our adversary. In that context, a 
thorough study of our weaponry vis- 
a-vis Pakistan Army based on the ex
periences of 1971 war must be under
taken.

I am reminded, on the eve of retire* 
ment of Field Marshal Manekshaw, 
the Chief of Army Staff had said in 
his own words that “some of the fat 
of the Army should be shedded.”  I 
do not know what he meant by shed
ding of the fat. Perhaps, he refer, 
red to the reorganisation of Indian 
Army in the context that the tail to 
teeth ratio bears no relation.

Therefore, while it will be a patriotic 
duty to support these Demands, 1 
would only beg of the hon. &viiuster 
not to be complacent and not to rest 
on his oars of achievements in Bangla
desh but to really modernise Indian 
Army so that it emerges as a force 
not only for meeting aggression but 
also for ensuring peace.
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«ft iiwnwftrmwnc (« ^ w ) • 
r̂orafar nfhta, w  ^  **ft 

tft? ft^ET % W J <TT 3ftfftapRrrtf&r?, 
*rr$  v t f a r  Titf *?t tm %  «tt s r f t t f f t f f  
*tft atq> $t, ŝ wft mft wr?$fk&r tpfftr 

t  \ *rs tft tT* ?rft̂ rr «n 
f *  i^r *m 3h t *r, srarvt 
g*ftffr«r *ft f̂ T̂T mr I  1 4 Hmm
f(  ^  SPPTT aflT ^  'TfSTT ^ R T  i?
f%rq f*rtf: to t *reft tftx f*n* to t  
o t t ^ t  weft t h i t t w *  %  w r^ w  I  1

TOT «FT TO5T ^  3|pr 3TT *MM 

t  ^ft?T % I f*T STS ?HF
3fcT f ®  fapanT ^ r  ^  t  ft"  'T Tf^ FTFT
*t firm fafto i  ^ n ft s f e  

^ p :^mfr $ *rr$^ ^ tt t o  
srrcft f. 1 **w v lf  *nr #  ft? *nftr- 
t?tt*t % aw  fcre% fofr *  N̂tt f*rm
faTte TfT ?ftT^TT^ ift^ TTfTt,

tnfti^TH ^t tft*n crr  r̂n# »jcttt 
t  ?m *rnpnr % *t *ft f*n  ̂t o  
^  sft# snwm  f  1 %fti?r f *  tstt 
HWW * t TOT % *RTHT *  tT̂  jfrfa 

f l #  f  *t ^  *Tf^T *rr q*r TTVTtf<TV 
*ST |, aft TFSsftffrp famz I  3*?% 
3?tt w rrr fasnT ft ft^nr ^ n r  
^rfpr iftr f*r stft % wtft tot
5f?t jftfr jpw pft ,*rr^  , ^  ^  wm 
*$a- m > f t  Tft | sfr * r t  ?*$■ vnft 
t  ft? fRTtt fwpft «ft rmv ft, f*r
ftftR T  g t *TTf?t f t  ft? f*T  ^TT^r % W

v  * t t %  w r i ^ r  v r  ^ hc
3̂# r f?HT fw wm ^  ^ t% ,  

f̂T?t it flfWcT  ̂ SrftvT $BT *f3PC VT 

%  t ,  WZ ^  ^ R T  «TT T f T  |  %  
t o  f^5ri^<R 55ft f f  

|  ft? w r W  w ^ tnftsr ^ WTftr ^ t  
^  »W  W r ?it «rrfwpr^ 

w r r f wr Tip % tprOvr «ftr f®

^  W  ^t TOT % 3ft fpqtTTT fttj 
^  fff wt̂ r ^  qftforar ^t t̂t t^- 

^ %  f  ̂  ffttrrr <rrftj^mr *>
^  ftr arf s*t ?TTf ^ ft
3rî  »fk  trf* w i'ftrer f> 3n% 1 

srm *m % ^frt apt tft ff«nrrr 
^  |, % r t  % ctVt tnr *Tf ^tfwsr

I  ft? frpr $ 5cT7 ?rf«nnft ?rrwr 

wx ?ft wrSr ft; q-rft^TPr 
®pt «ft 1&FZ f^% 5rh: qf̂ r ittvviw  ft 
^  q^W  ̂  ̂  W t w vt w’%*mr
f^ T  m 3# I V*r7NfT Vt trar 
ft  w m w  sftpr f- 1 ^ r t T  ^  tft 
srT’ft ^t jftfH w*Tf% ?̂r 6,‘nr 
wfr s*r̂ r $ m  t  ftr % ?rf ^ r
f̂t ^  cp^ ajfr TOTefv | ?rk

f*rr̂  f*^ tstt ?m«mft spt ^ftrr 
wr xM | r̂apr f^  ir4i4«ni V7rfr ft 1

^5? ft % SPTSTiTT I  faff 5TTT
^r ^t ^ ftnw ?it% vftK fcm Tĵ m w 
■j?«rer ftnu t  1 ^ f |̂?r ?r^v ?rr̂  
t lT tTfW ^T’f t f i T ^ ^ t T l f  
p r ctff^ r̂?̂ r f  %ft»?r 5%nr ^ f̂t 
fW ^ h r f  ;3R̂ rt h p r gtr %ftx 
^  fT  f?  ^  ^ fr  % %  ^ rrr prr 
'rt’TT i *h- h*ht f̂r frnrr tstt ^t 
^srt 5j?t5T ?Tft t  «ff *ftr ^rnrr 
^RIT âRT% %tr nft f^  #ITTT Tf*TT 
v&n xftx f*TRt w r  ^t #$rrfW 
t  fsF̂ rt m x  f̂t ^rjcr m fw - 
«rfw r ?rft w f t  ft*ft 1 w  ’rm% v 
m jt  *̂ t ®ty *ft ^ t  ?rcf % f^  farft 
T^Fft <rt*ft 1

f?r ^  % f*r ^ 1% f  firrt ^ rr 
vr r̂t 5pr r̂srr | ^ p r  eo 

vh?^t f»rrtt w  %*rr, fRT^t urnff % 
f t r^ t^ q s t f f  20^ f t

% fwij %vsr 5 « ^ t  | \ 
tjpr v  ^ni f v  ^nrvmx «r <Fft
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[ s?) sprRrr* fa w ^ ir  ]

m  spt t p t  $  1 srnr .
sriaiwfcrr t  sffr wbw t  

p r  *fr*r ^  ^  wtfiF ?wrc 
5fft TTsp fa fa  farfa I  srft f*TlTr 
* r t r  |  m  arg?r * p * t  ^  I  i srar% 

%tt ^frfr «pt for  ^r m ^w rm  at 
I  gt ’crr«r *rrsr ^ rrr  srreT 
t  *fr wf?f =̂p̂ t r̂ter & fa ro  %tt 
^  ^  v m w n  ^ 1

% fan- t o  ^  5 ifrtft
fopTT W F  |  *p5ffa ^ T  f  f a  ^TTTT

^ r fffr *rn> *r sfyi *t farr $m  &
?WT T #  ^ T  W  3TT5T *^t *rtfa*r 

f  fa  SPTO *  5*f?£T*T \
f a n  p̂ p t  'r r fa r w R  %  *tpt ^

f t  T fT  «TT VR W T f^PT 3TTTT SPTffaT 

w r r  5rt?r t  # 3 t 5TT5rr «rr srr^r

srr^ ^rr?fr s n w r s f r  * t f *  *r%?r f a w

f  I 5T5TT i f  ^  f>TT * n f fr r  

?r>T SSF WHT 5FT M g  SĴ TrT T W  

^rrf^r fa  zmOt wt t f t  P %tr
t̂tctt ms/t ft 1 ?nft sf?rr fa *fr
ĴTsftrT *FT % ^ST fa  % 9TTf % 

fW 3TcT ^T ^ T  I  fa  ?TJTitT Wt
I  * f  rf& R  ? f m  st«f | | 3*rfarr 
ŝfr ?tt ^rs% f , ?nnc wr*r? $  srrfa 

« r r f a r  tit srrcr, srrfa  m  #  f«rifa cr

irta ^rr ?r?t w f  if 1 ^faTr 
fan f t  3TT<ft t  fa  *TTift

?nr^r r *  1cs

^ t«t f t  mvf ^  q ^ r  *fii4 
t f t  s h t t t  f  1 % t f

gTTITTT §  Trtrr ^ T  f^ft TT 3TT q T ^ ? i f

w  »t«tt I , &tf* f?r w f  t o  jprar? 
f ®  |  ? ftx  ^ f a t  a r m  ^

5r^T5T t  1 t  ^ r  WTrT % ?ft * T fW

5  *(w sr^ m  *ft | fa  f*r ^?r
M  % croRft sp ^n?Ir 1 1  «if ^f*Tr

^  «r|w«n¥i?r
^ r fa  gfr »j> $ 9  ft^r ^rrf^r 
^ t  p r  ^ %fa?r ^srrr =arrf̂ xr fsp 
^ f t % f » r ^  ^  * rk  sfffr f»r  
^1% $  5nrr ^ f r  ?Rr q - fw r  | 1 ^ r  
? fa r  % i f  * m m  f  fm %  ^?r snrf?r 

| 1 w^rtnff s r t  ^r?nrf | f a  
srsTcTT «rrr wrt̂ rr *xr t, f  r jttt w t  jrerm, 
v k  zm ft & m  ^%rr f ,
r̂q?t jt3r?t $ 1 ^rnr %w ttrsp «rrc«r- 

fm  | fa  f f o n  ^r ^rf
^T WT sFtf c f t w  ^ fa  f*T 9T m ’ PJTJr

?ft f ir  grr y y r^ 'i
*R*w?r ^ i^ t  5 T R rv t?r^ ^ ^  1

^rfa? ^TT«r^T(T ^TT^ 9̂T ^  ^  TT%
fa^ tsfl- w vft g wt *rm s r t ^ ^ r  ^rr% 

f  ^ r >  i f  w ^ t  ^ r w  ^  f  f a  ^rr^- 

fEf *gt it XZT %, ^  arfcT ^ r^ rtT  

f , ^  *rrr ^T?r»r 1 sr?m  
^ r f t  qrraff̂ tr % ^  s t^ t t  % ^ 1 ^  

?r,crar:Tr f  ^?r wr?r % ?t% ct ^ r t  

srk ^  so tr  r̂r wrsrrrm ^
^ r̂?T5r ^ r r  ^rfert ^
f\m \ w s r f  - '̂r 1 ^  t nr ^ r % facr 
* i t  JSRTfT.^ t  1 ^  ^ t f  ?r 1 

fafrn> ^?r ^  ytf f^ c r r  t o t
wrf^TT, r ^  w w F w m ' ^ r r
r̂rffir fa  fJTjTr ^  *nrf?r f  i

f*Tr> ^ r  ^  m f r w  
| ?rf ’O T t w m  wrnr I  1 franr 
*pr fsw shktc ?r, f»rrcr ^rwt % ift 
?ft̂ r ?r»r t  w *pt t o  % ^ r f e ^ U K  
f?rr ̂  ̂  f t  ?r-j^  ̂ r | i
wft 5 fa*rr t fr  w  w r  i

’5’ rfarr gft ffiTRt T5TT Jflrfa t  WHsV
?T>T HW W(^l «TFRT f^f
SFTW T^RT t  sfVr V t m f W t  
7rfa?fy 5RTfft | fira% € tii *rt f*rr^ 
«nr |  m w  \ fV?r«fn: ws$t %
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5&T*r ? w  ir*rr€t w r  «fh: 
*ft3$ s § ts % i # «mr tftr <rr 

vhx v m  faerm ^ ? r r  g fa  
fR“ s f s  fan :

fa
$*rret srar?r vrft ?t wrc mx fa?*rr*r 
f i w m  | . v r  «rnr 3fft s f s p t  fa^rr |  %

r̂f̂ rr, SJTc*T- 

t
tftr ^m **t * t sqpr
5T$R1T t  1 $  STOFTT f> fa  33TP3T 

^  ̂ ?r?r r̂r ^ 
'4t =arrf̂ T $rfa?r 3- 

p f̂ Fr »̂ft *n*rnr % ■3̂ %
4 farr fajrfa 3TPT tutt r̂rf̂ T I 

«titt *n inrr ?m>TC*r ytcrr!  fa  
n̂scrr *  sfcw t t  srt

jfm r £ w r  ?̂rt *  T?ft «rt£ % i?c»t fr 
fajfar vi wrt i n w ^ r  1 1

#*r m  a *rr*t stt?t ^  % f^ r r  t

%fa?T rr-F STTrT $  W T T  f  f a  hm
*rr aft £»rm tt*t t  s*r tt*t SF> eft ^  
^Tcrr Kt f  setVt srr*r T ^ r r ^ n r  ^ r %
'RT?T 7TT?T VR f  fa  ^RT̂ t
wf?^*PT#»Tffr?R 1 ^rf tft%*r<Tsr?rer 
cn ^ ? # a F T »n ^ T t^ r T T fa

?r ft jsRHif^r^r w  *  

?ti irsFrsff,
*ft TPtft cR^t 

$>ft Xlf^rr I % ^FfT f  fa  f*T> tft
*srra*r fc *s *fr fr̂ »Er % *m <nr 
f t  * t a r f* $ t e  e n fa  ^ r  ^ W t % t ft  

?rewt irt *t% 1 sfar^r ffair * t  tft
afTJTTT̂ TTf̂ rr |

g[ fa  W  vWrf^^Tnr ?̂r %
Igcl'HI^Wf+Sfft vlR d <4> ̂ c f  ̂WR+
«TPT ^ r r  ^ T f^ r  I

fm  * m  T O f w f r  |, ^et 
* iw  ?hf f^ rsr f ^ r  *gv

« r ^ r  » r ^  ^  | vy
3T|cT q̂rf ficft |, Srfa* ?r
^  ?t, eft 5?r*nr ?*r f̂ rfâ r f$ w  vt  
^  r̂r?r |  tftr =̂r% f?rq ^  #*nft 
5=r̂ t ^  (  1 t  n̂rsflrr f  fa % 
w  $*r 5ft «n̂ rflr «r?̂ ’  ̂ sftr
ftrfaf? % fppT f«r»T cT  ̂?Kt #?TRt 

§f, -cr̂ T̂FT ̂ tif̂ d+iiH ^«ft^rr(t^4f 
^rf?rr ?rV f?T ^FET %

T̂f̂ T I

wrik gm  vft irf

f® T̂eft % 5fT̂  % JT̂T W  f t  |  I ^  
PT T̂fT Tt fOTJft t  fa grrr  ̂tkfa^ft 
?rrfa?r̂  % srt ^tsrt I, ^  ?rnr 5fnn 
5Ft vn̂ TT ^ ft?pr fvar |  *ft̂  
farfaift ?nfa?m ^  ^t vri^mft % 
fapf?=r ?rf ̂  <ri frr t  1 sn srrfâ TK 
spTfTr ^ ^r^ ^ rkw ^ aF tf^ rfas:^  
^r??^ t , ^  ^t ^ft r̂ft ^  
^prrti ^^rn; ^  srpr t̂ frŵ spsnr 

I  fa sTRTft ^rr % i*rt#f^ fprf^ 
^t^r^rm  ?rtrpTT  ̂ % ?rWr
^t w ffm t r̂r ?tpt ^frtt spt vra’flnrm 
% ?̂rrfa  ̂ 5rt% 3Ft t̂farsr ^t ^  1 
*Tf SfeT ^T ^PT |  fftT S*T 5l|rT
?rr?rs^r 1 1 to t  xtststc ^  w  ftsrr
*r ^ r r  ,'if<5i*ii ŝrrfft̂  j

^ aft mfTOT 
^ fr | , ?̂r xr ̂ wt wh*\ <vn $  ?it ?rtfrni r̂ t 
^t WJT 5T|t f>ft ’srrfarr, %

T̂Wt % ’srw, ifts WT3FET WfVcT I 
^  ^irrft T5TT 5ftfeT F̂T trf> «n^WRT
i p t  f f t r  1 ^et %  f * R T  ^  m r€t 
vfe^rrft vt *rt*mr t o t  ̂ ŝ tt i

^r ?r^  % r̂wr *f w  mm 
^nft ^r ’etr^t «*rmr f  1
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SHRI C. M. STEPHEN (Muvat- 
tupuzha): Mr. Chairman, Sir, I rise
to speak on the Demands for Grants 
relating to the Ministry ol Defence.

Sir, it is not possible for anybody 
to approach this subject with a sense 
of levity or in a sense of light-hearted- 
ncss, or in a spirit of ‘political sword- 
crossing’.

Recalling what had happened in the 
vital life-and-death confrontation of 
1971, one is certainly inevitably over
whelmed with a feeling of heavy 
indebtedness for the gireat contribu
tions that the Ministry of Defence and 
the Armed Personnel have made to
wards the preservation of the various 
democratic systems and the freedom 
of our country. Therefore, unlike 
when discussing the demands of other 
Ministries, I for one, am not inclined 
to refer to the performance of any 
particular personnel in the military 
cadre any matter relating to promo
tion or individual grievances, or to 
cast any aspersion on anybody which 
may hurt the sentiments of anybody.

Now, Sir, I am not going into the 
technical aspects of the Defence 
strategy. I think, these are matters 
in regard to which many of us are 
not certainly adepts, if I may say so; 
at any rate, I am not so. The techni
cal aspects of the armoury to be used, 
the ammunitiefi to be used, the equip
ments to be acquired etc. are all 
matters which can profitably be left 
to the experts to consider and to 
decide.

It is the overall view of the way 
the defence establishment and the 
defence endeavour are developing— 
that I am intersted in tKe political 
assessment of the whole thing. When 
I come to that the first question that 
arises is whether there is a need for 
a massive defence effort. On this 
point X respectfully differ from the 
approach I found in the speeches of 
the spokesmen of CPM and CPI. The 
spokesman of the CPM went to the 

^extent ol saying there is no danger of

attack on this country and, therefore, 
there need be no concerted effort for 
defence strengthening. My friend, 
Mr. Indrajit Gupta, though he did not 
spell out m these terms, put forth a 
question: Why should we'concentrate 
on this so much and whether or not 
things which happened in the course 
ol last year have altered the picture 
bo much so that we should change our 
defence strategy, and mentioned, parti
cularly, the Indo-Soviet Treaty. He 
said things have considerably chang
ed and, as such, we can take an arm
chair attitude.

I would like to say that I entirely 
differ from that approach—an approach 
whereby you consign the interests of 
defence to any other country, how
ever, friendly it may be and to take 
an attitude in the fortuitous circum
stances of the other being properly 
behaving and we, therefore, need not 
be very much prepared. It is a high
ly suicidal attitude which we cannot 
afford to take.

During the days of friendship with 
China when we were saying ‘Hindi- 
Chini Bhai Bhai’ nobody expected that 
there would be an enslaught from the 
Chinese side. In the first chapter it 
has been spelt out in detail as to how 
the contours of the international 
sphere are such as should put us on 
the alert We find Pakistan is arming 
and more divisions are being equipp
ed. Bangladesh, of course, is a friend
ly nation at the time, but that does 
not mean »we should not be prepared. 
China in spite of our persuasion is 
arming itself considerably and is not 
giving any intention of going to be 
friendly with us. The politics of 
Indian ocean and the rivalry between 
the nations is not something which is 
likely to put us on the case. There
fore, taking everything into considera
tion it is absolutely necessary for this 
country, which in the course of the 
last 25 years had to pass through five 
wars, to be on the alert and to pay 
any price for that in order that a 
national humiliation may not be in
flicted on us. It is from that tide that 
I aift approaching this a'»«stion. When
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anybody gives a counser of ftie coun
try being able to remain unaware, as 
the CFM spokesman did, my humble 
submission is that it is a counsel of 
defeatism and danger to the nation. 
The philosophy which says that a so
cialist country cannot attack and, 
therefore, even if it is an attack it 
will nol be an attack because it is a 
socialist country, this is a philosophy 
which we have to throw down to the 
limb of contempt

Approaching this question like this 
the Demand of Rs. 1,700 crores on the 
Defence side is something which no
body will grudge to vote for, and 
votmg for this. Demand is to compli
ment the Ministry for the way the 
affairs of Defence have been pursued. 
This is something new which is per
ceptible m the approach

If one would go through the report 
of the Ministry, one would find that 
there is in the first place an integrat
ed approach, with external policy on 
the one side, defence preparedness and 
defence strategy on the other and in
ternal industrial development on the 
third side, all the three aspects get
ting integrated and being viewed as 
part of the same pattern. This is an 
integrated approach, and again for the 
first time, we find a planned approach 
to the whole thing and a projected 
plan for the future and preparation 
within the resources available. I do 
not want to say anything more than 
that on this.

One important aspect on which I 
would particularly comment is the 
effort that is being made for indtgeni- 
sation of our services and for making 
our services and the ordnance side of 
it self-sufficient. Here, I must parti
cularly compliment the Ministry. One 
cannot but read with a certain mea
sure of thrill when the report says 
that 1971-72 and 1972-73 have placed 
the record in the matter of ordinance 
production, with about 1,15,000 work
ers and with a production to the tune 
of about Rs. 177 crores worth of ma
terial. The report also points out that 
certain factories have accounted for

their full capability and have even 
exceeded that in some caseB. During 
1971-72 the production has gone up to 
the extent of about 15 per cent and 
then during the next year it has gone 
up by 200 per cent. This is a matter 
on which we have got to give every 
crcdit to the Ministry and the Ad
ministration which has accomplished 
this, along with this, we have also to 
give complete credit and acclamation 
to the workers who carried out this 
magnificent job in the defence of this 
country

Therefoie, we are proceeding to the 
stage ot self-sufficiency m this matter. 
A variety of materials is being pro
duced here, and an effort is being 
made to rely less and less on foreign 
supplies and more and more on our 
own endeavour and on our own 
research capability.

On the tesearch side, we find ex
pansion being effectuated, and innova
tions being attempted. An attempt is 
beuig made to equip every factory 
with research capabilities and com
plete cohesion and coordination is 
being attempted. This line must be 
proceeded with further with complete 
augmentation and vigour. That is the 
submission that I have got to make.

/
Again, the coordination that we 

found in the war between the three 
wings of the Defence Forces, namely 
the Army, Navy and Air Force gave 
us certain lessons, and certainly one 
cannot ignore the importance of de
veloping the naval wing of our defence 
apparatus and also the aerial wing. 
It is gratifying to note that every 
effort is being made to strengthen 
them also.

There are one or two more points to 
which I would like to draw the atten
tion of the House. One has already 
been dealt with in detail here, and that 
is about Mr. Manekshaw. I do not 
want to refer to him in person, but 
there is a principle which is coming up. 
This is not the first time when such a 
thing has happened. Military person
nel retire and the moment they retire.
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they start behaving as if they are free 
from any inhibition and they can 
reveal the secrets or things which they 
came in contact with when they were 
in service. I would like to ask whether 
this is permissible or not. That is the 
question that we have got to deal with.

SHRI SHYAMNANDAN MISHRA 
(Begusarai); But what secrets has he 
revealed?

SHRI C. M. STEPHEN: The ques
tion is whether Government would 
have permitted Mr. Manekshaw to 
make the sort of statement which he 
had made if he were in service. 
Secondly, if he would not have been 
permitted to make that statement, and 
it was not permissible for him to make 
that kind of statement when in service, 
then merely because he has retired 
from service, is it permissible for him 
to make it? This is the question that 
we have got to deal with. We have 
got experience of other military officers 
in the past also coming out with books 
or coming out with revelations about 
things which they had come in contact 
with when they were in service. Even 
alter retirement, a military person is 
known by the title he holds, whether 
it be Captain, Brigadier, Lt. Col. and 
so on, and, therefore, it is a matter of 
propriety for the military personnel 
themselves and it is a matter of self- 
discipline for themselves rather than a 
matter of some- discipline to be in
flicted by the civil authority. If it 
develops to an extent when the civil 
authority will have to impose its disci
plinary check, that restraint will have 
to be exorcised. Sufficient has been 
read from the statement of Manek
shaw. A plea was made that it was 
done in levity, in a light-hearted vein. 
Light-heartedness is something which 
may be accepted from somebody, but 
not from the Field Marshal of India. 
And this too to a foreign journal. I 
have absolute objection to the way he 
dealt with it.

Therefore, we have got to approach 
this on a question of principle. 1 am

only placing it before the Ministry to 
be dealt with as a matter of principle. 
The matter of promotion, how promo
tion wag barred by somebody being 
put above him—these are the things 
he has said after he retired.

I want only to say one thing that 
when. Manekshaw retired, he retired 
with the goodwill, blessings and ac
clamation of the people of India. But 
he has torn to pieces and tatters those 
sentiments of admiration, acclamation 
and appreciation of the people of India 
by this cheap statement he made to a 
foreign journal. This is not a joke. 
This long statement running into pages 
cannot be a joke.

SHRI SHYAMNANDAN MISHRA: 
Do you want them to live of an ab
normal life full of tension even after 
retirement?

SHRI C. M. STEPHEN: It i* not a 
question of an abnormal life; it is a 
question of discipline.

Every year. 60.000 people are dis
charged or retired from the services. 
What is to happen to them** Some 
resettlement is being attempted and all 
that. But I would submit that their 
services have got to be utilised to the 
maximum. Retirement of 60,000 every 
year means you are recruiting in their 
place an equal number. Therefore, 
those posts which might have been 
available to the civilians who may be 
aspiring for jobs must be rtiade avail
able to them. To bring about a situa
tion when they serve for 10 and 15 
years and in the thirties of their lives 
get discharged and have to fend for 
themselves in the streets without the 
prospect of being absorbed is a cruelty 
against we have to evolve some mea
sure. Their rehabilitation and in
volvement in the national effort is a 
question to which we have to address 
ourselves.

Quite a lot of effort has been made 
to popularise the services and to po
pularise the image of the military 
before the country through public rela
tions efforts and exhibition* being
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'arranged. To make the services dearer 
to the people and the people dearer to 
*hem is a very vital thing1 in a demo
cratic set-up. It is also absolutely 
essential to make the people defence* 
conscious. For that I would suggest 
that there be more exhibitions through* 
<out the country displaying the ad
vances we have made so that the peo
ple may become conscious of it. An 
attempt was made in Asia 1972 which 
was a tremendous success. We saw 
how people were gathering m large 
numbers to witness it. It must be 
done on an all-India basis.

Lastly, about the territorial army. 
The civil forces must be made the 
maximum use of. Let it be so phased 
that when an emergency arises, it is 
not only the men in arms on whom the 
nation can count but the millions of 
people who have had a training at 
some time or other who could be sum
moned to defend the nation It is on 
these linos that the Territorial Army 
should be developed in the factories, 
fields and villages in a large measure, 
so that we could count on these mil
lion'! having a primary and elemen
tary training to be at the service of 
the nation in times of need.

With these words, I again place on 
record my appreciation of the services 
rendered by the services and the clever 
husbanding that was done by the 
Ministry headed by Babuji, and wish 
them to go ahead with it.

16 hrs.

SHRI PRAVINSINH SOLANKI 
(Anand); Mr. Chairman, Sir, this year 
the defence budget has touched 
Rs. 1,700 rrores. Once upon a time it 
wa$ Rs. 200 crores. It has never been 
Objected to by Parliament. In fact, 
whenever the Defence Ministry de
manded a higher amount, it has been 
sanctioned by the ruling party as well 
as fully supported by the Opposition 
also, because we all feel that it is & 
primary need for defence, and what
ever amount they have demanded we 
have given it to them. But t feel that 
Us. 1,700 crores Is a lot of money. And

if we streamline our defence depart
ment, we can easily save Us. 150 
crores to Rs. 200 crores. Some of the 
experts are also of this view, and I 
think they have expressed their opinion 
at various meetings that a saving of 
Rs. 150 to Rs. 200 crores can be made.

Today’s, speeches were of different 
kind. Some Members said that there 
is a world community and we would 
not even require an army. As for 
myself, as a proud Indian, I would 
like to have a very, very strong army 
for our nation.

AN HON MEMBER: Shame.
SHRI PRAVINSINH SOLANKI: It 

is not a shame in having a powerful 
army which will safeguard our country 
and the country's interests. In fact, in 
this modern power politics, there are 
five great powers—the USA, the USSR, 
China, Western Europe and Japan, 
Japan is an economic giant. But we 
in India are feeling the isolation. This 
isolation, the USSR is also facing. We 
are not a major power as far as mili
tary js  concerned. Economically also 
we have our own problems.

I would not mind if our name is 
added m the list of five. Why should 
we not be one of the big five? We 
should try for that position. Recently 
somebody mentioned about the USSR 
and India treaty. I have nothing 
agamst that treaty. Actually, it was 
a necessary thing, because the western 
powers were, out with their silly poli
cies were avoiding us, and they were 
trying to take advantage of our posi
tion. All the lime they went on help
ing Pakistan, and in that condition, 
this treaty was a welcome thing. But 
as Mr. Stephen said, the more we 
become dependent upon ourselves the 
better it is. The time will come when 
self-reliance in the matter of defence 
will be a necessity, because we do not 
know how the world current changes. 
Today, one may be our friend, but 
tomorrow one may be our enemy. So, 
it is better to be dependent on our 
own resources which we have already, 
and we should try a little harder; we 
will then, I think, become self-reliant 
in the field of defence.
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One thing more I want to say and 
that is about the co-ordination between 
the Defence Ministry and Ministry ot 
External Affairs. After an, defence is 
corelated with the Ministry of External 
Affairs and foreign policy. If there is 
co-ordination. I would like to know 
from the hon. Defence Minister whe
ther he is satisfied with the present 
co-ordmation or he would perhaps like 
to have a little more co-ordination in 
this.

Another point that I want to raise 
here is we would like to know some 
thing about defence production. Re
cently, at one function, our Minister 
of Defence Production announced that 
we are going to manufacture the MBT 
tank, that is, the main battle field tank, 
and that it might come up during 1980 
It will be a powerful tank and a very, 
very useful tank. But besides this, 
we know very little about what other 
products we are making.

Some people raised doubts that we 
should not disclose military secrets. 
But, I assure you that other people and 
other countries of the world know 
much more about ourselves than what 
we know. We read many journals 
about U.S.A., U.S.S-R.'s military 
strength. China’s report is published 
and there is nothing secret there. 1 
personally do not think this is a matter 
of top secret. We need not go to the 
babu’s chamber to find out what is our 
defence potential—top not secret but 
bottom secret. We are having a pers
pective plan for 1980. There would be 
no harm if you put it In the next 
report. You publish what are the 
things which we are going to make; let 
us realise that. After all, out of that 
realisation, we will be able to help you 
in giving you more amounts for you 
if you so require.

I was very happy to learn that in the 
field of electronics, we are reaily mak
ing good progress. There was a report 
earlier which says that right from the 
current level of Rs. 185 crores we have 
to go upto Rs. 1,053 crores. If this is

the progress and if we can maintain 
this, I should say that we should 
achieve this target. Electronic is a 
very vital factor in our defence. We 
have to be careful about Iran which Is 
becoming a military force. From our 
past experience we know that when
ever Pakistan requires arms, if they 
do not get them directly from America, 
they get them from other sources— 
from Iran and other Muslim countries. 
They have helped Pakistan. It is like
ly that again if Pakistan needs any 
help, it will get it from Iran. To-day, 
in the present negotiations, Pakistan is 
going as a proxy to Iran. This may be 
a mutual understanding and their 
future policy.

Another thing that I would like to 
point out is this. Recently, the ap
pointment of the Air Chief took place. 
And Shri O. P. Mehra become the Air 
Marshal. If you remember, in this 
House, the previous Defence Minister, 
Shri Krishna Menon, promoted Gen. 
Kaul out-of-turn. There was an up- 
rear in the Lok Sabha for this out-of- 
turn appointment. General Thimmayya 
had to resign. And Shri Menon was 
taken to task. Similarly another out- 
of-turn appointment was made in the 
case of Shri O. P. Mehra. I would 
like to ask whether he had over taken 
over the charge of Air Command. As 
far as my knowledge goes, he was 
brought from the H AL. charimanship 
to the Air Marshal while the othez 
people who are in the seniority list— 
Air Marshal Shivdev Singh and Air 
Marshal M. Engineer, had taken active 
part in the last war. In fact Air 
Marshal Engineer was i» charge of the 
western and eastern air commands 
during the last war- With such a ser
vice record and with such an ability, 
he has been bypassed and Shri O. P. 
Mehra has been promoted. Possibly, 
the decision was not entirely that ot 
the Defence Minister. It was brought 
to the Prime Minister’s Secretariat. 
Whatever it may be, this was an out- 
of-tum appointment and there ate lots 
of stories about this. Parliament 
should take serious note of this, t 
wish this should we clarified at the 
earliest
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Another thing that 1 want to say m 
this House to that a lew weeks back 
the Gurgaon firm problem was raised. 
A private individual has been given 
a land there. Considering the tact 
that the factory is very dose to the 
air installation, it creates security 
risks and many people misunderstood 
the Defence Production Minister and 
he was eyen accused of misleading the 
House. But. I am sorry to say that the 
hon. Defence Minister observed golden 
silence at that time. I hope he would 
like to break that golden silence to
day.

The colonial pattern which we have 
in the army should also go—the offi
cers* cadre and the jawans—parti
cularly when there is more stress on 
equality and socialism etc. Conditions 
of ja*wans should be improved a little. 
Many people are still under the impres
sion even inside the House that the 
jawans are now better off than before 
(t is not so. Whereas the officers retire 
at 52 or 58 years, the jawans who have 
been active on the battlefields retire 
at 35 and are thrown on the streets, 
with a meagre pension of Rs. 40 or 
Rs. 45. We are not helping the jawans 
to establish themselves in private 
capacity, while most of the senior 
officers who retire are immediately 
taken up in civilian service and they 
continue to receive a four figure salary 
with bungalow, car and other allow
ances. This wide gap In the army 
between the officers and the jawans 
should be narrowed down and jawans 
should be helped more.

Take even the present schemes the 
Defence Ministry has started. Take 
the allotment of land. I am receiving
4 to 5 letters daily from retired jawans 
in Gujarat that the Collectors are sit
ting over their applications and not a 
single jawan has been helped to obtain 
land. Maybe things are better in 
Rajasthan or Haryana. But in Gujarat, 
hundreds of applications are pending. 
This scheme wag so much publicised 
fM  everybody entitled to apply ap* 

It If the State Government 
for this, the Defence 

ahould lafcervene and stinese 
LS- 1 1

upon the State Government to relearn 
these lands as soon as possible.

Even in the matter of gas agencies, 
petrol pump allotment etc., influence 
counts more. The poor soldier, the 
wounded jawans, the war widow—they 
hardly know about it  Retired Majors 
and officers get it  I know some in
stances where Majors and Colonels 
have left active service because this 
was more lucrative and giving a steady 
income of Rs. 2000 from the gas agency 
or petrol pump.

THE MINISTER OP DEFENCE 
(SHRI JAGJIVAN RAM): Will you
give some examples?

SHRI PRAVINSINH SOLANKI: 
Yes; I will write to you.

We are putting a lot of stress on 
technical advance Defence has be
come a technical necessity. I do not 
know why ICS and IAS officers are 
allowed to hold the higher positions in 
the defence department. Can we not 
get technical staff to man those posts? 
Even m the HAL factory, pilots and 
regular military servicemen are utilis
ed, as if we do not have any technical 
men to produce aeroplanes. This 
position should improve.

THE MINISTER OF STATE (DE
FENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI 
VIDYA CHARAN SHUKLA): Sir,
the magnitude and variety of the 
activities of the Department of De
fence Production have so far depend
ed on the assessment of the threat 
pattern, potential or immediate and 
we have tailered our production capa
bility on that basis. But the experi
ence we have been having since 
the Chinese aggression points to the 
necessity of our evolving not only an 
integrated pattern of defence produc
tion, integrated with the common eco
nomic development of the country, but 
also to have a great deal of long-term 
thinking on defence production.

After the Simla Agreement we had 
all -thought that we will enter into an 
era of comparative peace and non*
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disturbance on our borders. But the 
subsequent events in Pakistan and 
the attitude that has been taken by 
the authorities in Pakistan m raising 
several new infantry divisions and in
creasing the lethality of iheir armed 
forces to an alarming extent has 
forced us to think anew about the 
entire strategy. So, when we consi
der the needs of defence production 
in this House, we have to consldei 
this in the background of what I have 
just now stated.

16.10 hrs.
[S h r im a t i  S h e i la  K a u l  in the Chair \

The Report that has been present
ed to Parliament has given the figures 
of various items of defence'produc
tion. It goes to the credit of ail 
workers, officers and all those who 
are engaged in our Ministry in the 
work of defence production that with
out any significant addition in capital, 
man-power or any other thing of this 
kind, we have been able tc increase 
production in our departmental 
defence factories and public sector 
defence undertakings to an all-time 
record. This was possible because of 
the devoted work of our workers and 
officers and also because of certain 
new improvements that we have 
evolved in our procedures and in our 
production techniques.

As the House knows, we have had 
many difficulties, particularly with re
gard to our departmental factories. 
These departmental factories are 
subject to the same constraints which 
are put on any government depart
ment. Therefore, while other produc
tion units go about free from inter* 
ference from the UPSC or DGS&D. 
the defence ordnance factories have 
to function within these limitations. 
Still, they have been able to give a 
grand account of themselves and it 
is something about which we can all 
be proud of.

I would not take the time of the 
House by quoting figures which are 
already mentioned in the Report, J*ut 
I would like to make one important 
point before I go into some salient 
details of our defence production 
and what we are planning for the 
future. A lot of people are prone 
to think that whatever money goes 
into defence production is not only 
inflationary but it is also always used 
Cor the armed forces of the country. 
It is true that we have established 
these undertakings mostly from the 
viewpoint of creating capability in 
our country to sustain the defensive 
equipment and defensive postures iti 
our armed forces. We have created 
these to see that we do not have to 
depend on powers that influence man} 
developing countries either by sup
plying defence equipments or by 
denying them This is one aspect.

The other aspect that I want to 
emphasize is that a great portion of 
the production of our departmental 
defence factories as well as public 
sector defence undertakings go to 
tulfil the vital civilian needs in the 
country. As a matter of fact, m the 
last two years a major portion of 
the production that we had m the 
defence public sector undertakings 
went ior civilian use, like, Bharat 
Earth Movers making heavy earth- 
moving machinery, Garden Reach 
Workshop making all kinds of things 
that were necessary. They were also 
necessary for Border Roads Organisa
tion, like, road rollers air compres
sors and many things like that. Also, 
they were being supplied to meet the 
defence needs.

1 could give examples of various 
items that are needed by the armed 
forces as well as by the civilian popu
lation But the main point that 1 
am making here is that all this is 
needed because in times when the 
tensions are mounting around us or 
the assessment is such which points 
to the greater defence preparedness, 
then the capacity that we have in our
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defence production organisations 
could be immediately diverted from 
civilian needs to the defence needs ol 
the country. Therefore, if anybody 
has this question-mark in his mind 
that if we are meeting the civilian 
needs from defence undertakings, whv 
we need such large defence produc
tion installations, one reply is thai 
we want this capacity to meet emer
gent needs. Secondly, for economic 
viability also we have to have under
takings of a certain size with certain 
economic production. So, whatever 
figures of production that you have 
•ren m our Report not only contri
bute to the defence of the country 
in a very substantial manner but also 
in a greater manner contribute to the 
economic growth and economic well- 
being of the country

Su, the hon Members who have 
jeen to “Asia '72 Defencc Pavilion” 
might have marked a new slogan that 
we gave to ourselves, that is, "Secu
rity for Prosperity” and this we want 
to implement in a greater measure in 
oui dt ienoc production ■achemes in 
future Therefore, while on one hand, 
we ensure that our armed forces get 
all the sophisticated and conventional 
weaponry that they need for their 
proper and good functioning, we also 
want to see that we also contribute 
in a groat measure to the economu 
well-being. < conomic progress and 
development of the country

The tempo of defence production 
luu been maintained mainly not only 
to make up our reserves but also to 
see that our workmen do not become 
unemployed or under-employed. We 
\tfant to keep them and we wanl to 
use their talents, the capacity that 
tuey have developed and the exper
tise that they have got, to the maxi
mum possible extent This has to be 
done. Otherwise, as it happened after 
1̂ 82 or 1965 aggression on us, we had 
to put good bulk of our defence 
workers on idle-time wages or we 
had to lay them off. This we do nM 
want to do at present, Therefore,

our plans are to see that within the 
budgetary constraints that have been 
put on us in this Budget, we should 
ic-arrange our priorities and our pro
duction in such a manner that we do 
do not retrench any worker, that we
do not lay off anybody and that we
do not put them on idle-time wages.
In certain cases, it has happened.
But it is our constant endeavour to 
see that wherever this has taken 
place, we remove this and in future, 
we do not allow this kind of thing 
to take place.

However, I must warn the honour
able House that the budgetary cuts 
that have been imposed on the De
partment ot Defence Production would 
inevitably mean that we will have to 
rationalise our production in the 
coming years in such a way that 
whatever money has been allot, 
ted to us by the honourable House 
is properly utilised and is utilised to 
see that all the workmen and the 
capacity that we have is put to the 
maximum and optimum use.

I would like to say a few things 
about departmental factories which 
are popularly known as ordnance 
factories. Here we have found that 
not only the workers have been very 
devoted and very faithful to their 
factories and work but they have «*lso 
been innovative. A good number of 
workers have suggested email chan
ges m the equipment manufactured in 
these factories and we have iound 
the changes suggested by the woaners 
vt> y effective and very good Thesce- 
fore, we have decided, in principle, 
to set up design and dev«topmera 
cells in all departmental factories 
under the Department of Defence 
Production To begin with, we are 
setting up these cells in six major 
factories and slowly we shall set up 
these cells in all the factories, so that 
the workmen have incentive and the 
opportunity of not only offering their 
suggestions but also using their crea
tive instinct and experience in im
proving the product that they manu
facture.
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The second important thing that we 
have done to improve the working 
of our ordnance factories, paiucuiariy 
in the augmentation projects or ex
pansion projects or new projects is 
to introduce the modern concept of 
project management. So far, in the 
departmental factories, this project 
management concept was not utilised, 
but now we have made a start with 
it and I am sure that this will not 
only cut down on the delay's that 
used to be tagged on with all our 
expansion or augmentation projects 
and new projects but will also mean 
a good deal of efficiency in our work.

We have been more or less, self 
reliant on the conventional weaponry 
side. But we have not rested with this 
achievement. It is a rat race which 
must be well run; otherwise, we will 
be left behind and no amount of 
achievement of the past can compen
sate for the carelessness in future. 
Therefore, with the help of our Re
search and Development organisation 
and with the help of our own ex
pertise in the factories, we have been 
developing new products. The House 
well knows ibout the 105 mm Indian 
field gun tiiit we have made. This 
project has been sanctioned and now 
we are in the process of setting up 
facilities for manufacturing the gun. 
While we are still setting up facilities 
to manufacture (this gun, we have 
already started Working on Mark-II 
version of the gun which will suc
ceed the gun which is going to go 
into production. This is the way we 
are thinking into the future, so that 
we are ready and we 'keep pace with 
the rest of the world in all these 
vital equipment. This 105 mm. Indian 
Add gun will replace the World 
War II Vintage 25 Pounder gun.

The Vehicle Factory at- Jabalpur 
has been set to meet the requirements 
of army transport. Hera we have

been manufacturing Shaktiman truck, 
the Nisan truck and the Jonga. The 
indigenous component in Shaktiman 
has increased in a very encouraging 
manner and it is gratifying. But 1 
cannot say the same for Nisan ond 
Jonga where we have to make still, 
greater efforts to see that indigenisa- 
tion takes place at a faster pact*. 
Apart from this, we are planning to 
produce bigger vehicles which woulo 
be needed by our armed forces in 
future, and we are actually consulting 
the Ministry of Heavy Industries 
which are in charge of vehicle pro
duction in the country to see whether 
we can also use the facilities created 
m the Vehicle Factory, Jabalpur, to 
cater to the needs of civiuan trans
port, civilian trucks. Here there is 
a great demand, and the projected 
demand is so heavy that unless we 
have an ambitious plan, a large plan, 
to produce these and also produce 
heavier vehicles which go up to ten 
tons, we will have to import these 
things m future. Therefore, to avoid 
the contingency, we are planmng to 
increase the facilities in the Vehicle 
Factory, Jabalpur to meet these 
future requirements.

Then, regarding the Heavy Vehicles 
Factory at Avadi, some mention was 
made about the main battle tank by 
one of the hon. Members who spoke. 
As I have already said, our Research 
and Development organisation is 
actively planning about this and we 
are going into this and various pro
jections have taken place and actually 
a paper had been produced which 
had been discussed in a seminar. So, 
this attempt is going on. At present 
our Vijayantha tank is quite capable 
of taking on any of the duties tor 
the armoured corps but in future we 
want to have a tank to succeed it and 
we have got to work on that project 
well in advance, several years in ad
vance, so that we have in our hands 
in the coming decade a tank which 
wouI«i be equal to the best tn the 
world.
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The indigenous component of the 
Vijayanta tank is 68 per cent but 
within the next five years we will 
make it 95 per cent indigenous. The 
five per cent component would be 
such -fhat the indigenous manufacture 
of that particular component will not 
be economically feasible; the things 
required will be so little, the capital 
investment so heavy, that it would 
be more useful to import them and 
to store them rather than to make 
everything in our own country

Also, we have progressed a great 
deal in regard to the indigenous pro
duction capacity of our armoured 
personnel carriers. There has been 
a prototype produced in the Heavy 
Vehicles Factory and we have finally 
selected the engines and certain trials 
have taken place about which we are 
satisfied. We are in the process of 
finding a project team in regard to 
this project as soon as we get the 
Government sanction. And once this 
is got we will go in full steam on 
this project

While referring to Public Sector, 
it is better if I mention some of the 
achievements of these factories. Our 
public sector undertakings in 1971-72 
produced goods worth Rs. 173 crores 
Now the expected production,-—with 
all the power-cuts and other budget
ary constraints and so on, would be 
in 1973-74,to the tune of Rs. 251 
crores. As I said earlier also, a 
majority of these things will go in 
for the economic development and 
prosperity of the country apart from 
a large chunk which will go to the 
armed forces.

I would like to mention the achieve* 
ment of the HAL. Hon. Members 
might have read a few "months back 
that the HAL had produced an agri
cultural aircraft which has been 
named as Basant. which is going to be 
used tor agricultural spraying pur
pose*. This is a place which has 

'been entirely conceived, designed and 
produced in India, by the HAL itself, 
withm its own rwmroes wlrfe *r»

l im i t e d . W *  h m  a l s o  u n d e r t a k e n
the production of a new helicopter 
which is SA-315 which has boon 
named as Cheetah meant for certain 
kinds of uses. We have now here 
also devised a system by which not 
only in terms of value, but in terms 
of items that are used in these pro
ducts, these would become indigen
ous, within a time-limit, within a 
fixed time-frame. Of course, 1 will 
come to this point a little later.

But there are only one or two 
points which I would like to My 
specifically about the HAL. Grant 
has earned a name for itself. We 
took this plane for the first time to 
the International Air Show at Frank
furt. Kiran used as a jet trainer is 
produced entirely by HAL by its own 
effort. They made tremendous mark 
in the Air Show there. We received 
not only compliments from the lead
ing aircraft manufacturers from the 
world over who had come to the 
Air Show but they were surprised 
to find that Indian aviation industry 
has begun to produce planes of this 
kind

Now, about Marut—HF 24—Some 
hon Members wanted to know as to 
what is its future. This plane is a 
first-class plane but it has got cer
tain draw-becks. At the tine *we 
are trying to remove those draw
backs and this plane has a very ex
citing future, and if our plans and 
efforts succeed we are sure this plane 
will play a very important part in 
our Air Force in the coming years.

An enquiry committee las been 
set up on the Avros. I would not like 
to say a lot about it, but I would 
like to mention that Avrtis have been 
functioning satisfactorily as far as 
the Indian Air Force are concerned 
But we have to look to the future 
Therefore, we have started an exe* 
eise of thinking about a new genera
tion plane which will take the place 
of Avro in the years to come and 
which will, of course, be produced

*H» Kanmir THvinto* of HAL. We
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wiil surely consult closely the Indian 
Airlines and we expect they will also 
use this new plane if and when it 
comes about—may be in 10 or 12 years. 
Avro has a certain life-span and after 
this, in order that wc nrp not left 
out and we do not have to »o in 
suddenly for some kind of emergent 
licence agreement, we have started 
thinking about it. I am sure we have 
got many many years to take a deci
sion after careful consideration and 
consultations, and also weighing our 
requirements and the requirements of 
the Indian Airlines we will take •» 
decision in time about thi> parti
cular matter It will be a successor 
to Avro. We have just embarked on 
this thinking. There is no plan 
There is no negotiation. We held a 
meeting with the Ministry of Civil 
Aviation on this matter and both out' 
experts and the experts from the 
Ministry of Civil Aviation are putting 
their heads together.

Now, coming to Mazgon Docks, we 
had the distinction of producing the 
first warship in our country recently 
‘Nilgiri’ which is a sophisticated 
frigate which has been handed over 
to the Navy last year. The indigen
ous component in the first frigate 
itself was round-about 50 per cent 
and indigenisation cell for naval 
stores did a good work in trying to 
locate indigenous resources and giv
ing us many of these stores which 
would otherwise had been imported.

Because of our insistence on indi
genisation, the production and the 
fitting out time of the first frigate 
was a little long, but I think it was 
perfectly m national interest to do 
so, even though it took a little more 
tim<? we used a good many indigen
ous comoponents in the production of 
the first frigate. The next frigate 
which is going to be handed over to 
the Indian Navy, namely the Himgiri 
will have an even greater element 
of Indian-made components, and these

components are not small components; 
the main turbine and the main func
tioning parts of these frigates will be 
of Indian origin and made completely 
in India. There are a few things 
that we shall still have to take from 
other countries because of the econo
mic constraints on account of which 
we cannot invest all that money to 
produce them here, but none-the-less 
it will be an entirely Indian effort

The working results of our public 
sertoi undertakings have been very 
satisfactory. We have contributed a 
large profit to the national ex
chequer Apart from Praga Took 
und Bharat Dynamics which is a new 
undertaking, the six other defence 
public sector undertakings have bet*n 
running at a profit and running with 
a good deal of efficiency. This is *i 
verv satisfactory state of affairs. The> 
have been able to finance their own 
expansion in several case.,, and we 
want them to become more and more 
self-sufficient and spend more money 
tn their own m-house research and 
development

16 42 hrs

fMR D e p u t y - S p e a k e r  i n  the Chair]

Before I go into other matters, 1 
would like to mention about our 
p >licy about the licence agreement 
and collaboration agreements. Even 
though this is a sad fact, it must be 
admitted that a good deal of our 
production at least in the sophisticat
ed field still depends on licensed 
production

We want to avoid this 111 the 
future, and the new policy that we 
have adopted is twofold. One is to 
see that what has been done in the* 
past is not repeated and what has 
been done in the past is rectified in 
the future. The new policy is to see 
that wherever we have to take 
foreign technical help in the sophisti
cated field, we should take it in the 
form of a design and development 
agreement, and « 'fore the entire
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know-how would come to us and we 
take it over, and we put our R & D 
on it straightway so that while the 
products are being manufactured in 
the country on the basis of the latest 
technical know-how that we have 
acquired, our R & D starts work on 
it for the Mark-II version and the 
future versions so that we do not have 
to depend on extension of c o lla b o rn -  
tion and licence agreement in ~rder 
to produce the later version* of the 
equipment which we produce under 
licence. So, we want t.o give up this 
policy of licensed production and 
collaboration agreements as far as 
possible. In a few cases, it might 
still be necessary, but as a matter of 
policy we want to go into, and we 
are going into, design and develop
ment agreements so that this era of 
licensed production and collaboration 
agreements which create trouble par
ticularly during the periods of ten
sion is over in defence production

The next phase or the other part 
of this policy is that in regard to the 
old licence and collaboration agree
ments that we still have, we have 
told all our undertakings that there 
would be no automatic or no eas»y 
extension of those agreements. They 
have been asked to produce a time- 
bound programme of indigenisation 
and they have been told that they 
will have to indigenise the entire 
thing within that time, and unless we 
are convinced that it was absolutely 
impossible to do so, there would be 
no extension of the earlier agreement 
that had been entered into.

A few new projects have been 
mentioned in the report, and, there* 
fore, I do not wish to take the time 
of the House on them. This is re
garding the special alloy plant being 
set up in Kanpur to meet the require* 
ments of the various ordnance fac
tories, and another plant we are 
planning to set up in Hyderabad 
which will manufacture the super

alloys and futuristic alloys so neces
sary in the aviation, electronic and 
other sophisticated industries, for 
manufacture of rockets, missiles and 
things of that kind.

About personnel policy, we have 
been fortunate in having uniformly 
good relations with the workers. My 
thanks are due to Shri S. M. Banerjee 
and Dr. Melkote who head the two 
big unions of defence workers. They 
have been extremely co-operative 
throughout and we have had food 
relationship with our workers. There 
have been certain difficulties here 
and there, but we have been able to 
solve them with understanding and 
goodwill. This is extremely import
ant; as a matter of fact, we insist 
that the managements must have 
absolutely good relations with our 
workers in defence undertakings.

As a matter of policy, we also want
lo give preference to the local people, 
where factories are located. As a 
matter of natural and social justice, 
if we get people with necessary 
qualifications and experience locally, 
they should be given preference. 
When it is a question of higher posts 
where local talents are not available, 
we car take anybody most suited for 
the jot But to ensure that there are 
no complaints on this score from the 
local people or the State Govern
ments, we have issued a circular to 
all our undertakings to associate a 
representative of the State Govern
ment with the recruiting body so that 
everything is known to the State 
Government and everything is done 
in such a way that it does not create 
any regional tension or local difficul
ties.

In our public sector undertakings, 
we have also stressed the need for 
setting up in-house research and 
development facilities. This is being 
done not only to produce better pro
ducts in future but also to indigenise 
the various things made there.



335 D.G. Min. of Def. APRIL 25, 1873 D.G. Min. of Def, 336

[Shri Vidya Charan Shukla]
I will now say a few words about 

the Garden Reach Workshop. It is 
one of the important undertakings in 
Bengal. This undertaking has con
tributed a good deal to the economic 
regeneration of Bengal. It has also 
given a good account of itself. It 
has made dredgers, tugs and many 
other ships for the first time in the 
country. It has taken over companies 
closed for several months It has 
taken over another company which 
was in liquidation. A third company 
has been taken over to expand its 
facilities and also to run these closed 
undertakings in an economic way. 1 
must say that all these undertakings 
taken over by the Workshop are 
running very well now. ,

We have also produced in the 
Ranchi Division of the Garden Reach 
Workshop marine diesel engines for 
the first time in the country These 
have a great HP going upto 10,500. 
These big engines can be used for 
quite large vessels.

Before coming to the Department 
of Defence Supplies, I would like to 
make a brief mention of the Direc
torate-General of Inspection. This 
organisation does a tremendous 
amount of work, but does not find 
much mention either in Parliament 
or in our report. We have made 
mention of this in this year’s repo t 
to Parliament. But I must pay my 
compliment to them for the good 
work that is done by this organisa
tion in our country. It is entrusted 
with the work of inspection of rup- 
plies that go to our armed forces

Therefore, the importance of the 
work can be easily visualised. If thev 
do not function well, or they ere 
negligent, there can be serious diffi
culties faced by our armed forces 
Nothing demoralises a fighting person, 
or a lighting soldier or an airman or 
a naval person more than a faulty 
equipment or weapon in his hand in 
times of emergency when he is risk
ing his life and fighting for the

country's security. At that time, it 
the equipment does not function well, 
no amount of leadership and training 
is going to help him. Therefore, we 
insist on quality. This quality main
tenance is ensured by the DGTD 
organisation. By and large, this 
organisation has served the country 
well, and we are also in the progress 
of modrenising their procedures and 
seeing that they become more and 
more effective in future.

The Department of Defence Sud- 
plies which was set up after the 
Chinese aggression has also done a 
very good job. They started a work 
which was not done earlier, that is, 
of import substitution and setting up 
the manufacturing facilities for such 
components and such items ’as> were 
not manufactured m India and which 
were imported from abroad. They have 
mdigenised a good deal of items, over 
15,000 items, since they were set up, 
and this work is riddled with all 
kinds of difficulties. Many items 
have to be rejected as something was 
faulty, and development charges had 
to be given; guidance had to be given, 
and after a great deal of difficultios 
the results have come up, and thi. 
year, in the period between April, 
1972 and February, 1973, the value 
of supplies, received, as j. result of 
ofTort of the Department of Dcfence 
Supplies, has come to Rs, 10.21 crores 
This is a great improvement on the 
earlier years. The momentum seems 
to have caught up and we hope that 
m future this will become- more and 
more.

A few words about the research 
and development organisation. Many 
hon. Members have complained, with 
good justification, that we have been 
rather niggardly with our defence 
research and development efforts, and 
that we have not allotted enough 
money to them. This criticism has 
justification in it, but the mere allot
ment of monev is really not going to 
help us unless we have also the capa
city to use all that money in a p oper 
way So, while we are allotting more



and more resources to our research 
and development organisation, we arc 
also in the process of setting up and 
expanding the facilities in the country 
so that more and more research and 
development can be done and we do 
not have to go to foreign countries or 
foreign technical collaborators for the 
latest developments in defence science.

This organisation has done a great 
amount of work within the cons
traints and within the monev that 
has been allotted to them. It has 
really given a good account of itself 
t want the hon. Members to appre
ciate the difficulties that defence re
search and development face'; as com
pared to other scientific institutions 
under the Government of India, and 
the scientific institutions under the 
Council of Scientific ani Induslnai 
Research and other autonomous boUic* 
like the Atomic Energy Commission 
or the Space Research Oiaanisation 
which are completely independent 
They do not have to go through the 
various tiring processes of ttv tJP^C 
and other time-consuming proco,s'- 
They can quickly deliver tbc goods 
they do not have to purchase things 
through the DGSD, whereas the 
defence research and development 
organisation, being a deportment 
organisation, has to go through the 
UPSC and recruit! scientists through 
the UPSC. Wl. it happens is, most 
of the scientists, rather the good one*, 
are immediately taken ov-jr bv the 
autonomous scie itific organisations 
under the Government of India or by 
private institutions, and the left
overs who do not find any place any
where—the (UPSC advertises—go to 
the UPSC and whatever the Commis
sion recommends we take thfm. 1 
am not saying that we only take the 
left-overs. We have taken very good 
scientists and we have also tried to 
send our teams to the Tndian Insti
tutes of Technology and w<» have 
picked up more and more competent 
boys.

But, this is the sample of difficulty 
that this* organisation fac#*, «r»d in
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spite of this difficulty, it has done a 
tremendous deal of good job. We 
hav’e also to pay a good deal of atten
tion to the recruitment of scheduled 
pastes and scheduled tribes boys in 
our organisation. Here, I must say 
that there was a good deal of diffi
culty and not much was done earlier 
Now, we have taken steps, and I hope 
hat we shall not only make up the 

deficiency of the past but in future 
we shall not also allow further defi
ciency to take place.

Before I conclude I would say that 
our aim of defence production, de
fence supplies and R & D is not only 
to increase the self-reliance of the 
country in this field and contribute 
significantly to the industrial de
velopment, but also our future goal 
is to maximise it and to put our coun
try in a self-reliant position in most 
of thesp things, so that we do not 
have to depend for our defence and 
our security on th* tender mercies of 
any country-friendly or unfriendly

SHRI BANAMALI PATNAIK 
(Puri): Mr, Deputy-Speaker, Sir, I
must congratulate the D fence Min
ister for his wonderful performance. 
Indeed as compand to any other 
country, our achievements in our 
armed forces are very good. Look 
at the working of our military per
sonnel. They are mad** use of both 
for civil purposes as well as for de
fence purposes Whenever the civil 
police fails, they are called upon to 
assist them. They are also entrusted 
with other tasks.

In this connection I would like to 
submit that before Independence. the 
policy of the British was to recruit 
from the “martial” races and others 
were treated as "non-martial* races. 
That policy was changed after inde
pendence. But, I am sorry to say 
that this has not been implemented. 
In one of his speeches the Minister 
of Defence, Shri Jagjivan Ram. to the 
youth of the Country made a men
tion about this programme. But, I
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am surprised to find that people from 
various parts of the country are yet 
to be recruited in the army. We are 
really proud of the fact that Punjab 
and Haryana have contributed to our 
defence forces. When we go to these 
places we are proud to hear about 
the sacrifices made by these people. 
The piospcrity of Punjab and Har
yana is not because of small scale in
dustries or agriculture but because 
of a larg number of defence per
sonnel working in that part of the 
area A major part of the contribu
tion of armv pension goes to this area 
amounting to about Rs 250 crores a 
year Therefore, we have to think in 
terms of recruitment to the armj 
from different parts of the country. 
It has now become a question of 
vtsted interest They are not recruit
ing a major part of the personnel 
from Bengal, Bihar, Orissa and 
Tamil Nadu Prom here only a few 
are recruited I had been to various 
parts of Mysore and in many villages, 
they do not even know about this 
recruitment So, unless we change 
the recruitment policy, a large num
ber of personnel will not come for
ward. I wish that all parts of the 
country should have the responsibi
lity as Punjab or Haryana for de
fending th'' country. There was a 
demand for constituting an Orissa 
Regiment after the Chinese war. The 
Orissa Government pass'll a resolu
tion, but it is still pending with the 
Defence Ministry We must create a 
feeling that aU parts of the country 
are prepared to make sacrifices for 
the defence of the country

MR DEPUTY-SPEAKER- You
can continue tomorrow

17 hrs.

DISCUSSION RE: BREAK-DOWN
OF POWER SUPPLY IN DELHI

MR DEPUTY-SPEAKER: We
now take up the discussion under

339 Break-down of

Rule 193 on the statement of the Min
ister of Irrigation and Power earlier 
in the day. Under the rules, only 1 
hour can be allotted for this kind of 
discussion. I would request the hon. 
members to keep that in mind and 
cooperate.

SHRI INDRAJIT GUPTA (Ali- 
pore): Sir, I take it that the purpose 
of this short discussion is to find 
out if the minister can throw any 
light on this mystery of the great 
black-out which took place in Delhi 
yesteiday, which I am told is going 
to continue today We are sitting in 
Parliament House all day, but rum
our* art' coming from outside that 
this evening and tonight the situation 

hkelv to be much worse than yes
terday I say it for two reasons: I am 
told—I did not hear it myself—yester
day at about 4 or 4.30 PM before the 
collapse took place, the minister had 
assured the people that there was no 
danger of any power break-down in 
Delhi. Today m his statement this 
morning he has said:

“It is honed to recommission one 
or two more machines by this even
ing, so that the full requirements 
of the city can be met.”

We hear that the situation might be 
worse this evening and tonight. I 
hopp he will throw vsome light on the 
latest position and what we are sup
posed to expect when we go out. 
Because of the separate generater 
available in Parliament House, we are 
enjoying the blessings of light and 
cold brees"» But we know what is 
happening outside. It seems that 
areas in Delhi have been demarcated 
into VIP areas and non-VIP areas, by 
whom I do not know. It is reported 
in the newspapers that the Prime 
Minister's House, Rashtrapati Bha- 
van. Ministers’ houses and of course, 
Parliament House and such other 
places are considered as VIP areas 
where special arrangements are made 
so that no dislocation takes place. 
But the areas of responsibility and



control have yet to be demarcated 
and defined. Areas of responsibility 
and control between the Minister, 
the bureaucrats and the technocrats 
have not yet been defined or demar
cated. Everybody is trying to pass 
on the buck to somebody else. Al
ready three theories have been put 
forth about yesterday’s happening. 
One is that it is sabotage; the second 
is that there was boiler trouble; the 
third is that there was a defect in 
the water cooling system. There is 
a fourth one also. According to the 
General Manager of Delhi Electricity 
Supply Undertaking, it is a “transient 
tripping fault"; I am a layman and 
I do not know what it means.

The facts remains that all five 
units of the Indraprastha Power 
station broke down simultaneously.
I think even Dr. Rao will admit that 
't is quit:? an unusual happening. 
There are units of power stations 
throughout the country and one unit, 
or another breaks down temporarily. 
It is happening every day practical 1v 
now somewhere or other. But I thin!- 
Delhi has taken the record that both 
at Rajghat Power Station and at In
draprastha Power Station all the 
units broke down simultaneously at 
about 5.20 or 5.30 p.m. yesterday. So, 
we should know what is the reason 
behind this.

I do not want too well on the suffer, 
ings that people outside had to under
go. Water supply, of course, is the 
most«acute thing at this time of the 
year. Hospitals have been affected 
and emergency operations have been 
dislocated in the middle. We are told 
that areas of South Delhi can be ex
pected to face a more or less prolong
ed water famine now. Irrespective 
of whether lights come back or not, 
water famine of South Delhi is going 
to be more or less a permanent fea
ture for some time to come.

Since the time is limited, I want to 
ask some questions. There is a re
port in all the papers about this long-
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drawn out conflict or difference of 
opinion between the engineers and 
the General Manager of DESU. It is 
alleged—I do not whether it is true 
or not; I want to know that from 
him—it is alleged that the General 
Manager has been utilising the Class 
3 and Class 4 staff in order to pro
voke the engineers and to create con
flict betwen them. The President of 
Ih? Engineers’ Association, Shri H. 
C. Chopra is reported to have been 
Kheraoed yesterday at about 4.30 p.m. 
and man-handld. We are told that 
the engineers have been aggrived not 
now but for some time past at what 
they consider to be the vindictive be
haviour of the General Manager to
wards them and they have been de
manding his removal. A few days 
ago the Minister was reported to 
have said that hr> hoped the engineers 
would not resort to any direct action 
or strike because their demands were 
under consideration.

I want to know what is the total 
position regarding their demands, 
we are told that the implementation 
uf the Shivsankar Committee recom
mendations now lies with the Delhi 
Municipal Corporation. What is be
ing done to prod the Delhi Municipal 
Corporation to take an expeditious 
decision in the matter? I read̂ in the 
papers that the delay is due to the 
fact that Hindi and Urdu translations 
of the recommendations of the Shiv- 
ankar Committee are not yet avail

able and, therefore, the Delhi Muni
cipal Corporation could not take a 
decision. They are fiddling while 
Delhi is burning. One of their main 
demands seems to be the appointment 
of a technically qualified man as 
General Manager. A second demand 
is parity between IAS officers and 
engineers in the senior posts and the 
third is revision of their pay scales.

I want to know whether any seri
ous negotiations, discussions have 
been going on and what is the posi
tion now. When can they expect to 
have. their grievances remedied?
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According to a report, Dr. K. L. Hao 
is reported to have told them that 
further discussion on their demands 
will not be held until there is res
toration of normal power supply. Is 
that the position? Arp we, then, in 
for a longer-drawn trial of strength’  
Are we going to witness a long- 
drawn trial of strength between the 
authorities on the one side and en
gineers on the other when lakhs of 
people in Delhi suffer?

I would say that this tendency to 
blame thr engineers and workers 
always very easily for sabotage 
should not be overdone. It should 
not be indulged in this fashion irres
ponsibly. These are a few thousand 
workers, about 10,000, belonging to 
various State Electricity Boards—pro
bably by now thpy must have met 
the Minister also because they were 
demonstrating outside—they have 
come with genuine grievances and 
demands. They cannot be dismissed 
as saboteurs

I am afraid, this country is not go
ing to get out of this power crisis.
It is getting wor^e from day to day 
This is a matter which requires a 
much deeper thinking, a much deeper 
examination. After all, Delhi’s or
deal yesterday was only a culmina
tion of what is going on around 
Delhi is gheraoed by power crisis, 
gherao in Haryana, gherao in Punjab, 
gherao in Raiasthan, ghearao in U.P 
and, finally, yesterday, the whole 
thing came and crashed on Delhi. If 
all this is due to sabotage, then, 1 
am afraid, this is an explanation 
which the people of this country are 
not likely to be very much convinc
ed by.

Further, I fpel, on one side in 
Gujarat and on the other side in 
West Bongal, the same thing is going 
on for months together. All indus
tries are paralysed affecting thou
sands of workers Thousand* of wor-

<rs are being laid off. Production is 
absolutely crippled. We have been 
discussing this many time* here. So, 
the Delhi incident, in my opinion* 
should not be seen in isolation for 
what is happening all over the coun
try which is a major national crisis.

The Fifth Plan is being ushered in 
amidst a paralysing power famine. 
After four Plans, we have arrived at 
the threshold of the Fifth Plan-faced 
with a crippling power famine which 
will absolutely, completely, negate 
all the Plans that have been made for 
stepping up production and develop
ing industries, and so on. Is it not a 
major tragedy9 Was it visualised 
even one or two years ago? We werrt 
having little troubles. Can Dr. K. L. 
Ran who is himself a technocrat and 
has been sitting in the chair for the 
last 10 years put his hand on his heart 
and say, if even one or two years ago, 
h« had visualised that suddenly, al
most before our very eyes, there would 
be such a ranid deterioration all over 
the country? Today, you can hardly 
open papers without reading about 
this vast power famine which is stalk
ing the country from end to end.

How has it happened? It is not due 
to bad planning basically? It is not 
due to the fact that this Ministry has 
failed hopelessly and other authorities 
have failed. You have got thermal 
stations which complain of not having 
better quality of coal; you have 
hydro-electric stations which com
plain of being without water and 
you talk of imported equipment 
which is without spares. Mainten
ance cannot be properly kept up. 
This does not happen in one day. It 
is a culmination of something hap
pening over the years

Engineers and technicians, I sup- 
Dose, in a professional sense, are the 
colleagues of the hon. Minister. 
Everywhere, engineer* and techni
cians complain that they have been 
subordinated to the bureaucrats In 
this field. The worker* are demon
strating everywhere. They also do 
not get satisfaction for the very vital
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work they are doing Their pay* 
settles are not revised in tune. They 
arc not given any right of participa
tion in tne management of these con
cerns. So, what I wish to say is that 
this whole thing should not be seen in 
isolation but as a part of the chain 
wrnch has been developing over the 
years. Personally, Dr K. L. Eao is 
a good man and I hold him m high 
esteem But if after his holding of 
tne office tor the last 10 years, this 
is the result that we have seen this 
Kind of major crisis and break-down 
on aU sides, I would suggest to him 
mat it ib better he relinquishes his 
post Grve up this post What is the 
naim in handing it over to somebody 
else’  Let them see if they can make 
a oettei job of it Why should he 
cling to iJie post when he is suffer
ing from all the criticisms for this9 
Either h« must be able to show a 
way-out .uid rectify these things, or, 
otherwise, tear up the Fifth Plan and 
throw it into the waste paper basket. 
The one factor of power crisis will 
reduce the Fifth Plan to nothing but 
d waste paper to be thrown into a 
waste paper basket.

Finally—this is what he has said 
h«re—I want to know whether these 
machines have been le-commissioned 
so that by this evening the full re
quirements of the city could be met 
Secondly, he has said that a com
mittee of technical experts will be 
vset up to suggest concrete measures to 
be taken to avoid recurrence of com
plete break-down of all the machines 
wnenever a fault occurs in the sys
tem This sentence seems to imply 
that he is apprehending that there 
may be break-downs again But 
some precautions should be taken to 
see that all the machines do not 
break down at the same time. Let 
them break down by turns, one by 
one What exactly is the position? 
Why does he not frankly confess the 
gravity and the extent of the crisis 
and take the House into confidence? 
Tell us what exactly is the position* 
and what is proposed to be done* 
The responsibility must be fixed this 
time. This time the House and the

people ot this country are not going 
to allow the people to get away with
out any 1 csponsibility, scot-free This 
Dâ> now assumed a dimension which 
has become intolerable throughout the 
country Therefore, I would request 
turn, on Dehalf of the Government, to 
give us an assurance that responsibi
lities wni be fixed and against the 
people Wiio are responsible, no mat
ter who they are including himself, 
action would be taken and the coun
try will b e  put on the right rails re
garding power generation, power dis
tribution and commissioning of new 
station •>, ;,o that the position in the 
future <an at least be stabilised, if 
not impioved

SHRI SAMAR MUKHERJEE 
(Howrah > I fully agree with what 
my hon friend, Shri Indrajit Gupta, 
has said here I want to know the 
real factors behind the breakdown. 
From the paper it appears that the 
General Manager and the Workers' 
Union—the Congress Union—have 
been used against the Engineers Asso
ciation In Statesman it has come 
that the engineers have warned in 
their memorandum that the steps the 
General Manager is taking are bound 
to lead to break-down of these units. 
Whethei there is any truth in that 
warning, we want to know. The con
cern of the people m this breakdown 
must be taken into consideration. It 
is not an isolated thing It is a very 
serious thing The breakdown of 
thesv. units m Indraprastha has also 
directed Haryana and Fandabad It 
has become a national crisis This 
crisis is spreading throughout the 
country In today’s paper we find 
that this controversy between the 
engineers and the bureaucrats is also 
not specific in Delhi Already the 
engineers are on strike in U.P. And 
the Pay Commission's recommenda
tions also have focussed the same 
conflict which is being discussed 
throughout the country. Whether 
these non-techmcal factors are the 
factors responsible, must also be 
taken into consideration seriously. 
Otherwise, there is no likelihood o f 
a solution of this crisis within a very 

short period.
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Heie 1 1 the statement it is said that 
it & hoped to recommission one or 
tvo more machin s by this evening 
But if the leport which Mr Inctrajit 
Gupta has given just now that out
side the rumour it. that the situation 
will be woise than what it was last 
night is ccirtct then this hope has 
ah each ocen belied So, you have to 
give a st 1 ous thought to this If the 
reason behind this breakdown is 
tail u re of proper maintenance of these 
units, that also should be probed into 
and nroptr steps should be taken

I want to be enlightened what are 
l’i t 1 1 *t \ htfh v are
tuhmcal 01 11 n technical iatms. be 
cause in the Tima of India the head 
lmc is sabotage Whether it is a 
sabotage 01 not, we want to know 
If it is sabotage it has to be solved 
in another manner and whether that 
is within the scone of the Minister of 
Power and Irrigation is to be consi
dered If there is the backing of the 
Congress Union behind the General 
M magcr and the conflict between the 
en"in<eis and the Geneial Manager is 
leal and if behind this breakdown 
that fictor plays a role, then the solu
tion should be found out through 
other machineries and that should not 
be delayed because the question of 
engineers as well as other bureaucrats 
requires solution on a national scale 
and that is not the Question of Delhi 
alone

Regarding the bureaucratic attitude 
in all th ŝc matteis I wish to draw 
vo tr attention to this, point Alreaay 
thousands and thousands of them have 
comi tor demonstrations and daily 
hundred*. and hundreds are being 
amsttd The attitude of the Haryana 
State Elutncitv Board authorities 
and the attitude of the Haryana Gov
ernment aie quite unhelpful in the 
matter fox a lasting solution of this 
problem of power crisis Government 
it the Centre must prevail upon them 
to chnnge this attitude of theirs and 
to come to certain agreement with the 
workers’ unions, to fulfil their de

347 Break-down o)

MR DEPUTY-SPEAKER Although 
th happenings in Delhi have come in 
tne wake of happenings all over the 
lountiy and the tendency is to en
large the scope of the discussion, as 
I have already pointed out, we have 
got ven limited time and if the hon 
Members will cooperate and confine 
themselves to Delhi, we will be able 
ti complete thi$ discussion within the 
time limit

SHRI SAMAR MUKHERJEE Delhi 
happening is not an isolated thing

MR DEPUTY-SPEAKER All the 
same the discussion now is specifical
ly foi that It is all a question of 
time If you want to discuss the hap
penings all over the country, there 
should be a separate motion for that 
Now I would request all hon Mem- 
oers to co-operate If hon Members 
confine themselves to Delhi only we 
will be able to conclude this dis
cussion within the time-limit We 
hue pot very limited time at our dis
posal So kindly cooperate

Now Shri T Matha Gowder

*SHRI J MATHA GOWDFR (Nil- 
gins) Mr Deputy Speaker, Sir, there 
w as a power failure yesterday- in 
Delhi the impact of which I experi
enced on mv return to my residence 
from Pari ament House Failing from 
a hill station Ootacomund Nilgiris 
I was really a fish on a frying pan

The power failure m Delhi might 
be duo to the break down of all the 
machinery at the same time But I 
would like to refer in brief to certain 
other facts also There was a time 
when the Chairman of Delhi Electric 
Supply Undertaking was complacent 
enough to say that Delhi would con* 
tmue to get power from Bhakara 
though at that time there was fall in 
production of electricity there The 
Punjab Electricity Board requested 
the Central Government to introduce 
40 per cent power cut In Delhi and

♦The original speech wa, delivered in Tamil
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supply power to Punjab. This hap
pened in August 1972. In October 
1972 the supply from Bhakra was 
stopped. Besides that, every day one 
lakh units of power produced from 
generators here were supplied to 
Punjab.

MR. k DEPUTY-SPEAKER; This 
happened not because Delhi supplied 
power to Punjab, but because of the 
failure of some machines. Why do you 
bring in all these things here? You 
cannot bring in the question of supoly 
of power to Punjab.

SHRI J. MATHA GOWDER: Sir, I 
am referring to this because when 
Delhi is in the grip of crisis which 
State has come to Delhi’s rescue?

Sir, 1 would like to point out here 
that the break down of the machinery 
is due to the defective machinery 
either imported or indigenously manu
factured m India by the public sector 
undertakings under the charge of 
Ministry of Industrial Development.

In fact lor the failure of power 
supply in Delhi yesterday if the 
machinery had been responsible and 
if they had been obtained indigenous
ly, the blame certainly would rest on 
the Ministry of Industrial Develop
ment.

Dr. Rao in a recent meeting had 
clearly stated that indigenously manu
factured machinery by the Public 
Sector units under the charge of In
dustrial Deevlopment Ministry was 
poor in quality and was also not 
delivered on time which consequently 
delayed the commissioning of power 
plants. Perhaps, piqued by the Pub
lic statement of his colleague, the 
Minister of Industrial Development 
wanted to put the blame on the State 
Government and the State Electricity 
Boards for he Power crisis prevailing 
in the country,

MB. DEPUTY-SPEAKER: Mr.
Gowder nobody blamed the State

Electricity Board for the power fat* 
lure in Delhi. Let us confine ourselves 
to the power failure in Delhi.

SHRI .1 MATHA POWDER; I only 
say 'thc‘i the sudden break down is 
due to defective machinery either in
digenously supplied or imported. The 
power failure in Delhi is only a symp
tom iiKti<’aiive of the wider malady 
existine through out the country. I 
would like to know what effective 
steps h > p been taken by the Irriga
tion ana Power Ministry to ensure 
supply of quality machinery for the 
produclion of electricity.

With <nese words I conclude.

TOfo TT*rJT>TTT? (fosfT-

*TTCFT) 7TTW.T Tft.m SHft
TT Tjrn | sjTfjfPT

fnprr* ^  ^  & f¥ ■'to %o rrrTo Tp-r
% $*5 jst

^  ?n*T
T O T  T ?  TOT f  f c
’FfsffaTFTf %
^  «F*T ffr TTTTV, rrqjr*rTT

^rrit s t f t t  w  7Tr?r f  f a
fqrf^T  TFrfV̂F-f 3% n Tfpr rzapr
mrzr T'T3T 't t  srr wt? rtr%
% w rrsft-'jR  Trpfi ^
?nfV 1 ir w *  ^ f t r  g f
K  *3r»r w > r  ^ptt ^— w
3ttt 'isr ^ fr r  *rt-
z&i % smjp 5TFT fjrf^cTT

?rrr̂ T % <Tl ̂ r% fan ^TTT
f  1 193  % w tt  w, ?rfr

1 1

qra rrsp sntrtft fafarer  $,
**  ^ f f  n ^rr ^  3tt t^t & , 

^  fnfarzi f , «nrt
3?  ^  ?rt ?rr <rn* it

w ft Tit r̂fV— ^  5TTT *V 
3To Tjaf
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[sft TPPTtTW t ^ i t ]  „

^  |  I . * < f t  #  ^  tT4idM m\ 
qr# m sfrr t«f5# m if

tfr ^r*r |

MR. DEPUTY-SPEAKER We are 
conhnmg cuiselvts to the discussion
10 lind out the causes that were res
ponsible for the power failure in 
Delhi As I said some time ago we 
shou'd not enlarge the scope of the 
discussion Now, you are doing much 
worse in that you are unnecessarily 
bringing controversy How do you 
know who is responsible or who is not 
responsible^

SHRI S M BANERJEE (Kanpur) 
The worker is never responsible for 
sabotage It is this government which 
is in power for the last 25 years which 
is responsible (Interruptions)

MR DEPUTY-SPEAKER You have 
protested That has gone on record

I have already mentioned that that 
statement has aroused needless con 
troversy here

zit y r °  T*t r<di 
Sr f e w t  ?ftft & 1 1
WTVWft * I T̂cT f  far W*HT *  *ppr*i

<?ST % ?ft»ft ^?t W IRT ^ 1 ^

11 *3ftfa*T# SfofHWRT m
f w r  % fa><T% f  ? '5FT9RTT

f  fo  feFft ^t fsTcFfr STRrft |
CaMM. mmtum —-----  - _Aa^k ^r ^ R  $  ^  c=tT î m tt trtr 3tct

% *mt* v rw  sfrft ^  HcTT "it I  I 

t  aF^TT £ far 3 * ^  * 3 t  % vft 
W ^ f V ^ T f ^ t r i  SPTC *ftt fe?ft % 

f »  f t  TXrft «TZ ?fT
facf f t  ffr jf?TR f  1 sror ^  ? m t
f a f a f t  * t  f *  fm  t o t  * n % ,

% <n *t  fh n r  stft pm
q m  ^  m # t & 1

Government should not show any 
mercy to them They must simply dis
miss them and the whole thing should 
be handed over to the military

W T T O  ( ^ T ) ^ T T R r a f  

<MWw *ftT fftsnPHT % aft* 
f e f t  % ft fasrtft «RT mz ft  w
1 1 t  *Fg far * r ^  m z  
w£t mm % eft yfd*nflfaT #• frtt i 
r « « t f  s f ?  %  w t r t̂  <TFft, S ^ fh ih T

^rr T̂cft ^  !si'*raT ^  
i f M t  'T i t  1 1  y g Tgq iTg  3 F R  jvA, 
^ K Tfi Sn*T*fft *TJ, = M i i

w *  WFTt <TC faPTSft 3RT ?£t I
toTeftclTt'fo

irrfar ^  ?zfr f t ? 5? m w r  
t o  t  ^ u^t srt «fV ^rr»T

T sfrfw  I, ^HT tnar f w  I 
eft sfom  % ^  irm hr ^  sft
^TP# |5T^t cf^r ^ 3TRRT I  far

| %ttr wpt *Fm % fftr^ 
jiflW R f  I ITR^T lift  3ft % ft£ m  
it  sp r^ t j r f R '  ^  t  ^rfsFT s fr  mi
vr ir$ sqrfw?- | ^
wrtz jtttctt 1 1 srmr % f̂t m*Tter 
^ f t  |  ^  w  ’ f T  ^  «inrroT | » 

^ r « T 5 r % 9 T ^ » t ^ ? r F r ^  
t  qr spttrt vfcrr
rm  to t t i  ?r n̂r
W r o x v T f T R r f w c f t ^  ^t^rar, 
«ft 5ahr?T ^ ^T5r t^sp- f w  
^rf^r f rdwm % f ^ ^ t
wft 1 3 ft  ^ rn R r T n ff  %  ft

^ t %  tfr ^fr fwr i??r r̂rft «rs?rr «pt 
tr*rr ^ ti 3tWt | eft ^  w rar ^ r t  
f  1 ssft ^fT*m *Ft ?Wt
1 1 8f ^  | fv  w  ^NV$|W
f̂TCTT I  tftr ^  I

«ftT!W*Tir^TTarn:^t*r*ftwTT^t 
f?Ffr %  gf*w?r «rw 

tft m  ^  $rt# {
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*rrq% STfapc t i t  f a m  | ?
m t m  th rc  m  q r  a s m  

q *  w  ss fsn r wrq ^  nt? sfrr 
w r #  1 1

W 6 *m  n  270
, W W  qft ^RcT | f ^ T  % 80

4 nwre %m *mnr ft | sftr 40 

f r rrgre *bt sw r ^  f  Srf^r 
150 f o r m - *flr sfr qr*flr T ^ ft t  s w *
STPT TO  % $7T sp^T ? OTJT ^  

lT?fy ^ fNi ^  yft f, ^EPFt 
grr

?rrar jrnor wt ^ sf t
" j t o  fr o r e  fs tfr h  ^  ?wr % 1
^r% *r T̂FTT srcnr tV w*rra I 1
tr %  ?TR^r % far* w  *& € t 

frrt^  *n£ I  srnr ? tt *?*r q r  f ^ r  
snft f w  tot fc 1 fcftt srrqr *n*r?r 
q n g i l  %f% r̂ s r m  w R ? r r  q n f fa tfa  
snft f̂ r̂r 7, f^rn nr srjft t̂ nrr | 1 

m q m  v r  f s r t t  ^  m  t  
^  f ^  ^  5ffr 3f?wt ftfr «rr 7

•3*r ^%€r i t  *tt̂  tot ^  fa^rr tot 
t  I T O  *? ?fift T̂TcTT hr ¥ rr 
m  rnrr ^ 3  f  qrpor #  w m *

?t M t  q^ f^ rp - 5rSV f w  1 1
'S5TT3T ^FTR ^3TT % 5TP- *T !Sf|7T tft
*Tar *r& ^ f t  & 1 ?t? t q r  afr f w f t
spT fRTR fW  3*T% TT™! VTg ff a PT
*pt 7 r̂mn ? m  i o ? r r e r ¥ T ^ T R  
2 4 ^ * r | ? n t i  w p T ^ r ^ T ^ n r 9
?rfc t o  t o  eft 3 *% Ttn't w n $
? , SRTST 11  3ST <rr fTfTO ^
f f i m  I, nw ft ^tfTcft^ f ,  ^  
fs r ft  q t  *nw |, # ht

ai?mr t  % t  #  & 1 *Nt

«pf ^  qw w rft  w m  A $m
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ffaftftWT «mr 'jft f«rT
? f w  f̂ #  f®  |f^fT wng?rr J 1

OTTt ^Rft^P f^rr STffR *Ft t^P

stt’ t f^rr w  «fk  srrvt «ft“ f w  w
^ 16 cTT6w  %f%5T «RI% ?T?f i?T3r
25 ?TPfl^r » i f  * m  ? w  ^ r %  ^
^ f ^ F  fw r  »m  t ?

'*ft ^ r  ?mr ift ^ t f¥ #
sm^rr ^R?rr | ^rttw *t 
^ ? n ? r  q r  ^ r  ?r 3 n $

^ r n r
q r  ^ft "fl^T O T T T  •d^^i f^ FT T T i ^TKT 
^ m T f t  q?t ^ w r f j - 1  c ^  cft’ T ? n w r  
s r m  ^  ^=r q r  ^ i4 a r r |t  ^  ^  
2Tf ^Nlr I ’ffN’ ^  r̂ra-1 1 ?nw t =«rrf̂ u 
I t  m?r «Bt ^  ^ r  q r  ^ ^ 7ctt %  
fw n r  q ^ %  f^r°FT ^  srf^Fr ^sra% 

?rpr ^  q i  t ^ t  1 1 t o t f
f^frT  ssftr ^  ̂  ̂ ? fr  | ?frr
*r f̂HY ^ 1 3W ffpr ornrsr
rfw iT  %zwm ^t snf̂ T ^RT ht?% 
?  ^rT^rrq « r k ^ %  t  f % ^ 7 % f ^ r r p T # t  
T iw ft  ^  g rr^  1 ssrnsr f e f t  %
5 f^ r p -  ^ r  T w f R T  tr  q i  I ,  
T̂sr *4c*iw$ t^t t, ?f r̂ ?ft r̂t̂ r frsr 

^  t |  ^  1 m r  m q  ^  I  ^rnt 
if *H£ wnr w  «trt ? rnnwr % 

srr̂  ^ ?fTq% ^ r  ?rr f^r^r f̂ nrr % ? 
5 a ^ T  ^ t 7  t o  t o t  f  m  

rs^rr ^  I  < ^ r  qrr ^tft w r
^ fr  ^ ’  ^rf¥r f% w r  ^  
wTff »rsft | 1 fe^fr % %fffar 
^ ° h i <  ^ F P F t  q^rsrHY f  ?rV^ ^ w ^ r r  
j f ^ F T  %  q rr  t  ^ T  q r  ^ !T %  
O T®T ^ T F IT  W T T  #  * V \ < f c n  T  ^ T R f t  

t  I t  STTfRT f  STETR W t  ^T

^rt ? r m  f r o T  t o t  |  ^ r %  ^prtpst %  
v r q  w  t o f t  ^ r r ^  |  1 s n q  ^  q r  
^ f t  % f ^ r r o w  1 < f r ^ : ^ f t « n q % q m

in w r w t  irt | ^  tit w r  fcr*rc
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HFT% TOT SJTT fWRT ^ SRTPT fa
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w r wt | i r̂t srm  fa*rr 
m t | kTfNt 3tr ^ w t  w  i r  | 

3RTPT I

f ®  ? f t f t  ^  q r  ^ t I  f%  *T5rt

«ft s m r  r Z T R -w  % ?  % ftw r  1  
STjPTcT ^  gf I % % fT  3?t %  T t
fs s f c  fc*rr | ^nr *rafrr

^ t ^  w  srn r ^ r r  g w  f ? 
?P<ft *Tt»t f^TT I *T$ft 3fr * ft  
*tm  3RTnft #  ?n^r ira  fc i 
ft ^ f f r  ^ r r  % ftr
^  sfff -sftr *l*TrfH 1$ *FTrf-
^ T F fr  T O T  I 3ft  T O T f ^ P  # ,

% ?mqr r̂t f w  wr
TfT £  ^ F t  * m ^ f r  T? ^ t f  fsRTT 

^  frm  sfT '*i?t f- i

? rm  «pt %* &r *r w%r 
fwwrr

?r#r f^qrr *rfe  s rn ft ^ft ^nfr jj?rr 
* p n  ?ft fs r ^ ft  *r 9t p t  *r §  s f ?  
f t f t  i ^ s r r s r k
2|?t ft f ^ f t  3FcT *?T ^rf I q f e  S R  sft  
5TFT 5F ? r  § f a w  ^TSt ^ T  eft #
srrot ^rr^ft ^rr w  p fa  f ^ f t  
ir <j?f?r fkmt « f s  ^ f r  s r k  3rr«r 

%9t *T ??T»r fsrflFt
%^t ^ft s r f a  ?ffrft i s *n > t * r r ft  «r^r?r- 
^ T ft sirrq- < f  f t f t  i 3T*r *rrsr 
*rfs s r m  srn h fT M t q r  # £  t o  

f w  rft j w i  q fru n rr •rnwfV
fiRTTT ^  I SRTRTC I

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar): I shall confine my
self to the problem we are facing to
day in Delhi This sudden breakdown 
of power yesterday evening which is 
continuing today is really a matte/ of 
serious concern to all of us if the hon.
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Minister could throw some light on 
the queries I am putting before himt 
we will be enlightened.

First, since all the five generators 
broke down simultaneously, should 
we not know from the hon. Minister 
whether the maintenance of these 
power houses was very poor? It 4s 
common knowledge to all of us that 
the maintenance of the power houses 
in Delhi was very poor for the last 
so many years. If so, was the hon. 
Minister or Government aware ot 
this? If so, I want to know whether 
the Government took any note of it 
or took any action to see that really 
these power stations do not suffer on 
account of the long years of poor 
maintenance

There was a proposal to have a 
power house at Badarpur. This was 
pending long since. What has hap
pened to it? Why this power house 
could not come up’  What were the 
difficulties, knowing fully well that m 
Delhi there is power shortage and that 
whatever power is being produced in 
Delhi is not really able to meet the 
demands’  Why is it that that project 
could nof come up’  What is the 
reason for this?

Thirdly, I want to know whether 
actually there is any conflict between 
the engineers, the technocrats and the 
administrators, whether it came to 
the knowledge of the Government or 
even the administrative authority. I 
am told it is becoming a kind of con
troversy between the technocrats and 
the administrative wing of the Eleo 
tricity Supply Undertaking in almost 
all the States; it is not only in Delhi 
but in different parts of the country 
as well. Why should not the Govern* 
ment try to see that something is done 
to evolve a kind of formula so that this 
controversy is ended and the people 
of the country not made to suffer be* 
cause of this controversy? This con
troversy between the technocrats and 
the administrative is as though bet*



357 Break-down of VAISAKHA 5, 1895 (SAKA) Power Supply in 35g
Delhi (Oise.)

ween two thieves; both are thieves. 
Either the technocrats are responsible 
lor this breakdown or the others. 1 
hope the culprits are to be found bet* 
ween these two, and the responsibility 
should be fixed. But the country and 
the people of Delhi cannot be made to 
suffer, and the Government of India 
should also see that these people are 
not allowed to do this kind of mis
chief.

Fourthly, the Sivasankar Com
mittee had made certain recommen- 
dations in regard to the workers of 
the Delhi Electric Supply Undertak
ing. What happened to those recom 
mendations of the Sivasankar Com 
mittee’  Why could they not be imple
mented? Did it come to the notiee 
of the Government that they are not 
being implemented’  Did the em
ployees represent to the Government 
about the implementation of those 
recommendation?

These are the four or five essential 
points which the hon. Minister should 
enlightened upon in this House so that 
at least we ran be benefited and by 
this evening the problem will be 
solved and we get light and water and 
Delhi would not be in darkness any 
more. If the people who are concern
ed with this have created this kind of 
situation in Delhi, at least the people 
of Delhi in future should not suffer 
and they should know that pressure 
will be exercised over the authorities 
and the problem will be solved. 
Finally, we should not suffer on this 
account any further.

I hope on these points the hon. 
Minister will enlighten this House.

MR. DEPtTTY-SPEAKEJR; Mr. 
Madu Umaye.

SHRI SHYAMNANDAN MISHRA: 
(Begusarai): I have also given my 
name.

MR. DEPUTY-SPEAKER: X did
not get your name. I Will call you, 
but I did not see your name. Now, 
Mr, Madhu Umaya.

4V *** fan?* (wfrpr) : w r m r
%*sr

% *mr rfkzt w  ^ rr
^ w s t t t 1 1

% sft fsnpft m  3T?T %mr &

f̂>T mp |oqrflUTTH W  & I

ir ?r ^  t o k

tit 7,7 ^ i7 p # T  # f r  ^  Xgt I  I 

H'cfk̂ n frtarr | jttpt
% gT? faspfr W ST? TK 

fcfT fTcIT I  i TOTR ^  sfafr

M  T fc H T  fr  %  s ft

m  %, #  <T* fTft §qr,

1961-62 % tfra: 
■ 3W  p T  tfte qr fg^ ft t

*P̂ ?ft qr ■3TRT
?RT «TST I m x  T̂sr- JTPT *TT*T 

^  wmr tit v i  «ft 1%
wfer sfrsRT ?r |t -^t |

1 1  wi# ccrrf^T aprtfhrnr ?r
tit | f% srt t o  41  wrer 

fowra?* m  w w ft  w  w ®  5rt*tt tot 
«rr, ^rmr % q f#  fo r  m f *r

<rssffar nf^mcr tit f f  | t

w r srtr: tit faartft 

*Fm : m  tim $

*pt fo r . sftr m u m  %*ar i m x

w m x tit iv* f t  vfotftm t ^ fr ?r̂ t 

f^ rrw  $r,
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sfar ?r f t ,  T f t  *rcft?rft *  ^nrrf 
»r f f t  sftr farcwt ^ r ^ P T  » n r w  if

*T ft 1 '*rW f̂ T̂ T %r?ft ITTT faRTSft 
%  ^ ( T ^ T  % ^ S F Q T  3f ^  y T V R  %  

tit *ft H’̂ TPT 'PRT *T5Tcr tfrfSRT
§ t j  |  1 ^ R i T  ^>rroT ^ f t  * i f  |  

fa? TO  ̂  ft  iff I, ^ *F fT
t o  $?rr ft I  1

q ^ rif, f a f r r  %  s i f  i f  $  ^tTTcrr 
f j  far ^ ft  «RT5RT WT »TfSf|T, f W l ^ T  

«n, ^  srs^t fas*r % $  fan* ?rff
«TT I

MJL DEPUTY-SPEAKER: Patratu is 
in Bihar. Why not come to Delhi?

«ft w i ftw* . w  t e f t  ?w t 
sftsr f  ? 3 f  Tnwnft t  «rk ^  focpr
9 PT *P t  =TRT $ fa? T T jT S r r ft  St, STefT 

*rt n  ?r%9F ^ r m  t, fars^Y snr grr 
^ f t - ^ t t  1 ^  t o  ^  st^tt sr#t | 1 

fro#  srrs t o  *r smFrrr *rft ^ ? r  
^ r  m  ^  I  1 fa^rt ^  «rr?r 3?)i w  
? f ir  s tp rH t ^ret I  1 T t  ? ? w  ^  i f  f t  
TZT  I ,  Sfjft f c * f r  i f  Sfft f w
T 3 T  |  I

MR. DEPUTY-SPEAKER; What I 
am saying is that if there is to be a 
discussion about power failure all over 
the country, it should be on a separate 
motion. I am not saying fhat is un
reasonable. But, this is a limited dis
cussion confined only to Delhi

tit f a * w  : sror ^ r a r c r t  a n q rf t q f
^  f^RP" t̂ft rf ^ W  ’ETRW 
^  3 f *  i f  w f  q- 3TT^ ? t  ap*T T O T  J f  

^*T*fTT t^T I fasft &
t o t t  v r s r c r a r t  1 mQTT%%wwtif 
tit farsRtV * tm f | 1 ?rt fo r  f*r 
r̂rara- ^  *tt **#r ? vr« xm

ftr«nff *sfr tit $ 1  * f  *?rrir ft? wrarr 
a r a m  qSt f t r f e r  %  ^  3f 3 *  %  a ft  
* f j t o  w  *  w ? r  *rrfa ? r |  «rr 

* r f f  1 q * i f  *p r f o r  f a r *  T ^ t  v t o r t  %
ftptr 3RT9T w ,  *̂T ?R f W  iHWvll *1$
f w  Tfr t, *ptt«t fep w  ^rr ^t 
T p l  I

w t cR f ?r»r!frf̂ T 
5nfr»r %0srcr i c r m | T  % ^ r ? « ^ t  % s f f a  

t r w f t  «ft *rs*it I  I #?ft
P̂fT̂  Op ^  *T̂ fTTT *TT f^fT T̂fff 

?rs# ?»r % TRTfft ?r ^  w  f̂ nsRr 
%?? sfar ?rrf sr ^ rrft ?r it  stt̂ tt 

?r>r ^ t̂ w% ^=r ”PT i

s t  t o  q ^ ,  1 9 7 1  a n srf ir

JTFT «TT ?TTf
5=rf T r ^ n f t  ^ n f  ?t”  i f i r r  ^  ?ri«r ? t n #  

t  far % f̂ r̂ T %?? n f̂̂ nrr’TTHt 
^ t  ?r?^rr ft  H T ^ f t  i f r  f ^ f T

t o *  ir  " i t t x t t — n i F f r  m  
wtpft ?

T r f t  i n f t a r  ? r ? ^ r  i t  ^ f t

. 3 R R  f j f t  % % f ? R  ^  7 P T

srr̂ TT t o t t  f  fa: ^  n r  ^  qfVzrt̂ RT 
^  % t m - pĝ rFr wsfrrfr
?frr «ptfpt % 5tV fspr̂ rq-or
^  tw  «F T# I P*r T O T  
J F̂TT TTf^r  ̂f
f  I ^  t o #  Sf far te n r, 5To «fto flt’r 
h i^ ^ tt  m fa n  w  ^t Tfr |, %far?r 
?|f n̂cr % T̂JT T̂rT ’STO 

^  far ajf TRtrpft % tit* ^ *̂T 

m r e m f t  eft ^ t r  ^ f r  tit t s w t  ?f f t  i

SHRI SHYAMNANDAN MISHRA 
(Beguaarai'l Mr. Deputy- Speaker, 
Sir, it was indeed a tragedy of 
the first magnitude that power
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was restored to Parliament to am* 
end any part of the Constitution but 
electric power went in Delhi for quite 
a few hours. There was an un
precedented crisis; it has been charac
terised to be the worst ever power 
crisis in Delhi. We, the MJPs and 
other VJ-Ps, that is, the President, the 
Prime Minister and others have be
come the objects of joke. We are 
being advised not to return to our 
bouse this night because we may face 
a very uncomfortable situation there. 
Some suggest there might be a great 
problem for the Chair to permit so 
many persons in the galleries tomor
row. There jnay be over-flowing gal
leries tomorrow because many gentle
men and ladies would not find their 
homes very comfortable in the ab
sence of electricity.

SHRI S. M. BANERJEE: Then I
will speak tomorrow.

MR. DEPUTY-SPEAKER' A very 
revealing statement!

SHRI SHYAMNANDAN MISHRA: 
Mr. Indrajit Gupta politely advised 
the Minister Dr. Rao, to resign on this 
issue. May I ask whether he is satis
fied with the functioning of the other 
departments? That is the difference 
between me and him. I do not find 
the performance of any other depart
ment anv better than that of Dr. K 
L. Rao. At least I must say, nobody 
is such a picture of humility and has 
so much knowledge about his depart
ment, as Dr. Rao. To my mind, all 
elements making for a near crisis 
are converging on the country. It 
seems to us that we are ready in, the 
midst of a crisis. We have got food 
shortge, coal shortage, cement short
age, transport shortage—which sector 
is not a shortage sector is difficult for 
us to say. But the Government seems 
to be luxuriating in the warm-bath of 
complacency. Therefore we find this 
crisis having descended on us yester
day. This crisis did not descend on 
us all o f a sudden. This has been ma
turing for quite gome time. Govern
ment also had sufficient warning about 
it Hay r sfey witli a certain amount of

responsibility that I had been inform
ed that even yesterday, quite a few 
hours before the power failure actual
ly occurred, Dr. Rao had known about 
what was coming in the evening at
5 O’clock and he had had some kind 
of confabulation with the Prime 
Minister. He might not agree with it, 
because whenever the Prime Ministei 
is sought to be involved in these 
matters, the ministers very jealously 
want to safeguard her reputation. 
That is natural. There had been 
deterioration in the relationship 
between the IAS officers and the 
engineers for quite some time. What 
was the Government doing? Is it the 
fault of Dr. Rao or of the Labour 
Minister? What is the Labour Minis
ter doing about this matter all the 
time? My hon. friend is a labour 
leader and he would never put the 
blame on the head of the Labour 
Minister for the worsening labour 
situation in the country.

SHRI INDRAJIT GUPTA: Let him 
make up his mind as to whom he is 
attacking—me or the Government.

SHRI SHYAMNANDAN MISHRA: 
I thought if I am attacking the Gov
ernment, the attack automatically 
passes on to him also!

The engineers had been demanding 
the appointment of a technically 
qualified person as the General 
Manager of DESU for quite some 
time They had submitted a memo
randum to the Prime Minister. What 
has happened to that memorandum? 
If they did not have any idea about 
how things are going to shape in the 
future, I do not think they deserve to 
be where they are. They ought to 
have known that trouble was brewing 
for some time and that it will take 
a serious dimension. Is it a fact that 
a memorandum has been submitted 
to the Prime Minister with an ulti
matum that if action was not taken 
within a particular period, then the 
consequences would be the entire re
sponsibility of the Government of 
India? If that was the ultimatum 
given to them, then I ask whether the 
entire blame does not now rest on
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them because they did not take action 
with regard to this memorandum in 
tune?

I do not agree with the thesis of 
iome of my hon. friends that this is 
part of the power crisis in the entire 
country. If it is a part of the power 
crisis in the entire country then the 
only common factor could be the 
mechanical failure. What else? If 
it is not mechanical failure, if it is 
human failure, then of course there 
may be variations in the relationship 
everywhere. If it had been mechani
cal failure, do my hon. friends suggest 
that every clerk has got the same age 
and same longevity? This is some
thing very amazing to suggest; it is 
an astounding proposition. I am 
trying to argue before the House 
whether the reason could be the same 
for the power crisis which overtook 
the five plants in Delhi yesterday. 
How could the factor for failure be 
common for all the five plants? So, 
I completely agree with the view of 
the hon. Minister, as was reported in 
some newspapers, that it ts not a 
mechanical failure, it is a human 
failure. The human failure can take 
so many forms and I am not prepared 
to figure out all the aspects of the 
human failure in this matter, but it 
indeed seems to be a human failure. 
And if it is a case of human failure, 
my submission is that this human 
failure came about because there had 
been failure on the part of the ad
ministration to respond to some of 
the legitimate demands and to do 
what was required to be done for im
proving the relationship amongst the 
various sections of the administration 
there.

Therefore, I would like to know 
whether the government came to 
know yesterday that there was an 
impending power crisis in the even
ing. My submission is that the Gov
ernment were informed about it even 
then and they did not take any action. 
If it is a fact that they had got the 
information but they had no capacity

to master the crisis, then the country 
must be made to know that anything 
can happen in the capital city ot 
Delhi and, therefore, also in other 
parts, of the country. They had in
formation about the crisis but they 
simply did not have the capacity 
to master the crisis. Then, did the 
Minister of Irrigation and Power have 
any consultation with the Labour Min
istry with regard to this? If so, what 
action had they been taking jointly in 
order to improve the situation there? 
If the Prime Minister had taken in
terest in this after the memorandum 
had been submitted to her with an 
ultimatum that certain things must be 
done within a particular period, then 
what exactly did the Prime Minister 
do in this matter?

18 hrs.

SHRI SAMA3 GUHA (Contai): 
What about my Half-An-Hour Dis
cussion’  The hon. Speaker had cate
gorically said that this Discussion 
will be deferred to tomorrow and that 
the Half-An-Hour Discussion will 
start at 6 O’clock. This is what was 
said by him.

THE MINISTER OP PARLIA
MENTARY AFFAIRS (SHRI K. 
RAGHU RAMAIAH): I remember to 
have heard the hon. Speaker to say 
that if this Discussion swallows the 
Half-An-Hour Discussion, it will go 
to another day.

MR. DEPUTY-SPEAKER: Mr.
Samar Guha, in the first place, it has 
not been brought to my notice that 
the Speaker had said so. All that I 
could hear in the morning was that 
the Minister will not be here tomor
row and he asked that this Discussion 
might take place day after tomorrow. 
But since it is so very urgent, it 
seems, the House decided that the 
Discussion must take place today in 
order to afford the Minister an op
portunity to reply to the debate.

I do not know what the hon S t o 
ker said about the Half-An-Hour Dto*



cussion. I have not been told any
thing. But somehow I felt that what 
he had said was that after this Dis
cussion was concluded, the Half-An- 
Hour Discussion will be taken up or 
it will be taken up on some other day.
It will not be written off but it will 
be taken up on some other day. If 
he has given that assurance, I think, 
we should continue with this Dis
cussion.

SHRI SAMAR GUHA: I had to
go to Calcutta yesterday for a very 
pressing business. Only because 1 
got the Half-An-Hour Discussion 
today on land reforms which I consi
dered to be more important, I 
deferred my going to Calcutta. I 
am going tomorrow early morning to 
Calcutta. I have my party conference 
there. It wil not be possible for me 
to stay here. I am very sorry to say 
that I do not agree to this. This is a 
very important Half-An-Hour Discus
sion I got the impression this morn
ing that this will be taken up at 6 O' 
clock.

SHRI INDRAJIT GUPTA: The
subject of Mr. Samar Guha’s Half-An- 
Hour Discussion is no doubt very 
important. There is no doubt about 
it This may be taken up on some 
other day that suits him. This Dis
cussion on power crisis will have no 
meaning unless we hear the Minister 
today.

MR. DEPUTY-SPEAKER: The mat
ter is so simple. If Mr. Samar Guha 
agrees, when he comes back, it may 
be taken up at that time.

SHRI SAMAR GUHA: If this Dis
cussion is concluded, say, within half 
an hour, then my Half-An-Hour Dis
cussion may be taken up at 6-30 p.m 
t  am prepared to stay here.

H&L DEPUTY-SPEAKER: I fully 
ejijW w ith Mr. Samar Guha. If we 
can Confine the rest of the discussion 
to half an hour, then we can take up 
the Half-An-Hour Discussion also at 
«-30 *.M.
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SHRI K. RAGHU RAMAIAH: The 
hon. Member, Shri Samar Guha, is 
willing to have it on next Wednes
day.

MR. DEPUTY-SPEAKER; That is 
all right now.

Almost all the parties have spo
ken....

SHRI S. M. BANERJEE: I want
to rise above the party and speak.

MR. DEPUTY-SPEAKER: I do 
not want to shut out anybody. Under 
the Rules, one hour is allotted. Of 
course, it is upto the House to ex
tend the time. Even so, I think, 
there should be a time-limit fixed.

Shri B. V. Naik—not more than 
five minutes.

18.05 hrs.

[SHRI K. N. Ttw ary in the Chair J.

SHRI B. V. NAIK (Kanara): I
would like to know from the hon. Min
ister what are the costs involved in 
these strikes. There are direct costs 
as well as indirect costs because of 
lack of production. I want to know 
whether certain studies have been 
made, wherever the engineers have 
gone on strike, in regard to indirect 
and direct costs because that also 
causes a phenomenal loss.

The hon. members of the Opposi
tion are laying the blame based upon 
the rumours that have been spreading 
around in the city of Delhi, and there 
has been a persistent effort that has 
been made in order to build up a sort 
of tension and suspense a* though 
something is going to befall us the 
moment we go out. With due defer
ence to the hon. members, Mr. Mishra 
and others, I would like to say that 
we are prepared to meet any contin
gency that will come in public life, 
and one night’s black-out is not going 
to scare us out o f our beds. I do not 
know why they are gloating over such 
a small matter. We need not get 
seared as tar as these matters axe
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concerned, We are in public life. 
(Interruptions) We need not be scared 
about it. Yesterday all of us have 
gone through the darkness I am 
quite sure that the Opposition is pre
paring in its own way and tomorrow 
they would like to say that the Sun 
will never rise. I would like to hon. 
Minister to come out with a categorical 
statement. ..(Interruptions)

^  *£ t  fa  *  tfter 1 1

q-jR: jmr^rr f  <t> tfrrw

cwsftai w f  t  ’
SHRI B. V. NAIK: A very plain 

and simple statement has been so 
much perverted and distorted. I would 
request a certain rectification in the 
thinking processes of the hon. mem
bers I hope the hon. Minister will
be able to tell us categorically___
(Interruptions) As far as VIP status 
is concerned, we care two hoots. We 
do not want light. We have been able 
to burn candle lights and we will burn 
it. (Interruptions)

MR. CHAIRMAN: Order, order. Will 
the hon members tell me once and for 
all whether any hon. Member has got 
the freedom of expression in thi* 
House’

SHRI B V. NAIK' The Opposition 
should respect democratic processes.

I hope, we will be in a position to 
rertore the power failure. It is not 
nece^spry for us to take kindergarten 
lessons out of the book of Mr Che 
Guvera as far as urban terrorism Is 
concerned.

I am sure, the Government is equip
ped to meet all these contingencies 
end I would like Dr. K. L. Rao Who 
has done wonderful work in the Min
istry of Power and Irrigation, in spite 
of difficulties, to get up and say that 
we will be able to restore normalcy.

SHRI M. SATYANARAYAN RAO 
(Kanmnagar): It is a matter of great 
shame that the capital of this country 
has to face power crisis. I am told 
that for this matter, for the failure of 
these machines, the Power Minister is 
not responsible. He has already sub
mitted so many schemes to the Cabi
net, to the Finance Ministei and to the 
Planning Minister. They ate not at 
all sanctioning those schemes. How 
can he be held responsible for all 
these things’  Shri Indrajit Gupta de
manded his resignation. They wanted 
the blood of Dr. K. L. Rao. Why do 
you hesitate to 90 after the blood of 
other gentlemen who are responsible 
for this? This is what I would ask 
these people. Dr. K. L. Rao is not 
responsible for this. The Planning 
Minister and the Finance Minister, 
both of then are responsible for this. 
He wanted to import certain sophisti
cated machines for this purpose. But 
unfortunately the Finance Ministry 
and the Planning Ministry are coming 
m the way of that. This is not for 
Delhi alone, but for the whole of the 
country.

I am reminded of one story. Timur 
came invading this country One Re»i*i 
said, let him come; he has not reach
ed Punjab, he has not come to Pani- 
pat. But ultimately be came here. We 
know what happened. The fame thirr; 
is happening here with regard to this 
matter Power crisis is there in Rvas- 
than Punjab, Haryana, Tamil Nadu 
and Andhra Pradesh. Everywhere there 
is power failure. Now this has reach
ed DeJM also. This is the capital city 
All embassies are stationed here. What 
will be the impression in their mind? 
about our country? If the capital 
is in such a stuation, what about the 
States’  The Finance Minister and the 
Planning Minister are not cooperating, 
with you If it is so, you may c le a n  
tell us.

*rV 3 * 0  w f f  
qytor, f  a y  w i t

if&rr
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t  tft w  **$t % a f i | r  fa  ^
*r $  ^ T s r  ?r artf s p t  Jr  w

i t o

* f t  < r m  W o t  f * r  f r o r  ^

? ,  srcr f s n r  fa s r s ft  %  w ^ r r O  
% ^  & it pr  qrrf^n%id %
^ rr^ fn :
1 1  ^ w s n r f y | - i T o  r r ^ ^ r % ^ r r ^ >  #  

f *r ? r  f  i ^ r f j R  srnsr -srsr f * r  i  o  p r r r

STRT t  eft 3 T *T  ’ TT^T * T f  * f t  t f t ^ T

T^rr %  20 fSTTC fa ^ ft  % 3ft
^  ^  ITrf ^  ?T 6 f ^ T F '  5STT3T

*? t ^ ? r t  n  f  5 f * r r r  f c ^ f t  ^  

f̂*T *r f  'wvftvii m I'^i %
*r e fs r r r t  i 9 0 srfcrsra jrfanft ^ t f t  
q r f f  i ^ r t r ^ n r q T i r ^ ^ g f t ^ T ,  srgrr s r s ft  

g f  *$* t 7", * f t  f  ? i  s * r r *  w t  * T f t e * r  ®ft 
^ ft  1 1  ^rar s ft  t ^ t  ^  f %  qrT^T ’v r s 'fr n r  

vn 'rftt ’ p p p r  i t  eft s r rit  * t  f e f t  f * p r  
? t p t  i fq p -  w r f r w  < m r *  * r s f t w  

^ f r s r r w r  ? r r  srr *r £  |  eft f c e t f t  f p r  %? 
s t^ -t , q r r  i m r  ^  ’ T f t  1 ^ r %  s r c  

qT?R- f e f r  m  ^ t f t  t  1
t  w r f  t * t r  ^ t  ?rTcr i

$  * r * r  * r ? t T i r  ^ t  ^ r? r ^ r r  1 
s t f r  s r r e  ^  s t *  %  * r n r  ^ f ? r r  £ f r  

^ s f t f f T J p ' f  ^ f t ^ r f  t, * T f  T ^ T f n f T  

tit ^ r s i f  f t  1 « r r  ^ = r f p r n *  T * N r f t  ? * r

?T5T T T  ^ T T T  I ? *T  ;3 Tf? T t

* * r  * r  f a a p f t  #  s n ft ^
n ^ f a e f a i f n j H  %  3 P TT ? f m f k ^ r  *?\
?fr*rr i * i f a * r  *rrs r s ft s ? r ^  f e r n s  
| ^ r * n : 3! n < r ^ ? r  * n #  » f * r  ^ r f c f  * r  

f*rr iw rtz  f a f w ? ;  f t ,  ? %  a r f t  * p f t  

f t  « f t ,  ?r*r ?r farm e r t a T  «rr £ rfr? r

,  ^ t ' f f t  ^ s r t  q ^ r r  f %  «rrsr *m  tit w r  

»P t? rr | ,  f « r f  ^ r  tit w f t  t o  

p r  tit ^ t  1 1  #  f ? ^ ? a :  w t  f a  

$ f * * r r * r T  ^  5 rc ^  t  « r w r s i <  f t  
% t?nfs&&  5!r 3 ft e  f j r i r  ^ t |

??rvt m ft % f w  1 $*r 
«rnr% ?rw & ^ r i j ^ f  %%r
w*r ^ t r̂r̂ ft 3To t  *rnr frm%

W  |  ?ft %  ? r o w  ^r tr^r 

t o j  *rsr|T ‘̂t s fc  f?=nct T O  ^r% 
V T P t n r  f t ,  ^ r  c r ^  ?t ^ * r  v t  ^ r r r  

;anf^ 1

«ft q^® »?» 9m^f ('sft^HR) : 
f f  ? T  fJT?T2: %  ^ t  wfi w^n *t\%m f  1 
T̂ FT ^RT eft JTf aFpRT f  fa ?T«R

^TTfft tit * a f t  ^ t  s R f  % , Twtit q ^ R f l ^ r  
^ r t ^ f  % q r ^ r  ^  ^ l t r ^ q g r g t  grieft

f^Fftlt5ft 9TT5R- T O  fO T 3TT fr̂ cTT «TT,
*??r ^ t  in ^ n s r  f w  ^rr wapcrr *r r

f s R  fT ^ R T f f R T c f  ^  znF9fTTT 

’TT'f ^ 5 ^  ^  r m  SR?TT ^  f^TT ^ T  %

5 n ^  ̂  qnc ̂  vr ifNrr I, fwRow
T T  ^T^TT f W  |  I T T S T E T H t

i r  f t  |  eft v t t  w zm  titfwr ^ r  

^ r ^ ^ T s p f r f * r r f i n f r T f T  | > r r  1

H ? r< t ^TcT %  Tfm  W C T T  I  

? p r  'T T o r: f  4 w f t  %  w r # t  q r

i s n ? r q ft ? f t  vr $ trm ? ^mrwftw 
f t ? r  r f f ^  1 ¥ p ^ r r r  %  f w r  t  farcr ^pt 

?nft ?p p  f^nct^ frzrr w r  f a  srrpr 

f i f f T O T  r  s r rr  T r ^ r f c r  t  s r f t  ^

?T T T R 5  f a ^ r  f a » T  1 %  %  ^T5T

f t  f ^ T v f t  ^ t 7  f i  3 R f a  f ^ ? f t

T t  W T T  f s r s F f  ^ f t %  f t r  ^ fr  ^ T E T

T>T ^ t  ’‘T T ^ T  T T  W n»!T ^ T T
5̂  ^ n ? f t 9 T f ^ r  %  s w s R i ,  *t$$t ^ m r t  

%  g w ^ m  ^ r m t  %  S T v r R t  

w  5 #  ?rr| t ( ^ )  ^
^ffrfTRrr t o t?t | vfk f  *mFcrr g fa  
flTRFf f W f R E T  f t  ? i f t  ^ ( t t  ^ < 4> T<  * R T ^ f T  

« •  ^ t  ^  ^ f t  »

: (>^ 5̂^ )  ^ 3  _

IM  ^  1̂ -  ^  j*



Xri Break-down of APRIL 25, 1973 Power Supply in Delhi 3 7a
0 1  (Disc.)

Jt)ti J *

vJ1*** j f  >*r*tJL̂  I ;  «ytj i— -  j^h

J i  J  J k  f t  *  U '*

li'JkH-'.Aj* u5'^ “

O*****5̂  >5̂  *r *H

y  o * *  c5Jl3 '  >* ,0**
*̂,f l$3 lx&» Ûk uJKam <9̂ t6
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THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): I 
want first of all to thank the hon. 
Members for having taken interest in 
the subject and shown considerable in
terest m the development of power in 
the country in general and in Delhi in 
particular.

I shall deal very briefly with the 
particular accident that has occurred 
and later on, if you would permit me 
some time, I shall try to answer some 
o f the questions and some of the points 
that have been raised, especially by 
one' of the respected leaders in this 
House whom I have seen for very long 
as a very distinguished Member of 
Parliament, namely Shri Indrajit 
Gupta.

About this particular accident, the 
position is as follows. Nobody new 
anything about it. In fact, when I 
was answering a question in Parlia
ment, I said that so far as Delhi was 
concerned, there was no question of 
any shortage. That is, because in 
Delhi we have 380 MW power as 
against a demand of 250 to 290 MW. 
So, we have got a very good margin, 
a margin which does not exist any
where else in the whole country We 
are also going to add another 100 MW 
this year whereas the load is going to 
grow up by only another 50 MW. So, 
at the end of the Fourth Plan, we shall 
have a comfortable margin in Delhi. 
Therefore, there is no question of any 
power crisis or power shortage or 
anything of that sort arising in Delhi.

As I said, we never new anything 
about It earlier. Shri Shyamnandan 
Mishra has asked this question specifi
cally, ana that is why I am replying 
to this question. I never knew any
thing about it. I was in my office at 
about 5.30 p.m. and I came to know 
about this, only afterwards; the first 
time that I came to know about this 
accident was at 6 p.m. Details were 
not reported to me even a* six O’ clock, 
and I never knew any particulars 
«bout the accident 1  never met the

Prime Minister in that connection, and 
I never had any discussion with her 
at all about this, because we never 
knew anything about this. I am men
tioning all this, because stories are 
built up like that, and somebody was 
telling that there was going to be an 
accident, and people would be going 
out in darkness, etc. It is very unfor
tunate that such rumours should go 
about from any distinguished mem* 
bers such as we have here.

What happened was this. I heard 
about it at about six O’ clock. The 
accident occurred at 5.30 P*m.» and 
then at six O’ dock I heard about it 
and I immediately rushed to the 
power-house. What happened there 
was this. There are two machines in 
stations A  and 8  near Raj ghat, very 
old ones, and five machines in station
C.

AN HON. MEMBER: Older than the 
hon. Minister?

DR. K. L. RAO; Not older than I; 
they are much younger than L These
machines are about thirty or forty 
years old. I have to answer the ques
tion of distinguished Members because 
they have the privilege to say anything 
they like in this Hall, and I know that.

Out of these five machines, two 
machines have been working very 
satisfactorily. In fact, w<* are produc
ing more power here in Delhi. From 
here, we are contributing power to 
UP and Haryana. We have been 
supplying this surplus power very 
steadily and very well from Delhi.

There is one line connecting Ballabh- 
garh with station C; that is a 220 KV 
line, which is a high tension line. At 
about 5.30 p.m. what happened was 
this. We do not know the exact rea-> 
sons, an^ they have got to be a seer- 
tained. I do not want to prejudice 
the inquiry committee and tell them 
anything about it in advance. At 5.30 
P*m- what happened was that on that 
line, on one o f the lines there had 
been earthing. An earthing of a high
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tension line means that immediately 
the whole current passes to the earth. 
This is a very big shock. How that 
has happened is a matter to be ascer
tained, and this is not a matter for 
inference or anything of that sort, be
cause there is an automatic instrument 
there which registers it. The first 
thing that was got registered 
was that on the 220 KV line, there 
were three wires, and one of the 
wire got grounded, the moment 
it got grounded, a heavy current 
passes to the earth and the heavy cur
rent passes through so many machines 
wormg, because they are on a com
mon busbar. Some hon. Members were 
asking why it was that all the five 
machines stopped. The reason is that 
all of them were working on a common 
busbar, and so as soon as that ground
ing took place, all the five machines 
went out. How this happened is still 
a matter to be discussed, whether it 
was an accident or whether it was due 
to birds, because birds also could do 
that, or whether any particular em
ployee from among so many em
ployees who are dissatisfied with the 
employment and so on in the electrical 
Held had thrown a wire across the line 
If you just throw a wire across the 
high tension line, it can easily bo 
grounded, and any system in the world 
can be completely trot mto very great 
disaster by iust throwing a wire ac- 
iocs the live wires This has occurred 
everywhere in the world. So, tKs i<< 
nothing surprising. This is nothing 
new to Delhi.

That is why in the terms of refer- 
pnee of the inquiry committee I have 
specifically mentioned as one of the 
terms, whether it is possible for us 
to have equipment which can isolate 
one machine after the other, so that 
even If one machine is gone or it goes 
completely out, the other machines 
will keep on working. It was not that 
I did not know about these things. 
These machines were on a common 
busbar and that was why this kind of 
thing happened. Some people have

nude some fun about it, I would sub
mit that it is not a matter for fun. 
These are technical facts and matters 
of technical design.

So what happened was that at 5.30 
p.m. a fault occurred in the 220 KV 
line. Immediately there was a heavy 
rush of current, just like a lightning. 
When there is a lightning and it gets 
connected to the earth, everything will 
be completely fused in that part. The 
machines have got safety devices and 
they have cut it off; otherwise, the 
machines would have been spoiled. 
Those acted and all the machines got 
out of commission.

In the case of steam trubines, the 
difficuly is that it takes a considerable 
time to put it back in order. The whole 
thing gets cooled and then it has to be 
heated back to a particular tempera
ture At that particular stage when the 
necessary temperature is attained the 
machine is started and gradually the 
load is put on. It is not like a machine 
where if you simply switch on, powei 
will be generated It is not like a 
hydro-plant as in Bhakra where if you 
open a valve, power will be generated 
It is not so in the case of thermal sta
tions. In the case of thermal station, 
it is a very sensitive equipment On<» 
has to very carefully bring it up 01 
bring it down; otherwise, there will 
be explosions and vibrations.

These machines that we have got are 
doing very well. It is not a maihime 
trouble. The hon? Member for Nilgiris 
was mentioning that the machines tre 
all old, outdated and so on. All the 
machines have been working very well. 
In fact, the efficiency of the&e ma
chines we have got here is very high,
I am very glad about it.

We have no spare machines either 
Generally for a station of this type, we 
would keep a spare machine so that 
when one of the machines is taken out 
for repairs and so on, the spare ma
chine could be used. In this cas«, be
cause of the emergency and tho neces
sity for putting all of tihem to u$e, we
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did not have a spare machine The 
machines are all working all the hours 
of the day for the last six months 
continously and they have given an 
extremiely good performance. Even 
now the machines are all quite good. 
The only unfortunate occurrence is 
the accident that hag happened.

Who has done this, whether it has 
been done artificially or by a human 
agency, I do not know. That is for the 
Inquiry Committee to find out. But 
what I found when I went there was 
that there was some friction between 
the engineers and the workers. The 
engineers were in the control room. 
The workers, the people who open the 
valves or work on the boilders and 90  
on, were all there. I detected a con
flict between these two. The engineers 
were in a nervous condition because 
these workers who belong to a parti
cular union were gathered outside the 
FPl* under a particular gentleman, a 
particular leader, who I do not want 
to name, were shouting against the 
engineers that they would kill them, 
burn the machines, the equipment, 
their cars and so on. So the engineers 
were all agitated. They were not 
looking so much to the restoration of 
the machines.

,So I sat down there. I said. 'No,
I will not leave this place. Do not 
worry about these things’. The people 
outside the gate were not allowing 
even water or meals or coffee to be 
brought. This kind of things was going 
on; So I and my Secretary in the 
Ministry of Irrigation and Power, both 
of us, stayed on (Interruptions)

Our immediate object was to restore 
the power, because the peonle of 
Delhi cannot be made to suffer. There
fore, we wanted to have the machines 
restored to functioning immediately. 
But I found that the engineers were 
in a nervous condition. And on the 
other side were these workers making 
noise* at the gate and so on. So I 
decided to flay cm. I stayed on till 2 
a.m. At 1 a„m. I called for the police

Another thing happening was that 
when the engineers were trying to 
develop the machines and run them, 
some unidentified people were swit-

- ching it off. When the boilder was 
coming up, they were cutting off the 
oil. These are all things that happen 
when the human passions are roused. 
I do not know how this conflict has 
come about. I never know that there 
is a human conflict in this particular 
case.

So I called for the police. But they 
did not want to interfere. Then 1 
said I would not leave the place be
cause these are very costly machines 
and if anything happened to them, we 
would not have power in Delhi for 
four or five years. It takes that much 
time for a station like this to be deve
loped. I did not want Delhi to be 
deprived of power for four years.

So I sat there and told the engineers 
‘do not worry; I will be here1. After
wards, the police agreed. I am glad 
the Deputy Commissioner of Delhi, 
Shri Kapur, came and said *It is all 
right. I will take care of this’. But I 
stated two conditions, that there 
should be no conflict between these 
two sets of people, the equipment, 
whatever happens, must be kept com
pletely safe. He said he will take 
care of this. Under these conditions, I 
left the place at about 2.30 a.m.

What I want to submit is that the 
accident has occurred. This type of 
nccident occurs everywhere. In fact, 
in New York State, five or six years 
ago, an accident occurred which throw 
the entire State of New York—not the 
New York City alone, but the entire 
State of New York,—into darkness*, 
and out of gear. There was complete 
darkness for three to four days. One 
thme has to be explained: in a preat 
system of electricity, while we are all 
happy to share its benefits, we must 
also be prepared to face the disadvan- 
hge that arises from it sometimes but 
not always.

SHRI SHYAMNANDAN MISHRA: 
Why do you lay stress on the accident
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when you saw the lack of co-opera- 
tion?

DR, K. L. RAO: Well, what I said 
was that there was an accident that 
occurred. How that occurred, I do not 
know. How that has happened and so 
on, has to be found from the Com
mittee’s enquiry. What I want to sub
mit in continuation is that in the 
morning they started the machines, 
and those two machines, A & B, were 
started last night itself, and today we 
have got three machines. These three 
machines aie sufficient for giving elec
tricity for the whole of the city. An
other machine is also expected to be 
received. Therefore, there should be 
no difficulty for the generation of 
electricity for the city today.

Shri Naik said that these things do 
happen now and then. It is something 
different from the shortage of power 
that is prevalent in the country. This 
is not a shortage ol power. It is an 
accident that has occurred, but it is a 
deplorable accident no doubt; how that 
has occurred I do not know. That is 
why I have appointed a committep 
consisting a very high technical men 
including one of the military-engi- 
neers also. I wanted to get them there 
to have their way of thinking and so 
on. This committee is to find out the 
reasons, the causes of this accident 
that has occurred and to fix the res
ponsibility.

SHRI INDRAJIT GUPTA: May I
know the personnel of the committee?

DR. K. L RAO: They are all techni
cal men, and so I did not want to 
waste the time of the Hojse. But 1 
will certainly read it out. Mr. M. 
Tatta R-. J, a member of the Central 
Water and Power Commission; then, 
Mr. Lakshmipati. These are some of 
the topmost men in thermal engineer 
ing. Mr. Lakshmipati is a former Chief 
Engineer. Then, there is Maior-Gen. 
Poduva, Commander, Headquarter 
Technical Group; then Mr. Joshi, the 
Chief Ei gineer in charge of the

Koradi power station. He is an ex
tremely good engineer with the Maha
rashtra State Eelectricity Board; and 
then Mr. Sinha, Chief Engineer,. 
CWPC, who will be the Secretary of 
the committee.

The terms of reference are. to in- 
vestigate the causes of the complete 
breakdown of the power supply in the 
Indraprastha power station in Delhi 
metropolitan area and to ascertain, 
in particular, whether it was due to 
equipment failure or due to failure of 
the transmission system; to fix the 
responsibility lor such a breakdown 
and to suggest the appropriate re
medial measures of a technical nature 
after examining in detail the power 
station design, the switching and con
trolling arrangements, the transmis
sion network, in order to ensuie that 
such breakdowns do not recur in 
future. These faults do occur in the 
transmitting system and we have got 
to protect our equipment and isolate 
the equipment as fast as possible

What I submit is that so far as the 
accident that has occurred yesterday 
is concerned, it has nothing to do with 
— (Interrutpions) Oh, I didn’t say it. 
It is the 15th May. 15 days’ time is 
given. Now, what I say is, while it is 
indeed extremely regrettable, this is 
one of the things that do happen. That 
is one of the accidents that may 
occur anywhere at any time. So, I do 
not think the House should take such 
a very serious notice except to rectify 
the conditions that are noticed on this 
occasion and to see that the conflict 
between the sets of forces that are 
working in this power house is re
solved; that conflict should be resolved.

Then, Sir, some Members were say
ing that the V.I.P. areas were lighted. 
It is not like that. As I submitted, 
there are two sources for power-one 
from Bhakra system and the other is 
from the local thermal station 40 per 
cent of Delhi is covered by Bhakra 
Power. It just happened and so it is 
not a question o f V.I.Ps, or V.P.Is.
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Then, some hon. Members were ask
ing about Sivasankar Committee. I 
have replied earlier. Perhaps the 
hon. Members were not there at that 
time. What has happened is this. 
There is an Officers’ Association here 
m Delhi and the engineers had a cer
tain grievance, as anybody else has got 
now-a-days, and they all represented. 
And I appointed a Committee just to 
assist the local Delhi Municipal Cor
poration. That Committee consisted of 
Shri Sivasankar and two others. They 
submitted their final report just now— 
in the month of March. I immediate
ly passed on that report to Delhi 
Electric Supply Undertakings autho
rity. They approved of the scales of 
pay. Then they sent it on to the 
Delhi Municipal Corporation. The
D.M.C., when it was put up to them, 
rejected it on the ground that there 
was no translation in Hindi or Urdu. 
It must have been translated. The 
hon Member yesterday was saying 
that Instead of translating that in 
Urdu or Hindi, it should have been 
done in Hindustani. Whatever it is, 
it will be done in a month’s time. As 
I said yesterday, the recommendations 
are quite acceptable and there should 
be no difficulty. I do not think there 
would be any difficulty in implement
ing that.

DR. KAILAS (Bombay South): 
Whether payment will be made in 
Hindi or Urdu’  Will that be all 
right?

DR. K. L. RAO: It should be in 
terms of rupees. I have gone through 
the Committee’s Report. And so far 
as scales of pay are concerned, they 
are quite reasonable. Whatever Shri 
Sivasankar has recommended will be 
given with retrospective effect.

Then Shri Indrajit Gupta made it an 
occasion to say something about the 
power shortage. Unfortunately he 
was not available at the time of my 
reply to the hon. Members in my 
budget speech. I must seek your par
don if I repeat.

SHRI INDRAJIT GUPTA: I want 
to ask one question about this matter. 
You told us just now that you were 
there last night in the late hours. 
You were conscious about this ten
sion between two sections of staff— 
the engineers and the workers. Did 
you albo get any evidence of tension 
or ill-feelings or strain between the 
engineers and the Chairman of the 
Electric Supply Undertakings?

DR. K. L. RAO: I did see that. We 
ai taking necessary action to rectify 
these things. That is a human psycho
logy.

SHRI INDRAJIT GUPTA: D id^he 
engineers represent about their giev- 
ance about the treatment given or be
haviour of that gentleman?

DR. K. L. RAO: As I submitted
earlier, there was a conflict between 
them. I referred the matter to the 
Labour Department. With the Labour 
Commissioner 1 had a discussion. He 
said that it was something connected 
with the law and order. That wa* 
what he said. Anyway, I sought his 
advice to sort out the differences. At 
least the human relationship conies in 
there. I think that is not a difficult 
problem. This thing has got to be 
sorted out. I am sure we will do it. 
One thing is that when there is excite
ment, we have to ensure that the 
power station being a very valuable 
one has got to be guarded. I have 
taken precautions. I requested the 
Military Engineers to go there to see 
to it. They must have gone there by 
this time. This will create a psycho
logical feeling. All our operators are 
there. They are extremely good boys 
doing quite a good work.

DR. K. L. RAO: Similarly I met to
day a number of officers of the 
C.W.P.C. as also the engineers con
cerned. They are very good. In the 
Power Station there is one Mr. Basu,



an extremely valuable type of man, 
and then there is one Shri Chopra, 
Deputy Chief Engineer whom the hon. 
Member Shri Kachwai mentioned. 
They are all able engineers.

SHRI SHYAMNANDAN MISHRA: 
He was gheraoed

DR. K. L. RAO: Had I known it, I 
would have gone there and get him 
relieved. All these things came to my 
notice only later on. I did not know 
it earlier. When I went tnere I want
ed to divert their attention to the re
pairing ana bringing back of the ma
chine to order. I encouraged them to 
do that.

So far as the Delhi power station is 
concerned, it is very good. The ma
chines are very good The operators 
are very fine people and their effici
ency is good. But there is a human 
conflict and that has got to be resolved 
and all the tensions have to go.

SHRI SHYAMNANDAN MISHRA| 
How much power is available a*- 
against the requirement of 250 MW’

DR. K L. RAO: The power is avail
able

SHRI SHYAMNANDAN MISHRA. 
Ts it available out of those five plants 
or you have to divert from Bhakra?

DR K. L. RAO: Bhakra is in such a 
tight corner as it is supplying power 
to Rajasthan, Punjab and Haryana. 
Rut we are getting some power frorr 
there also 3 machines have been 
started and their total capacity is 
about 160 to 170 MW. This is in addi
tion, to what we get from Bhakra nor-
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mally. Actually these is *  large 
amount of surplus power. But the 
starting of these machines has to be 
done very carefully. At 4 pan. they 
were taking a load of 100 Or so aa 
against 140 MW. Every half an hour 
they go on increasing. They are also 
putting another machine. I do not 
think there should be any difficulty at 
all.

Mr. Indrajit Gupta referred to the 
fact that power shortage occurs in this 
country very often. I want to tell a 
few facts about it. The power short
age is a characteristic of any growing 
nation. Even USSR, which has got 
200 million KW of power, is short of 
power. Even in USA there is short
age of power .. (Interruptions) I wilt 
come nearer home. In Rajasthan the 
load was 4.8 million KW hours a day 
in October. In the shortage period it 
increased by 2 million KW hours. In 
the month of March one or two un 
went out of order. So. the shortage 
was felt. This is bound to happen.

SHRI SHYAMNANDAN MISHRA: 
When was the ultimatum submitted?

DR K L. RAO: I find that hon 
Members are anxious to tfo home to 
see the lights. So, I want to submit 
that so far as power system in Delhi is 
concerned, it is quite sound and there 
is nothing to worry about. If a cer
tain amount of break-down occurs 
like this, we cannot help it because it 
is beyond us But we will take every 
step to see that this does not recur.

18.47 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
April 26,1973/Vaisakha 6, 1895 (Saka) .
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